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Vol. XLI First Day of the Eleventh Session No. 1
of the Fifth Lok Sabha
LOK SABHA of the Constituent Assembly and Pro-

Monday, July 22, 1974/ Asadha 31, 1896
(Saka)

The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in the Chair]
MEMBERS SWORN
(1) Shri Ram Dayal (Bijnor)

(2) Shri Janeshwar Misra (Allaba-
bad).

OBITUARY REFERENCES

MR SPEAKER: Hon'ble Members—
As we meet today after an interval of
about two months, it is my unpleasant
duty to inform the House of the sad
demise of eight of our friands, namely
Dr. Seth Govind Das, Maulvi Abdul
Wajid, Shri Jawala Prasad Sharma,
Shri K. B. Sahay, Giani Kartar Singh,
Shri Premjibhai R. Assar, Shri R.
Velayudhan and Shri Goswamiraja
Sahdeo Bharati.

As you all know, Dr. Seth Govind
Das was a sitting Member of this
House from Jabalpur constituency of
Madhya Pradesh. In terms of mem-
bership of the Central Legislature, he
was the oldest Member of this House.
He entered the Centra]l Legislative As-
sembly in 1923. In 1925, he was elect-
ed to the Council of State and was its
Member till 1929. He again became a
Member of the Central Legislative As-
sembly in 1934 and continued as its
Member till 1945. He 'was a Member
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visional Parliament from 1946 to 1852.
He was then elected to First Lok Sabha
in 1952 and since then he had been a
Member of all the Lok Sabhas. Pro-
bably known as the Father of the
House, he was appointed as Speaker
protem on four occasions when the
Second, Third, Fourth and Fifth Lok
Sabhas met after the general elections
in 1857, 1962, 1967 and 1971 and- he
presided ever the House for adminis-
tering Oath to the newly elected Mem-
bers and during election of Speakers,
A veteran freedom fighter, he joined
the Non-cooperation Movement in 1920
and suffered imprisonment five titmes
for a period of about eight years. A
true patriot and known scholar, he rve-
presented the generation which fought
for the freedom of the countrv. Oom-
ing from a well khown family, he -was
noted for his erudition and culture and
dedication for the propagation and
enrichment of Hindi. He spoke in
the House only on causes which
were dear to his heart and his speeches
were marked with forceful arguments
zeal and sincerity of purpose. As a
voracious writer he made outstanding
contribution to the Hindi literature.
He was awarded Padma Bhushan in
1961. As a parliamentarian he, for
half a century, contributed through
his ability, integrity and conviction to
the growth of parliamentary democra-
cy in the country. Only recently we
had henoured him in the Central Hall
and paid tributes to him on the golden
jubilee of his dedicated service to the
Central Legislature and presented him
with a plaque in token of his services
at that function.
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During his long parliamentary career,
he served on a number of Committees
and delegations. He led the Indian
delegation to the Commonwealth
Partiamentary Conference held’in New
Zealand in 1950 and attended Com-
monwealth Parliamentary Conference
held in Canada in 1952 as an Indian
delegate. He passed away at Bombay
on the 18th June, 1974 at the age of
78. In his death the country has lost
the oldest parliamentarian, staunch
supporter of Hindi, a great philanthro-
pist and a luminary of the freedom
struggle.

Maulvi Abdul Wajid who passed
away at Bareilly on the 15th May,
1974, was a Member of the Central
Legislative Assembly durinz the years
1938—41. In 1941 he was imprisoned
for perticipating in the freedom mcve-
ment,  After independence, he was a
Member of the Uttar Pradesh Legisla-
tive Council for a number of years.
He took keen interest in social activi-
ties and was widely respected by the
people of his State.

Shri Jawala Prasad :Sharma was a
Member of the First Lok Sabha re-
presenting Ajmer Constityency Guring
the years 1952-57.. A trade unionist,
he took active part in the struggle for
freedom of the coumtry. He was asso-
ciated with .a number of local bedies
in Ajmer working for the welfare of
the people and rehabilitation of refu-
gees. He passed away at Jaipur on
the 22nd May, 1974 at the age of 63.

Shri K. B. Sahay was a Member of
the Constituent Assembly during the
years 1948-50. He was killed in a road
accident on 3rd June, 1974 at the age
of 76. As a student he plunged into
the freedom movement and was jailed
a number of times for his participa-
tion in the Civil Disobedience and the
‘Quit India’ movements, He served
the state of Bihar for a number of
years, is first as a Minister of Reve-
nue and Forests from 1946 to 1957,
and then as a Minister of Planning
in the Binodanand Jha Ministry.

JULY 22, 1974
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He was elevated to the position of
Chief Minister after Shri Binodanand
Jha had resigned under the Kamraj
Plan and continued as Chief Minister
till 1967.

An efficient administrator, a grea$
Organiser and a strongman of Bihar,
he was a pioneer in land reforms. It
was during his term as Revenue Minis-
ter in the early fifties that the Bihar
Assembly passed the Zamindari Aboli-
tion Bill for the first time in the coun-
try. In his death one of the most
dynamic personalities has been re-
moved from the Bihar politics.

Giani Kartar Singh was a Member
of the Constituent Assembly during the
years 1946-47. A distinguished son of
Punjab he had been associateq with
politics and history of Punijab for ower
50 years. He had been a legislator
from 1937 to 1867 and during this
period he served as Minister five times.
A great parliamentarian and an effec-
tive organiser he wag known for his
genius to tackle every probkm firmly
and cool-headedly. He was a solfless
leader and imp: d whosoever came
in contact with him with his straight-
forwardness, simplicity and depth ot

t. He took keen interest .
aeliorating the lot of the downtrodden
He passed away at Patiala after a
protracted illness on the 10th June,
1974 at the age of 74.

Shri Premjibhai R. Assar was &
Member of the Second Lok Sabha
during the years 1957-62 representing
Ratnagiri constituency of the erstwhile
State of Bombay. He took keen inte-
rest in the development of cottage in-
dustries and was associated with a
number of welfare organisations. He
passed away at Bombay on the 16th
June, 1974 at the age of 61.

Shri R. Velayudhan was a Member
of the Provisional Parliament and
First Lok Sabha during the years
1950-57. He represented Quilon cum
Mavelikkare constituency of the erst-
while State of Travancore-Cochin. A
journalist and a social worker he took
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keen interest in the welfare of Hari-
jans, He passed away in Delhi on the
30th June, 1974 at the age of 63.

Shri Goswamiraja Sahdeo Bharati
was a Member of the First Lok Sabha
-during the years 1952-57 from' Yeot-
mal An agriculturist and a journa-
list, he participated in the struggle for
freedom of the country and suffered
imprisonment. He was associated
‘with a number of educational and wel-
fare institutions in his state. He pas-
'sed away at Nagpur on the 30th Jume.
1974 at the age of 70.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House May stand in silenice for
a short while to express its sorrow.

‘'The Members hen stood in silence for
a shortwhile

“ORAL ANSWERS TO QUESTIONS

Conference of Housing Ministers  at
Madras '
.+
*1. SHRI R. V. SWAMINATHAN:

SHRI V. MAYAVAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether a three day Conference
of :Housing Ministers was held at Mad-
ras in May, 1974;

(b) if so, what were the main sub-
_jects discussed; and

{c) the decisions arrived at?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
'SHASTRI) (a) Yes, Sir. The Con~
ference was held from 31st May to 2nd
June, 1974.

ASADHA 31, 1896 (SAKA)
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¢(b) and (c). A statement indicat-
ing the items of agenda and the im-
portant recommendations of the Con-
ference is laid on the Table of the
Sabha. ([Placed in Library. See No.
LT-7083/74].

SHRI R. V. SWAMINATHAN) Sir,
may I know whether, in this confe-
rence they considered the proposal to
have a housing scheme for the farm
workers as also for small and marginal
farmers and landless labourers? If
not, may I know whether the Gov-
ernment will come forward to evolve
a scheme to help the farm worke:s
in the matter of housing?

(e it e qEw el A e
 gWT-9E 9 T4 T &, 99 & faa g
2 5 @e ¥ fawA-wogdd AMrad A

- % for T A I T FwET 9T =i

Prar mav &

SHRI R. V. SWAMINATHAN: Gov-.
ernment is now giving aid to the
industrialists te build housing colonies
for industrial workers. Similarly,

why not help the farm workers in
rura} areas to have housing scheme.

oft Wer qem el - TR AT
G fea g ) K A fam g g =
g T ¥ Y 9T T wwen F
T W F fog o | 99 R FEns
g W0 | a9 W@ ReNe § A
TE Y q@T I FE |

¥ =it T el | e o W)
AW A A F W AT GER T
fermfor % fo =or 3T § 1 37 Fawfad
¥ ft ggi fn Frar a1 F @ AT
=g g T frady i awe 2 @ e,
T G FAX F HA FY GIME AT
G gUHTFR X I F1 g 71 fawa
Frar g wwEr ; afe femrd, @y ag i
frrY I 0
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ot S G TR T
art o faa @ F fog wifew ¥
oF TS qAT FAET AT WY E | A
=Y A faww o= fa=are a3 & T
w1 f@E T[T

SHRI P. VENKATASUBBAIAH: Ac-
ccrding to the statement, recommenda-
ticn No., 12 says:

“A national commission may be
set up to examine and recommend &
national housing policy to be adopted

by the Central and State Govern-
ments.”

May I know what effective steps have
Lteen taken to set up this commission?

W Ao et oY 3w
T foraT S| 20

st §¥R IR FVATY T TF O
v ?

ot wter e vl < oW g
vmm,awma’lvmﬁw@
A |

SHRI VISHWANATH PRATAP
SINGH: According to the statement
against ‘“Provision for housing for low
income groups, particularly under low
income group scheme and full utilisa-
ticn thereof” there is a blank and there
is no recommendation. What is the
reason?

st W e e o faefe
VR TEE ) ag FHE B Xw fray sy
3, afx a8 AT st H fae &1 o
A 97 A ZH |

SHRI DINEN BHATTACHARYYA:
May I know what steps he has taken
10 bring the plantation labour through-
out the country, particularly in the
south, under this housing scheme?
May I know whether there was any
discusston arranged in Madras and
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whether any review has been made
about the housing condition of the
plantation labour throughout the:
country?

ot Wion e AR | I F A
fear war & 1. .. . (eHewT)
qfeq fF F faiT fFa aar § oo
s f5 Far fa fwar war £
S qug TR qeT i A e ¥
FFT T &< § 99 & fAg faax fFar
mr g AT g P AR Fg v Q@@
foT fvar war €

OF RITHI® O ; F4T fA=0 far
T g ?

oft WS qewrt vl ;T AT
g fraar fam frar o @7 @ waw
afgs faa ﬁmwt jﬁtﬁug%
f s Jgi aed T3 gt fafaedt
# 7 & forg g e <@ € ) fred @
g #'ﬁawmiﬁiwmwﬁ
W‘ﬂﬂ%mgw@a%'ﬁz’
W, ezuﬁﬁzmwﬂam
'éiﬁéw‘r-:mmw@mmzém
& | e 35T IW H §9 A wmar
éwﬁw 2w ¥ W T & @r
&, 4 IS, FALE, QAT
saﬁaw%ﬁrﬁavwgﬂwuzg%a‘r
S e T A EE B A
fge a8 F AL W& 1 A W AT
wwg{'ﬂaﬂtﬁ%wﬁhmﬂ
MR U SHERILECE IR E ¢
et @ g !

DR. HENRY AUSTIN: ‘Drawling from
the experience of the success of the
housing scheme launched by the Kerala
Government, would Government think
of launching similar schemes by utilis-
ing ‘the unutilised labour locally avail-
able in every district of every State?
The Government of India, I am sure,

are fully aware of the success of the
Kerala Government scheme.
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St AT qEE el | EXER F Y
I T § AR I aER T A frar g
AR AE T F T § 1 afew g A
st F1 A FgT ; 5w & A
FX ) G W A T a7 afes g

St JOR T wHAW © WA AR
& qarar f5 39 999 3© T 4 T8
W A ] | IR TS AW FEI
# s g § fF fredr dF A
H fFaq fagy 7@ = § A7 faes
AR 7@ W § g9 379 3 faq feamr
TYAT T@T AT, T A faEar @ g
i 38 ¥ froar @7 gai ?

ammm:m%ﬁq
qifew AMET |

oft gER AT WHATT © WAL WEIT,
AEY AT X g7 wgr £ fF =W A
G E R E R R SR

Y

QW AERW . WT 37 IO &
FAG AT AR FTWR & 198 aigal 4
fa Aifew Sifeg

New Farm Technology by I.C.AR. to
Beat Fertilisers Shortage

+
#2. SHRI SHRIKISHAN MODI:
SHRI D. D. DESAIL:

‘Will the Minister of AGRICULTURE
‘he pleased to state:

(a) whether Indian Council of Agri-
cultural Research has recemtly come
out with a new farm technology to
beat fertiliser shortage; and

(b) if so, the facts thereof?

THE MINISTER QF STATE IN THE
MINISTRY QF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). A statement is laid on the Table
©f the Sabha,

ASADHA 31, 1896 (SAKA)
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Statement

(a) The Indian Council of Agricul-
tural Research has from tima to time
issued guidelines for the efficient use
of inputs including fertiliser, A
recent set of guidelines prepared by
LC.AR. was presented at the Confe-
rence of State Ministers iof Agricu!-
ture anq Local Self-Government held
on 4th January, 1974 at New Delhi by
the then Union Minister for Agricul-
ture.

(b) The farm technology suggested
by L.C.A.R. for maximising productio::
with the available quantities of fertili-
zer includes the following compo-
nents: —

1. To take steps to achieve an input-
output ratio of 1:14 in the district:
classified as those showing a good res-
ponse. This can be done by spreading
available fertilizer over a larger area
on the principle of yield targetting and
detailed attention to non-monetary
inputs like time of sowing, density of
population etc.

2. To tailor fertilizer use acccrding
to the needs of an entire farming sys-
tem and not merely on the basis of
individual crops and according to ag:o-
ecological conditions;

3. To supplement the nitrogen
fertiliser by incorporating a legume
with appropriate bacterial culture ir:
the intensive multiple crop sequenc:
and also to recycle all organic wastes
by ensuring an adequate ratio of oi-
ganic to fertilizer nitrogen taking care
not to immobilise the fertiliser or soil
available nitrogen to the crop;

4. To increase the efficiency of nitro-
gen utilization by crops by adjusting
the proportion that should go to basal
and top dressings according to the
period required for maturing the crop
variety, its tillering habit and the
available nitrogen status of the soil
and by regulating the mumber of top
dressings according to the texture of
the soil and the risk of diseases in
any area
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5. To increase the efficiency of
Fhosphorous by applying it to that
crop in rotation which will respond
more to fertilizer phosphorous but less
to soil phosphorous such as wheat in
iice-wheat rotation or legumeg in
legume-cereal rotation, and allowing
this crop to be followed by crops
which have the reverse capacity and
also adopting a method of application
of phosphorous dependent on the
rooting habit and row-spacing of the
crop the cloudiness during the grow-
ing season, and the utilisation of
natural deposits of poor quality rock
phosphate available in the country in
the acid soils adjacent to the location
of these deposits;

6. To make a drive for timely ope-
rations and plant protection measures
in and for growing crops and crop
varieties less prone to zinc deficiency
in areas which are in zinc deficient
zones and to supply micronutrients
where needed;

7. To encourage the widespread cul-
tivation of high yielding varieties
which have a greater capacity for
fertilizer response at all levels of ferti-
lizer dose and which have a more
favourable grain straw ratio.

it sitfem Wt : wemw wEiET,
I/ qA & SO A 9t FFAA fear € @
30 ar A F T ) gvelt 9XEy @ oy
3T AFHT R § 98 ST & g
fme oY § ag s AgET § oS o
F AWT-92 9T @7 & 99 § Y SrAwrdy
N T H FERl ST A
PFCATIFRTIM FIW IS ?
g F F e g F #X g
FH a9 T6 ¥ g AN 77 I P
EaRfrr ey amA IS I
TR E?

st O i Ay W@, 17
TR FEE N EE F AR AT
FOFT IAX AT 3 F wa @ KA
Fifog 1
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WEIR W T a7 WK &, ag
AR, WO FAF Y AT RO ?

SHRI ANNASAHEB P. SHINDE:
The question is about the recommen-
dation of ICAR in regard to judicious
and economic use of fertilisers be-
cause of the present shortage of ferti-
lisers in the country. These recom-
mendations are based on certain ex-
periments carried on by IARI and
some other research centres. These
have been recommendeq to the State
Governments and naturally the State
Governments are expected to imple-
ment them through their extension
wings, departments of agriculture and
agriculture universities. If the hon
member wants any additional informa-
tion, I am prepared to furnish it.

ot ot fowwr Wl : g e A
5 ¥ frar & & wrede-Teemt %1 @
F w0 Aol sl fafedi § greea
TEhE Wt ¥ S w gfe &
TERIE F TAF A e fanr
AW, @ & fAU 7 w9 ¥ s
TR 5 Uw-wrede Y @ sarEiET
e & §, g’ ot § A & ar
Y ¥ Fgl 7 TT FeDe Y AT &
v ¥ Fagt Fv owev fFar AR W AT
TS frEY ? s ¥ gt o) ' w5
W F AU @ adF frady ?
SHRI ANNASAHEB P. SINDE: As
far as the rock phosphate is concern-
ed, it is now the view of the experts
that particularly in acidic soils, mostly
in north-east and coastal areas, if a
doze of rock phosphate is given, then
acidicity is lowered and, naturally, if
the acidicity is lower, the preductivity
will go up. So we have recommended
to the State Governments that rock
phosphate should be used in- acidic
soils. If there are acidic soils in

Rajasthan, this will be applicable to
some of the soils in Rajasthan also.
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SHRI NAWAL KISHORE SINHA:
May I know from the hon. Minister if
he is aware that the technology sug-
gested by the ICAR will not be very
successful in augmenting agricultural
production if it is not accompanied
with proper water supply. There is
complete anarchy in the matter of
energy supply in the State inasmuch
as the farmer does not get electricity
in his feeder line at proper time. He
does not know when the feeder line
through which his pumping set is con-
nected will get energy.

Secondly, is the hon. Minister also
aware that there) is huge wastage in
transportation of costly fertilisers from
the ports to the godowns because of
their being transported in open wagons
during rainy season? What does the
hon. Minister propose to do with re-
gard to these two particular things
which are costing the nation very
much?

SHRI ANNASAHEB P. SHINDE:
Sir, though the points raised by the

hon. Member are very important, I’

seek your protection and, if you say it
is relevant to the Question, I am pre-
pared to reply,

MR, SPEAKER: The question was
very much limited in scope. I thought
the Minister might consider it proper
to answer it. But he is not in a posi-
tion to do so.

SHRI NAWAL KISHORE SINHA:
At least, he can assure the House that
there will be no wastage in the trans-
portation of fertiliser.

MR. SPEAKER: There is no ques-
tion of arguing,

st WO 9w AW F A< A A
agd ¥ & HR A g R AW F @
Y aga T waw # sApAE T Q1 @
g1 uE gy & gEt wew § A g3
FT AT W &, T W uorfagi 3w F
forg T F % T € TR AW F Fverard
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1 &1E ¥ faq 7 7T 1 9F F fag
F gara ag faav o & 5 gdwE i S
F W 7 & faq AT @ a0g
T T FTEIHIL S T TET @ AR
RN F T T T R IQE T
TqaY & 9T a7 ¥ @UT T AN
&V IT | 39 a0 FT & G HLLEH
YHET FT g FA & (¢ FATT A T
TE L FIEIRIE @1 GO A T
flesmasmastgre?

SHRI ANNASAHEB P. SHINDE: As
far as the shortage of chemical. ferti-
liser is concerned, it is well-known
to the House. The recommendations
of the ICAR are relating to this. In
addition, we have also recommended
to the) State Governments to take a
number of steps in this direction. I
am glad to mention on the floor of the
House that a number of State Govern-
ments have taken steps to organise the
use of organic materials, that is,
by means of compost-making, etc.
For instance, in Calcutta, they have
a very ambitious plan to use all city-
waste by processing, etc. So, a num-
ber of steps are being taken by the
State Governments to organise and
make use of organic materials,

SHRI AMRIT NAHATA: May I
know from the hon. Minister, who just
now stated that the State Govern-
ments have been recommended use of
rock phosphate for direct applicatioa
for rectification of saline soil, whether
he recognises that rock phosphate is
a very rare and costly mineral and
that the saline soil which is found in
about 17 million hectares in our coun-
try could be rectified by direct appli-
cation of gypsum of which we have
infinite and immense resources in the
country, in -which we are surplus.
Would he tell the House whether the
Government of India has made out a
scheme for direct application of
gypsum and for subsidising he trans-
port of gypsum so that millions of
hectares of land which is lying fallow
could be reclaimed?
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SHRI ANNASAHEB P, SHINDE: I
am thankfu] to the hon. Member, but
unfortunately he is confusing between
acidic s0il and saline soil. I have not
suggested use of rock phosphate for
saline soil; that has been recommend-
ed for acidic soil. We have a Salinity
Research Institute at Karnal and that
has made a recommendation that
as far as saline soil iz concerned.
gypsum could be used, We are not
recommending the use of gypsum for
acidic soil. There may be a combi-
nation of acidic and saline soil where
rock phosphate and gypsum would be
useful. But as far as improvement of
acidic soil is concerned, our recom-
mendation is rock phosphate and basic
slag which is a by product in steel
industry and which goes waste.

oft T Wy fawy ¢ & s e
St ¥ o SreET g @ afowg
7 ag Y fawrion 1 @ f5 e A s
wTe Sifegai § 3 O @A 0 W9 FT
@ &, 5w fod <7 Y arwar i sanar
agTs w1 ?

WEOW WEW © TE JATH AT HTH-
ErArEet & At ¥ 2

Y MW TW . AW HA S A
Sz afg ¥ fod fm umat &7t ==t
T §, I W A { @I gT ;AT wAl
ST #Y &9 e w7 qar @ {5 g m N
fadast A T ¥ wg@R 15 fa=d
FITWFT HT GHAT FT TG A7 74T
ST § ? YA 7 S[ATET o1 9T 99 ¥
1§ Fwfeas woe freer 3T @ e §
0 & TEEE T WE - A
T T X 2L e e g, afe
oo wr frar g ?

WS QY AT A% AT
T qAE Al §, TTAY EHATAIAT F7
AT § | W9 R I F1 AISY a@
g A NEIIT FEAT AR FQr A
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ot Ay fowd : o @ oA &
TR F gl o § Samw ;v g off
F1 qar & v 57 o ferra ag At
fr fw iz F fad o waied o) O
wifs awd £, § faw a2 & a7q €1
afz T B2 BT F1W@H g T §
Fan fad s Y ME AR qre QAT 7
&% U 9T IART F F1 5
ST EFAT 2 | 4T g W @ aar
FTHYINT a1 & AT FT 3 g8 TF
¥ 3g a Y qNq Ak ™ I &
FITEW TETT &7 46 F4T °

oy wEET: TE T a1 A {6
®RE

ot wq fawd : & @ gAw g
q8% T a1, AT IEW a8 NeT I
fear o 7@ =g wver A, T faa
H 5w gE 3w & qo fawr )

wEAR AP : AFT I F FATT
1 &% feqaars w3 faar o

SHRI R. S. PANDEY: The hon,
Minister has just now said that the
Indian Council of Agricultural Re-
search had made certain recommenda-
tions and those recommendations have
been exported from Centre to the
States. May I know whether he has
any cell to assess or see whether the
States are competent enough or have
got the resources to implement what-
ever recommendations have been made
technologically in order to boost up
production? The very fundamental
idea of having research and exporting
the knowledge is defeated if resources
are not availablee May I know
whether the resources are available
with the State Governments angd if not
whether the Centre would make those
resources cvailable to them?

MR, SPEAKER: I
lost in your question,

am completely
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SHRI ANNASAHEB P. SHINDE: It

mainly - depends upon the extension
efforts. We are having continuous
dialogue with the State Governments
and as far as this particular aspect is
concerned, 1 do not think resources
should come in the way of transfer of
this technology. For instance. in re-
gard to one of the suggestions in res-
pect of applying phosphate to wheat,
which is given in para 5, suppose there
is a leguminous crop. it should be
applied to leguminous crop where the
utility is much higher, So, many of
these recommendations do not involve
financial implications.

‘Work-Chargeqg Staff of Arunachal
Pradesh Circles of CP.W.D.

#3. SHRI BHOLA MANJHI: Will
the Minister of WORKS AND HOUS-
ING ¥e pleased to state:

(a) whether thg Third Pay Com-
‘mission in Chapter 46 (Union Terri-
tories) of its Report has stated that
persons recruited in the services and
posts in the Administration of the
-various Union Territories are strictly
-speaking, the employees of the Cen-
‘tra] Government; and

(b) if so, whether the workcharged
staff of Arunachal Pradesh circles of
CP.W.D, are also, strictly speaking
employees of the Centra] Govern-
ment?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) and (b). Thig is a
general observation made by the Third
Pay Commission. The only recom-
mendation made by the Commission
in regard to Arunachal Pradesh staff
is that a Departmental Committee
should be formed to examine whether
one or the other of the standard
scales of pay recommended for the
Central Government employees should
be extended to them.

¢ W R 59 & A ¥ ow|m
AT gar ?
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o N geAw TR Hea ag
g & fp 9% ¥ Fiwm & Fraoe Prar
2 fr g Rt OeTET T F §
g 37 ¥ AT @it F feudlew
FHE qAMF AT IW 9T fawz FF
favig & 5 37 1 9 Fa7 oo a5
g F W AFA AT § A7 fOw
R FJ TIATRA § 37 F MO W
feoram a7 3SHT GXFI F T QTS
g I % auR W farn | @ fod
FAEr %) el A ¥ qR I
T F X T wEeT A9

Assistance for Promotion of Imdian
Languages

*4 SHRI C. K, JAFFER SHARIEF:
Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the amount approved to offer as
assistance to voluntary organisations
for promotion of Indian Languages
during 1974-75; and

(b) The amount granteqd to encoura-
ge Urdu language alongwith the
names of the Institutions during the
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) During the year
1974-75, a sum of Rs. 17 lakhs has
been earmarked for financial assis-
tance to voluntary organisations em-
gaged in the promotion of Hndi; and
Rs. 9.50 lakhs for voluntary organisa-
tions engaged in the¢ promotion of
Regional Languages other than Hindi.
These allocations are subject to avail-
ability of resources.

(b) A list showing the names of the
‘institutions and the amount given to
each of them during the last three
years is laid on the Table of the
House. [Placed in Library. See No.
LT-7084/74)
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SHRI C. K. JAFFER SHARIEF: 1
would like to know from the hon.
Minister whether the Government is
aware of voluntary organizations pro-
moting Urdu and various other langu-
ages in the States.

SHRI D, P. YADAV: From the list
which has been placed on the Table of
the House, there are several States
here, but wherever there is any appli-
cation received, it f9s considered
favourably.

o W - AT ANT I3 F A
¥ aw wE AT aw @ & Aai 7

ot dto ¥o IHT 7% ¢ F qrAT
Srgarg i et fares & wredemw
ofea M araE g ?

st o dlo ARA : IWF FAH
2§ §OG AT 41T HEWF g, Afew
AT I WA a1 SAR] gEer
W5 & JmEAr

st gRe AT TP TRl I
SUTRT AT ST R, Y HR 93W, AR
ferdme woe SlarET FTET ifed |
# qear It g frozw fawfed &
nre 93W FY oY weT 3T ATy §—
FTZEHY FTE GEATRAT AV IASAE ?

=t do o rEw : FY gEAT AT
FY foar awg WY & qfea T g
w31 § R a1 6w g
& ST 99 T FgAfa-gEE faar
oot st o

st ggo gRo ;AW : F TBAT
MgaT §—A(FA-3 97 AR AT
O amE g, PR asaEAg .

. wwme wdIE o ARatw qo-
RaTleaT § |
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=t Q/o U0 WY : I WTOHT WY
wAEaf F7 W@ g |

¥ qedT WAt § fr mfex
IaT ®Y @R F  foF, Sy 9§
TF(ET AT AT G § aER A
FITEY FT q9g ¥, IgAT AT ¥ fory
mfer g @R B & wew Q@
S @l 2, 8k agl ¥ 1€ o wRw
sy 7 o § f fomd 99 dam &
Y @ 91T 3T i q@ ¥ faw ?
da wEAne IAF O @ F@ o
e

vy, awr wrqw At wegpfe
wt (o qHo TEW gAR) : FATSATE,
e ag & fr 3@ waw § gErs
R F7 AT FH F7 o O T8¢
g1 mafas g ai § IR § ¢
MAMP AT aE & W fF
& 91X I #ER I AT qAE | 3@
gAET gl aF Qe FTEAEE L ..

ot gHo UWo It : & HREE
JEAT-0-95 FT AW fear &

Mo THe W TEA  AYAT
AHFIL-IS -1 AT e &Y g & It form
39 Ta 7 F faar may &

SHRI SEZHIYAN: In answer to
part (a) of the question the Minister
has stated that Rs. 17 lakhs have been
given as assistance t{o voluntary
organisations dealing with Hindi and
for all the other languages put to-
gether only Rs, 9.5 lakhs are given.
I want to know whether Government
have not received demands from other
languages or do they feel there is no
need for other languages for develop-
ment and for getting assistance from
the Government?
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PROF, S. NURUL HASAN: In re-
gard to Hindi, Art. 351 of the Cons#i-
tution imposes a special responsibility
on the Central Government and the
Central Government want to give
assistance consistent with the re-
sources available to it for the promo-
tion of all Indian languages. It is for
this purpose that various schemes have
been drawn up within the resources
that are available. We advertise and
obtain applications from voluntary
organisations from all parts of the
country and wherever possible assist-
ance is given.

it e fag ;. wTER, TR
g™ ¥ Ig o1 TGO Iy § W S
war g IMT A qgd 497 wAC g |
Fater goT 1T § fF S F7 4 adr
aed § e a3 A Ty &
forr sEm fem & 7 AR @mm ¥
I =nafeat & am fer o & foaa
v 9% fag wqEw far & #
ST Avgar § R a3 7 ar
F o feelY Al 90 d1o ¥ & dav
faar st wifgd ar @iy sl #
fear o =fgd wifE fagre WY ow
QAT ar & SIgf 9 A A 5 AT
a5 Tt aETE # & | gEE Al
fagre ¥ & wgt 9¢ #1 aF ¥ Syrer fara
&1 zafay daw feely A1 g o Yo #Y
& ¥ ¥ fo =i dar fear wm, A
St sagTa o s ¥ safwml #Y e
fear wat &, deamii 7y 5 fear mar §
SHHRTFATHI E ? F1E AT9F 909 a9,
¢ fr 7 f5 fow axg & sz faw
T ER vy A AaraS E ?

ft o o qEA ;. WTW Y
AT G A A1 FET & fF ag go dvo
A freeit AT A A Aar I T8 ¢4
R 28T 98y waq ¥ fom & 5 @

ASADHA 31, 1896 (SAKA)

Oral Answers 22

@a &Y ded qr fagrm gors -
W § IuH dfw o wwrfae fer
T g )

s AT A qred - § w@AT
~trgaT g i faedr, fagre AR go dto &
ST T WA H WY, ART I A qO@T

'ng‘lm’wmm 3
T F wrwr € fF 9 A W T §
T ACFFT BT § AT a7 fermar gat
AN AT afg¥ 0 L.,

W WP a AT FET
g

oft A gRIT W AR, AR
| S @@y WA § 9 A fowar w@Ar
wMga § 7 w15 § F 3@ A 4
fear qgr ¥ | AT qIFR F 3T
Ay Fwar oA g ? R HTEY |-
wifesa QNI Y FW AGE TWA |,

yugEu AT A a8 e mer s -
<Y QY geard € St I FY AT QT @Y
¥ qEr WMl & A9 3@ TN aw/
AT | FT ITR WS 37 & ford
et TEET 1 AR B 2

ot Fo fo qRA : TAA AGET .
AT G300 & qETd BT J IGAT WA
2 3% ¥ wq 77 N @ w wEn 5
g ware a1 W A | gERG A AR E e
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i WY AT AR i UATE F M
= @t dar fear s 97 oA @
T A @ dar #¥ fmr «wEm

ot wAmaT fy: aefy weelt oY X
-grara o st st Y ae F fad
Afrag@ITn quf 1w\ wwa
G FAT ag WY wrar 2 5 ag am—
afe fasmgr amwe Ffer e
AR ww f @G W A
T qEER d@ IF G gRn
AT AF HEST H AAErAr qWR-
FE A A F W F AR WM
%€ gl § 3¢ 71 gl wNT aT &
Y g wwy &, ® e S
JTHTT TG T 9 AT H JATE G
2 fr wgt w8 N @ T T oA
JEAT &, AT FqY ¥ 3T {OTH A
am A, Ffe gh wmardy G ) 9 s
gy E qg T T® FN FE W I
X | A K 1 faawa & 7 AT Aaea
A TER AT aFR I g 5
39T gELr ATaT FAT 3 F v fewwa 17

WSTR WA T A Tgd A1 FAq0A
BT | FAMT AL AN ¥ el
& @ W YT qAve Y Sy aw difaa
&\ wfew JfF wro 5 =79 oA §
zafay 1§ areedr 78 T @ g ) A=
oY AE & o X F
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A @ W F AR AGY W |

ot qaETe a - ST ATeS,
e fafeeT a1 ¥ Q@ qar @ A
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G T A0 2 | gATE AR AT
F R F forar mar & S g, sfa,
e, afwe adfice, 57 %1 o 9 F faw
g wfed afe TeraEest d7T T 81

TR A g 787 FITAWT fagaran
fr I S &Y aeawy ¥ fod, ww
3§ AT Y S & WT wAT I
& ¥ wgt AT gaArd #Y arag §
& it S e, TrwEy ST ot et 2,
I G | A AT T AT 2
T AT €9 FW FT G0 IFT T 9§
T T & FIO ? AT AT 5E A
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R FEIF A gaa g &
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af & ¥ Fei wiea 3 et qoensy
TS THHY FAAT TR ATAAIT §GH AT
@A FFm

o qEEAT SAALGHIA . TE ]
£ 1 AT Y I @ 2
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SHRI D. P. YADAV: I have already
replied to the query made by the hon.
Member, If he requires any further
information, it will be supplied.

SHRI PRIYA  RANJAN DAS
MUNSI: Considering the proposal of
the Education Ministry for the promo-
tion of Indian languages and consider-
ing also the national integration, may
I know from the hon, Minister
whether any fresh initiative or
effective steps have been taken to
promote and popularise Hindi in
Tamil Nadu after the great anti-Hindi
agitation?

MR. SPEAKER: It is outside the
scope of the question.
SHRI SAMAR GUHA.: From the

reply given by the hon, Minister about
the grants given to voluntary organi-
sations it looks as if there are only two
Indian languages, namely, Hindi and
Urdu. I have nothing to say against
the promotion of Hindi or Urdu. But
ihere are 12 other Indian national
languages according to the provisions
of the Conmstitution. Has the Govern-
ment helped the voluntary organhisa-
tions belonging to other Indian langu-
ages for the promotion of Indian
languages? If so, what is the number
of applications received from such
voluntary organisations and the con-
tribution given by government to
show that all the national languages
are givep equal treatment as far as it
is possible?

PROF. S. NURUL HASAN: We have
requested the requisite agency of the
Government, namely, the Directorate
of Audio-Visual Publicity and Adver-
tisement to invite applications from
voluntary  organisations from ali
languages. This advertisement was
issued in July, When the applications
are received. I can assure the hon.
House that respectful and sympathetic
consideration will be given to all re-
quests consistant with the funds
available.

ASADHA 31, 1896 (SAKA)
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Import of Wheat and other Food-
Grains dwring 1974

-
*6. SHBI KRISHNA CHANDRA
HALDER:

DR. LAXMINARAIN
PANDEYA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose to
import two to three million tonnes of
wheat and quantities of other food-
grains during the next few months;

(b) if so, the quantity, price and
the country of import for each item
separately; and

(¢) whether the wheat production
in our country is inadequate to feed
the people?

. THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c)., The Government of India
keeps under constant review the posi-
tion regarding the need for foodgraia
imports and for the year 1974-75 has
a programme to import small quantity.
So far about 12.7 lakh tons of wheat
and 4 lakh tons of milo has been pur-
chased, Purchases are malle from
exporting countries like the US.A.,
Canada, Australia, Argentina, EEC
countries etc. at prices best to our
advantage.

The wheat production this year ‘has
been below the target.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister has not properly
replied to my question, The Minister
has stated that 127 lakh tons of
wheat and 4 lakh tons of milo has been
purchased so far. After the back-out
from the take over of whole sale trade
in foodgrains and the total failure of
the food policy and total failure of the
procurement policy, have the Govern-
ment assessed the total quantity of
foodgrains required to feed our people
and total quantity of foodgrains re-
quired to be imported?
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SHRI ANNASAHEB P, SHINDE: I
have made an effort to reply to all the
queries of the hon, Member. May be
‘the import of sgme further small
quantities of foodgrains in addition to
what I have mentioned would have to
be made. We have to review the posi-
tion from time to time and it is not
pgssible for me at this stage to state
what is the quantity. Our import pro-
gramme depends upon our production,
our requirement etc. Because of some
set back in wheat production, parfi-
cularly the rabi production last year,
there is need to have some imports.

MR, SPEAKER: May I request hon.
‘Members not to come between me and
‘the members asking questions. Shri
Jyotirmoy Bosu is not hearing what
I am saying, I am addressing this te
Shri Bosu and not to Shri Halder.

SHRI KRISHNA CHANDRA HAL-
DER: The hon, Minister has stated
that Government is purchasing wheat
at prices best to our advantage. I
‘want to know the landed cost of wheat
imported from different countries. Is
it less than our procurement price or
more?

SHRI ANNASAHEB P. SHINDE: As
far as landed cost is concerned, figures
have to be worked out because freight
varies from country to country, de-
penaing on the distance. The -actual
purchase price from some countries,
particularly from TUSA two months
earlier, was lower than our procure-
ment price. But whether the purchase
price plus freight would be lower than
our procurement price, I am doubtful

T AT 9idy ¢ Ay AR
¥ oggmn g 5 A ¥ seaw W
it 7o fraifea fear oo, 9= &Y
ofF & &Y qy &1 & s AR E
7 qew fratfa fear mm ar o s
ey &1 gfa 7 W ¥ 7 F1ewr v, faw
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& g ) fawt ¥ 12, 7 9w @ A
HIT 4 TG T AT FT T FIAT
IT | FIT FIHIT F1 30 & wfqfva #i
HIATT FAT 9 qFAT & 7

SHRI ANNASAHEB P. SHINDE: As
I said, we review the position from
time to time, In addition to what I
have already mentioned, the level of
procurement will also be taken into

consideration for determining our
future quantum of imports.
TTo  ALHATIES  qisq g7

9% £ fF aawr figar  fRaifes
fFar @ ar w 9w & it A
F TG |

SHRI ANNASAHEB P. SHINDE:
The target of wheat production was
about 30 million tonnes. The precise
estimates, the final estimates of pro-
duction are still not available. But
production will be lower than the
target.

‘Shortfall in Grain Output

*5. SHRI NIEKAR LASKAR,
SHRI PURUSHOTTAM

KAKODKAR:
Will the Minister of AGRICUL-
TURE
afa ey

be pleased to state:

(a) whether the Union Minister has
admitted that there will likely be a
5 m. tonne shortfall in grain outpué
during the current year;

(b) if so, what was the target fixed
for rice and wheat during the Kharif
crop and Rabi. crop;

(c) what are the reasons for this
shortfall; and

(d) what steps are being taken to
achieve target of food grains?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Former Ministry of Agriculture
stated on 17th June, 1974 that he anti-
cipated a shortfall of only 5 million
tonnes in the target of foodgrain pro-
duction fixed for 1973-74 and that ab-
out 107-108 million tonnes of food-
grains production would be achieved
in this year.

(b) The target for the production
of rice during 1973-74 was fixed at
45.0 million tonnes and for wheat at
30.0 million tonnes,

(c) The targets fixed for Kharif
Season of 1973-74 have more or less
been achieved. However, due to
spells of severe cold in the second half
of the December 1973 and first week
of February, 1974, failure of winter
rains, shortage of fertilise power and
diesel oil etc., it is expected that the
production of Rabi crops will fall
short of the targets.

¢d) The increase in food production
is sought to be brought about by in-
creasing the productivity mainly
through increase in area under high
yielding varieties, adoption of inten-
sive cultivation measures, multiple
cropping, chdnge in the cropping pat-
terns and efficient use of the available
inputs like fertilisers, organic manu-
rial resources, water, pestcides credits
etc.

¥ v W frifr W & forg
wriamit
*7. M Gw ww wai:

Wt wrw ey Wit

= Fwfy o= 7E a@mA FT T
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ASADHA 31, 1896 (SAKA)

Written Answers 39
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N

Locust Invasion in Bihaner,
Rajasthan
*8. SHRI NAWAL KISHORE
SHARMA:

SHRI BIRENDER SINGK RAD:

Will the Minister of AGRI-

CULTURE
gfy w547
be pleased to state:

(a) whetlier the attention of the
Government has been drawn to the
locust invasion in Bikaner District
of Rajasthan;

(b) if so, the steps being taken by
the Government to destroy the locust
and their heavy breedings in Jodhpur
and Bikaner Divisions of Rajasthan;
and
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(c) the estimated loss suffered as
a result of invasion of locust in
Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRT ANNASAHEB P. SHINDE):
(a) and (b). The Government are
aware of the locust swarms which
have settled in Bikaner, Jodhpur and
Churu districts of Rajasthan. These
swarms are being chased and destroy-
ed. Areas where the locusts have laid
éggs have been demarcated and con-
trol operations through spraying of
chemicals against heppers are in pro-
gress. Aerial survey of locust popula-
tion is also in progress.

(¢) The damage caused by locusts
hag been negligible so far, since nature
swarms do mot eat much. The hoap-
pers are being controlled as they
emerge and before they can do any
serious damage. Moreover, there are
few standing crops in the areas where
the ewarms have settled.

aQ,~ax 1974 ¥ Qe Tl
N onife wrew € vy e
e

*9 it T aved Ty o TR
ﬂgaﬂﬁﬁ!ﬂl’ =0 5 :
(%) ¥ s\ gra At FY
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(&) @ 9T, 1974 % =
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g E,

() = fagre Y wne feafa age
TRT @ AT WA T el § 5@ A
WY TR T I\ FY FENEAT §

(w) afz g, & w7 fagIX g Y
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Alleged Violation of Delhi Schools
Aet by Managemeats éf Schools

*10. SHRI C. K. CHANDRAPPAN:
SHR1I BHOGENDRA JHA:
Will the Minister of EDUCATION,

SOCIAL WELFPARE AND CULTURE
be pleased to state:

(a) whether Government have
received complaints from teachers’
organisatios alleging that several
managemerits of schools in Delhi are
violating provisions of Delhi 8chools
Act, in connivance with the Govern-
ment bureaucracy; and

{b) if so, the steps Tken to ensure
the proper implementatioh of the said
Act?

THE DRBRPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) A Memo-
randum- has been received from
Unaided School Teachers’ Association,
Delhi, alleging vioclatiens of certain
provisions of Delhi School Education
Act and Rules framed thereunder by
some managements of unaided private
recognised schools. However, the
Memorandum does not allege conni-
vance of Government officers in such
violations.

(b) A statement is laid on the Table
of the Sabha.
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STATEMENT

According to the information fur-
nished by the Delhi Administration,
who are concerned with the imple-
mentation of the Delhi School Educa-
tion Act and the rules framed there-
under, the following steps have been
taken so far to ensure proper imple-
mentation of the said Act and the
rules:

(i) Soon after the promulgation
of the Act and the rules on the 31st
December, 1973, a detailed letter
was sent by the Delhi Administra-
tion to the Managers/Principles of
all Government aided/unaided Mid-
dle and Higher Secondary schools
in Delhi, followed with a subsequent
letter issued in February 1974,
bringing to their attention various
provisions of the Act and the rules
which were applicable to them with
specific direction that thety should
comply with these provisions stric-
tly. Till 8th May, 1974, thirteen
circular letters in this regard have
been issued to the private recog-
nised schools requiring them, inter
alia to submit schemes of manage-
ments, to give an undertaking re-
garding grant-in-aid and to follow
strictly the provisions regarding
payment of salaries, allowances and
other prescribed benefits to the
employees, charging of fees etc.

(ii) Under Section 5 of the Delhi
School Education Act read with
Rule 59 of the Delhi School Educa-
tion Rules, 1973, managements of
the private recognised aided and un-
aided schools were to submit sche-
mes of managements within 90 days
of the coming into force of the
Rules. According to the informa-
tion furnished by the Delhi Admi-
nistration, so far 184 schools have
submitted the schemes of manage-
gements. These schemes are being
scrutinised by Dellhi Administration
and their detailed observations on
modifications/alterations to be made
in the scheme are being communica-
ted to the schools. Guide-lines have
also been framed on the schemes of

1056 L.S.—4
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managements and sent to various
schools, Showcause notices have
been given to defaulting manage-
ments. Certain schools which have
not submitted the schemes of mana-
gements, have claimed the status of
minority schools.

(iii) Detailed rules regarding pay-
ment of salaries, allowances and
other prescribed benefits to emp-
loyees of recognised private aided
schools are under finalisation in con-
sultation with the Accountant Ge-
neral, Central Revenues and direct
payment of salaries to the emp-
loyees of the aided schools is expec-
ted to be commenced with effect
from November, 1974, the time limit
set in the Delhi School Education
(Removal of Difficulties) Order No,
2.

(iv) With regard to the payment
of the pay and allowances to the
employees of recognised private
schools, Delhi Administration have
instructed the managements of these
schools to strictly comply with the
provisions of the Act 10(1) and en-
sure that the pay and allowances of
these employees shall not be less
than those of the employees of the
corresponding status in sehools run
by the appropriate authorities. In
this connection, the managements of
the private unaided recognised
schools have been asked to furnish
detailed information about the pay
and allowances of the employees
with a view to finding out if these
are in any way less than those of
the employees of the corresponding
status in the schools run by the Ap-
propriate Authorities.

(v) The Delhi School Education
Advisory Board, the Curriculum
Committee and the Delhi Schools
Tribunal have been set up.

(vi) Appropriate notices have also
been given to managements of aided
and unaided recognised schools that
in the event of their non-observance
of the provisions of the Act and the
Rules, their aid might be stopped or
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the schools de-recognised, as the

case may be.

Requirement of Milk Powder by
Metropolitan Cities

*11. SHRI S. N. SINGH DEO:

Will the Minister of AGRICULTURE
be pleased to state the required quan-
tity of milk powder by the Metro-
politan cities’ Milk Scheme and
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the quantity supplied to these cities
during the last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): A state-
ment showing the quantities of milk
powder indented and supplied to
these four metropolitan cities in the
last three years year-wise is placed
on the Table of the Sabha,
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Construction of an all weather road
bridge in U.P.

*12. SHRI B. R. SHUKLA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the construction of an
all weather road bridge over river
Ghagra at Ghagra Ghat, District
Bahraich (U.P.) is very necessary and
long over due;

(b) if so, why the construction is
not taken up in the first year of the
Fifth Five Year Plan; and

(c) whether the construction will
be taken up without delay?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR! KAMLA-
~PATI TRIPATHI): (a) to (c). The
proposed bridge over the river Ghagra
at Ghagra Ghat in Bahraich District,
when constructed, would fall on a
State Road. This project is, therefore,
the concern of the Government of
Uttar Pradesh., The necessity or
otherwise of this bridge has, therefore,
to ke assessed by them.

The State Government have includ-
ed this bridge in their proposals for
Central financial assistance under the
Central Aid Programme of State
roads/bridges of inter-State er econo-
mic importance during the Fifth Five
Year Plan. They have also inter alia
proposed inclusion in the National
Highway System in the Fifth Plan of
a road link to Nepalganj which might
pass through Bahraich also and there-
by cover the river crossing in ques-
tion. As both the aforesaid program-
mes are still in a preparatory stage, it
is premature to indicate the extent to
which the bridge in question would be
covered under any of these program-
mes.
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Meeting of C.P.WD, Industrial
Workers’ Ceoperative Thrift and
Credit Society Limited

*13. SHRI ISHAQUE SAMBHALI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Annual General
Body meeting of C.P.W.D. Industrial
Workers' Cooperative Thrift anq Cre-
dit Society Limited wag held on 22nd
February, 1974; and

(b) whether according to Delhi Co-
operative Societies Act, 1972, the
Annua]l General Body meeting of
every cooperative society should be
held within a period of six months
after the date fixed for making up
jts accounts for the year?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir.

Improper action on the part of Indian
Cricketers in England

*14, SHRI M. RAM GOPAL
REDDY:

SHRI VASANT SATHE:

Will the Minister of EDUCATION,
SOCIAL WFELFARE AND CULTURE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to certain im-
proper action on the part of the Indian
cricketers sent to England recently
while they were in England; and

(b) if so, what action has been
taken by Government in this regard?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN): (a)
and (b). Yes, Sir. The members. of
the Indian Cricket Team arrived 40
minutes late for the High Commis-
sioner’s Reception on 26th June 1974,
at which a number of distinguished
British personalities were present in-
cluding the UK. Minister of Sports.
When the High Ccmmiioner expres-
sed his annoyance, the members of
the team staged a walk-out, but later
rejoined the Recertion. The  Presi-
dent of the Board of Control for Cric-
ket in India and the Manager of the
team have both apologised to the
High Commissioner more than once
for this. Government regards the in-
cident as closed.

Series of programmes for develop-
ment and improvement of Inland
Water Transport System

SHRI P. M. MEHTA:
SHRI TARUN GOGOI:

Will the Minister o¢ SHIPPING
AND TRANSPORT be pleased to
state:

*15.

(a) whether the Union Government
have indicated a series of programmes
in co-ordination with the State Gov-
ernments for development and im-
provement of Inland Water Transport
System;

(b) if so, the broad outlines of
the proposed programme undertaken
and the results achieved therefrom:
and

(¢) whether the question declaring
certdin waterways as National Water-
ways as recommended by the Bhaga-
vati Committee hag been decided?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir.
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(b) A statement containing the re-
quired informatior is laid on the
table of the House.

(c) Government have accepted in
principle the recommendations of
the Bhagvati Committee that -cer-
tain important waterways should be
considered for being declared as Na-
tiona] Waterways. A Committee was
appointed to consider this question
further and to recommend the peri-
meters within which a statute for
inland waterways should be drafted.
The Committee was also asked to
study Ganga-Bhagirathi Hooghly ri-
vers and recommend whether they
should be declar=d as national water-
ways. The Report of the Commit-
tee was received recently and has
been circulated to al] State Govern-
ments and other authorities concerned
for their comments. -

Statement

Iniand water transport is a State
subject and State Governments are
primarily concerned with its improvs-
meut and development. However,
Central Government gives 100 per
cent loan ussistance to the State Gov-
ernment for execution of well-defined
and selected schemes. The important
schemes =0 far sanctioned are exten-
tion of navigation canals development
and improvement of existing canals
in different States, construction of
locks, wharves, jetties, provision of
landing facilities, acquisition of dred-
gers for dredging the waterways, pur-
chase of survey launches, tugs and
barges, taking up Pilot projects in
different waterways for running ri-
ver services, provision of terminal
facilities at different ghats, acqui-
sition of passenger, cargo and ferry
vessels, techno-economic survey of
the waterways, ete. In addition,
under the Central schemes construc-
tion of inland ports at Pandu and
Jogighopa, acquisition of tugs and
barges and dredgers for operating
river services on the Ganga, deve-
lorment of Rajaleagam Dockyard and
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Kulpi Workshop of Central In-
land Water Trangport Corporation
Ltd., resumption of river services bet-
ween Calcutta and Assam, higher
training scheme at Calcutta, etc,
have also been taken up. As a re-
sult of this, there has been a general
improvement in the transport of Pas-
sengers cnd goods by waterways at
different parts of the country. In the
Fifth Five Year Plan, a provision of
Rs. 40 crores (Rs. 26 crores for Cen-
tra] Schemes and Rs. 14 crores as
loan assistance to the State Govern-
ments) has been made for develop-
ment of inland water transport. The
provision includes augmentation of
fleet of Cantral Inland Water Trans-
port Corporation Ltd., modernisation
of Rajabagan Dockyard, running of
river services on the Ganga, develop-
ment and improvement of important
waterways including ancillary facili-
ties 1n thes different States, scheme
for providing loan assistance to pri-
vata entreprenewmrs for acquisition and
modernisation of vessels, etc.

Fnquiry into Bogus Seeds Firms
*16. SHRI RAGHUNANDAN LAL
BHATIA:
SHRI P. GANGADEB:

Will the Minister of
TURE be pleased to state:

AGRICUL~

(a) whether the attention of Gov-
ernment has been drawn to reports
in the Press on 20th June, 1974 re-
garding “Imposters and bogus firms
in seeds racket”; and

(b) if so, whether any inquiry has
been made into this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):

(a) Yes, Sir.

(b) Out of the four specific ins-
tances quoted in the newspaper re-
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port, detailed reports have been cal-
led for from the Governments &of
Uttar Pradesh, West Bengal and
Rajasthan in regard to the export of
wheat and paddy from U.P. for seed
purposes,

In regard to the third case relat-
ing to the activities of R. C. Sharmma,
the Tarai Development Corporation
has confirmed that this person under
various aliases wag impersonating as
authorised agent cf G. B. Pant Uni-
versity/Tarai Development Corpora-
tion for the seeds produced by them.
It has also been stateld that he was
apprehended by the police at Mhow
(Madhya Pradesh) in September,
1973. A report on the result of inves-
tigations by the Police has been cal-
led for from the Government of Ma-
dhya Pradesh.

In regard to the 4th case regarding
Onkar Singh Malik the Tarai Deve-
lopment Corporation have corrobo~
rated the details given in the news-
paper re:port. The G. B. Pant Uni-
versity bave lodged a complaint to
the police and all the connected pa-
pers have been handed over to the
Superintendent of Pclice, Gorakhpur.
A detailed report on the result of the
investigations carzied out by the bo-
lice has teen called for from the
Government of Tttar Pradesh.
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Report of Committee set up by U.G.C.
on Calcutta University

*18. SHRI DINEN BHATTA-
CHARYYA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Committee set up
by the University Grants Commission
to study the problems of reorganisa-
tion and development of Calcutta
University has finalised its report and
one of its main recommendations is
that Calcutta University be declared
‘an institution of national importance’
and its financial burden borne mainly
by the Central Government; and

(b) what is the reaction of Govern-
ment in this matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). The Committee appointed by the
University Grants Commission on Cal-
cutta University is likely to submit
its report to the Commission shortly.

National Highway No. 17 (West Coast
foad)

*19. SHRI SHANKERRAO
SAVANT:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whet works are proposed to be
taken up on the National Highway
No. 17 (West Coast Road) during the
current financial year and at what
cost; and

(b) when are these works likely to
be started?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). Pre-
sumably the Hon'ble Member is re-
ferring to new works to be taken up
and not those already in progress.
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The fcllowing works are to be taken
up on N.H. No. 17 during the current
financial year depending upon the
availability of founds:—

Maharashtra

(1) Realignment/regarding in Sec-
tion XI (M. 208|2 to 222|2 in Ratna-
giri District.

(b) Redecking znd widening of cul-
verts in 174/7 to 174/8 of Panvel to
Hatkhemba Section, .

gﬁ

(3) Blacktopping ¢f Malpam—Patra-
devi Section.

Goa

(4) Construction of approaches . to
Zuari Bridge on Cortalim side—Part
II.

The cstimates for the works
under consideration.

are

Threatened closure of Shyamilal
College Shahadara, Delhi

*20. DR. RANEN SEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the management of the
Shyamla] College, Shahadara, Delhi
have threatened to close down the
college and whether the management
have refused to abide by the decision
of the Delhi University;

(b) whether the students and others
have protested against closure of the
college; and

(¢) if so, the steps being taken to
keep the college geing?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(¢). According to the information fur-
nished by Delhi University, the Shyam
Lal College Trust, the parent body of
the Shyam Lal College, Shahdhara,
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had sometime back passed a resolu-
tion recommending to the Governing
Body of the College to close down the
College in a phased manner. The
recommendation cf the Trust was con-
sidered by the Governing Body which
decided rot to close the College.

Comp'aints regarding grabbing of DDA
land in Shakti Nagar, New Delhi

1. SHRI S. N. MISRA:
SHR1 BIRENDER SINGH RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government of India
has received complaints about the
grabbing of D.D.A. Land in Shakti
Nagar, Delhi, if s, nature of com-
plaints received;

(b) whether the land has been
forcibly occupied ty influential and
rich persons and politicians of that
area; and

(c) whether the construction has
been carried out ty them only in the
month of June, 1974 while it has been
stated that this land had already been
occupied in 1952?

THE MINISTER OF STATE IN THE
DEPARTMENT CF PARLIAMENT-
ARY AFFAIRS AND IN THE MINTIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Complaints
have been receivel about the un-
authorised occupation of a plot of land
measuring about 150 sq. yds. by the
West side of plot Nc. 39/24, near the
Ganda Nala, Shakt; Nagar, Delhi.

(b) The land has been unautho-
risedly occupied by an institution
called “Shri Trilok Muni Dharmarth
Aushadalaya and Vachanalya.”

(c) The construction has been done
recently, tut the exact date of con-
struction is not known.
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Indo-Newzealang women’s expedition
to Hardeol

2. SHRI S, N. MISRA:
SHRI BANAMALI PATNAIK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether four members of the
Joint Indo-Newzealang Women'’s ex-
pedition to Hardeol in Garhwal re-
gion of Himalays, were reported mis-
sing or lost on June, 4 this year;

(b) the steps taken to recover the
climbers;

(c) whether the women -climbers
were equipped with all the necessary
equipments and safety measures were
ensured by the sponsoring institute;
and

(d) whether Government propose to
excercise any check on the method
and technique of preparing the mem-
bers of the mountain expeditions so
that such mishaps may be minimised?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir. They
were reported missing on 30th May,
1974.

(b) Several sorties by Indian Air
Force helicopters and a party of Indo-
Tibetan Border Police searched for the
missing persons till 8th June, 1974.

(c) and (d). The Indian Moun-
taineering Foundation have stated that
all the climbers were equipped with
normal mountaineering equipment. The
Foundation have set up a Court of
Enquiry to examine and report on the
circumstances leading to the acciden:.
The Court of Enquiry is expected to
submit its report by end of July 1974,
whereafter action as necessary will be
taken by the Indian Mountaineering

‘Foundation,
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Fishing harbour ¢t Dhamara, Orissa

3. SHR]I ARJUN SETHI: Will the
Minister of AGRICULTURE be
pleased to.state:

(a) whether certain clarification
and additional information on Fish-
ing Harbour at Dhamara in the Dis-
trict of Balasore, Orissa, have been
received by the Centre from the
State Government; and

(b) if so, when the final decision is
to be taken for the execution of the
harbour project in the Fifth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) Not yet Sir.

(b) The project will be considered
on receipt of clarification and addi-
tional information from the Govern-
ment of Orissa taking into account the
economic viability of the project and
{he provision of funds for fisheries
harbours in the Fifth Plan.

Report ey Shipbuilding yards

4, SHRI ARJUN SETHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Committee appoin-
ted to go into the details of Major
Ports to recommend sites for establish-
ing ship-building yards has submitted

its report;

(b) if so, the names of the major
ports recommended for such king of
development; and

(¢) whether Paradip Port in Orissa
is one of them and if so, the reaction
of the Central Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). The vari-

ous technical and economic espects
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pr?sented by a Working Group of
officers are under the consideration of
Government.

Central University for Andhra Pradesh

5. SHRI BANAMALI PATNAIK:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Central Univer-
sity Plan as conceived in the six-
point formula for Andhra Pradesh
has been postponed;

(b) if so, the reasons therefor; and

(c) the time by which the plan is.
expected to be put into practlce?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No,
Sir.

(b) Does not arise.

(c) A Bill for the establishment of
a University at Hyderabad is proposed
to be introduced in the current session
of Parliament.

Arrangement for sapply of Fertiliser
and Seeds to farmers of Karnataka for-
Kharif crop

6. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be

) pleased to state:

(a) whether Central Government are-
aware that the State of Karnataka is
moving towards another food disaster
as no adequate arrangements for the
supply of fertilisers and seeds to the
farmers for the Kharif cultivation
have been made; and

(b) if so, the reaction of Central
Government thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). With reference to the
prroduction  programmes for Kharif
1974, the fertiliser requirements of the
State for this season, were assessed
in January 1974. Supplies are %eing
made against these assessed require-
ments both from imports and indigen-
ous manufacture, However, because
of the general shortage of fertiliser
in the country, there may be some
shortfall in the supplies of fertilisers
to the States. Regarding seeds, the
State Government are primarily res-
pongsible for assessing the requirements
and for making necessary arrange-
ments for their production within the
State or procurement from outside
agencies. Advance planning for seeds
for Kharif 1974 was done after dis-
cussions with the State Government
officers at the Zonal Conference held
in January. 1974. By and large, suffi-
cient quantities of seeds have been
arranged by the State Government for
the Kharif 1974 programmes.

Wheat procured upto May, 1974

7. SHRI NARENDRA SINGH:
SHRI RAMKANWAR:

Will the Minister of AGRICULTURE
be pleased to state;

(a) the total wheat procured by
Government Agencies throughout the
country upto the end of May, 1974;

(b) whether every State is behind
the target fixed for the purpose; and

(¢) I so, the further steps propos-
ed to be taken to fulfil the target by
each state?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) 7.85 lakh tonnes of wheat has been
procured upto the end of May, 1974
during the current Rabi marketing
session—1974-75.

(b) and (c) No targets were fixed
for procurement of wheat in different
States, during the current Rabi Mar-
keting Season (1974-75). However,
with a view to maximise procurement,
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several steps like requisitioning of
stocks, direct purchases from cultiva-
tors, linking of procurement with dis-
tribution of Fertilizer and cement, levy
on producers, etc., have been taken in
different wheat surplus States.

ing and exPamsion of Na-
tienal Building Organisation

8. SHRI NARAENDRA SINGH:
Will the Minister of WORKS AND:
HOUSING be pleased to state:

(a) whether a proposal for re-struc-.
turing and expanding the National
Building Organisation is under consi--
deration of Government; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b).
There is at present no proposal before
the Government for restructuring the
National Building Organisation. A
sub-committee of the Executipe Com-
mittee of the Organisation is, how-.
ever, examining whether any such
restructuring is required.

Recommendations of Committee ap-
pointed to reduce Overhead Charges of”
FCL

9. SHR1 NARENDRA SINGH:
SHR] MOHINDER SINGH GILL:
SHRI H. N. MUKERJEE:
Will the Minister of AGRICULTURE"
be pleased to state:
(a) whether a committee set up by
the Government to suggest ways and
means of reducing operational costs

of Food Corporation of India have sub--
mitted its report to the Government;

(b) if so, the broad outlines: thereof;:
and
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(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
«(a) Yes, Sir.

(b) The Committee has made vari-
-ous recommendations for reducing the
operational costs and administrative
-overheads etc., and copies of the report
have already been placed in the Parlia-
ment Library.

(c) The mechanics of implementing
the recommendations are being worked
out by the F.C.I

‘Shortage of Bread in Delhi despite in-
crease in Prices

10, SHRI RAMKANWAR: Will the
Minister of AGRICULTURE be pleas-
-ed to state:

(a) whether there has beep acute
shortage of bread in the Capital dur-
ing the last six months despite the
-increase in prices;

(b) if so, reasons therefor; and

(¢) the steps taken by the Govern-
‘ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Delhi Administration have
reported that there was never an acute
-shortage of bread in Delhi.

(b) and (c). Do not arise.

‘Scraping of old selection committee
by University of Delhi

11. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
“CULTURE be pleased fo state:

(a) whether the University of Delhi
:ag scrapped the old Selection Com-
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mittee for teachers without constiiut-
ing a new one has advised the colleges
to fill the existing vacancies only
through ad hoc appointments; and

(b) whether about 200 University
teachers are facing an uncertain
future because of this policy at pre-
sent?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). No, Sir, The University Grants
Commission has set up a Committee to
look into the guestion of teacher-pupil
ratio, working of tutorial and precep-
torial Scheme, etc., of the Colleges of
the University. At the instance of the
Commission, the University has asked
the Colleges to fill in the vacancies of
lecturers temporarily till the Commis-
sion takes a decision on the recom-
mendations of the Committee.

Demand for Increase in Price of Vege-
table oil by Vanaspati Manufacturers
Association of India

12. SHRI DEVINDER SINGH
GARCHA:

SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether_the Vanaspati Manufac-
turer’s Association of India has approa-
cheq the Government for increase in
the retail prices of vegetable oil; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The Vanaspati Manufacturers’ Asso-
ciation has requested the Government
either to decontrol the Vanaspati
prices or to allow the vanaspati prices
to fluctuate with edible oil prices based
on fortnightly review, in the interest
of improving the level of production
and augmenting the availability of the
product. The situation is being studi-
ed.
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D.D.A's request for Resumption of
Loans to Government employees

13. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether DDA hag requested his
Ministry to resume thq housing grants/
loans to those who are unable to pay
instalments for the flats allotted to
them; and

(b) if so, the reaction of the Minis-
try thereto?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) Owing to paucity of funds, it is
not possible to accept fresh applica-
tiong for House Building Advances to
meet full cost of the flats allotted by
the Delhi Development Authority to
Governrr 2ant  servants. However, the
Authority has been requested to con-
sider converting these allotments from
‘cash down’ basis to ‘hire  purchase’
basis,

Review of Fooq Policy

14. SHRI P. GANGADEB:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government are
going to review the new food policy;

(b) if so, whether any charge is be-
ing contemplated; and

(c) the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) to
(c). For effective implementation, the
food policy is subjected to periodical
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review, so that appropriate steps are:
taken from time to time, to attain the-
policy objectives.

Accumulatiop of Fertilisers at ports.
15. SHRI P. GANGADERB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAL

Will the Minister of AGRICULTURE.
be pleased to state:

(a) whether fertilisers worth Rs. 60:
crores have piled up at ports;

(b) if so, reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF STAIE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). No Sir. There was some
accumulation on account of the Rail-
way strike in May 1974 and its after
effects, but this was quickly brought
down, generally to the level of normal
pipe line stocks, by arranging maxi-
mum clearance by rail and by road.

Price, Requirement ang SuPply of Fer-
tiliser

16. SHRI P, GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESAI:

Will the Minister of ARICULTURE
be pleased to state:

(a) whether Government are aware
that price of fertiliser is likely to go
up due to sharp rise in the price of
raw material of chemical fertilisers;

(b) whether Government are aware
that the gap between need and supply
of fertilisers in the country is likely
to grow in the coming years;

(c) it so, efforts made to improve
production and create new capability
for fertiliser manufacture; and
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(d) steps takepn to evolve technique
for mixed use of organic and inorganic
fertiliser?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The statutory maximum retail
prices of imported and domestically
produced Urea, Ammonium Sulphate
and Calcium Ammonium Nitrate and
the retail prices of other fertilisers
imported and 'distributed through the
Central Fertiliser Pool, were increased
with effect from 1-6-1974. There is no
proposal at present for a further in-
crease in fertiliser prices. Prices of
those domestically produced fertilisers
on which there is no centrol, could be
raised by manufacturers if there is an
increase in the price of raw materials.
Further increases in the prices of
fertilisers in the world markets also
cannot be ruled out.

(b) There is likely to be some gap
between the demand and supply of
fertilisers in the country in the coming
years. However steps are being taken
to ensure that the gap is reduced as
far possible, by increasing indigenous
production. :

(c) Constant attention is being paid
to optimise capacity utilisation in
the existing units. It is also proposed
1o constitute a team of experts to
evaluate the performance of various
public sector fertiliser units, identify
factors inhibiting fuller utilisation of
capacity and suggest measures to re-
move the inhibiting factors. In addi-
tion, efforts are also being made to
develop by 1978-79 a total capacity for
the manufacture of 70 lakh tonnes of
nitrogen, (including advance action
on 10 lakh tonnes of nitrogen) and 17
lakh tonnes of P, O.

(d) The I.C.A.R. has been working
on the question of reinforeement of
compost with superphosphate, to en-
hance its phosphate content. Farmers
are being advised to use organic
manure in conjunction with inorganic
Yertilisers in the proportion of 1:1 on
nutrient basis.
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Modernisatiop of Shipbuilding indus-
try with Swedish Assistance

17. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether India is interested in
Swedish assistance to modernise its
Shipbuilding Industry;

(b) if so, whether India is going to
acquire Swedish submarines;

(c) whether the deal with Sweden
will include a re-organisation of three
Indian Ship Yards and delivery of sub-
marines; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) India is interested
in modernising its ship-building indus-
try with foreign assistance from
friendly countries.

(b) to (d). It would not be in public
interest to disclose any information in
this regard.

Procurement of wheat till June, 1974
and corresponding period last year

18. SHRI Y. ESWARA REDDY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
claimed on 11th June, 1974 that till
thig date a total of 10 lakh tonnes of
wheat had been procured;

(b) whether at thig time last year
the total procurement of wheat was 30
lakh and fifty thousand tonnes; and

(c) if so, the reason for such small
quantity of wheat being procured this
time?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
¢(a) and (b). As per reports on 41th
June 1974, 10.08 lakh tonnes of wheat
had been procured this year (Rabi
1974-75), compared to the procurement
of 3574 lakh tonnes for the corres-
ponding period last year. The two
procurement figures are not really
comparable, as last year practically
whatever arrived in the Mandis was
procured by Public Agencies, while
this vear the procurement is only 50
per cent of the mandi purchases made
by the traders.

(c) The reasons for the procure-
ment of a smaller quantity of wheat
during the current Rabi Marketing
Season 1974-75, are as follows:—

(1) Late harvesting in Punjab and
Haryana.

(2) Large scale damage to crop in
some of the States like U.P.

(3) Holding back of stocks by big
producers in the hope of still
better prices, particularly dur-
ing the lean period, and con-
:e;uent staggering of the arriv-

(4) Outside mandi transactions by
producers and unscrupulous
traders, with a view to evade
levy.

LIC. Assurance to Delhi Administra-
tion for massive house construction
Mme

19. SHRI Y. ESWARA REDDY.

Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a)‘ whether the Life Insurance Cor-
ppratxon has assyred Delhi Administra-
tion to undertake a massive house con-
struction programme; and

f;b) if s0, the broad outlines there-
o
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Life Insurance Corporation
of India has applied for the allot-
ment of land for group housing. Ac-
cording to them, in their group hous-
ing colonies, multistoreyed walk-up
flats for the MIG and the LIG will be
constructed and disposed of in accord-
ance with a suitable scheme. A person
who owns a plot or tenement in Delhi/
New Delhi/Delhi Cantt. will not be
eligible for allotment of the flats. Per--
sons already registered with the DDA
will ordinarily be given preference in
the allotment, The sale price of flats
will be determined by the LIC and will
be comparable to the price of similar
flats constructed by the DDA.

Abolition of selection grade in Delhi
v University
20. SHRI Y. ESWARA REDDY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the announcement
of abolishing the Selection Grade in
Delhi University has been opposed by
the Teachers Association; and

(b) if so, the facts thereof and Gov-
ernment’s response thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). No decision has yet been taken
on the question of providing Selection
Grade, if any, in Delhi Colleges in the
revised scales of pay announced re-
cently.

Proposa] for Reduction in Commit-

ment of Foodgrains for Public Distri-
butiop System

21. SHRI P. A, SAMINATHAN:
SHRI V. MAYAVAN:
Will the Minister of AGRICULTURE
be pleased to state:

. (a) whether a substantial reduction
in the commitment of the public dis-
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tribution system in regard to food-
grain supplies is being considered by
Government;

(b) if so, whether this was due to
the recommendations made by the
Agricultural Commission; and

(¢) if so, when the final decision in
this regard is likely to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Agricultural Prices
Commission has made no such specific
recommendation. With the improve-
ment on the availability of wheat and
coarse grains in the open market parti-
cularly in the deficit States, it is ex-
pected that the allocations from the
Central stocks would be on a, reduced
scale. The scove and extent of cover-
age of the public distribution system
is periodically subjected to review by
the Government.

Call for Affidavits from Members of
Delhi School Teachers Cooperative
House Building Society Ltd., Delhi

22. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Delhi Administra-
tion had called for affivadits from
the members of the Delhi School
Teachers Cooperative Hcuse Building
Society Ltd., Delhi to finalise a list of
genuine members in the absence of
complete records;

(b) if so, the names and addresses
of the members who filed the affi-
davits, the amount deposited by each
and the year of their becoming mem-
bers of the Society;

(c) whether the list of genuine
members has been finalised; and

(d) if not, the reasons for delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a)* Yes, Sir. Notices for the purpose
were issued by the Delhi Administra-
tion in a number of Hindi, Urdu and
English newspapers published from
New Delhi, during March, 1974, asking
all persons claiming to be memberg of
the Delhi School Teachers’ Coopera-
tive House Building Society to furnish
affidavits by the 16th April, 1974, to
the Assistant Registrar of Cooperative
Societies, Delhi. 500 copies of the
notices were also sent to the Director
of Education, Delhi Administration,
with the request to circulate the same
in the schools of Delhi and also™ to
give the matter widest publicity.

(b) anfl (c). 1405 affidavits were
received by the Delhi Administration
upto 31-5-1974. Information regarding
the particulars of persons from whom
affidavits have been received is under
scrutiny by the Enquiry Officer, to
whom the matter has been referred.
The list of genuine members can be
finalised after the Enquiry Officer
completes the scrutiny of the informa-
tion received.

(d) As there has been no undue
delay in the matter, this question does
not aris_e,

Complaints regarding filing of Affi-

davits by Members of Delhi School

Teachers Cooperative House Building
Society Ltd.

23. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any complaints have
been received regarding the filing
of affidavits by those members of the
Delhi School Teachers Cooperative
House Building Society Ltd., Delhi
who already owned a house plot in the
Union Territory of Delhi;

(b) if so, the number of complaints
received;



65

(¢) whether these complaints have
‘been: referred to the Committee
appointed by Government to scrutinise
the affidavits filed by the members of
the cooperative societies; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

(a) Yes, Sir.
(b) One.
(c) Yes, Sir.
(d) Does not arise.

Allotment  of Foodgrains to Bihar
during Current Financial Year

24. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state the total quantity
of food-grains proposed to be allotted
by the Central Government to the
State of Bihar during the current
financial year and to what extent it
would meet the State’s requirement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
During the current financial year, the
allotmeénts made to Bihar so far are

- as follows:

(In thousand tonnes)

Allotment
Month Wheat Milo
April 35°0. LR
May . 35°0 50
June 350 50
Juy . . . 35'0 50
Allotments from the éentral Pool

are made each month keeping in view
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" Pool, needs of deficit States, avail-

- ’ability of stocks with the State Gov-

ernments and in'the open market and
other relevant Iactor__s.

Persons Arrested for Sale of Wheat
beyond Fixed Price

25. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE

. be pleased to state:

-

.(a) whether any arrests have been
made during.the last three months for
violating the order of selling wheat
beyond the fixed price; and

"5) if so, the number of arrests
made and the action taken by Gov-
emment agamst the defaulters?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

"(SHRI ANNASAHEB P. SHINDE):

(a) and (b). The information is ieing
collected and will be laid on the Table
of the Sabha.

Indo-Argentina Ag'reement on Cul-
tural Exchange -

26. SHRIMATI ROZA . DESH.-
PANDE: Will the Minister of EDU-
CATION SOCIAL WELFARE AND
CULTURE be plaased to state:

(a) whether India and Argentina
signed agreements providing for cul-
tural exchanges between the two
countries; and

(b) if
thereof?

so, the main features

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes, Sir. A Cul-
tural Agreement was signed with the
Government of Argentine Republic on
28th May, 1974 in Buenos Aires. This

the availability of stocks in the Central Agreement shall, however, come into

1056 L.S.—5
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ferce thirty days after the exchange .
of the Instruments of Ratification
which is yet to take place.

(b) The Agreement envisages de-
velopment and promotion of contacts
between the two countries in the fields
of art and cultyre, education, mass
media of information, sports and
games and journalism. The Agree-
ment provides for the realisation of
these objectives by exchange of educa-
tionists, professors, artists, writers,
and dance and music ensembles, ex-
perts in the field of cinematography,
archoeologists, publications, art ex-
hibitions, award of scholarships by the
two countries, exchange of films,
documentaries and recorded radio pro-
grammes etc. The Agreement also
provides for taking measures for the
equivalence of degrees and diplomas
given by educational institutions of
the two countries.

Copies of the Agreement are avail-
able in the Parliament Library,

Causes of Collapse of Chambal Bridge

27. SHRIMATI ROZA  DESH-
PANDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) which company had constructed
the Chambal bridge;

(b) what is the report of the Com-
wmittee appointed to investigate causes
of the collapse of four arched spans;
and

(¢) what was the cost of the bridge?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANABKUMAR
MUKHERJEE): (a) Messtrs. J, C.
Gammon Ltd., were the contractors for
the construction of this bridge.

(b) The report of the Committee
has since been received and is wnder
examination. According to the find-
ings of the Committee the collapse of
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the four: arched. spans is due to the
.. subsidence of the foundation of

pier
No, 17. S

(c) The cost of the bridge as per
accepted tender was Rs. 38.88 lakhs
only.

Rice and Wheat

28. SHRIMATI ROZA DESH.
PANDE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total land available in each
States for cultivation of cotton, pul-
ses and tobacco in 1971-72, 73-74 and
upto July, 1974; and

(b) the total land cultivated for rice
and wheat in each State for 1971-72,
1973-74 ang July, 1974?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Data are collected on
area actually sown to different crops
and not on area available for cultiva-
tion of different crops. A statement
indicating area under cotton, pulses,
tobacco, rice and wheat in different
states during 1971-72 and 1972-73 is
laid on the Table of the House.
[Placed in Library. See No. LT-7086/
74). Similar data for the year 1973-
74 have naot yet become available
from all the States. Information on
sewing undertaken so far for the year
1974.75 crops is also not yet available.

Rise in Price of Edible Oil during

1973 and 1974
29, SHRIMATI ROZA DESH-
PANDE:

SHRI C. JANARDHANAN:

SHRI VIJAY PAL SINGH:

SHRI S. A. MURUGANAN- ...
THAM:

Will the Minister of AGRICULTURE
be pleased to state: )

(a) whether price of edible oil has
gone up during April to July 1974;

g
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(b) if so, the reasons thereof; and
(c) how many times the prices of

-edible oil have gone up between 1973

to July, 1974 and the amount of in-
‘crease given each time?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The table below given the all-
India index numbers of wholesale
prices of important edible oils since
the last week of March 1974.

(Base year 1961-62=100)

‘Week ended Edible ails  Groundnut Mustard Sesamum  Coconut
oil oil oil oil

3oth March *74 379°3 385-9 418-6 337°7 4783
27 April *74 . 390°§ 401-3 422°0 3414 508-4
25 May 74 . 3995 413-2 437°6 3613 502-4
15t June *74 3982 409-1 440° 5 3645 sor-8
‘8th June *74 400-§ 415-7 4425 360°2 493°2
15th June *74 4199 4284 442-6 3615 5029
.22nd June 74 420-0 4281 445-4 3611 4997
29th June *74 418-9 4262 4479 361-4 4933

Prices of edible oils recorded a rise
during April-second/third weeks of
June 1974. In the subsequent weeks
of June, prices of groundnut oil,
sesamum oil and coconut oil showed
some fall; but those of mustard oil
continued to rise. Latest available re-
ports show that in the first two weeks
of July, prices of groundnut oil have
shown further fall at some of the re-
porting centres.

(b) The rise in prices of edible oils
during the current year seems to be

the result of a variety of factors, such
as poor carryover from the previous
year’s low crop, speculative hoarding
of stocks by traders and big farmers,
rise in the general price level and the
spurt in the prices of oilseeds and oils
in important world markets,

(c) Prices of edible oils are not fixde
by the government. However, prices
of vanaspati were increased by the
government thrice in 1973 and twice
in 1974, as shown below:

(Paise per Kg.)
“North South East West
2-1-73 (+M40 (+)40 (440 (+)40
1-6-73 . (+)75 (+)75 (+)75 (+)75
16-7-73 . (+H)7s (+)7s +)7s (+)75
1-2-74 (+)s5 (+)60 (+)56 (+)60 (+)s54
West (M)* West (G)**
15-6-74 Rs. . (+)1-85 (+1-8s (+)2-20 (+)1°95
(+)1-80
West (M)* West (G)**
*Maharashtra

DyUjsarat
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- It may be added that vanaspati
prices were also lowered twice by 20

paise per Kg. in all zones on 16-11-73
and 1-12-73.

frovision of wholesome Lunch Packet
by New Delthi Municipal Committee

. 30. SHRI C. K. JAFFER SHARIEF:
Will the Minister of WORKS AND
HOUSING beq pleased to state:

(a) whether New Delhi Municipal
Committee has decided to give whole-
some lunch packs to the office-goers
in the Parliament Street and

Connaught Place areas at reasonable'

prices; and

(b) if so, the main features re-
garding this scheme and when it is
likely to come in force?

THE MINISTER OF STATE IN
‘THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The New Delhi Municipal Com-
mittee has not yet taken a formal
decision in the matter.

Distribution of Foodgrains to Non-
Income Tax Payers through Fair Price
Shops in Delhi

31. SHRI N. K. SANGHI:

SHRI SHRIKRISHNA
AGRAWAL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are plan-
m.ng to curtail distribution of food
grains through the fair price shops in
Delhi;

(b) whether it is likely to be res-
tricted to non-income tax payers only;
and

(c) if not, the pattern of new sys-
tem to be followed and the reasons
for excluding the income-tax payers?

JULY 22,.19% ..
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Delhi Administration
has reportel that there is not such pro-
posal to. restrict distribution of food-
graing to only the non-income tax
payers.

Procurement and Distribution of
Foodgrains
32. SHRI N. K. SANGHI:
SHRI BISHWANATH
- JHUNJHUNWALA:
SHRI VASANT SATHE:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether procurement of food-
grains has been very unsatisfactory in
all the States;

(b) if so, the State-wise target fixed
for this purpose and how much of it
could be achieved;

(c) whether the procured food-
grains would be sufficient to meet the
public distribution .system apd what
would be the likely shortfall on this
account; and

(d) in what way the gap is sought
to be bridged and what is the present
buffer stock position?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A statement (Appendix I)
showing the targets of procurement of
rice and Kharif coarsegrains and ac-
tual procurement in different States
during the Kharif season 1973-74 is
laid on the Table of the House. [Placed
in Library. See No, LT-7087/74].

No targets for procurement of wheat
during the season 1974-75 have been
fixed.  Howelver, a statement (Appen-
dix TI) showing the quantity of wheat
procured in different States during the
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Rabi seasdn 1974-75 is-laid on the
Table of the House. [Placed in Library
See No. LT-7087/74. The procurement
from 1973-74 Kharif crop and 1974-75
Rabi crop is continuing and it is too
early to indicate at this stage the
eventual shortfall in procurement.

(c) and (d). The procurement of
wheat is still continuing and it is not
possible at this stage, to judge the
adequacy of procured foodgrains to
meet the requirements of the public
distribution  system. Arrangements
have also been made to import food-
grains from abroad to the extent ne-
cessary for meeting the needs of the
public distribution system.

The stocks of foodgrains, both in the
Central Pool and with State Govern-
mments, as on 1st June, 1974, were 3.8
million tonnes,

Non-Fixation of Floar Price of Wheat

33, SHRI N. K. SANGHI: Will the
‘Minister of AGRICULTURE be pleas-
<ed to state:

(a) whether it is a fact that while
Government have announced and not
enforced a ceiling price of Rs. 150/-
per quintal of non levy wheat, no
floor price for wheat has yet been
fixed at which the traders will buy it
from the farmers;

(b) whether this lacuna can lead to
<ollusion between big farmers and
traders on the one side and traders
:and Government agents on the other;
-and

(c) whether this will make the con-
‘sumer  totally dependent of the
traders and spiralling prices and if so,
‘what steps are being taken to safe-
guard the consumer’s interest?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The procurement price of
“wheat has been fixed at Rs. 105 per
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quintal and this acts as the floor price

There are no restrictions on the whole
salers including cooperatives and other

specified public agencies to buy wheat

from the market at a price higher

than Rs. 105 per quintal but this is
the minimum price at which these

agencies are required to purchase

wheat. The ceiling price of Rs. 150

per quintal has been fixed for inter-

State transactions and is enforced in

the surplus States. The policy thus
aims at giving the grower the benefit

of a higher market price, improving '
availability of wheat particularly in

the deficit States and at the same time

discouraging hoarding at all levels

and reducing inter-State price distor-

tions. With the increased availability

of foodgrains in the market duly sup-

plemented by the public distribution

system, the interest of the consumer is

also safeguarded.

Proposal for Removal of Restrictions
on Movement of Vanaspati

34. SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that while
Delhi is suffering from acute shortage
of Vanaspati, the same is available in
neighbouring UP and Haryana States;

(b) whether Government have con-
sidered the desirability of lifting
movement restrictions to ease the
situation and to save the consumer
from the inclination of frequent strikes
in the production units; and

(c) if so, Government’s reaction in
this regard? :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Shortage
of vanaspati is felt by al] the States
in the country in varying degrees, -
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(b) and (c¢). The policy is to allow
the normal pattern of mevement of
the product to prevail, but in the ex-
isting overall shortage of the product,
each State Government has given in-
dications of its anxiety to make sure
its maximum requirements from _the
production within the State.

Misuse of land earmarked for public
in Vivekanand Puri, a D.D.A, Colony

35. SHRI RAJDEO SINGH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether some people are occupy-
ing the laad earmarked for public use
such as parks, etc, particularly in
D.D.A. colony like Vivekanand Puri
Azad Marg, New Delhi and are run-
ning tea-shops there for the last one
year; -

(b) whether no action has since been
taken against them by the concerned
authorities despite the fact that their
attention has been drawn to it; and

(¢) if so, the reasons therefor and
time by which the land earmarked for
the parks would be realized ‘from
them?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) A
small tarpaulin shed has been put up
by a tea-vendor on one corner of an
open space (meant for park) within
Vivekanand Puri. Local enquiries
have revealed that the shed was put
up six months to ar. year back.

(b) and (e). The matter is being

Jooked invo.
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Préjects taken.up by the town and
- ‘(ountry Planning Organisation

37. SHRI MUHAMMED SHERIEF:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Town and Country
Planning Organisation, a subordinate
office of the Ministry of Works and
Housing, has been taking up certaln
projects such as Railway Project and
the project relating to Slum Clearance;
and

(b) the total number of employees
working in these projects, designation
wise and project-wise?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS AND IN THE
MINISTRY OF WCRKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) A list showing the number of
employees, designation-wise and Pro-
ject-wise as on 6th July, 1974 is as
under:— -

SL Category No. of
No. employées
Railway Project
I. Assistant Traffic Planners 2
2. Planning Draftsmen . 2
3 Figld Investigators, . 12
4. Enumerators . 9
5. Stenographer . b
6. Typist Clerks. 3
7. Peon 1
8. Chowkidar b
9. Farash . b¢

10. Sweeper . . . .
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RS . S L pe
SL # Caregory No. of
No. employees
Slum Project
‘1. Senior Field Investigators. . 2
2. Field Investigators. 5
3. Typist Clerk. . 1
4. Peon b
Manali Project
1. Senior Planning Supervisor 1
2. Draftsmen 2
— S ——————

Homnorariam to cmploy.;é of the Town
and Country Planning Organisation

3. SHRI MUHAMMED SHERIFE:
Will the Minister of WORKS ~AND

HOUSING oe pleased to state:

(a) whather some employees in
Town and Country, Planning Organis-
ation a subordinate office of the %-'
try of Works and Housing, were -
cgoned honorarium for doing the wdrk
relating o Railway Project undertakeg
by the Organisatien; and

(b) if so, the total amount of honor-
arium sanctioned to such employees
during the years 1972-73- and 1973-
74 year Vrise? )

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-.
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No,
Sir.

(b) Does not arise.
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Wagaons carrying wheat from Visakha-
patnam unloaded at Patna

39. SHRI K. M. MADHUKAR: Will
the Minister of AGRICULTURE be
pleased jo state:

(a) whether a departmental en-
quiry has been made to find out as to
how wagons carrying wheat from
Visakhapatnam were unloaded at
Rajendra Nagar (Patna) on 6th May,
1974;

(b) whether Food Corporation of
India and Bihar Food Corporation
disowned their responsibility in this
matter; and

(c) if so, the actilon taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). It has been found on en-
quiry that the rake of 18 box wagons
ariginally despatched from Visakha-
patnam for Mokameh was diverted at
the instance of Food Corporation of
India to Digah Depot owing to labour
trouble at Mokameh Depot. When the
special arrived in Patna Junction Yard
on 2nd Mey, 1974, the Railways, how-
ever, placed it for unloading at
Rajendra Nagar Goods Shed Sidings on
6th May, 1974, insteag of at Digah
Depot. In regard to the placement of
the rake at Rajerdra Nagar sidings
and the delay in its unloading the
matter it still under enquiry.

Central Government Approval to
Amendment of Rules of Birla Insti-
tute of Technology and Science, Pilani

40. SHRI K. M. MADHUKAR: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether rule 32 of the Birla
Institute of Technology and Science,
Pilani stipulates that any alterations
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or additions in the rules shall be gub~

ject to the approval of the Central
Government?

(b) xf so, whether Government are
aware that Rule 26 has been amended
without Government approval; and

(c) if so, the facts thereof and steps
taken against the authorities for violat-
ing the rules?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NARUL AHSAN): Ta) The
original rule 32 which had a clause
“These Rules and any alterations
therein shall be subject to the appro-
val of the Government of India” was
delated in 1970 with the approval of
Government of Irdia. However, the
Board of Governors has been moved
to restore the deleted clause.

(b) and (c). The rule 26 was amend-
ed with the Government’s approval.

“Green Line Service” of D.T.C.

41. SHRI K. M. MADHUKAR:
SHRI S. C. SAMANTA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the newly introduced
“Green Line Service” of D.T.C. in
Delhi is running satisfactorily;

(b) how many buses are running in
this service;

(c) the total investment for intro-
ducing this service; and

(d) the profit and loss position as
it is now?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir.
The service has, however, been re-
named as “Sugam Seva”.
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(b) At present, Delhi Transport Cor-
poration is operating 10 Sugam Seva
routes numbering from 101 to 110 and
has deployed 86 buses on these routes;

¢c¢) and (d). These services are part
of the overall operations of the Corpo-
ration and do noi constitute a separate
investment, Consequently, no separate
accounts are being maintained in res-
pect of these services. However, the
average earning per bus per km. on
the “Sugam Seva” routes is Rs. 1.65
as against the corporation’s overall
net average of Rs. 1.31.

Threat by Private Bakery in Delhi to
stop Production of Bread

42. SHRI C, JANARDHANAN:

SHRI BIRENDER SINGH RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the Private bakery has
threatened to stop production unless
the price of 400 grams bread is
increased by 30 paise in Delhi; and

(b) if so, the reaction of the Gov-
ernment on ijt?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE: (a) No,
Sir.

(b) Does not arise.

Closure of Vanaspati Factorieg in India

43. SHRI C. JANARDHANAN: Will
the Minister of AGRICULTURE be
pleased to state:

{a) whether recently all the Vanas-
pati factories went for closure in the
whole of India and particularly in
North India; and

(b) if so, the reasons with names of
the Vanaspati Factories?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
B. P. MAURYA): (a). No, Sir.

(b) Only vanaspati factory viz.,
Jai Hind Oil Mills Co., Ltd., Bombay
closed down recently in June, 1974 on
account of labour trouble,

Request from Kerala for Additional
Ration

44. SHR] C. JANARDHANAN:
SHRI VAYALAR RAVI:

‘Will the Minister of AGRICULTURE
be pleased to state

(a) whether the State Government
of Kerala has requested to Centre to
release an extra quantity of 10,000
tonnes of ration from the Central pool
to increace the quantum of ration; and

(b) if so,
thereto?

Government's response

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). At the request of Kerala Gov-
ernment allotment of additional 10,000
tonnes of rice has been made for the
month of July, 1974.

Withdrawal of Tutorial and Precepto-
rial Teaching Schemes in Delhi
University

45 SHRI SUKHDEO PRASAD
VERMA: Wil] the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government are consi-
dering a proposal to withdraw tutorial
and preceptorial teaching schemes
from Delhi University; and

(b) if so, the reasong thereof?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). No such proposal is under
consideration of Delhi University or
the University Grants Commission
The Commission has however, ap-
pointed a Cominittee to review, among
others, the working of tutorial and
preceptorial scheme of Delni Univer-
sity. The:Committee has not yet fina-
lised its deliberations.

Demand ang Production of Vanaspati
from January to May 1974

46. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total quantity of Vanaspati
produced in the country from January
to May, 1974 as against the demand
during the period; and

(b) the measures Government pro-
pose to take to meet the full require-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) 1,96,079 tonnes
as against the estimated demand of
2.50 lakh tonnes.

(b) ‘Governmeént are taking steps to
augment production of oilseeds as a
lopg-term measures. The vanaspati in-
dustry is also beihg. eneouraged to tse
more of non-traditional oils.

In the short run, prices of vanaspati
were increased by Rs. 1,800 to Rs. 2,200
per tonne at producer’s level in the
different zones in view of the increase
in prices of edible oils used in the
manufacture of vanaspati and the non-
availability of cheap imported cils to
neutralise it.
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Stoppage of Supply of Imported Oil to
Vanaspati Manufacturing Units
47. SHRI SUKHDEO PRASAD

VERMA;

SHRI MOHINDER
GILL:

SHRI K. MALLANNA: o

SINGH

Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether Government of India
have stopped the supply to the Vanas-
pati manufacturing units in the coun-
try of cheap imported oil to be used
as an economical admixture in Vanas-
pati; and

(b) if so, how far it has affected
the production of vanaspati and the
alternative measures Government have
proposed to meet the demand of the
vanaspati manufacturers in the coun-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) No fresh allot-
ment of imported oil is' being made to
the vanaspati units after May, 1974. -

(b). The: production of vanaspati
has no doubt been affected. As a long
term measure, steps are being taken
to augment the production of edible
oils seeds within the country. The:
industry continues to be encouraged
to maximise the use of non-traditional
oils. On the 15th June 1974, Govern-
ment have also increased the control-
led prices of vanaspati by Rs. 1,800 to
Rs. 2,200 per tonne at: producer’s level.
in the different zones to enable the
industry to cope with the increase in
the cost of indigenous oils. '

Water supply in ‘B’ Block of Moti
Nagar, New Delhi

48. SHRI P, NARASIMHA REDDY:
SHRI T. BALAKRISHNIAH;

Will the Minister of WORKS AND
HOUSING be pleased to state:
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“{a) ‘whether ' the position of water
supply in ‘B’ Block of New Moti
Nagar, New Delhi is worse than the
previous years inspite of the instal-
lation of Booster Pump in that area:

(b) if so, the reasons therefor;

(c) the steps taken by Government
to remove this difficulty faced by the
residents of ‘B’ Block for the last
several years: and’

(d) how long this difficulty will
last? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
There has been no deterioration in
water supply in this area.” The tem-
porary drop in water pressure in the
area is due to flushing c¢f mains to
commission a new pumping station
near Khyala village. The flushing
operations are expected to be com-
pleted by the end of the third week
of July 1974.

(c) The booster station installed in
the area is in operation and has im-
proved the water supply position.

(d) The temporary drop in water
pressure will be restoreq after the
flushing operations end.

Disputes with Aerial Sprayving Com-
panies en Spraying Chasges -
49. SHRI P, NARASIMHA REDDY:
SHRI R. V. SWAMINATHAN:

SHRI BHOLA MANJHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a deadlook has deve-
loped between the 15 old aerial spray-
ing companies and the Union Ministry
over the fixation of the ceiling price
for the service; and
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(b) if so, steps taken to setile the
issue?

THE MINISTER OF STATE IN THE
MINISTRY ©F AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). On the 16th of May, 1974, the
Government of India increased the
ceiling rates of aerial spraylng charges
from Rs. 8 and Rs. 10 to Rs. 9 and
Rs. 11 respectively, for fixed wing Air-
craft and Helicopters. The private
agricultural Aviation Companies have
represented that these increased rates
are uneconomic and inadequate. It is
proposed ‘to set up a Commitiee of
‘Technica] and financia) experts to exa-
mine the costing, taking intp account,
the points- raised by the private cpe-
rators. In the meantime most of the
companies have agreed to commence
aerial spraying in the Kharif season.

Cultural Pact between Senegal and
India '
50. SHRI BRIJRAJ SINGH KOTAH:
SHRI M. S. SANJEEVI RAO:
SHRI BANAMALI BABU.
SHRI VIRBHADRA SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

was

(a) whether a cultural pact _
signed between India and Senegal
recently; and

(b) if so, the broad features there-
of? %

“'PHE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):. (a) Yes, Sir. An
Agreement on Cultural Co-operation
between the Government of Republic
of India and the Government of the
Republic of Senegal was signed in New
Delhi on the 21st May, 1974. This
Agreement shall, however, come into
force on the date of exchange of ins-
truments of . ratification which is yet
to take place.
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- (b). The Agreement aims at promot-
ing and developing the cultural ties
between India and Senegal in the
realms of literature, arts science,
technology and education. To
achieve these objectives, the two coun-
tries shall facilitate and encourage co-
.operation between universities and
_other institutions of higher education,
_scientific laboratories, scientific and
artistic associations, academies, mu-
.seums and libraries through exchange
.of professors, teachers, writers, artistes
and other experts; exchange of books
-periodicals and other publications;
.grant of scholarships to students of
.each other’s country; dissemination of
knowledge of each other’s culture
-through radio, television and press;
exchanges in the field of popular edu-
cation and sports and exchange of
-lourists between the two countries.
The Agreement also provides for
-taking measures for the equivalence of
degrees and diplomag given in the edu-
cational institutions of the two count-
Ties.

Copy of the Agreement is available
-in the Parliament Library.

«Central Assistance to States for Raral
Housing

51. SHRI B. S. BHAURA: Will the
“Minister of WORKS AND HOUSING
ibe pleased to state:

(a) whether Government have
-decided to set aside money for rural
‘housing in each State;

(b) whether the Centre would glso
give assistance to States for rural
‘housing; and

(¢) what was the Central assistance
for rural housing in Punjab for 1972-
13, 1973-74 and 1974-752

THE MINISTER OF STATE IN THE
"DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
-.TRY OF WORKS AND HOUSING
(SHRI OM NEHTA): (a) to (c). The
-Village Housing Project Scheme which
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provideg for rura] housing is in the
State Sector. Centra]l financial assist-
ance for all State Sector programmes,
includihg rural housing, is released by
the Ministry of Finance to the State
Governments in the shape of Block
Loans and Block ‘Grants. The State
Governments are free to ear-mark
funds for various State Sector schemss
including rural housing, according to
the requirements ang priorities to be
determined by them.

A Central Scheme for provision of
house-gites to landless workers in rura)
areas, however, introduced in October,
1971 for grant of cent per cent
assistance to the State Governments
for acquisiaion of land, wherever
necessary, and development of house
sites for allotment, free of cost te
landless workers in rural areas. This
scheme was also been transferred to
the State Sector with effect from the
1st April, 1974. '

2. During the years 1972-73 and
1973-74, a sum of Rs. 16.56 lakhs was
released to the Government of Punjab
for the implementation of this Scheme.
During the year 1974-75 and in subse-
quent years this Scheme is to be im-
plemented by the State Governments
themselves out of the Annual Plan
allocations for Housing. For the year
1974-75 the Plan Outlay for Punjab
for all the State Sector Housing
Schemes is Rs. 300 lakhs out of which
a sum of Rs  15.00 lakhe hac been
ear-marked for this scheme which is
a part of the Minimum Needs Pro-
gramme. .

Forwarg Trading in Foodgrains in
Punjab and Haryana

52. SHRI B, S. BHAURA:
SHRI C. K. CHANDRAPPAN:

‘Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the wheat policy had
led to the revival in a new form of
the forward trading in food in Punjab
and Haryana; and

(b) if so, the gist thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MASAHEB P. SHINDE): (a) No,
Sir.

(b) Does not arise,
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(@) sx (7). usw g@aT
¥ 1972 ¥ ®o Fo THo T FY
werErar ¥ o afwfa fras 1 fowd
faaraew fawg fe=fafes 4 .—

(1) uveam & s=¥ fmr %Y
feafq &1 gl F@T
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¥ Q% alfzadat #1 fewriar ¢ faud
f& & sy F@t wi Swimfar 7
FIOR T & /T gqf=w =7 & @
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T AT

Improvement in Cultivation of Ginger

54. SHﬁI M. KATHAMUTHU: Wil
the Minister of AGRICULTURE| be
pleased to state:

(a) whether the present outmodea
cultivation and processmg of ginger is-
likely to adversely affect our dominant
position in the world trade; and

(b) if go, the steps proposed to be:
taken to improve its cultivation and
processing?

THPE MINISTER OF STATE IN THE'
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a). No.
Sir.

(b) Steps are being taken conti-
nuously to improve the cultivation of
ginger in order to meet the demands
of new and improving technology of’
the processing industry.
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Number of Slum Dwellers im Metro-
politan Cities

55. SHRI M. KATHAMUTHU:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) whether 2.2 million slum dwel-
lers are staying in Calcutta;

(b) in view of that, what are the
concrete schemes Government have
got for these slum dwellerg in metro-
politan cities like Bombay, Delhij,
Madras, Cochin, Bangalore and Bana-
ras; and

(c) whether Government can fur-
nish the number of glum dwellers in
the above mentioned cities?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
‘The total number of slum dwellers in
towns with population above 3 lakhs is
estimated at about 12 million.

(b) The Slum Clearance Scheme and
‘the Scheme for Environmental Im-
provement in Slum Areas are already
in operation. The Schemes are in the
State Sector.
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Training facilities in Offset Printing

59. SHRI HUKAM CHAND
KACHWAL:

‘Will the Minister of WORKS AND
HOUSING
be pleaseqd to state:

(a) whether it is correct that foreign
Governments provided training in
offset printing to our nominees;

(b) whether similar training facili-
ties were also provided by our Gov-
ernment to the nominees of other
countries;
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(c) whether, while other countries
are pominating their workers for such
training, our country is exclusively
nominating officers; and

(d) if so, reasons therefor?

THE MINISTER OF STATE: IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS- AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) Under Colombo Plan we impart
training to the workers of the other
developing countries. This training
comprises not only training in offset
printing but also in specific trades
such as book-binding, letter-press
machines, printing machinery mecha—
nics estimation, etc.

(c) and (d). We sponsor eur offi-
cers for training in countries with ad-
vanced printing technology which is
not available in India. The wotkers
are not sent for training to other
countries as the requisite training
facilities for them are available in
India.

Development of Forest Resources im
Tripura

60. SHRI BIREN DUTT: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether any proposal has been
submitted by Forest department of
Tripura Government for development
of Forest resourceg in that State;

(b) if so, the main feature of the
proposals; and

(c) the reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) to (¢). The
Forest Department of Tripura Gov-
ernment have not submitted any speei-
fic proposals for development of Forest

Resources of that State. However,
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Pre-investment Survey of Forest Re-
sources is proposed to be iaken up in
Tripura during this year with a,view
to assess the raw material resources
of the State for setting up wood based
industries including pulp and paper.

The Working Group in the Planning
Commission has approved an outlay
of Rs. 2.50 crores for the Fifth Five
Year Plan for various forest develop-
ment schemes of Tripura in the State
sector. The Schemes which among
others include programmes for forest
plantations development of forest com-
munications, intensification of manage-
ment, forest research etc., will improve
the forest resources of the State.

A pilot project for control of shifting
cultivation is also proposed to be
taken up in the Central Sector during
the Fifth Plan Period with the likely
outlay of Rs. 50 lakhs.

Misuse of funds meant for purchase
of pumping set in Tripura

61. SHRI BIREN DUTTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether money sanctioned for
pumping set in Tripura were spent
on purchase of worst type of mate-
rials; and
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(b) names of guilty persons and
the action being taken in that re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b), The
information is being collected from
the State Government and will be
placed on the table of the Sabha as
and when received.

Demand and supply of foodgrains to
Gujarat during April-June, 1974

62. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the quantity of various food-
grains supplied to the State of Guja-
rat month-wise during the months
April-June, 1974;

(b) whether the quantily supplied
was the actual demand of the State;
and

(c) if there was short fall in the
supply, the reasons therefpr?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
(c). The quantity of foodgrains de-
manded by and supplied to Gujarat
during April to June, 1974, are as
follows:— :

(In thousand tonne)

Wheat Rice, Qty. demanded. C.G. Wheat Rice. Qty. supplied. C.G.

Month
April, 74 100+0 25-0 50-0 30-8 2:0 202
May, 74 100-0 200 50'0 30-2 2:0 20°0
June, 74 100°0 250  50°0 30°0 2:0 240

Allotments from the Central Pool
are made keeping in view the avail-
ability of stocks in the Central Pool,

1056 L.S.—6

the needs of all deficit States, market
availability, price position and other
relevant factors.
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Staff quarters counstructed in Gujarat
63. SHRI D. P. JADEJA:

SHRI ARVIND M. PATEL:
Will the Minister of WORKS AND
HOUSING be pleased to state the num-
ber of staff quarters constructed dur-
ing the year 1973-74 in the State of
Gujarat and the expenditure incurred
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): No staff quarters
in the General Pool have been cons-
tructed by the Central Government in
Gujarat during the year 1973-74, and
as such the question of incurring any
expenditure thereon does not arise.

Intensive poultry production-cum-
Marketing Centre in Gujarat

64. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any intensive poultry
development blocks and intensive
eggs and poultry production-cum-
marketing centreg have been set up in
Gujarat with a view to intensify
poultry development work;

(b) if so, the main features therc-
of, ang

(c) the expenditure incurred on the
development scheme during the years
1972-73 and 1973-74?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
B. P. MAURYA): (a) Yes Sir, the
following 3 blocks have been set up
in Gujarat:

1. Intensive Poultry Development
Block and Intensive Eggs and Poul-
try Production-cym-Marketing Cen-
tre, Surat established in 1964-65.
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2. Intensive Poultry Development
Block, Junagadh established during
1963-69.

3. Intemsive Poultry Development
Block, Ahmedabad (Maharashtra
established during 1970-71. :

(b) The main features of the
Intensive Poultry Development Block
and Intensive Eggs and Poultry Pro-
duction-cum-Marketing Centre are as
under:—

1. Supply of high quality chicks.
2. Supply c¢f balanced Poultry
Feed. ’

3. Supply of feed additives and
medicines.

4. Protection against contagious
and infectious diseases.

5. Extension services and Techni-
cal Guidance in the day-to-day
management problems.

6. Assistance for credit focilities
through the nationalised banks.

7. Organisation of cooperative so-
cieties of poultry farmers for pro-
viding them remunerative prices of
eggs and poultry meat throughout
the year.

(c) The expenditure incurred under
this scheme for the year 1972-73 and
1973-74 is given below:—

1972-73—Rs. 3,36,342.
1973-74—Rs. 3,50,096.

Wheat trade standstill in Delhi dar-
ing May, 1974 and rise in its price

66. DR. RANEN SEN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether wheat trade in the
Capital came to a standstill during
the last week of May, 1674;

(b) if so, the reasons therecf;
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(c) whether the price of per quia-
tal wheat went up considerably dur-
ing this period; *

(d) if so, the reasons thereof; and

(e) what is the total requirement
.of wheat for the Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) High price of wheat in the
Deighbouring surplus States upon
-which the open market in Delhi de-
pends and poor arrivals from these
‘States due to railway strike. Move-
ment by road could not take place as
it is banned.

(e) The total monthly requirement
of wheat for Delhi is about 45,000
metric tonnes. f

‘Shortage of Vanaspati in Delhi
66. DR. RANEN SEN.

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Delhi is faciz.g an acute
shortage of Vanaspati alomst during
July, 1973 to July, 1974; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
‘B. P. MAURYA): (a) The Delhi Admi-
nistration have faced an acute shortage
of vanaspati in Delhi between July-
‘October. 1973 and again from January
1974 onwards.

(b) This is mainly due to low level
of production by vanaspati faclories
located in the Delhi area.
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Food position in West Bengal

67. DR. RANEN SEN: Will the
Minister of AGRICULTURE be pleas-
ed to state;

(a) whether Government are aware
of the fact that food position in West
Bengal is disturbing;

(b) whether mills have delivered
only 42,000 tonnes as their levy in-
stead of 3,60,000 tonnes of rice to
Government;

(c) if so, what Government intend
to do for West Bengal; and

(d) how they propose to help this
deficit State to meet its demands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
food position in West Bengal is re-
ported to be difficult.

(b) The millers have delivered
about 58,000 tonnes, rice under levy
upto 30th June, 1974 against the tar-
get of 5 lakh tonnes of rice for the
kharif marketing seasons 1973-74.

(¢) and (d). The Government of
West Bengal have been repeaterly ask-
ed to intensify the internal procure-
ment of rice, The State ‘Government
is being allotted regular monthly quota
of foodgrains from the Central pool.
They have been permitted to purchase
some quantities of levyfree rice from
surplus States on bilateral basis.
Under the new wheat policy, the State
has been permitted to import levyfree
wheat frem surplus States on trade
account.

Permission to West Bengal to pur-
chase rice from surplus States

68. DR. RANEN SEN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether West Bengal Govern-
ment has asked for permission from
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the Centre to purchase rice from sur-
plus States;

(b) if so, the facts thereof and what
is the total production of rice in West
Bengal;

(c) aow much Goverament couid
procure;
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(e) how much rice Government
could provide for West Bengal in

these léean months?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) The Government of West Bengal
have been permitted to purchase the

(d) what is the total quaniity of following quantities of levy for rice
rice necessary for the pecople of West from  surplus States on  bilateral
Bengal; and basis:—

Source Commodity Quantity
(In tonnes)
Uttar Pradesh Levyfree rice 16,0 00
Punjab Do 10,000
Orissa Superfine rice 5,000
Haryana Broken rice 3,000
Punjab Broken rice 750

The production estimates of rice in
‘West Bengal for the year 1973-74 have
not yet become available.

(c) The quantity of rice procured
in West Bengal upto 30th June, 1974
was about 1.53 lakh tonnes.

(d) The requirements of rice as also
of other grains is elastic to a consider-
able extent depending on availability
of rice vis-a-vis other substitutable
graing and foodstuffs, their compara-
tive price, levels of incomes, popula-
tion growth and extent of urbanisa-
tion, etc. It is not therefore, possible
to frame a precise quantitative esti-
mates of the rice requirements ~ for
the people of West Bengal.

(e) Keeping in view the overall
availability of rice in the Central pool
and the needs of other deficit States,
local availability and other' relevant
factors, West Benga] has been allotted
for the.period April to June, 1974 at
the rate of 50,000 tonnes of rice per
month.

Reviseq rates of Vanaspati

69. SHRI RAMAVATAR

SHASTRI:
SHRI NAWAL KISHORE
SHARMA:
Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether Government
fixed new rates for Vanaspati;

have

(b) if so, what are the new rates;

(c) whether Government are aware-
that most of the vanaspati unit own-
ers had kheld back a major part of
that most of the vanaspati unit own-
the new rates now, geiting huge pro-
fits; and

(d) if so, the facts thereof?
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THE MINISTER OF STATE IN THE
‘MINISTRY OF AGRICULTURE (£HRI
B. P. MAURYA): (a) Yes, Sir.

(b) Vanaspati prices have been
Jincreased with effect from the 15th
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June, 1974 by Rs. 1.80 to Rs. 2.20 per
kg. in the different ones. The revised
retail prices of Vaﬁéspati sold loose
in small quantities in different zones
are as under:—

(Rs. per Kilogram)

North . Scuth East West (M)* West (G)**
Zone . Zone Zone Zone Zone
Rs. Rs. Rs. Rs. Rs.
19°71 969 10-09 979 9-58
*Maharashtra and Madhya Pradesh
**Gujarat.
(c) and (d). Reports were received States. However, some increase in

from some State Governments that
large stocks of vanaspati were with-
held by some manufacturers/whole.
salers/retailers so as to sell the old
stock at revised rates effective from
15th June, 1974. After carefu! con-
sid=ration, the Government of India
issued two notifications on the 27th
June, 1974, directing that vanaspati
manufactured prior to the 15th June,
1974 was to be sold at the old rates
and that vanaspati manufactured on
and after the 15th June, 1974 may be
sold at the revised rates.

Tmpact on prices and availability of
foodgrains after removal of restric-
tions on Inter-State movement

70. SHRI RAMAVATAR SHASTRI:
-will the Minister of AGRICULTURE
be pleased to state the impact on the
prices and availability of coarse and
other grains after Government hcve

‘withdrawn the restrictions on the
inter-State movement of -coarse
‘grains?

THE MINISTER OF STATE IN THE
‘MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Though
precise quantitative assessment is not
possible, with the removal of res-
trictions on the inter-State movement
of coarse grains there was a favour-
able impact on the prices and avail
ability of coarse grains in the deficit

the prices was evidenced in the pro-
ducing areas. The inter-State dispari-
ties in the prices were also reduced
to a considerable extent.

Manufacture of compost from garbage
in Calcutta

71. SHRI RAMAVATAR SHASTRI:
Will the' Minister of AGRICUL-
TURE be pleased to state:

(a) whether garbage weighing 2,100
metric tonnes is accumulated daily in
Calcutta city;

(b) if so, whether Government have
decided to set up a factory there for
manufacturing compost manure with
the help of garbage; ang

(c) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) and (c), A propcsal for setting
up of a compost plant in Calcutta to
manufacture manure out of city
garbage is under the consideration of
the West Bengal Agro-Industries Cor-
poration. The Gujarat Agro-Industries
Corporation acting as a consultant to
the West Bengal Agro-Industries Cor-
poration have since prepared a feasi-
bility report on the setting up of a
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Calcutta which it
has submitted to the West Bengal
Agro-Industries Corporation. The
report wil] be placed before the Board
of Directors of the West Bengal Agro-
Industries Corporation for taking a
final decision in the matter.

compost plant in

Inclusion of new Districts of Madhya
Pradesh, under Dromght Prone area
Programme

72. SHRI RAMAVATAR SHASTRI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether three new Districts of
Madhya Pradesh are intended to, be
included in the centrally sponsored
programme for development of
Drought-Prone areas during the Fifth
Plan; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) No, Sir.

(b) Does not arise.

Afforestation in States

73. SHRI VIJAY PAL SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total langd area kept in each
State for afforestation; and

(b) the total land surrendered in
each State by the Forest department
for cultivation in 1971-72 and 1972-73
and upto July, 1974?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). A
statement containing the irformation
received So far is laid on the Table
of the House. [Placed in Library.
See No. LT-7088/74].
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Dispute between Delhi University:
and its non-teaching staff

74. SHRI VIJAY PAL SINGH: Wilk
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased.
to state:

(a) whether a dispute between the
Delhi University and University's
non-teaching staff is going on for
some time; and

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION,.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). According to the information
furnished by the University of Delhi,.
the University and College Karamch-
ari Union had submitted a charter of
demands to the University on April
15, 1974 which inter alia included im-
plementation of the recommendations
of the Third Pay Commission, housing
accommodation for employees, loan
facilities for construction of houses,.
retirement benefits, etc. Some of the
demands have already been accepted
by the University and action tp im-
plement the decisions is being taken.
Other demands are being looked into
by a Committee appointed by the
University. Meanwhile on June 6,
1974, the Union served a notice on the
University of its intention to hold
demonstrations including the wearing
of black badges by the staff and all
out strike on June 13, 1974 in sup-
port of its demand for revocation of
suspension of an employee of the Val-
labhabhai Patel Chest Institute against
whom disciplinary proceedings were
proposed to be taken. The Univer-

sity decided not to pay salary and
allowances to such employees who
absented themselves from duty on

June 13 in pursuance of the strike
call given by the Union.

Subsequently the representatives of”
the Union had negotiations with the
University authorities. It was agre--
ed by the representatives of the Union-
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that they would not interfere in in-
dividual cases of indiscipline and that
they would settle all disputes by nego-
tiations with the authorities. As a
result of this; the University ° has
withdrawn its order for withholding
the salary and allowances of the ab-
sentee staff.

Centra] Assistance for rural housing
in Bihar

. SHRI VIJAY PAL SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total money Government
have sanctioned from the Cenire for
rural housing in Bihar; and

(b) how many rural houses were
built imn thig scheme in Bihar in 1973
and the targets for 1974?

THE MINT'STER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Rural Hous-
ing under the village Housing Pro-
jects Scheme is in the State Sector
and Centra] finarcial assistance for
all the State Sector programmes, in-
cluding rural housing is released by
the Ministry of Finance to the State
Governments in the shape of ‘block
loans’ and ‘block grants’. The State
Governments are free to allocate and
utilise the block Cenptral financial as-
sistance on the various schemes, in-
cluding rurai housing, according to
the requirements and priorities to be
determined. Therefore, the question
of sanctioning assistance to the Gov-
ernment of Bihar by the Central Gov-
ernment for rural housing included in
the State Sector does not arise,. How-
ever, under a Central sector scheme
for provision of house-sites to landless
workers in rural areas, which was in-
troduced in October, 1971, a grant of
Rs. 18.Y1 lakhs was released to the
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Government of Bihar upto the end of
March, 1974. From 1st April, 1974,
this scheme has alse been transferred
to the State sector.

(b) According to the information
contained in the Draft Fifth Five Year
Plan document of Bihar State, 297
houses have been built under the
Village Housing Projects Scheme dur-
ing the year 1973-1974. 2709 house-
sites are also reported to have been
developed in Bihar under the Scheme
for provision of house-sities to land-
less workers in rural areas. The Plan
document does not contain the infor-
mation about the number of houses to
be built and house-sites to be develop-
ed by the State Government during
1974-75.

Demands made by Federation of
Regional Engineering College
Teachers’ Associaiion

76. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Federaticn of Re-
gional Engineering Coliege Teachers’
Association had, through a« deputa-
tion of its executive members, sub-
mitted to the Education Minister on
16th April, 1974 demands for revision
of pay-scale of teachers, particularly
because there has been no revision of
their pay-scales since 1983; and

(b) if so, Government's reaction
thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE TND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,
Sir; however, the deputation met me
on the 17th April, 1974.

(b) The Central Government has
informed the State Governments that
the revised pay scales of University
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and College teachers be made appli-
cable to the teachers in the Regional
Engineering Colleges who are presen-
ly in receipt of pay on the UGC scales.
The Central Government will give
special assistance to the State Govern-
ments to meet their share of addi-
tional cost involved in adopting the
revised scales. The assistance from
the Centre will be 80 per cent of
State’s share of the additional cost for
a period of 5 years for posts in exist-
ence on January 1, 1973.

Defajcation in Super-Bazar,
naught Place, New Delhi

Con-

77. SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether some defalcation on a
big scale has been delecteq in the
Super-Bazar near Ccnnaught Dlace,
New Delhi during April, 1974 with
the active involvement of the cashier,
sales assistants, office assistants and
accountant; and

(b) if so, facts
action taken thereon?

thereabout and

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

.

(b) A case of embezzlement of the
sale proceeds realised from the sale of
articles in the household department
of the Super Bazar, New Delhi, by
some members of its staff, has been
detected, on the basis of checking re-
latihg to the period from the 1st De-
cember, 1973 to 23rd April, 1974. The
management of the Super Bazar has
reported that the amount of embezzle-
ment is not yet fully known, but is
estimated to be over Rs. 60,000. Imme-
diately on detection of the embezzle-
ment, an FIR was lodged with the
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police and several members of the
staff, suspected to have been involved,
placed under suspension by the man-
agement. The police authorities are
making necessary investigations. In-
ternal checking of accounts has been
intensified and accounting procedures
have also been streamlined by the
management.

Committee to examine land grab
affidavits against various Housing
Socleties in Delhi

78. SHRI BHOGENDRA JHA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a Corimittee has been
constituted by Lt. Governor of Delhi
to examine veracity of the affidavits
and other complaints against various
housing Societies in Delhi;

(b) if so, the facts thereof;

(c) names of Societies and members
who have been examined so far; and

(d) how long the Ccmmitiee will
take to complete its work?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF' WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b). The
Lt. Governor, Delhi has constituted a
T-member Committee, consisting of
representatives of Delhi Administra-
tion, Delhi Development Authority,
Municipal Corporation of Delhi and
Delhi Metropolitan Council to examine
whether the affidavits regarding non-
possession of any other house or plot
in Delhi filed by members of the
House Building Societies in Delhi, are
correct.

(c) The Committee has started exa-
mining the affidavits filed by the mem-
bers of the following Co-operative
house Building Societies.

(i) Anand Lok Cooperative
Building Society.

House
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(ii) Anand Niketan Cooperative
House Building Society.

(iii) Ishwar  Nagar Coope.rative

Hoeuse Building Society.

(@) Tt is difficult to specify, at this
stage.

Nationaj Housing Policy

79. SHRI BHOGENDRA JHA:
SHRI VASANT SATHE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are consi-
dering a proposal for a National
Housing policy; and

(b) if so, the main features thereof
and the steps being taken in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Yes; Sir. The question in regard to
the formulation of a National Hous-
ing Policy was considered at the Con-
ference of State Ministers of Housing
and Urban Development held at Mad-
ras from the 31st May to 2nd June,
1974. The Conference has recommend-
ed the seiting up of a Nationa]l Com-
mission to go into this question in
depth and make recommendations on
the policy to-be adopted in future. A
decision on this recommendation has
not yet been taken.

Price of wheat, atta, paddy and rice
in each State

80. SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the prices of wheat and atta
per kilo in the States for the last six

months and also open market prices;
"and
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(b) the prices of paddy and rice in

each State for the last six months

and also the epen mnarket price?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
and (b). The Central issue price for
wheat was Rs. 90 per quinta]l for the
Mexican, indigenous common white
and imported varieties and Rs. 96 per
quintal for superior varieties upto
14-4-1974. The issue price for all va-
rieties of wheat was revised to Rs. 125
per quintal with effect from 15-4-1974.
The per quintal Central issue prices of
rice have been Rs. 125 (coarse),
Rs. 140 (medium), Rs. 150 (fine) and
Rs. 160 (superfine) with effect from
1-11-1973. ’

The procurement price for standard
variety of paddy is Rs. 70/- per quintal
for all States.

Three statements showing the retail
prices of wheat and month-end whole-
sale prices of paddy and coarse rice
(Statements I, II, & III) are laid on
the Table of the House. [Placed in
Library. See No. LT-7089/74.] Prior to
15-4-1974, the per kg. price of whole-
mea] atta was Rs. 1.01 in the States
excepting Maharashtra for which the
price  was fixed at Rs, 1.05. From
15-4-1974, the per kg. price of whole-
meal atta for the States has been fixed
at Rs. 1.37 except for Maharashtra

where the price has been fixed at Rs.
1.43.

Steps to check price rise in Food-
grains, Edible Oil and other Essential
Commodities

81. SARDAR SWARAN SINGH SO-
KHI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Government would
check further price rise in foodgrains,
edible oil and other essential commo-
dities, by legislation; and

(b) if not, what immediate reme-
dial steps the Government propose
to take against the price rise?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
@&HRI ANNASAHEB P. SHINDE):
(a) and (b). An ordinance has recent-
ly been promulgated to amend the
Essentia] Commodities Act, 1955 with
a view to providing more deterrent
punishment to  black-marketeers,
hoarders and profiteers. It also pro-
vides for summary trial of cases in-
volving offences relating to foodstuffs,
edible oils and oil seeds and certain
other essential commodities.

Other measures taken to check price
rise include: —

(i) Intensification of Agricultural
production programmes by
increasing the area under high
yielding  varieties, effective
utilisation of irrigation, ferti-
lisers, timely provision of cre-
dit and offering incentive
prices to the producers for
encouraging production;

(ii) Augmentation of supplies, if
necessary, through imports to
the extent feasible; and

(iii) Tightening up of credit con-
trol and other fiscal and mo-
netary measures.

Loss te Sugarcane due to Crop
Disease

82. SARDAR SWARAN SINGH
SOKHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Sugar cane worth
Rs. 50 crores is being lost every year
alone due to crop diseases and sub-
standard seeds, while India was
amongst the 10 major Sugarcane
growing countries;

(b) whether India is ranking very
low as far as production per unit is
concerned; and
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(c) if so, immediate remedial steps
Government propose to take to check
such heavy losses and put back
India at par with the major sugarcane
growing countries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) It is estimated that roughly about
8 to 10 per cent loss in yield of sugar-
cane occurs due to pests and diseases.
It is not possible to indicate the loss
in monetary terms due to crop discase
and sub-standard seed, because there
are various other factors like inade-
quate supply of irrigation, non-avail-
ability of fertilisers, non-adoption of
scientific practices which are respon-
sible for reduction in yield.

(b) The yield per hectare of sugar-
cane in our country is 48.5 tammes
which 15 considered very low as com-
pared to the yields of 93.3 tonmes in
UAR. 92.1 tonnes in USA, 89.0 fonnes
in Taiwan, 80.4 in Guyana etec.

(c) The Central Plant Protection
Stations and Surveillance Stations
under the Dte. of Plant Pro-
tection, Quarantine and Storage
keep a constant watch on
the attack on Sugarcane by
pests and diseases. The State Plant
Protection Stations also keep a watch
over the occurrance of pests and dis-
eases in sugarcane. Immediately en
detecting any such pests and diseases,
control operations, through spraying
of chemicals from ground or air are
taken up by the State Governments as
advised by the Dte., of Plant Protec-
tion, Quarantine and Storage. Pm-
phasis is laid on raising of healthy
seeds for distribution for commercial
cultivation. A scheme for the develop-
ment of 2,000 hectares around each
sugar factory in a sub-Tropical region
and 1,000 hectares in the tropical re-
gion under intensive cultivation is
proposed to be taken up during the
5th Five Year Plan veriod. The pro-
gramme under the scheme will include
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establishment of foundation seed cen-
tres for quality seed production, orga-
nisation of demonstrations on plant
and ratoon cane, imparting of tra‘jniug
to cane development workers at State
level, taking up of adequate plant pro-
tection measures etc.

Request from Bihar for Wheat and
other Essentia] Commodities
83. SARDAR SWARAN SINGH
SOKHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government of
Bihar has requested the Centre to
supply at least 50,000 tonnes of wheat
and other essential commodities, per
month regularly, throughout this year,
to weaken the agitation by the oppo-
sition parties in Bihar; and

(b) if so, what immediate arrange-
ments the Government propose to
make to ensure the regular supply of
fifty thousand tonnes of wheat etc.
per month to Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of
Bihar had requested for a monthly
allotment of 50,000 tonnes of food-

grains. The allotments made since

April, 74 are as follows:—

April 1974 40,000

May 1974 40,000

June 1974 40,000

July 1974 40,000
Allotments from the Central Pool

are made every month keeping in view
the needs of deficit States, the avail-
ability of stocks in the Central Pool
and other relevant factors.
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Land use Boards

84. SHRI M. S. SANJEEVI RAO:
SHRI BANAMALI BABU:
SHRI VIRBHADRA SINGH:

Will the Minister of AGRICULTURE.
be pleased to state:

(a) whether Union Government ap-
proached State Governments to set
up Lang Use Boards at the State
levels to ensure the soil resources;

(b) if so, respomse of the State
Government in the matter; and

(c) progress made so far?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes,
Sir,

(b) and (¢). The matter is under
the consideration of the State Govern-
ments.

Proposal to set up Cattle and Sheep
Breeding Development Centres
in Sri Lanka
85. SHRI M. S. SANJEEVI RAOQ:
SHRI BANAMALI BABU:
SHRI VIRBHADRA SINGH:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Indo-Sri Lanka talks
were held to set up Cattle and Sheep
breeding development Centres in Sri-
Lanka Island;

(b) if so, whether any agreement
has been signed on this matter; and

(c) if so, the main features thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) During the 2nd meeting of Indo-
‘Sri Lanka Sub-Committee on Economic
Co-operation held in May 1973, it was
.agreed that assistance would be pro-
vided by the Government of Sri
Lanka for a period of five years for
:setting up.

«(i) Cattle Development Project in
the milk-shed area of Colombo;
and

«(ii) Sheep Development Project in
the intermediate rainfall
zone,

As a follow-up action, an animal
‘husbandry team visited Sri Lanka in
September, 1973 and submitted its
report to the Government of Lanka
through Indian High Commission in
.December, 1973.

During the 5th meeting of Indo-Sri
Lanka Sub-Committee for Economic
Cooperation held between the officials
of the Government of India and the
‘Government of Sri Lanka from June
'3 to 7, 1974, both the delegations
emphasised the desire to proceed with
tie implementation of the proiects as
-early as possible. It is, therefore, pro-
posed to depute a three-member Team
comprising two experts in the fields of
cattle and sheen development and re-
presentative from the Department of
Economic Affairg to Sri Lanka to
draw up a Memorandum of TUnder-
standing detailing the programme of
work and the time schedules phased
out over a period of five years. The
“Team is tentatively scheduled to leave
for Sri Lanka in the last week of July,
1974,

(b) and (c). No agreement has teen
‘signed so far detailing the programme
and schedule of work for setting up
of the cattle and sheep development
projects in Sri Lanka.
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Groundnut Production

89. SHRI M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
‘ed to state:

(a) whether the area under ground-
nut cultivation in Gujarat and other
States has shown a downward trend
in the past years despite higher prices
fetched by groundnut in successive
years; .

(b) if so, how far ‘this is true;

(¢) whether the State Governments
have undertaken to maximise produc-
tion of groundnut under a centrally-
:sponsored scheme in the districts of
Bhavnagar, Jamnagar etc. to cover
.5,32,000 hectares; and

(d) whether in 1974-75 the coverage
‘under the scheme is likely to be cut
down to 2.5 lakhs hectares giving
production of groundnut to one tonne
per hectare?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):

(a) and (b). The area under Ground-
mut in Gujarat as also on all India

" as compared to

basis, had been increasing till 1971-72
the area during
1969-70. During 1972-73 due to un-
precedented drought, the Groundnut
acreage in all States, including Gujarat
had fallen. The estimates of area
under Groundnut during 1973-74 have
not so far become available.

(c) During the Fourth Five Year
Plan, a Centrally Sponsored Scheme
for maximising production of ground-
nut was taken up in Gujarat States
in the districts of Amreli, Sabarkan-
tha Bhavnagar, Jamnagar and Panch
Mahal. The Coverage target fixed for
1973-74 was 5,60,000 hectares as
against which an area of 4,45,727 hec-
tares has been covered under the
scheme.

(d) In the Fifth Five Year Plan, it
is proposed to implement an Inten-
sive Oilseeds Development Programme
in (the Districts of) Junagadh and Raj-
kot in Gujarat. This programme is
targeted to cover an area of 1,05,000
hectares during 1974-75 and 5,25,000
hectares during 1978-79 in these two
districts. As a result of the imple-
mentation of this Programme, the
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yield of groundnut per hectare in the
selected districts is expected to im-
prove substantially. .

Drought relief work to Gujarat

90. SHRI P. M. MEHTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether six Districts of Gujarat
namely Kutch, Rajkot, Bureaudravgar,
Amweh, Broach and Bhavnagar are
facing scarcity drought;

(b) if so, whether the State Gov-
ermnment had appointed a committee
to supervise the relief work in these
Districts;

(¢) if so, whether the State Gov-
ernment need to employ 83,000 peo-
ple for the relief work; and

(@) what are the schemes prepared
for these Districts?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) The State
Government of Gujarat has reported
the existance of scarcity conditions in
some parts of the districts of Kutch,
Rajkot, Jamnagar, Surendranagar,
Amreli, Broach, Ahmedabad and Bhav-
nagar etc.

(b) Yes, Sir.

(¢) The State Government has inti-
mated that in March, 1974, it was esti-
mated to provide employment for
250.30 lakh mandays on relief works.

(d) Various relief measures such as
starting of relief works, distribution of
gratuitous relief, supply of grass, sup-
ply of drinking water by tankers and
bullock-carts, providing subsidy to
Panjrapoles etc. have been taken for
relieving distress. Ag far as possible
employment is provided on plan and
works included in the budget.
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Extra chargeg for tin container of
Vanaspati

91. SHRI JHARKHANDE RAI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether with the increase in
price Vanaspati, the charges fur tin
container of two Kg. and four Kg.
tins have to be paid extra; and

(b) if so, the reasons why this was
not included in increased Vanaspati

price?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The re-
vised prices of Vanaspati notified by
the Government of 'ndia on the 15th
June, 1974 are inclusive of container
cost.

(b) Does not arise.

Meeting of Food Ministers in Delhi
during May, 1974

92. SHRI JHARKHANDE RAI:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether a meeting of the Food
Ministers of the five wheat surplus
States took place in New Delhi during
the second week of May, 1974;

(b) whether the Ministers were
unanimous about the lack of “coopera-
tion” from the traders, who were to
voluntarily part with 50 per cent of
their purchase to the Government;

(c) if so, the steps taken by the
Government in the matter; and

(d) the total quantity of wheat
purchased by the traders and the
quantity given to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir,
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(b) No, Sii

(c) Does not arise,

(d) According to .reports received
upto 19-7-1974, a quantity of 23,43,400
tonnes of wheat hag been purchased
by the traders. (private and public)
during the current Rabi Season. A
quantity of 11,70,900 tonnes has been
received from them as levy during
this period.

Contracts for Inter-State Bus Termi-
nal, Delhi '

93. SHRI JHARKHANDE RAI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether contract wag given for
constructing offices, sheds etc. at the
Inter-State Bus Terminal, Dethi;

(b) if so, the facts thereoi;

(c) vrhether the constructios wark
has been delayed:

(@) if so, the reasons; and

(e) steps being taken to

complete
the construction?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) The contract for civil construc-

tion was given to a Bombay firm in,

March, 1969. On account of certain
disputes which arose during the
course of the work, their contract was
rescinded in December, 1970. The firm
obtained a stay order from the court
which was vacated in September, 1971,
The balance work was awarded to
another contractor in November, 1971,
on the basis of tenders.

(c) and (d). "n addition to the delay
due to the facts stated at (b) above,
there has been delay during the period
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of the second contract, due to acute
shortage of cement and steel.

(e) Efforts have been made to ob-
tain maximum quantity of cement and
steel. The work is now in an-advanc-
ed stage of completion and part ¢f the
complex has already been put to use,

Payment of Sugarcane arvears by
Sugar Mills during current
crushing season

94. SHRI BHOLA MANJHI:
Will the' Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
of the fact that the Sugar Mill ownerg
have to pay to growers Rs. 54 crores
towards purchase of Sugarcanz during
the current crushing Seascn; and

(b) if 50, the facts thereof and the
steps being taken to compel the mill
owne:s to pay the arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) The
arrears of cane prices as on the 15th
June 1974 due to cane growers all over
the country towards the cost of sugar-
cane purchased during the current
sugar season, as reported by the sugar
factories, amounted to abtout Rs. 34.72
crores. This includes a sum- of Rs. 11.80
crores representing the cost of cane
purchased during the first fortnight of
June, 1974. Fall in recovery from
cane and the stringent credit squeeze
enforced by the Reserve Bank of India
seem to have rendered the position
particularly difficult this year.

(b) The State Governments have
been advised from time to time to take
stringent and coercive measures—
legal or otherwise—-and enact legisla-
tion, wherever it does not exist already
to enforce recovery of cane price
areag as arrears of land revenue. The
need for expenditious clearance of
cane dues was also impressed upon the
State Governments and the industry's
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representatives at a meeting taken by
me in May, 1974. As a result thereof
some of the State Governments, e.g.,
Uttar Pradesh/Bihar have réported
that they have launched criminal pro-
secutions and taken legal action for
recovery of cane dues as arrears of
land revenue. It is expected that as
a result of these measures and the
crushing season having practically
ended, the cane price arrears will be
considerably reduced shortly.

Set back in Road Development Prog-
ramme in the Central Sector

95. SHRI BHOLA MANJHI:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the programme for road
development in the Central Sector is
likely to receive a set-back during
the current financial year; and

(b) it so, the reason therefor and
the details of the programme tha:
may be affected and the cut in outlay?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). In view
of the acute financial stringency pre-
vailing in the country, the outlay for
Central Sector Road Schemes during
1974-75 is low. As a result, it has not
been possible to provide funds to meet
all the requirements for development
works in respect of all the Central
Sector Road Schemes. Within the
available funds attention will be con-
centrated largely on ‘on going works’,
in respect of all the Central Sector
Road Schemes during 1974-75.

Proposed revision of Master Plan for
Delhi

96. SHRI BHOLA MANJHI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether changes are expected

to be made in Delhi’s Master Pian;
1956 L.S.—7
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(b) if so, the broad outlines thereof
and reasong therefor;

(c) whether the new colonies that
have come up will be takepn into con-
sideration; and

(d) revisions, if any, made ip the
Master Plan in the past?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). Detailed studies are being carried
out as a part of the review of certain
aspects of the Master Plan for Delhi.
However, by such a review it is not
proposed to change the basic features
of the Master Plan.

(c) Does not arise.

(d) A few changes relating to the
number of development zones, Master
Plan land uses, zoning regulations etc.
have been made in the past,

Demand for increase in Commission
by Fair Price Shop owners in Delhi

97. SHRI P. VENKATASUBBAIAH:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether fair price shops cwners
in Delhi have demanded an increase
in their commission which has re-
mained static at 1.5 per cent for the
last seven years;

(b) whether profit margin in the
case of controlled cloth dealers, con-
trolled coal and fuel dealers was 12,
10 and 5 per cent respectively: and

(c) if so, the reasons for the low
profit margin for the fair price shops
and the steps Government propose to
take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) It is true that the Fair Price Shop
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holders in Delhi have .asked for an
increase in the Commission allowed to

them.
(b) The margin in the case of con-

trolled cloth dealers and controlled
coal dealers was—

123% upto 31-3-1974
209% from 1-4-1974

Controlled Cloth :

Controlled Coal : 9-10%

(c) The question of fixing an appro-
priate margin is under review of the
Delhi Administration. .

Encouragement to Varalakshmi
Cotton Seed

98. SHRI P. VENKATASUBBAIAH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the latest variety of
Varalakshmi Cotton Seed has revolu-
tionised the cotton production pros-
pecss in the country;

(b) whether Government propose
to encourage the various State Gov-
ermments to raise foundation seed of
Varalakshmi Cotton; and

(c) steps proposed to be taken to
provide this variety of cotton seeds
to the farmers at reasonable rates?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Varalakshmi Hybrid Cotton variety
has improved the cotton production
prospects in our country by its high
yields and fine fibre quality. This
variety was released in 1970 and
yields about 30—55 quintals of Kapas
per hectare.

(b) This variety is suitable for the
Tungabhadra Project area (Raichur-
Ballery) and Malaprabha Project Area
(Belgaum and Dharwar). It has also
been found suitable for Guntur and
Prakasam districts of Andhra Pradesh.
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The University of Agricultural Scien-
ces, Bangalore, have distributed in the
current year sufficient parental seeds
of this variety to Departments of Agri-
culture and the Agricultural Universi-
ties in the States of Andhra Pradesn,
Gujarat, Karnataka, Maharashtra,
Madhya Pradesh, Tamil Nadu and
Rajasthan for multiplication as founda-
tion seed. It is exvected that this
hybrid would cover about 2.4 lakh
hectares during 1974-75.

(c) At present, the price of this seed
is high because of hand emasculation
and polination to be effected in every
one of the individual flowers and
plants. Reduction in price is possible
only when male sterile lines becomes
available for breading programme. The
All India Coordinated Cotton Improve-
ment Project under the Indian Council
of Agricultural’ Research is already
working to evolve a suitable maie
sterile line.

Imbalanc, in Supply of Chemical
Fertilizers to States

99. SHRI P. VENKATASUBBAIAH:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether there is an imbalance
in supply of chemical fertilizers to the
various States; and

(b) whether Government propose
to link up supply of chemical fertili-
zers with procurement by the States
to the Central Pool?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The requirements of the States
are assessed for two six wmonthly
periods in the year, The quantities to
be supplied by different manufacturers
are then allocated. The balance deficit
is registered with the Pool, against
which supplies are made from imports
depending on availability. As far as
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manufacturers are concerned, instruc-
tions exist that in the event of pro-
duction falling below estimates, $up-
plied to different States should be
made on proportionate basis. From
‘the Pool also, efforts are made to ar-
range allotment and supply of fertili-
sers to the various States normally in
proportion to the deficit registered
with the Pool. The actual pattern of
:supplies, however, is not always fully
in keeping with the allotments due to
varying operational conditions such as
actual ship arrivals from abroad in
‘the different zones and ports, varying
position in respect of rail and road
‘transportation in different areas, etc.
The relative position of supplies to
different States is being watched by
‘the Food Corporation of India Zonal
Offices and also by the Ministry of
Agriculture and action is taken to step
up or step down the supplies to States
concerned to correct the imbalances
developing from time to time, to the
maximum extent possible, within the
‘limitations of the operational para-
meters pertaining to shipping, trans-
portation, etc.

(b) Internal distribution of Pool
‘fertilisers within the States is con-
trolled by the State Governments. It
is for them to consider the local cir-
cumstances and decide on the need and
desirability of linking fertiliser supply
‘to the cultivators with the procure-
ment of foodgrains in the State.

Acreage and Production of Sujata
extra-long variety of Staple Cotton

100. SHRI S. R. DAMANI. Will the
‘Minister of AGRICULTURE be
‘pleased to state:

(a) the acreage covered at present
by the Sujata extra-long variety of
‘staple cotton, its annual production
ang the districts and States in which
it is popularised;

(b) the main features of the phased
programme to cover th, proposed
2000 hectares during the Fifth Plan
period; and
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(c) whether experiments have been
carried out to ascertain its suitability
in big cotton growing States like
Maharashtra and Gujarat and, if go,
the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The official estimates of area and
production is not yet available. The
estimated area under this variety is
1,100 hectares with production of
1,500 bales. At present this variety is
only grown in irrigated area of Co-
imbatore district of Tamil Nadu.

(b) It is expected that about 2,000
hectares will be covered under this
variety during 1974-75 itself.

(c) Yes, This variety has been tried
in Gujarat and Maharashtra State.
But in view of the popularity of high
yielding Hybrid4 cotton, Sujata is not
likely to be extended on a large scale
in these two States,

Conference of Animal Husbandry and
Milk Commissioners

101. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether any conference of Ani-
mal Husbandry and Milk Commis-
sioner and State Secretaries was held
in New Delhi in the last week of
May, 1974; and

(b) if so, the points discussed and
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
A Conference of State Secretaries In-
charge of Animal Husbandry and
Dairying, Directors of Animal Hus-
bandry, Milk Commissioners and
Managing Directors of State Dairy
Development Corporations was held
at New Delhi from 27th to 29th May,
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1974 in order to ensure a coordinated
and unified approach for implementa-
tion of the massive and dynamic pro-
grammes contemplated for develop-
ment of Animal Husbandry and Dairy-
ing during the Fifth Five Year Plan

period.

(b) The programmes of milk pro-
duction, poultry, sheep and pig pro-
duction through Small Farmers, Mar-
ginal Farmers -and Agricultural
Labourers for supplementing their
income were given special importance
in the discussions. Besides these, milk
procurement, pricing and distribution,
Artificial Insemination technique in-
cluding Frozen Semen technology,
development of Feed & Fodder and
Pasture resources, Sheep Breeding
and Wool Production and Marketing,
Poultry and Egg Marketing Pro-
grammes Swine Breeding, Slaughter
Houses and Carcass Utilisation Pro-
grammes, Animal Health Cover Pro-
grammes and prophylactic measures
including biological products, report-
ing system of Animal Husbandry and
Dairying Statistics, Farmers’ Training
Programmes and Field application of
proved research result and field pro-
blems for further research, were also
discussed. A number of far reaching
recommendations were made in res-
pect of these programmes. The con-
cerned authorities have been requested
to take necessary action on various
recommendations immediately.

Change in Cadre of Drawing Teachers

in Deti
102, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
EDUCATION, SOCIAL WELFARE

AND CULTURE be pleased to state.

(a) whether Drawing Teacher
Grade III working in Government
Middle School of Delhi who are other-
wise qualified for the post of Trained
Graduate Teachers, are allowed the
change of cadre; and
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(b) it not by what time Govern-
ment propose to allow change of
cadre to such teachers?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) According to exist-
ing Rules of Delhi Administration,
change of cadre is not permissible.

(b) The question does not arise.
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Listing of Price Control on Vanaspati
to ease scarcity

104. SHRI MOHINDER SINGH
GILL: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) whether any proposals have
been seriously considereq to lift price
control o, Vanaspati ghee to ease the
current scarcity and to outwit the
manufacturers’ tactics of producing
less tc create artificial scarcity and
«arn more profits; and

(b) if so, the action taken in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). Vari-
«ous proposals, including decontrol of
vanaspati prices, were considered by
the Government, It was ultimately
decided to increase the controlled
prices of vanaspati by Rs. 1800 to
Rs. 2200 per tonne at producer’s level
in tlze different zones with effect from
‘the 15th June 1974.

Prostitution in Bombay

105. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to refer to the reply given
to Unstarred Question No. 1743 on
4th Mardh, 1974 regarding survey for
Prostitution and state:

(a) whether in Bombay there still
exist ‘red light streets and licensed

prostitutes;
(b) whether these exist in other

Parts of the country;
(c) if so, the facts thereof; and

(d) the steps taken to wipe out pro-
stitution and to rehabilitate the pro-
stitutes?

‘the Minister

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The infoyma-
tion is being obtained from the Gov-
ernment of Maharashtra and will be
laid on the table of the Sabha.

(b) to (d). There is no provision for
licensing: of - prostitutes under the
Suppression of Immoral Traffic in Wo-
men and Girls Act, 1956 and the run-
ning of brothels is an offence. The
Act also provides for the establish-
ment of protective homes for shelter-
ing and rehabilitating women rescued
from brothels. Voluntary Organisations
doing preventive and rehabilitative
work are also given financial assist-
ance.

Issu, of Price of Wheat as op 15th
June, 1973 and 1974

106. SHRI MADHU LIMAYE: Will
of AGRICULTURE be
pleased to state.

(a) what was the issue price of
wheat in the fair price/ration shops
in the different Capital and Capitals
of Union Territories on 15th June,
1973;

(b) what was the issue price in
these places on 15th June, 1974; and

(c) the reasons for the increase in
issue prices, including the increase in
transport, handling charges and ad-
ministrative overheads?

THE MINISTER OF STATE IN

'"THE MINISTRY OF AGRICULTURE

(SHR1I ANNASAHEB P. SHINDE):
(a) and (b). A statement giving the
required information is attached.

(c) The increase was mainly due to
enhancement of the Central Issue
Prices consequent upon upward revi-
sion of the procurement prices keep-
ing in view the need to reduce the
burden of subsidy and deficit financing
and need to give remunerative prices
to producers.
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Issue prices of wheat in the Pair Price/Ration Shops to the different Capitals and
Capitals of Union Territories on 15th ﬁme, 1973 and 15th June, 1974

Issue Price Issue Price
State/Union Territory of wheat as On of wheat as (m
15-6-73 15-6-74
States (Rs. per quintal) (Rs. per quintal)
1. Andhra Pradesh . 90° 00 135°00
2. Gujarat . . 9000 135°00-
3. Haryana 89°'00 (Atta) 138 00 (Atta)
4. Jammu & Kashmir . 44'00 44 00*
5. Kerala . 85 00 134-CO-
to to
88-00 136-00
Ordinary All varieties
91+00
to
93-00
Superior
6. Madhya Pradesh. 83-77 136° 00
7. Maharashtra . 91-00 138-00-
Ordinary All varie-
ties
97° 00
Superior
8. Manipur . 10765 157+ 80
9. Orissa 90° 00 142°00
10. Punjab 89-00 138- c0-
(Atta) (Atta)
11. Rajasthan . B . . « 87:00 13€°00
12. Tamil Nadu . 90.00 140.00-
13. West Bengal . . 9000 139°00-
Union Territories
1. Andaman & Nicobar Islands 92-00 142° 00
2. Arunachal Pradesh . . Dees not arise in 165-00 Atta including:
June, 1973, the mnllme &
Capital was at other incids
Shillong charges
3. Chandigarh § . 89-00 (Atta) oo (Atta)
4. Dadra & Nagar Haveli, . 86-00 133.00
5. Dethi . . 81°00 12800
6. Goa, Daman & Diu . . 88-00 Common 13900
95-00 Superior
7. Lakshadweep ., . . . 9I°00 147°00@
8. Pondicherry . . . 89:00 132°00

Note—Information in respect of Assam Bihar, Himachal Pradesh, Karnataka, Meghalaya,
Nagaland, Tripura, U. P. and Mizoram is not available.

#Sale of foodgrains heavily subsidised.

@Transport Handling & Administrative charges increased by 25%.
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Procurement of Wheat as on 15th
June, 1973 and 1974 make up of
Shortfall

107. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be

pleased to state:

(a) which States are surplus in
terms of wheat production;
(b) the procurement of -wheat

under the ‘“monopoly procurement”
scheme in the surplus States upto
15th June, 1973 and 15th June this
year under the “wholesalers levy

scheme”; ang

(¢) will the shortfall in procure-
ment be made up by additional im-
ports of foodgrains or by paring down
of the public distribution commit-
ment? W
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In a normal year Punjab, Haryana
Uttar Pradesh, Madhya Pradesh and
Rajasthan are surplus States in terms
of wheat production.

(b) A statement is attached. The
two procurement figures are not really
comparable as last year practically
whatever arrived in the mandis was
procured by public agencies, while
this year the procurement is only 50
per cent of the mandi purchases made
by the traders.

(c) Within the overall quantity
authorised for import, purchases are
being made from abroad to the extent
considered necessary, keeping in view
overall availability of foodgrains with-
in the country as also the requirements
of public distribution system.

Statement

Progressive procurement of wheat upto 15th Fune current year (Rabi 1974-75)
compared to last year (Rabi 1973-74) in surplus States.

PROCUREMENT OF WHEAT UPTO 15th JUNE

(Figures in “000 tonnes)

1974-75

Surplus State 1973-74 Procu- Total*

rement

through  Procure-

Levy ment
Punjsb e e e e e 2385 692 696
Haryana . e . . 495 186 202
UttarPradesh . . , , ., , | 619 50 103
Rajasthan . . . . . . . . 101 14 15
Madhya Pradesh . . . . . 182 8 107

*Note:—The total Procuement for Rabi season 1974-75 includes procurement through
traders levy as well as direct purchases by public agencies from cultivators and stocks dehoarded

by the U. P. Government.
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Demand for increase in price of
Vanaspati by Vanaspati Manu-
facturing Indusiry

108. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Vanaspati Industry
has been seeking an increase in the
price of Vanaspati Ghee and have
threatened to close-down their units
if this increase is not granted;

(b) if so, the magnitude of price
increase asked for;

(c) whether the consumers are
opposed to this increase; and

(d) the reaction of the Govern-
ment to this?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
.(SHRI B. P. MAURYA): (a) and (b).
The vanaspati industry is not
satisfied with the increase in
vanaspati prices ranging from
Rs. 1800 to Rs. 2200 per tonne
at producer’s level in the differ-
ent zones, sanctioned by the Govern-
ment on the 15th June 1974 as it fell
short of its expectation by about
Rs. 500 per tonne. The industry has
been pressing either for decontrol of
the prices or for allowing the prices to
fluctuate in step with the prices of in-
digenous edible oils used in it manu-
facture, based on fortnightly reviews,
in the interest of improving the pro-
duction and augmenting the. avail-
ability of supplies of the product. It
has further pointed out that otherwise
the production of vanaspati will fluctu-
ate, rising or falling, according as the
prevailing oil prices. are lower or
higher than the oil prices built into
the vanaspati pricing formula.

(c) and (d). It is obvious that the,
consumers will not be in favour of any
increase,
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Less quantity of Vanaspati in Tins of
Government Controlled Mills of
Vanaspati in Delhi

111. SHRI N. E. HORO:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s atten-
tion has been inviteq to the fact that
vanaspati manufactured in a Govern-
ment controlled mill in‘ Delhi con-
tained 200 to 250 grams less vanaspati
than its declared weights; ang

(b) if so, whether any enquiry in
this regard has taken place and if so,
with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA). (a) and (b). Ac
cording to the information receiv-
ed from the Weights and Measures
Department of the Delhi Acministra-
tion, a complaint was received on the
23rd May 1974 that tins of vanaspati
manufactured in M/s. Ganesh Flour
Mills Company Limiteq contained less
vanaspati than its declared weight.
The Department arranged for continu-
ous checking by the Inspectors of
Weights and Measures of stocks with
the mills, stockists and retailers of .
4 Kg. and 2 Kg. tins of vanaspati
manufactured by this factory. It
was observed that the average met
weight of these containers was invari-
ably within the tolerance limit of 2
ber cent except on two occasions. In
May 1974 some individual containers
were found short by 2.4 per cent and
4.55 petr cent and the factory was
warned to be careful in packing vanas-
pati in future. On the second occa-
sion of checking on 10-7-197% there
was an average shortage of 13.9 per
cent. Further action to be taken is
under the consideration of the Delhi
Administration.
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Alternative arrangements to meet
shortage of Bread in Delhi
112. SHRI BIRENDER SINGH
RAO:

Wil} the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose
to make any alternative arranger.nents
for the supply of bread in Delhi due
to shortage; and

(b) if not, the steps taken l.)y Gov-
ernment for the smooth running of
bakeries?

THE

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) The
Delhi Administration have sta'ted tha?v
there is no shortage of bread in Delhi
at present.

(b) Does not arise.

Report on Adulteration of
Ellllllil'!mr in Punjab

113. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the enquiry. .into the
supply of adulterated fertilisers to
the farmers in Punjab and other
places has since been completed;

(b) if so, how many persons were
found guilty and what action has
since been taken against them;

ether a copy of the inquiry

e e Table of

report will be placed on th
the House; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
ANNASAHEB P. SHINDE): (a) ‘to
(d). In the recent past, two major
complaints regarding alleged adul.te-
ration in fertiliser supplies to Punjab
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have been reported by the State Gov-
ernment to the Government of India
One pertains to the sale of granulated
mud as fertiliser, by some private
dealers in Punjab, reported by the
Punjab Government in July 1973.
The other case reported by the Pun-
jab Government in December, 1973
pertains to the receipt at Bhatinda
of fertilisers containing impurities
from Bhavnagar port.

In the first case, preliminary en-
quiries made, indicated that it was
prima facie a case of some anti-social
elements in Bombay getting mud
granulated and selling it as imporied
DAP to some private dealers in Pun-
jab. The case was handed over to the
Central Bureau of Investigations in
August, 1973. The C. B. I. enquiry
is nearly complete. The accused have
already been identified and a number
of persons have been arrested. The
report from the CBI is expected short-
ly.

In the second case, regarding the
receipt at Bhatinda, of fertilisers,
containing impurities from Bhawvnagar
Port, no formal enquiry was ordered

. but the complaint received from the

Punjab Government was investigated.
It was found that some of the fertili-
ser bags received from Bhavnagar port
during this period contained sweep-
ings and other impurities. This was
not found to be a deliberate case of
adulteration but a lack of prcper care
on the part ot labour and staft of the
Food Corporation of India. The Food
Corporation of India have been asked
to ensure to that such careless bagg-
ing and despatches are avoided in
future.

Teachers working on ad-hoc basis in
Government Schoels in Delhi

114. SHRI ISHAQUE SAMBHALI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of teachers who are
working on ad hoc basis in Govern-
ment schools in Delhi;




149 Written Answers

(b) the reasons for which they have
not been regularized though some of
them have completed more than five
years of service; and .

(¢) how much time it will take to
regularize them?

THE DEPUTY MINISTER - IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) to (¢). The
jnformation is being collected from the
Delhi Administration.

Construction of New D.D.A. building
in Indraprastha
115. SHRI ISHAQUE SAMBHALI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Delhi Development
Authority has completed the work of
jts building in Indraprastha;

(b) if not, how long it will take;

(c) the total amount spent thereon;
and

(d) when all the departments of

Delhi Development Authority will
shift to this new building?
THE MINISTER OF STATE IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No,
Sir,

(b) It is expected to be completed
by December, 1974.

(c) About Rs. 149.95 lakhs upto 31st
May, 1974,

(d) No indication can be given at
present,
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Maintenance of Buses under “Sugam
Seva” and “Mudrika Seva” of D.T.C,

116. SHRI ISHAQUE SAMBHALL:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the number of new buses put
on the streets in Delhi under “Sugam
Seva” and “Mudrika Seva’’;

(b) whether Government are aware
that these new buses are not main-
tained and cleaned properly hefore
they are put to use everydoy; and

(c) if so, the arrangements made at
the terminus to see that they are
cleaned after every trip?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU.
MAR MUKHERJEE): (a) 126 buses—
86 on “Sugam Seva” and 40 on “Mu-
drika Seva”—have been deployed.
Out of thees, 118 are new buses and
the remaining 8 are old ones.

(b) and (c). Every effort is being
made to properly maintain and clean
these buses but, on account of inade-
quate maintenance jnfrastructure in
D.T.C. at present, some deficiencies in
this respect cannot be ruled out. The
maintenance and cleanliness standard
of buses is expected to improve with
the commissioning of the new depots
which are under construction.

Supply of Wheat, Sugar and Vanas-
pati to Karnataka

117. SHRI K. MALLANA:

Will the Minister of
TURE be pleased to state.

AGRICUL-

(a) whether Government of Karna-
taka has approached the Central Gov-
ernment regarding the supply of
Wheat, Sugar and Vanaspati;
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(b) whether irregular supply of
these articles has created problem for
the Government of Karnataka;

(¢) if so, the quantities of above

:articles supplies during last four
jnonths to the State; and
(d) whether Central Government

propose to amend the distribution
system?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Supplies of wheat to Kar-
nataka Government during the last
four months have been more or less in
-accordance with the allotments made.
‘The supply of wheat to Karnataka
Government from March to June, 1974
is as under:—

" Supply
March 9,000 tonnes
April 9,000 tonnes
May 7,700 tonnes
“June 9,000 tonnes

There is no centralized control on

the distribution of vanaspati.

The basic monthly quota of levy
sugar for various State Governments
has been fixed on a rational basis, tak-
ing into account the population figures
-as recorded in 1971 census. and past
pattern of consumption. Actual month-
ly allotments are, however, adjusted
marginally in relation to the total
-quantity of levy sugar actually releas-
-ed for each month.

Levy sugar allocation to Karnataka
Government during March to June,
1974 are as follows:—

“ Allocation

‘March . . . 9907 tonnes

April 9907 tonnes

May 9907 tonnes

June . . . .9396 tonnes
(d) The scope and extent of cover-

-age of the Public distribution system
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is periodically subjected to review by
the Government.

Tonnage of Import ang Export Cargo
handled by the Director of Ports,
Ahmedabad

118. SHRI ARVIND M. PATEL:
SHRI VEKARIA: '

Will the Minister of SHIPFING
AND TRASPORT be pieased to state:

(a) the total tonnage of import and
export cargo handled at all the ports
under the Administrative Control of
Director of Ports, Ahmedabad during
the year 1973-74;

(b) whether it has shown any in-
crease a compared to the previous
year;

(¢) if so, the increase in tonnages;
and

(d) the total revenue earned by the
ports in Gujarat during this period?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) 28,22,269
tonnes.

(b) No.
(c) Does not arise.
(d) Rs. 2,37,60,199..

Rural Development Programme  to
check scarcity in Gujarat

119. SHRI ARVIND M. PATEL:"
SHRI VEKARIA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have un-
dertaken rural development prog-
ramme in Banaskanta, Panchmahal,
Amroli, Rajkot, Surendranagar, Jam-
nagar and Junagarh District of Guja-
rat to prevent chronic scarcity pre-
vailing in that State; and
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(b) if so, the nature of development
schemes undertaken and the expendi-
ture incurred thereon?

.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI B. P. MAURYA): (a)
The Drought Prone Areas Programme
(formely known as Rural Works Prog-
ramme) was taken up in 1970-71 in
seven districts of Gujarat, viz. Banas-

kantha, Panchmahals, .Amroli, Raj-
kot, Jamnagar, Surendranagar and
Kutch. The aim was to reduce the

severity of drought in these areas by
organising labour intensive and pro-
duction-oriented works like minor/me-
dium irrigation soil conservation, affors
tation, rural roads and a few other
miscellaneous schemes. The Junagarh
district was/is not covered under the
programme,

(b) A sum of Rs. 9.78 crores was re-
leased to the State Government for
implementation of the approved’ prog-
rammes in these districts during the
Fourth Plan. The nature of develop-
ment schemes undertaken and the ex-
penditure incurred thereon under the
programme in the seven districts men-
tioned above during the Fourth Plan
(upto January, 1974) is as follows:—

Expenditure

Development Scheme
: (Rs. in crores.)

Minor Irrigation 4-45
Soil Conservation 071
Afforstation I-41
Roads 3-46
Other Miscellaneous Schemes 064

ToTAL . 1067
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Enquiry into VIP. Land Grab of
New Friends Housing Cooperative:
Society, New Delhi

120. SHRI SARJOO PANDEY:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any enquiry has peen
made into VIP land grab of New:
Friends Housing Cooperative. Society,
New Delhi; and

(b) if so, the facts thereof and its
outcome?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS AND IM
THE MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
and (b). No inquiry has been ordered
by the Government of India into the
affairs of the New Friends Housing
Co-operative Society, New Delhi, the
matter is sub judice.

Fixation of wheat prices in deﬁcut
States

121. SHRI SARJOO PANDEY:

Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether any steps have been
taken to fix wheat prices in deficit
States;

(b) if So, the steps taken; and

(c) the retail prices fixed by each
State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P.
SHINDE): (a) and (b). The deficit
States mainly depend on the wheat ex-
ported from the surplus States and
the wheat allocated to them by the
Government of India from the Central
wheat pool. With effect from the 5th
June, 1974 the Government of India
have statutorily fixed Rs. 150 per
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quintal as the maximum price at
which wheat may be sold in the sur-
plus States in the course of inter-State
trade and commerce, With this price
as the basis for import from surplus
States, the deficit States have been
advised to fix the maximum whole-
sale and retail prices of wheat for
internal transactions,

(c) A statement giving the required
information is attached.

Statement

SL State/Union territory ~ Maximum
No. retail
price of
wheat

(in rupees per quintal)

1. Assam § 180-00
2. Bihar 175-00 (w.e.f.
6-7-
3¢ Karnataka . 180°00 779
4. Maharashtra . 180° 00
5. Qrissa 178-00
#6. Tamil Nadu 18000
7. West Bengal 178-00 F(w.c.f.
& 5-7-74)
3. Delhi.} 161°00 (w.e.f.
24-6-74)

N.B.:—In Bihar, West Bengal and
Delhi the maximum retail prices are
in force from the dates indicated
.above. In the case of the remaining
States, the prices given above are the
prices approved by the Government
of India. Necessary orders fixing
these prices are under issue by the
State (Governments concerned.

Setting up of construction Corpora-
tion for Major Public Works in
Gujarat

122. SHRI D. D. DESAI: Will the
Minister of WORKS AND HOUSING
be pleused to state:

(a) whether the Gujarat Govern-
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ment has decided to set up Construc-
tion Corporation for major public
works; and

(b) if so, facts thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes
Sir.

(b) In view of a large future prog-
ramme of earth-work and construction
of dams, bridges, roads, etc. and shor-
tage of locally available resourceful
contractors, inadequate response to
tenders and very high rates frequent-
ly received, the Gujarat Govern-
ment have decided to set up a Public
Limited Company called “The Gujarat
Construction Corporatian Ltd.” It will
be a wholly Government-owned Com-
pany with an authorised share capital
of Rs. 3 crores to undertake some of
the important and major construction
workg at present being handled de-

partmentally by the State . Public
Works Department. The Corporation
may also be entrusted with certain

Government works on negotiated rate
basis and will also try to secure cons-
truction works in the State in compe-
tition with other comtractors.

Decontrolling of Vanaspati

123. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government propose
to decontrol Vanaspati;

(b) if so, whether this step is ex-
pected to raise fhe availability of
Vanaspati;

(c) if so, how Government expect
to meet the demand for edible oils by
the Vanaspati industry; and

(d) whether it is a fact as stated
by Chairman, Hindustan Lever that
the anticipated gap between supply
and demand of base oils will be 23
million tonnes by 1989?
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THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICUL.
TURE (SHRI B. P. MAURYA):
(a) There is no such proposal under
‘consideration of the Government at
'present.

(b) Does not arise.

(c) By taking the following mea-
sures: —

(i) increasing the production of
traditiona] oilseeds and non,
traditional oilseeds like soya-
bean and sunflower seed;

(ii)) augmentation of supplies
through imports to the extent
possible;

(iii) continued grant of fiscal in-
centives to encourage greater
usage of cottonseed oil and

rice bran oil in the manufac-
\ ture of vanaspati; and

(iv) promoting collection and uti-
lisation of miner oilseeds of
tree origin.

(d) It is difficult to estimate precise-
ly the likely supply and demand of
edible oils in 1989 as both of them
would depend upon a number of va-
riable factors.

Central Financial Assistance for set-
ting up of a Shipping Corporation in
Kerala

124. SHRI C. K. CHANDRAPPAN:

Will the Minister of SHIPPING
staAND TRANSPORT be pleased to
te:

(a) whether the Kerala Govern-
ment had apprnoached the Centre for
financial assistance to set up a
Shipping Corporation in that State;

(b) if so, what was the nature of
the request; and

(c) what was the decision thereon?
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THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) The Kerala Government had
requested for loan and guarantee from
the Shipping Development Fund Com-
mittee for acquisition of ships to the
extent admissible to them.

(c) The Kerala Government has
been informed that due to financial
constraint, the Shipping Development
Fund Committee may not be able to
sanction loan to the extent admissible
but they may issue guarantee/counter-
guarantee for loan raised by the Gov-
ernment of Kerala for acquisition of
ships in individual cases.
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Import of Foodgrains from Nepal

126. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have
entered into any deal for the import
of foodgrains from Nepal during 1974;

(b) if so, the main features there-
of; and

(c) reasons for giving importance
to far-off countries and non-import
of foodgrains and other materials
from neighbouring countries?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No, Sir.

(b) Does not arise.

(c) The source of purchase depends
on availability of required foodgrains
and prices thereof in the exporting
country or other relevant factors.

Action taken against Vanaspafl
Manufacturing Units in  Private
Sector for their closure

127. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether some factories pro-
ducing essential commodities i»
private sector have got tacit approval
of the Government to close down
their establishments and create
scarcity; . i

(b) if not, the reasons for net

taking stern action against Vanaspati
manufacturers;

(c) if action is taken, under what
rules; and

(d) the
them?

reasons for not arresting

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (d).
The suggestion that Government have
given tacit approval to vanaspati fac-
tories to close down their establish-
ments is emphatically denied. The
fact is that there are five cases of
vanaspati factories which have re-
mained clcsed over a long period for
reasons of finance, and one case re-

cently where production has been
suspended since June, 1974 on
account of labour trouble, Proposals

received from the State Governments.
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concerned for taking over the man-
agement of 2 of the 5 mills which have
remained closed, under the provisions
of the Industries (Development and
Regulation) Act are under considera-
tion.

Closure of Vanaspati Manufacturing
Unit to pressurise incréase in Vanas-
patl Products Price

128. SHRI S. M. BANERJEE:
SHRI H. P. SHARMA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether units manufacturing
Vanaspati have been closed down
during May and June, 1974, with a
view to pressurise Government to
increase the price of Vanaspati pro-
ducts;

(b) if so, the reaction of Govern-
ment; and

(¢) whether such closure has hit
the common people and if so, steps
taken by Government to take over
such units?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.
During May and June, 1974, there was
only one fresh case of closure of a
vanaspati factory and it was on ac-
count of labour trouble.

(b) and (c). Do not arise,

Opening of Central Schoels in
1974-15

129. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of the proposed
sites for opening Central Schools
during the year 1974-75, Statewise;
and
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(b) whether the views of the Mem-
bers of Parliament from the various
States are taken into account while
opening such schools in the reéspéciive
States?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCA.
TION AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF CUL-
TURE (SHRI D. P. YADAV): (a)
and (b). During the year 1974-75, 16
new Kendriya Vidyalayas (Central
Schools) have been sanctioned. Of
these eight are established in the De-
fence areas, three in the Civil areas
and five in Public Undertaking Sec-
tors. The names of the schools as
well as their location is given in the
statement attached.

In the matter of opening new schools
in Defence areas, the views of the Mi-
nistry of Defence are taken into con-
sideration. With regard to the schools
to be opened in Public Undertaking
Sectors, the views of the concerned
authorities of the Public Sectors are
taken into consideration. Only in the
case of the schools which are started
in the Civil areas, the views of the
Members of Parliament, if these are
available, are generally taken into con-
sideration.

The following are the places where
Kendriya Vidalayas (Central Schools)
are being set up during 1974-75:—

Andhra Pradesh ~

1. Visakapatnam (Defence)

2. Kanchan-bagh (Defence)
Arunachal Pradesh

3. Etah-nagar (Civil)
Assam

4. Massimpur (Defence)

Bihar

5. Surda (Ghatsila) (Public under-
taking Sector)
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6. Ranchi (Public undertaking Sec-
for) .

Haryana .
7. Chandi-Mandir (Defence)

Karnatka

8. Dorimalair Township (Public
undertaking Sector)

Orissa o

9. Talchar (Public undertaking
Sector).

10. Pradip Port (Public undertaking
Sector)
Punjadb
° 11, Pathankot (Defence)
12. Rajpura (Defence)
Uttar Pradesh
13. Barielly (Defence)
14. Azamgarh (Civil)

West Bengal

" 15. Durgapur (Civil)

Union territory of Chandigarh
16. Chandigarh, A. F. (Defence)

In addition to the above men-
tioned Kendriya Vidyalayas, pro-
posal for opening of a Kendriya
Vidyalaya at Sib-Sagar (Assam)
for Oil and Natural Gas Com-
mission has been accepted and
formalities are being completed.

Representation for increase in value
of Scholarships/Stipends to Students
for Post Graduate Study/Research

130. PROF. NARAIN CHAND
PARASHAR:. Will the Minister of
EDUCATION, SOCIAL WELFARE

AND CULTURE be pleased to state:

(a) the last occasion, on which, the
revision in the amount of scholar-
ships stipends payable to the students
for postgraudate study/resarch was
made by Government;

(b) the amount by which each
category of scholarship/stipends
were increased;
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(c) whether Government have re-
ceived any representations for the
increase in value of stipends, in view
of the rise in prices; and

(d) if so0, the decision taken by
Government on the representations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). A state-
ment is laid on the Table of the House
{Placed in Library, See No. LT-7090/,
4]

(c) Yes. Sir.

(d) Rates of Scholarship in certain
cases have already been revised as
indicated in the attached statement
and the question of revising the rates
of scholarship in other cases is under
consideration.

Handing over of Punjab University
to Central Government

131. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE

AND CULTURE be pleased to state.

(a) whether Punjab Government
has offered to hand over the Punjab
University to the Central Govern-
ment for making it a Central Uni-
versity;

(b) if so, the date when such an
offer was made; and

(c) the decision of the
Government on this offer?

_Central

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No,
Sir.

(b) and (c). Do not arise.
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dmplementation of Three Language
Formula in States

132. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the three language
formula is being implemented in all
the States and Union Territories of
India; and

(b) if so, the names of the langu-
ages being taught in each one of the
States and Union Territories sepa-
‘rately?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). A state-
ment is laid on the Table of the House.
‘[Placed in Library. See No, LT-7091/
4]

New Nationa] Highways in Kerala

133. SHRI A. K. GOPALAN: Wwill
the Minister of SHIPPING AND
“TRANSPORT be pleased to state.

(a) how much amount was origi-
nally provided for the development
‘of new National Highways in Kerala
during 1973-74;

(b) how much amount has actually
been provided so far; and

(c) the reason for the reduction
and the facts thereto?

THE DEPUTY MINISTER IN THE
'MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
"MUKHERJEE): (a) to (c). Funds for
National Highways are budgetted
“under two categories, viz., sanctioned
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works and new,, sghemes yet to be
sanctioned. Originally, a sum of
Rs. 322 lakhs was earmarked for
National Highway (Original) Works
in Kerala during 1973-74, This in-
cluded Rs, 260.50 lakhs for sanctioned
works and Rs. 61.50 lakhs for new
works yet to be sanctioned. Due to
general cut imposed in the allocation
for National Highways, however, the
allocation for Kerala was reduced to
Rs. 238 lakhs. Finally, however, this
amount was raised to Rs. 273.95 lakhs
and work-wise allotment against this
amount was made on the basis of the
proposals of the State Government.
Those proposals included only one
work (Balliapatnam bridge) on the
road from Manjeshwara near Kerala/
Karnataka border upto Chalisserri
which was the only new National High-
way Section added to the National
Highway System in that State during
the 4th Plan. The aforesaid allotment
of Rs. 273.95 lakhs included Rs. 10
lakhs for the Balliapatnam Bridge,

Project for marginal farmers in
Baharaich, UP.

134. SHRI B, R. SHUKLA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether any project for the
marginal farmer has been sanctioned
for the district of Baharaich (TJ.P.);
and

(b) follow-up action taken in this
behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) and (b). For the
Fifth Five Year Plan, 26 projects for
small and marginal farmers and agri-
cultural labourers, including the exist-
ing six projects have been allocated to
the State of Uttar Pradesh. Selection
of districts for locating the new pro-
jects is under consideration.
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Undeérground Water in District
MM!’I‘M

135. SHRI B. R. SHUKLA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any investigation of
the underground water in the areas
comprised of Sirsia, Jaranaba and
Hariharpur  blocks of District
Baharaich (U.P.) has bee, made by
a Central hydrologist;

(b) has any report been submitted
thereon; and

(c) it so, its main features?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA) (a) Central Ground
Water Board has completed systematic
hydrogeological investigations of Sirsia
and Jamunha (Jaranaba) blocks of
District Baharaich. The work in Hari-
harpur block is yet to be taken up.

(b) Reports in respect of Sirsia and
Jamunha (Jaranaba) blocks are under
preparation. .

(c) Does not arise.

Arrangement for Supply of Fertiliser
and Seeds to Farmers of Orissa for
Kharif Crop

136. SHRI GAJADHAR MAJHI
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Central Government
are aware that the State of Orissa is
moving towards food disaster as ne
adequate arrangements for supply of
fertiliset and seeds to the farmers for

the Kharif cultivation have been
made; and
(b) it so, the reaction of Central

Government thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). With reference to the
production programmes for Kharit 74,
the fertiliser requirements of Orissa
State for the season were assessed in
January 1974, Supplies are being made
against these assesed requirement both
from imports and Indigenous manu-
factures. However because of the
general shortage of fertilisers in the
country there may be some shortfall
in the supplies of fertilisers to the
State. Regarding seeds the State Gov-
ernment are primarily responsible for
their procurement and distribution.
The State Government have made ade-
quate arrangements in this respect.
The requirements of the State for im-
proved seeds from the All India seed
producing organisations like National
Seeds Corporation. Tarai Development
Corporation and State Farms Corpora—
tion of India are also being met.

Coeperation by Surplus States to
meet Foodgrains Demand

137. SHRI GAJADHAR MAJHI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether some surplus States
have come forward to co-operate
with the Union Government in meet-
ing the demand regarding foodgrains;
and

(b) if so, the names of such States
and the quantities of grain so far
directed to the Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). Out of the procured stocks, State-
wise contributions made to the Central
pool, for wheat and rice is given in the:
statement attached.
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Statement

Quantities of rice and wheat offered
to the Central Government (3o far) by
States during the current marketing

season

(In *ooo tonnes)

State Quantity offered/re-
ceived so far to the
Central Pool
Rice during Wheat
the Kharif procured
marketing durin, the
season i
1973-74 nmrketmg
(Nov.-Oct.) scason
1974-75
N (Apr.-Mar.)
Andhra Pradesh 300 .
Bihar 12
Haryana . . 347 125
Madhya Pradesh 40 9
Orissa . . . 40
Punjab . . . 886 545
Rajasthan . . 115
Tamil Nadu 50 ..
Uttar Pradesh . 190 57
ToTAL . 1865 851

Reports on Collapse of Safdarjang
Flyover

138. SHRI S, A. MURUGANAN-
THAM:

Will the Mmlster of WORKS AND
HOUSING
be pleased to state:

(a) whether the one man Commis-
sion appointed to enquire into the
collapse of Safdanung flyover, New
Delhi in January, 1974 has submitted
its report;

(b) if so, the findings thereof; and
{c) action taken thereon?

i
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... THE, MINISTER O] T, m:mn
DEPARTMENT N u F§TAF

AFFAIRS AND IN THE MINISTRY
OF WORKS HOUSING (SHRi OM
MEHTA). (a) Yes, Sir.

(b) and (c). The report is under the
consideration of Government.

Steps to boost literacy in Delhi
139. SHRI S. A. MURUGANAN-
THAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state the steps taken by
Delhi Administration to boost literacy
in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): According to informa-
tion supplied by Delhi Administration,
the following steps have been taken by
Delhi Administration to boost literacy:

1. More schools have been opened
by Delhi Administration as well
as local Municipal authorities ac-
cording to needs of various areas,

Social Education Workers have
been given special training in
latest literacy methods and they
have been posted in villages/
areas having low literacy percent-
age.

3. Sixty Farmers Functional Liter-
acy Centres have been opened in
the rural areas of Najafgarh.

™

4. Literacy classes have been opened
by the Nehru Yuvak Kendra, Ali-
pur.

5. Voluntary Organisations like
Women's Mutual Aid Society, Na-
tional Federation of Women’s and
Delhi Adult Education Association
have been given active co-opera-
tion and guidance in the opening
of new literacy centres.
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Procurement and levy of 'Wheat from
January, 1913 to June, 1974 -

140. SHRI S, A. MURUGANAN:
THAM:

.Will the Minister of AGRICUL-
TURE
be pleased to state:

(a) how much wheat Government
has procured since January, 1973 to
June, 1974 month-wise; and

(b) what was the levy for wheat
for the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). A statement showing the wheat
procured and levy received, since
January, 1973 to June, 1974, month-
wise, is attached.

STATEMENT

Procurement of Wheat & Leavy Received
(January, 1973 to June, 1974)

(Figs. in Lakh Tomme:)

Month Quantities Levy
Procuredf§ Received
Rabi 1972-73 :
January
February .
March
Rabi 1973-74 :
April 4:70 *0°74)
May . . 2580 *0-86
June 10°93 *0°46)
July . . 1-97 ®0:06
August . . 073 *Neg.
September . 087 *Nesg.
Octeber . 031 *Neg.
Nevember Neg. .
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Month Quantities Levy
. Procured{ Received
December Neg.
January 1974 Neg.
February .
March
Rabi 197475 :
April 061 @039
May 7:00 @660
June 7719 @415

(Also includes 0- 41 of
producers’ levy inr
Rajasthan )

Note :—(£)—Includes quantities of Traders’
Producers’ levy received (Shown in Col. 3)
*—Gradedlevy onproducers in Madhya
Pradesh & Bihar.
@—Traders’ levy @ 50% on Open market
purchases by Wholesalers,

Purchase of Ships from Yugoslavia

141. SHRI D. B. CHANDRA
GOWDA:

Will the Minister of SHIPPING
AND TRANSPORT
be pleased to state:

(a) whether Central Government
have decided to go ahead with the
purchase of four ships from Yugosla-
via despite a ten per cent increase in
the contracted prices; and

(b) if so, the ﬁain features of the
contract as well as the decision of
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Ships are not pur-
chased by Government directly but by
shipping companies. The Shipping
Corporation of India recently arrived
at a negotiated commercial settlement
involving about 10 per cent increase in
prices for four ships ordered by them
from Split Shipyard in Yugoslavia.
This has been approved by the Govern-
ment of India. .
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(b) The main features
are indicated below:—
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of the contract and the commercial settlement

Type of ships Size Price delivery
. (DWT) US (Million) date

Ore Bulk Oil Carrier. . [113,730 18-80 15-4-73
Ore Bulk Oil Carrier . . . 113,730 18- 80 15-10-73

Tanker « 115,000 1635
plus 31-8-74

1-635

Tanker . . 115,000 16-5
plus 31-12-74

165

The price of the first two ships were
not subject to escalation, The other
iwo ships were originally subject to
price escalation, but later by mutual
agreement an increase in price by 10
per cent, in lieu of essalation was pro-
vided. Delay in delivery was subject
to penalty. The price increases agreed
to are as follows:—

Ore Bulk Oil Carrier US $ 1-325 million
Ore Bulk Qil Carrier US $ 1- 810 million
Tanker US $ 1-990 million
Tanker US $ 1-875 million

Even the increased prices are, how-
ever, lower than the current market
price of these ships.

The increase in the prices agreed to
is payable after each ship is delivered
in five equal annual instalments, the
first instalment being payable one year
after delivery along with interest at
7.5 per cent per annum from the date
of delivery. Two of these ships have
been delivered. The revised delivery
dates of the remaining ships are:—

Existing  Revised

Date date
‘Tanker 31-8-74 18-11-74
‘Tanker 31-12-74  31-3-75

The penalty for late delivery in res-
pect of the remaining ships in relation
to the revised dates will be doubled.
The Shipping Corporation of India has
the option to pay in lump sum the out-
standing amounts in respect of any or
all of these four vessels and secure a
discount of 2 per cent per annum in
respect of the outstanding amount.

Central assistance for road schemes
in Kerala

142, SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of SHIPPING
AND TRANSPORT
be pleased to state:

(a) the total assistance given by
his Ministry to ithe Government of
Kerala during the last three years re-
lating to roads, scheme-wise;

.

(b) the scheme approved by the
Central Governmeat for the State;
and

(c) the achievements of the
Schemes, scheme-wise up-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (b). A state-
ment is attached.



175 Written Answers

(c) Schemes mentioned in the
attached statement are all ‘on going’
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schemes and are at various stages of
progress.

STATEMENT. .

Funds Allotted/Loan Paid

(Rs. in lakhs.)
Year Total
Name of Scheme for 3
1971-72 1972-73  1973-74 years
1 2 3 4 5
1. National Highway (Original) Works—
Development of existing National High-
ways. . . . . . 135:75 355-00 27395 764- 70
2. Roads of Inter-State or Economic Importance 7-00 10 50 17-50
3. Central Road Fund Schemes. . 21°05 40-47 35-93 9745
ToTAL . . 156-80 402 47 320-38 87965

Physical Education Institutions in
) Kerala

143. SHRIMATI BHARGAVI
THANKAPPAN:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names and locations of the
Physical Education- Institutions in
Kerala State to which grants were
given during the last three years; and

(b) the amount of the grant and its
purpose, institutions-wige and year-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ABVIND NETAM): (a) No Physical
Education Institution in Kerala was
given a grant during the last 3 years.

(b) Does not arise.

Centra] Aid to Kerala for Agriculture
and minor Irrigation

144. SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of
TURE
be pleased to state:

AGRICUL-

(a) total assistance given by Gov-
ernment to Kerala during last three
years in regard to scheme relating to
agriculture and minor irrigation,
scheme-wise;

(b) the scheme approved by the
Government for the State; and

(c) the achievements of
schemes, scheme-wise up-to-date?

the

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
(c). Information is being collected and
will be laid on the table of the Sabha.
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Help by Centre to UP. to Develop
Sugar Industry

145. SHRI D, K. PANDA: Will
the Minister of AGRICULTURE be
pleaseg to state:

(a) whether Central Government
bhave decided to help U.P. to develop
in a big way sugar industry; and

(b) if so, the broadg cutlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and
(b). No, Sir, except that licences
have been granted during 1974 for the
setting up of 14 sugar mills in the
cooperative sector and one sugar mill
in the public sector, each with a daily
cane crushing capacity of 1250
tonnes.

Revised rules for allotment of Houses
under the subsidized Industrial
workers Housing

146. SHRI RAJA KULKARNI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether th2 Union Government
have received a prcposal from the
Government of Maharashtra to raise
the wage ceiling of Rs. 350,/- to a level
corresponding the rise in the cost of
living, for the purpose of allotment
of houses under the subsidized indus-
trial workers housing scheme;

(b) if so, what steps Government
have taken on the propsal; and

(c) whether Government will con-
‘sider revision of the rules framed in
1952 for the purpose of allotment of
houses under the subsidized scheme?

THE MINISTER OF STATE IN
(THE ‘DEPARTMENT OF PARLIA-
‘'MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI OM MEHTA): (a) Pro-
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posals for enhancement of income
limit of gligibility under this Scheme,
were received from the -Government
of Maharashtra and also from other

quarters. il

(b) and (c). The matter was placed
for consideration before the Confe-
rence of Statt Ministers of Housing
and Urban Development held at
Madres in May—June, 1974. The
Conference has recommended that the
enhancement of income limits of
eligibility etc. under the various hous-
ing schemes, including this Scheme,
Were of far reaching importance and
should be remitted to be studied in
depth by a High Level Committee of
Ministers to be set up by the Central
Government for making recommenda.
tions for consideration by the Central
Government, The question of in
creasing the existing income ceiling of
Rs. 350/- p.m. as provided in the
Scheme does not for the present arise.

Arrangement for supply of Fertiliser
and Seeds to- Farmers of Bihar for
Kharif crop

147. SHRI M. S. PURTY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether Central Government
are aware that State of Bihar is mov-
ing again towards anothe; food dis-
aster as no adequate arrangements for
supply of fertilizers and seeds to the
farmers for the Kharif -cultivation
have so far been made; and

(b) if so, the reacticn of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTRE (SHRI
ANNASAHEB P. SHINDE) (a) and
(b), With reference to the produc-
tlon programmes for Kharif 1074, the
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fertiliser reguirements of Bihar State
for this season, were <assessed In
January 1974, Supplies are being
made against these assessed require-
ments both from imports and
indigenous manufacture. However,
because of the general shortage of
fertilisers in the country there may
be some shortfall in the supplies of
fertilisers to the State, Regarding
seeds, the State Government are
primarily responsible for their pro-
curement and distribution. The State
Government have made adequate
arrangements in this respect. The
requirements of the State for im-
proved seeds from the All India seed
producing ‘organisations like National
Seeds Corporation and Tarai Develop-
ment Corporation are also being met.

Allotment of Land for setting up of
an Agricultural Museum in Delhi

148. SHRI H. M. PATEL: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether land for setting-up an
Agricultural Museurn in the Union
Territory of Delni has been made
available to the Indiar. Council of
Agricultural Research; and

(b) if not, reasans therefor?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No,
Sir.

(b) A request was received by the
Lt. Governor for allotment of land in
some Central locality in Delhi for
setting’ up the National Agricultural
Museum. Since the DDA did not
tave any land in a central locality,
the request could not be agreed to.
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Pereenta:e of Enolnmentg as
Rent for Government Ammmodation

150. SHRI R. P. DAS:
SHRI VASANT SATHE:

Will the Minister of WCRKS AND
HOUSING be pleased to state:

(a) whether peons in Government

service pay a higher percentage of

their emoluments as rent for Govern-
ment accommeodation than many IAS,
IPS and Class 1 officers in Delhi; and

(b) if so, facts theveof and action
proposed to be taken thereon?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) and
(b). There are about 13,000 type I
quarters in Delhi out of which nearly
3,000 are of old construction. Pooling
of the licence fees of type I quarters,
as required under the Fundamental}
Supplementary Rules, would have in.
creased the standard licence fee of
old quarters by 100 to 200 per cent.
At the same time, the relief to occu-
pants of the new 10,000 quarters
would have been nominal. In the
circumstances, the criteria for reco-
very of licence fees under F.R. 45-A

.or 73 per cent of the emoluments,

whichever is less, continues to be
followed in respect of type I quarters,.
in accordance with the Fundamental/
Supplementary Rules. In fact, how-
ever, many employees pay, aufter the
revised of their pay scales, much less
than 7] per cent of their emoluments
for type I quarters occupied by them.

2. The other reason for the lower:
percentage of emoluments being paid
as licence fee in respect of residences
of higher types is that many em-
ployees are occupying accommodation
lower than their entitled types and’
are, therefore, paying a lesser per-
centage of licence fee than would have
been recoverable had they beeu allott-.
ed accommodation  of their entitled.

types, |

- -
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Structural Changes in Edueation Policy

151, SHRIMATI BIBHA GHOSH
GOSWAMI. Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are having
a proposal of major structural changes
in the Education policy, specially in
the sphere of primary school educa-
tion; and

(b) if so, salient points of proposal?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) (a) and
(b). A statement is laid on the Thble
of the House. [Placed in Library.
See No. LT-7092/74].

Alternative Plans for Production and
Procurement

152. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether in view of the poor pro-
curement of wheat in different States
after the relaxation of the wheat
policy, Government have considered
it desirable to find alternative plans
that will make production and pro-
curement helpful and easier than at
present; and

(b) if so, Government’s reaction in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) and (b). The policy and its im-
plementatio is under constant review
in consultation with the State Gov-
ernments, and  within its overall
frame work, such measures as are
necessary are taken, for achieviag the
desired results in regard to procure-
ment, pricing and availability of food.
grains.

— - ce—— -
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Assistance Given to Indo-Newzealand
Women'’s Expedition to Hardeol

153. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of’
EDUCATION, SOCIAL WELFARE
AND CULTURAL be pleased to state:

(a) whether four members of joint
Indo-Newzealand Women’s expedition.
to Hardeol in Garhwal Himalayas are
missing after they were hit by an ava-
lanche in late May, 1974;

(b) if so, the nameg of the women.
missing;

(c) whether the Central Govern-
ment gives assistance to rescue such
missing persons and if so, when and
what assistance was given to this
team; and

(d) how many of the missing per-
sons were found out and their present
state of health?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes Sir, they
are presumed to have been swept by
an avalanche,

(b) (1) Miss Sreela Kundu
(2) Miss Vidya Ramachandran f India
(3) Miss Jill Tremain New Zea-
(4) Miss Vicki Thompson land.

(c) Assistace of the Central Gov-
ernment for all mountaineering ex-
peditions is routed through the Indian:
Mountaineering Foundation, which:
renders all possible assistance in the-
event of a mishap. Ip this case the-
Indian Mountaineering Foundation
arranged for a number of helicopter
sorties by the I.AF. and ground
search parties by the Indo-Tibetan
Border Police to locate and assist the
missing mountaineers.

(d) None of the four persons could
be traced.

- - -
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Adult Nliteracy

154. SARI SATYENDRA NARAYAN
SINHA: Will the Minister of EDU-
‘CATION, SOCIAL WELFARE AND
‘CULTURE be pleased to state.

(a) whether the tota] number of illi-
‘terates now is more than what it was
in 1974;

(b) if so, whether any effort has
‘been made to find out effective but
short term courses for removing adult
illiteracy; and

(c) if so,.the broad outlines thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV) (a) to (c). A
statement is attached.

'

Statement

The figures for 1947 are not avail-
able. According to census figures the
position is:

No. of % of
illiterates illiterates
to total
population
1951* - 297,490,668 834
1971 - 386,572,029 70°5

*1951 data do not include Jammu &
Kashmir, Goa, Daman & Diu, N.E.F.A. (now
Arunachal Pradesh), Pondicherry and Dadra &
Nagar Haveli.

Efforts being made to combat adult
illiteracy in the short rwa include
proposed introduction of non-formal
education programmes for the age-
group 15—25, as also functional

literacy programmes for the age group
15—44.
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Opening of Job Oriented Courses in
varioms Universities

155. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the job oriented courses
are being opened in several Uni-
versities in this academic vear; and

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) (a) and
(b). The following universities have
recently approached the University
Grants Commission for financial
assistance for starting iob oriented
courses as indicated against each
during the current academic yeat:

(i) Jammu and University:
ma Courses in:

Diplo-

(1) Office Management & Secre-
tarial Practice; and

(2) Applied Electronics.

(ii) Bangalore University : Post-
graduate Diploma Courses in:
(1) Industrial Management;

(2) Personnel Management;
(3) Business Administration; and
(4) Instrumentation.

Under-graduate Diploma Courses in:

(1) Book Production;

(2) Salesmanship;

(3) Poultry;

(4) Public Relations;

(5) Marketing;

(6) Advertisement;

(7) Printing Technology;
(8) Soil Sciences;

(9) Clinical Chemistry; and
(10) Fermentation Technology.
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(iii) Andhra University: Dégree and
Diploma Courseg in Communica-
tion Arts. .

(iv) Saugar University: Diploma

Courses in Electronics.

Allocation of Foodgrains to Bihar
during January—April, 1974

156. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the allocation of wheat and other
foodgrains to Bihar in the months of
January, February, March and April,
1974;

(b) whether these allocationg were
Jower than those in the previous com-
parable months: and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY ¢ OF AGRICULTURE
(SHKI ANNASAHEB P. SHINDE):
(a) to (¢). Allotment of foodgrains
from the Centra]l Pool are made every
month keeping in view the availabi-
lity of foodgrains in the Central Pool,
needs of deficit states, availability of
foodgrainsg with the states and in the
open market and other relevant
factors.

During the period January to April,
1974, Goverament of Bihar was
allotted 130.0 thousand tonnes of
foodgrains as against 125.0 thousand
tonnes allotted during the correspond-
ing period in 1973.

Distribution of Foodgrains in Rural
Al‘“s

157. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of AGRI-
CULRURE be pleaseq to state the
steps being taken to streamline the
distribution of foodgrains in the rural
side so as to ensure that poorer
sections get the foodgrains at the
announced prices?

ASADHA 31, 1896 (SAKA)

Written Answers 186

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The distribution of foodgrains through
fair price shops within a State/
Territory is the responsibility of the
State Government/Administration.
State  Governments/Administrations
had been advised to streamline the
public  distribution of foodgrains:
through fair price shops to the
vulnerable and poorer sections of the
population in rural and in accessible:
areas. Accordingly steps are report-
ed to have been taken by the State-
Government to streamline the dis-
tribution.

Cost and Capacity of Fertilizer Plant:
at Phulpur, U.P,

158. SHRI VISHWANATH PRATAP
SINGH: Will the Minister of AGRI-
CULTURE be pleaseq to state:

(a) the total cost and capacity of the-
proposed fertilizer plant at Phulpur,.
Allahabad;

(b) whether the plant has been given
clearance by the Public Investment
Board;

(c) the order of priority of the plant
in the Fifth Five Year Plan; and

(d) the time by which work will
start on the site?

THE MINISTER OF STATE IN THE"
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The estimated total cost of the
proposed plant is Rs. 121.5 crores.
The proposed capacity is Ammonia
900 tonnes per day and Urea 1500
tonnes per day.

(b) Yes, Sir.

‘(¢) The project has been included
in the Fifth Five Year Plan,

(d) By end of 1974
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Funetioning of Taraqqi-E-Urdu Board

159. SHRI VISHWANATH PRATAP
SSINGH: Will the Minister of EDUCA-
"TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the efforts being made to stream-
dine the functioning of Taraqqi-e-Urdu
Board; and

(b) the achievements of the Board?

THE DEPUTY MINISTER IN THE
"MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): a) and (b). The
“Taraqqi-e-Urdu Board was set up in
.June 1969 to advise Government re-
garding the production of academic
literature jn Urdu iacluding books on
modern knowledge, scientific books,
children’s literature, reference works,
‘basic texts, etc. In the light of ex-
perience gained, and with a view to
streamlining arrangements for obtain.
‘ing expert advice, the Government re-
constituted the Board with a whole
time Chairman,

The Board comprises the Chairman,
the Vice-Chairman, 12 Urdu knowing
specialists in various brauches of
modern kncwledge and 4 other mem-
bers. The Chairman of Taragaqi-e-
Urdu Board is Prof. Abdul Aleem,
formerly Vice-Chancellor of Aligarh
Muslim University, Shri A. N Mulla,
M.P, President of Anjuman Taraqqi-
i-Urdu Hiad, has been appointed its
Vice-Chairman. It is expected that
these new arrangements would im-
prove the functioning of the Board.

"The Board has so far published 46
books and it is expected that by the
end of 1974-75, the Boarg will have
brought out about 100 books. In the
field of term’ology, the Board has
‘fmalised about 85,000 Urdu terms.
The Board has also undertaken pre-
paration of reference works which
include an Urdu Encyclopaedia in 12
volumes, an Urdu-Urdu Dicticnary in
‘five volumes, and an Inglish-Urdu
Dictionary in four volumes. Two calli-
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graphy centres have been established
by the Board for the training of Calli-
graphers at Delhi anq Hyderabad and
one more centre is to be established
shortly. In the field of staidardiza-
tion of Urdu Imla, the Board appoint-
ed a specialist committee whose
report is being circulated to all those
likely to be interested in this work.

Export of Kalyan Sona Wheat Seed

160. SARDAR SWARAN SINGH
SOKHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether U.S.S.R. have decided
to introduce Indian wheat seed
“Kalyan sona” in their collective
farms which is found to yield more
than their own seeds;

(b) whether India has got surplus
“Kalyan sona” seeds for export., after
meeting the requirements of our far-
mers:

(c) if so. the quantity kept for do-
mestic use. and the quantity to be ex-
ported in tonnes, and reasons of such
export: and

(d) amount of foreign exchange our
country is likely to earn by such ex-
port?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No official information is avail-
able on this point. However, accord-
ing to newspaper reports and the in-
formation given by Soviet wheat
scientists who attended the Indo-
USSR Symposium on Wheat, Kalvan
Sona has done well in the Volga
regic.

(b) to (d). The State Governments
are primarily responsible for making
arrangements for meeting the re-
quirements of improved seeds within
the State. All India seed producing
organizations such as the National
Seeds Corporation and Tarai Develop_
ment Corporation, supplement the
efforts of the State Governments in
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the production and marketmg of certi-
fied seeds. _

It is very difficult to make a
precise estimate of the total require-
ment of Kalyan Sona wheat seed in
the country. However, the demand
for good quality wheat seeds has been
increasing every year, and is being
met by the different seed producing
organisations in the country. NSC has
reserved a small quantity of Kalyan
Sona wheat seeq for export, which is
very marginal, compared to the total
Kalyan Sona wheat seed requirement
of the country. The foreign exchange
likely to be earned will depend on the
exact quantities ultimately decided to
be exported.

Setting up of Oil Seeds and Oil Cor-
porations

161. SHRI RAMKANWAR: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government of India
have taken any decision in regard to
the setting up of a Vegetable Oil
seeds and Oils Corporation; ang

(b) if so,
taken?

the nature of decision

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of
India have since decided that the
Present is not an opportune time to
set up the Corporation.
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Appointment of Dr. A. M. Sharma as
Personnel Adviser in 11T. Kharagpur

165. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the Visitor of Kharag-
pur ILI1T, disapproved the appoint-
ment of Dr. A. M. Sharma as a
Personnel Adviser to the Institute;

(b) the steps takep by Government
for realisation of pay and other allow-
ances enjoyed by Dr. Sharma without
legal sanction of his post;

(c) whether the Chairman of this
L1T. acted against the provisions of
the Act and Statutes of the IILT.
while appointing Dr. Sharma;

(d) it so, steps taken against the
Chairman for the arbitrary action;

(e) whether Chairman of the LILT,
Kharagpur, who violated the provi-
sions of its Act and Statutes should
be asked to vacate his office; and

(f) if not, the reasons thereabout?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(c). Dr. A. M, Sharma was selected
by the Board of Governors for ap-
pointment as Personnel Adviser sub-
ject to the approval of the Visitor. The
Visitor decided that the services of
Dr. A. M. Sharma appointed on 1st
February 1974 be terminated with
effect from 9th June 1974. The Visi-
tor’'s decision was complied with.

(d) to (f). Do not arise,

Setting up of Shipyard at Haldia Port

166. SHRI SAMAR GUHA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether final decision has been
taken by Government in regard to
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the setting up of a shipyard at Haldia
Port;

(b) if so, facts thereabout;

(c) if not, the reasons for delay in
taking decision;

(d) when the decision is expected
to be finalised; and

(e) the nature and dimension of
the proposed shipyard proposed at
Haldia Port?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) to (e). The matter is under
consideration and a decision will be
taken in due course.

Financial Irregularities in Accounts of
Gymkhana L1 T., Kharagpur

167. SHRI SAMAR GUHA: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the former Director of
11T, Kharagpur had written a letter
to the Hon’ble Minister drawing his
attention to arbitrary activities of the
Chairman;

(b) whether he has also addressed
a letter to the Members of the Senate
reiterating similar complaints against
the Chairman;

(c) if so, the text of these two let-
ters;

(d) whether in these two letters he
raised issues about serious financial
irregularities regarding the accounts
of the student Gymkhana;

(e) whether a member of the
Board, Prof. Hem Guha, former Vice-
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Chancellor of Jadavpur University
had also addressed a letter to-the
Chairman making complaints about
the accounts ef the student Gymkhana;

() if so, text of the letters sent by
Prof. Hem Guha; angd

(g) the steps taken by Government
in regard to alleged irregularities
committed regarding the accounts of
the student Gymkhana?

THE MINISTER OF EDUCATION.,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) A
letter from the then Director of LLT..
Kharagpur making certain allegations
against the Chairman, Board of Gov-
ernorg was received.

(b) A letter is said to have been
addresseq to Members of the Senate.

(c) Summaries of these letters are
laid on the Table of the House. ([Pla-
ced in Library. See No. LT 7093/74]

(d) It is mentioned in the Director’s
letter referred to at (a).

() and (f). Government is not
aware of any such letter.

(g) The Board of Governors exami-
ned this question and took a decision.
A further report on this matter has
beer, obtained from the Institute and
it is being examined.

U.G.C’s Committee on Calcutta
b University

168. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the U.G.C. Committee
has submitted its report on Calcutta
University;
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(b) if so, -ghe findings and recom-
menglations of the report; and.

(c) the steps taken or proposed to
be taken by Government to imple-
ment the recommendations of the
report?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
Committee is likely to submit its re-
port to the University Grants Com-
mission shortly.

(b) and (c). Do not arise.

Denial of Selection Grade to T.G.T’s
Officiating in P.G.T. Grade in Delhi

169. SHRT S. N. MISRA: Wwill
the Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be
pleased to refer to the reply given
to Unstarred Question No. 25 on the
12th November, 1973 regarding denial
of selection grade to TGT’s officiating
in PGT grade in Delhi and state:

(a) whether the appeal filed by
Delhi Administration against the
judgement of the High Court refer-
red to therein has since been decided;

(b) if so, whether a copy of the
final judgement in the appeal will be
laid on the Table of the House; and

(c) the action taken by Government
in the light of the final judgement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D, P. YADAV): (a) No, Sir.

(b) and (c). The questions do not
arise.

il
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Rice Missing from FCI Godowns,
" Orissa

170. SHRI BANAMALI BABU:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether rice valued at more
than Rs. 2.5 crores had disappeared
from the godowns of the Food Cor-
poration of India in Orissa; and

(b) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE): (a)
No, Sir. But there has been cases of
default by the Millers Agents of the
Food Corporation of India in Koraput
and Bolangir Districts in the year
1971-72. The total dues against those
shortages is about Rs. 78.40 lakhs.

(b) Action for recovery of the am-
ount is in progress in terms of the
agreements.

Allotment of Land/Premises Occupied
by Refugees in Dethi from West
Pakistan

171. SHRI D. P. JADEJA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) what is the Government's policy
in respect of such property which
is being occupied by the refugees in
Delhi from West Pakistan for the last
20 to 25 years and are paying house
tax regularly to the Delhi Corpora-
1i0n;

(b) whether Government have
since taken a final decision regarding
the grant of ownership of such land,
premises to the occupants on nominal
charges; and

(c) if so, the facts thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) to (c). No
indigation has beep given about tie
precise area in Delhi where the pro-
perty is situated.

If the reference is to the confer-
ment of lessees’ status on the displac-
ed persong who have purchased the
super-structures from the Rehabilita-
tion Ministry or built the houses on
the lease-hold plots previously held by
the evacuees the Government have
not as yet taken any decision in the
matter.

Effect of New Wheat Policy on Deficit
States

172. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
‘be pleased to state:

(a) whether it is true that the new
Wheat Policy which has reinstated the
wholesalers in wheat trade, borne
no fruits so far to consumers in de-
ficit states like Maharashtra; and

(b) if so, what steps are proposed
to meet the requirements at these
deficit states?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). With the implementation of the
new policy the availability of wheat in
deficit States like Maharashtra has
improved and prices have also come
down in the market reducing thereby
the disparties in the inter-state prices
of fcodgrains. In addition to the open
market availability of foodgrains the
requirements of the deficit States will
be met out of thes stocks procured
locally ang imported.
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Permission by Wheat Surplus States
to Builg up their Provincial Reserves

i73. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state: '

(a) whether the Punjab and other
‘wheat surplus Stateg have insisted that
the Uniop -Agriculture Ministry should
allow them to build up theig Provin-
cial reserves of wheat for internal
consumption; and

(b) if go, whether the Union Gov-
ernment propose to revise their wheat
licensing order through which the
Centre had put a virtual ban on any
provincial reserve of wheat being
Kkept?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir. However, there is no change in
the policy regarding meeting the
reasonable requirement of the State
Governments from the stocks in the
Central Pool.

(b) There is no wheat licensing
order of the Central Government and
the question of revising such an order
does not arise.

Direction to Surplus Rabi States to
Accelerate Movement of Foedgrains
to Deficit States

174. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Union Government
have asked the Surplus Rabi States
to take immediate steps for accelerat-
ing the movement of foodgrains to the
deficit States in view of the sharp
increase in prices in these States; and

(b) if so, what is the response from
the Surplus states?

JULY 22, 1074
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a)
Inter-state  movement of coarse
grains ig free, but movement of rice
on private account from one rice zone
to another is not permitted. In ac-
cordance with the procurement and
pricing policy for 1974-75 Rabi season
export of levy-free wheat from the
surplus States is allowed on trade ac-
count against permits. The principal
surplus States of Punjab ang Har-
yana have been advised to take all
steps necessary to expedite move-
ment.

(b) Substantial quantities of levy-
free wheat have moved to the deficit
States from Punjab and Haryana.
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Acquisition of India Office Library

176. SHRI S. C. SAMANTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) progress mad: in the direciiqn
of acquisition cf India Library in
London;

(by what are the difficulties which
are still standing in the way of the
acquisition; and

(c) how long mor: will it take to
arrive at a final decision in this re-
gard? )
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). Various
ownership of India Office building and
its contents, including the Library,
have been under continuous examina-
tion by the Governments concerned
since 1947. A draf Arbitration Agree-
ment was reCeived from the Govern-
ment of United Kingdom in 1968 and

is still very much the subject of dis-
cussions.

Job Oriented Education
177. SHRI S. C. SAMANTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the proposcis for making edu-
cation job oriented or technically
based:

(b) the prospects of introducing
such schemes in Secondary schools
and other institutions:

(c) whether such schemes are like-
ly to be put .nto operaticn in Cen-
trally Administered Areas and States;
and

(d) what are th, salient features
of such proposais?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P, YADAV): (a) to (d). Pursuant
to the recommendations of the Central
Advisory Board of Education, it is pro-
posed to introduce work experience
and vocationalisation in school educa-
tion in all States anq Union Territo-
ries in the Fifth Five-Year Plan as
part of the 10+2+3 structure of edu-
cation. Sshemes for this purpose are
being formulated. While general edu-
cation with work experience will be
imparted in classes I to X to most of
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the students about 20 per cent of the
students will be provided with voca-
tional courses at the secondary -stage.
In classes XI and XII, there will be
two types of courses’ viz, academuc
ang “vocational. The Higher Second-
ary course culminating in the exami-
nation at the end of clasg XII would
be a terminal stage enabling the stu-
dents take up employment. However,
there will be transferability of credits
for those in the vocational courses,
5o as to enable them to pursue higher
academic courses if they so desire.

Stress will be laid on starting new
ron-engineering vocational courses so
as to supplement the vocational
courses already being conducted by
polytechnics Industrial Training Ins-
titutes and Departmental Training
Centres. The intake to these courses
will be regulated taking into account
the employment opportunities. Self-
employment will be encouraged,

-Merger of J & K Circle of Archaeo-
logical Survey of India with North
Westerp Circle

178. SHRI NAWAL KISHORE
SHARMA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is a proposal
ander the active considcation of Gov-
ernment for the merger of Jammu and
Kashmir cirele of Archueological Sur-
vey of India with the North Western
Circle;

(b) if so, the salient features there-
of;

(c) the extent to which zuch a mer-
ger would be helpful in maintaining
the wmonuments of Kashmir, Jammu
and Ladakh area; ang

(d) the prepossd location of ‘the
newly created circle? -

JULY 22, 1974
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THE MINISTER QF . EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a). The
Archaeology Review Committee set up
by the Government of India in 1965
had recommended that the existing
Circles of the Survey should be reor-
ganized. The proposal is under active
consideration of the Government.

(b) The present Frontier Circle will
be renamed as North-western Circle
and would include Jammy and Kash-
mir, Punjab, Haryana (except Gurgaon
district), Himachal Pradesh and Union
territory of Chandigarh.

(c) With the additional staff propos-
ed. for this reorganized Circle the mo-
numents would be better looked after.

(d) The headquarters of this pro-
posed Circle would continue to remain
at Srinagar.

Steps taken to Meet the Demang of
Vegetable Oils

179. SHRI NAWAL KISHORE
SHARMA;

Will the Minister of AGRICULTURE
be pleased to staie the steps heing
taken by the Government to pro-
vide sufficient quantity of vegetable
oils in the country to meet the de-
mands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): The
Government have taken a number of
steps to improve the availability of
vegetable oils in the country and to
check the rise in their prices. These
include augmentation of supplies
through imports of various oilseeds,.
oil and tallow to the extent feasible;
increasing the production of tradition-
al as well as non-traditional oilseeds
like soyabean and sunflower seed, en-
couraging larger crushing of cotton
seed and rice bran oils promoing
greater utilisation of minor oilseeds
of tree origin restricting the use
of groundnut oil and mustard oil
by utilisation of several substitute oils:
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in the ‘manufacture of vahaspati and
regulation of bank credit and forward
trading. The State Government. have
also been requested to take measure
to check speculative trading and
hoarding of stocks.

Selection for CummenWealth and
National Scholarships

180. SHRI S. M. SIDDAYYA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stata:

(a) the number of the applicants
who have applied for the award of
Commonwealth scholarships  and
National Scholarships separately for
the year 1974-75; and

applicants
qualifications
the

(b) the names of the
with their educational
who have been selected for
award?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The total num-
ber of applications received for the
award of scholarships under the Com-
monwealth Scholarships and Fellow-
ships Plan for 1974-75 is 2,335. The
total number of applications received
under the scheme of National Scholar-
ships for Study Abroad for 1974-75 is
1,734.

(b) A statement giving the names of
ihe applicants with their educational
qualifications who have ben selected
for the award under the Common-
wezlth Scholarships and Fellowship
Plap. (1974-75) is laid on the Table of
the House. [Placed in Library. See
No. LT-7094/74]. The selection of the
candidates under the National
Scholarships Scheme for Study Abroad
for 1974-75 has not yet been finalised.
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Allotment of Government Quariers to

Registered or Unregistered Associa-
tiong in New Deibi

181. SHRI S. M. SIDDAYYA:

Will the Minister of WORKS AND
HOUSING
be pleased to state:

(a) the names of the registered or
unregistered Associationg or institu-
tions which have been allotteq Gov-
ernment Quarters in Delhi and New
Delhi so far;

(b) whether the Parliamentary
Forum for Scheduled Castes and Sche-
duleq Tribes (Registered), New Delhi
hag applied for the allotment of Gov-
ernment bungalow;

(c) whether the allotment has been
made; and

(d) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING

(SHRI OM MEHTA): (a) A state-
ment is attached.

(b) Yes, Sir.

(¢) and (d). The request of the

Parliamentary Forum for Scheduled
Castes and Scheduled Tribes for allot-
ment of Government bungalow is
under Government’s consideration.

STATEMENT

Names of the registered/unregister-
ed associations/institutions  allotted
Government quarters in Delhi and
New Delhi.

1. Akhil
Sangh.

2. Andhra Education Society.
8. Aurobindo Society.
§. Pal Vikas GRegd.)

Bhartiya Hindi Sanstha
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5. Bharat Sevak Samaj,
6. Bharat Natya Sangh.

7. Bharat Sarkar Chaturth Sharani
Kalyan Samiti (Regd.)

8. Committee for Celebration of Sil-
ver Jubilee of Independence.

9. Central Government Employees
Consumer Co-operative Stores.

10. Central Secretariat Club.

11. Clive Square Recreation Club
(Regd.).
12. Institute of Constitutional and

Parliamentary Studies.

13. Inter State Cultural League of
India.

14. J. & K. Muslim Education Trust.

15. Kaka Nagar Residents Associa-
tion.

16. Minto Road Club.

17. Mobile Creches for
Mothers.

Working

18. Moti Bagh Mutual Aid Educa-
tional Society.

19. Mutual Aid Educationa] Society
(Regd.).

22. Malaya Mandir.

21. Physio
Institute.

Occupational Therapy

22. Ram Charit: Manas Chatushati

Rashtriya Samiti.

23. Scheduled Caste and Social Wel-
fare Organisation of India (Regd).

24. Society for Rehabilitation of
Physically Handicapped anl Mentally
Backward.

25. Triveni Kalg Sangam.

26. World Health Organisation

27. Women's
(Begd.)‘

28. Shahjahan Road Residents’ Club.

Mutual Aid Society
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Grant to each State for Acquisition of
Sites for Peopie who do aet own Sites

182. SHRI 8. M. SIDDAYYA:

Will the Minister of WORKS AND
HOUSING

be pleased to state:

(a) the grant given to each State
and Union Territory for the acquisi-
tion of sgites for people who do not
own sites in the country during the
Fourth plan period;

(b) whether the scheme is being
continued during the year 1974-75 as
a Central Scheme;

(c) if not, the reasons therefor; and

(d) what are the names of the
States which are implementing the
scheme with their own funds as a
State scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSIG
(SHRI OM MEHTA): (a) A state-
ment giving the requisite information
is laid on the Table of the House [Pla-
ced in Library. See No. LT-7095/74].

(b) and (c). No, Sir. The Scheme
has been transferred from the Central
Sector to the State Sector from 1st
April, 1974 under the National Pro-
gramme of Minimum Needs. It was
felt that the package approach to the
Minimum Needs Programme will be
realised only if the State Governments
were squarely assigned the full res-
ponsibility of integrated Planning and
coordinated implementation of the va-
rious components of this programme.

(d) During 1974-75, the Scheme is
to be implemented as part of the Mi-
nimum Needs Programme of the State
Plan. A part of the State Plan outlay
has also been distinctly earmarked for
the purpose during the vear 1974-75.
From the outlays provided in the An-
nual Plan of the States for the year
1974-75. it appears that all the States
excepting Manipur and Nagaland have
made necessary provision for the pur-
pose. ;
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Cochin Ship Yard

183. SHRI VAYALAR RAVI:: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the work on the
Cochin Ship Yard is progressing as
‘per schedule;

(b) if so, what further progress has
been made in different fields and the
facts thereof; and

(c) if not, the difficulties experienced
in the work and the steps taken to
overcome these difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Work in the
Cochin Shipyard Project is progres-
sing generally according to schedule.

(b) Works like land acquisition,
fencing, site clearance, demolition of
buildings, reclamation, project roads,
overhead and underground water
storage tanks, drainage facilities,
temporary water supply system, paint
store, oil store, training school com-
plex, compressor room, main power
receiving station, laboratory, weight
bridge have been completed. Works
lixe shipbuilding- division office and
would loft, maintenance shop, out-
fitting warehouse, are nearing comple-
tion. Works such as Hull shop, Build-
ing Dock, Assembly shop, No. 3 Quay,
Repair Dock, Quay Nos. 1 and 2, Rail-
way Siding Gate house, construction
of permanent power supply system,
General Store are in progress. Supply
orders have been released for 80 per
cent of machinery requirements in-
cluding 63 items by import. 73 Nos. of
indigenous machines and 37 Nos. of
imported machines have already ar-
rived at site. Another batch of im-
ported equipments is under shipment.
All the laboratory equipments have
been erected and commissioned. Erec-
tion of compressor has been started,

Written Answers 2,0

(c) Certain slippages due to delay
in receipt of piling equipment by con-
tractors and teething problems of new
equipment were experienced but work
on the Docks is picking up. Shortage
of cement ang steel are being tackled
and steps to overcome possible delays
in delivery of machinery have also
been initiated. No other major diffi-
culty has been experienced.

Hoarding of Vanaspati by Wholesalers

184¢. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
of the acute shortage of Vanaspati in
the country even after substantial en-
hancement of price allowed to the
traders;

(b) if so, what steps are taken/pro-
Posed to normalise the distribution
and supply of Vanaspati oil to the
consumers;

(c) whether it is a fact that the
wholesalers have hoarded large stock
of Vanaspati for pecuniary gains; and

(d) if so, what action has been
taken to unearth the hoarded stock
and the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
After the last price increase, the total
production of vanaspati in the country
was 13,606 tonnes in the second fort-
night of June, 1974 as against 4,027
tonnes in the first fortnight. It is hoped
that this trend will be kept up and
with favourable monsoon and pros-
pects of better production in the next
year, the oil prices will fall leading to
further improvement in vanaspati pro-
duction and supplies.

(c) and (d). Information called for
from the State Governments is await-
ed and will be laid on the Table of
the House as early as possible.
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Supply to Fertilizer to Smajl Farmers
at Subsidised Rate

186. SHRI BHAOOSAHAIB
SHRI DHAMANKAR :

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether with sharp rise in
the prices of fertilizer, the interest
of  small cultivators have been
affected severely;

(b) if so, steps being taken to en-
sure that usage of for fertilizers is
within the reach of small farmers and
that they are able to make use of
the fertilizer to improve production;

(c) whether there is any proposal
to subsidise fertilizerg for small cul-
tivators; and

(d) if so, main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The interest of small cul-
tivators, as well as others, may be
influenced not only by the prices of
fertilizers but also by a number of
other factors such as prices of agricul-
tural products, their yield per hectare
and the availability of institutional
credit for purchase of fertilisers. It is,
therefor, difficult to say whether the
interests of small cultivators have been
affected severly with the recent rise in
prices of fertilizers, It is the Govern-
ment’s indeavour to fix the prices of
fertilisers at such levels that their use
does not become a disincentive to any
farmer. The Government are also
operating certain schemes like SFDA
and MFAL specially for the benefit of
small and marginal farmers.

(c) No, Sir.
(d) Does not arise.

Storage Paints for Imported
Pertiliserg

187. SHRI E. V. VIKHE PATIL:
Will the Minister of AGRICULTURE
te pleased to state:

(a) the total capacity of godowns
at each Port which are perving as
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intermediate storage points for im-
ported fertilizers;

(b) whether fertiliser godowns at
Bpmbay and Tuticorin have been
completed; and

(c) if not, the
delay?

Teagons for the

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
(SHRI ANNASAHEB P. SHINDE):
(a) The capacity of the fertiliser
godowns which serve as intermediate
storage points at difffferent ports is as
follows:—

(Figures in tonnes)

Name of port. Storage

capacity.
Bombay . 20.150
Kandla 8,830
Madras . . 15,816
Visakhapatnam 17,662
Calcutta . 28,000
Bhavnagar 9,712
Marmagoa 6,788
Navlakhi. 5,323
Tuticorin . . . 12,339
Pondicherry . . . . 4,600
Magapattinam . . . 4,956
Kakinada . 2,500
Mangalore. 500
Cuddalore 3,050

(b) The construction of the fertiliser
godowns at Bombay (Wadala) ang at
Tuticorin has already been completed
by the Central Public Works Depart-
ment.

(c) Does not arise.

Cenversion of Patna University into
Ceatral University

188. SHRI HARI KISHORE
SINGH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether there is any proposal
under the conmsideration of Govern-
wment to convert Patna  University
into a Central one; and

(b) if go, the salient features there.
of? | i
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) No
Sir.

(b) Does not arise.

Enquiry inte Awstralian Worms Im-
ported for Brewary

189. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the attention of the
Government has been drawn towards
-a news item dated 5th July, 1974 re-
garding Australian worms cremated
in Delhi;

(b) whether an enquiry has been
instituted against the brewery own-
ers who imported these worms along
with exotic plants and some arrests
have been made in this regard; and

(¢) if so, the factg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Government are aware
of the news item dated 5th July, 1974
referred to by the Hon. Member. The
Plant. Quarantine & Fumigation staff
at Palam Airport under the Director-
ate of Plant Protection, Quarantine
and Storage of this Ministry had inter-
cepted consignments of 12,000 rooted
hop cuttings on 19th May, 1974. Ran-
dom samples of the plant material
were drawn and got examined in the
Indian Agricultural Research Institute
and large number of cyst-nematodes
were found. In some cuttings, root ret
pathogens had also appeared. If the
infested cuttings were planted, a large
amount of inculum would have been
released in the soil which would be
difficult to eradicate. In view of this,
the Directorate of Plant Protection
Quarantine & Storage burnt the entire
consignment of hops and informed
M/s United Breweries Ltd. Bangalore
who had arranged for its import from
Australia.

Under the Destructive Insects and
Pests Act and the Notification issued
thereunder, any plant smaterial which
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is imported into our country should be
accompanied by a phytosanitary certi-
ficate from the Plant Quarantine
Authorities in the country of origin.
In this particular case, there was no
such certificate. M/s United Breweries
Ltd., Bangalore held a valid licence-
issued by the Chief Controller of Im-
ports & Exports for the import of the-
plant material ang there was therefore-
no violation of import trade control
regulations. No arrests have been
made.

Shortage of Britannia Bread to Non-
Availability of Maida

190. SHRI VARKEY GEORGE -
Will the Minister of AGRICULTURE:
be pleased to state:

(a) whether according to an Eng-
lish newspaper daily it is a fact that
Britannia bread was not available in
Delhi from Monday, the 8th July,.
1974 due to flour shortage;

(b) whether maida was neither
being supplied to the bakeries on.
Government permits nor available-
in the market due to which the
daily bread production had already
been cut down from the normal 1.5
lakh loaves of 400 grammes each to-
about one lakh loaves; and

(¢) whether Government intend:
to save Delhi from Bread famine by
regularizing the supply of maida to-
the bakeries?

THE MINISTER OF STATE IN-
THE MINISTRY OF AGRICULTURE:
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). According to Delhi Ad--
ministration maida had been supplied.
to the bakery on Government permit:
for use upto 8th July, 1974, and later
the bakery was given maida from the

‘Roller Flour Mills, produced from the

wheat purchased by them from the-
open market, Production of loaves on-
3 or 4 days before the 8th July, 1974,
was cut down by the bakery to about"
one lakh loaves.

(¢) The bakery will obtain its. re-
quirements from tbhe Roller Fiour
Mills.
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12.60 hrs,
RE: ADJOURNMENT MOTION

MR. SPEAKER: I have received
‘notices of a number of adjournment
motions on various subjects. ...

SHRI JYOTIRMOY BQSU (Diamond

“Harbour): What about No-Confidence
.motion?

MR. SPEAKER: Don’t be impa-
“tient.

One of the subject is alieged victi-
‘misation of railway employees who
_participated in the last railway strike.
.I can apply my mind and hold it in
order only if you are no going to take
up the other motion. You have given,
:at the same time the No-Confidence
Motion also. What do you want me
‘to take up first?

SHRI JYOTIRMOY BOSU:
‘Confidence Motion.

No-

MR. SPEAKER: If yoy are going
1o have No-Confidence ynotjon, then
you cannot have an adjournment mo-
tion.

Are you taking up the No-Confi-
dence motion or you want me to
-consider the adjournment motion?
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MR. SPEAKER: If you are going
‘to take up that motion, then every-
thing comes in that.

SHRI SEZHIYAN (Kumbakonam):
“The adjournment motion comes first.
"You put it to the house. No-Confie-
.dence motion wil! come later on.

MR. SPEAKER: Yeu will have to
take only one motion not both the
motions, the adjournment motion and
the No-Confldence motion also. You

make up your mind so that I may
take up only one motion, What do
you, want me to do now?

SHRI JYOTIRMOY BOSU: 1 do
not know how the Chair is narrating
ali these things. You have to call the
first person from the list of persons
who have given No-Confidence mo-
tion.

MR. SPEAKER: Don’t interrupt;
please sit down. Don't set up these
precedents. You have two motions,
the adjournment motion and, at the
same time the No-Confidence motion
I am asking which one you want to
take, who are for Adjournment Mo-
tion ang who are for no-confidence
motion.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): As a matter of proce-
dure the no-confidence motion has to
have priority over other motions. But
that is only ag a matter of procedure.
If the House in its wisdom thinks that
it is much better to take up the Ad-
journment Motion, we can do that.
That is only from the practical point
of view. So far as procedure is con-
cerned, it is quite clear that the no-
confidence motion will have to have
priority.
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SHRI S. M. BANERJEE (Kanpur):
According to the Directions, it is the
Adjournment Motion which should re-
ceive the priority. Mr. Vajpayee’s
may be about Raitways and mine and
Mr. Samar Guha’s may be about high
prices. These Adjournment Motions
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may be considered after the no-confi-
dence metion which may be taken up
first. .

MR. SPEAKER: As I have already
told you this is strictly in accordance
with the Directions. But if you want
me to take up the no-confidence
motion first then I will not take up
the Adjournment Motions now; they
will be held over till I come to the
item of no-confidence motion. I think
this is what you want.

Now papers to be laid on the Table.

SHRI G. VISWANATHAN (Wandi-
wash): What about the Adjournment
Motion on Kachhathivu?

MR. SPEAKER: I have already
said that the Adjournment Motions
will be held over till the no-confi-
dence motion is taken up. Please
sit down.

Papers to be laid on the Table,

12.10 hrs,

PAPERS LAID ON THE TABLE

ORDINANCE UNDER ARTICLE 123(2) (a)
oF THE CONSTITUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to lay on the
Tables a copy each of the following
Ordinances (Hindi and English ver-
sions) issued by the President under
provisions of article 123(2) (a) of the
Constitution: —

(1) The Essential Commodities
(Amendment) Ordinance, 1974
(No. 2 of 1974) promulgated
by the President on the 22nd
June, 1974.

(2) The Press Council (Amend-
ment) Ordinance, 1974 (No. 3
of 1974) promulgated by the
President on the 28th June,
1974.
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(3) The Indian Iron and Steel
Company (Taking Over of.
Management) Amendment.
Ordinance, 1974 (No. 4 of
1974) promulgated by the
Pregident on the 28th June,.
1974.

(4) The Alcock Ashdown Com-—
pany Limited (Acquisition of
Undertakings) Amendment
Ordinance, 1974 (No. 5 of
1974) promulgated by the-
President on the 28th June,
1974.

(5) The Industries (Development
and Regulation) Amendment.
Ordinance, 1974 (No, 6 of"
1974) promulgated by the
President on the 29th June,.
1974.

(6) The Companies
Restrictions on Dividends)y
Ordinance, 1974 (No. 7 of
1974) promulgated by the Pre—
sident on the 6th July, 1974.

(7) The Additional Emoluments
(Compulsory Deposit) Oriii--
nance, 1974 (No. 8 of 1974)
promulgated by the Presi--
dent on the 6th July 1974.

(8) The Companies (Temporary
Restrictions on Dividends)
Amendment Ordinance, 1974
(No. 9 of 1974) promulgated
by the President on the 15th
July, 1974.

(9) The Compulsory
Scheme (Income-tax Payers)-
Ordinance. 1974 (No. 10 of
1974) promulgated by the Pre-
sident on the 17th July, 1974.
[Placed in Library. See No.
LT-7086/74].

SHRI INDRAJIT GUPTA (Ali-
pore): I thank you for the permi-.
ssion you have given me to register
our emphatic protest against the lay-
ing of these Ordinances. In particular,
I refer to those which had been con-
tained in item 4(6), (7), (8) and (9).
For the time being, I am not going
into the contents and merits of these-
ordinances although we are categori-

(Temporary

Deposit
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«ally opposed to all of them which we
-will discuss later on -when the occa-
sion arises and when these ordinances
.are taken up.

But the point' [ am raising at this
-stage is that these ordinances have
been promulgated on the very eve of
the Parliament session. You will re-
call that sometime in 1971-—I think it
~was in November 1971—and subse-
quently again, in November 1973, you.
Sir, yourself. from that Chair, had
«occagion to observe that you did not
approve of or rather you disapproved
-0of the Government resorting to this
practice of promulgating ordinances on
the eve of a Parliament session, when
-only a few days were remaining for
“the Parliament to re-assemble, You
had an occasion to do it once in 1971
and again in 1973 made a reference to
your earlier observations of 1971 and
:you reprimanded the Government for
this practice which was kecoming a
habit with them.

SHRI PILOO MODY (Godhra), Do
"You remember that, Sir?

SHRI INDRAJIT GUPTA: It seems
“that your cbservations and your re-
primands have just gone over their
“head. Thiz time they have behave:l
in an absolutely brazer mannc¢. In
one case you will find that the Com-
pulsory Deposit Scheme (Income-tax
Payers) Ordinance, 1974 (No. 10 of
1974) was promulgated only 4 davs
before the Parliament was to assem-
ble. In the case of the other ordi-
nances also. the earliest one is of
6th July.

Now, I can see that there are occa-
~sions—I1 am not guestioning the power
or the authority constitutional power
-or the authori-y of the Government to
‘promulgate ordinances, that is there in
the Constitution—when it becomes
‘necessary perhaps to take such an
action on some particular issue without
any prior notice and where surprise is
‘the very essence of the success of that
-ordinance. For example. any delay
~would mean that some essential com-
modities are cornered in the market
and some shares are cornered in
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which case the Government may have
to promulgate ordmances in the inter-~
mn ‘period.

Here, I would point out to you that
in particular, for example, the whole
purpose of this Gompanies (Temporary
Restrictions on Dividends) Ordinance,
although the whole thing is an eye-
wash, in my opinion, it has no effect
apd it is not having.any effect already
whatgoever, already. statistics have
been published to show that eut of
3,000 odd medium and large scale com-
panies, there are onmly 200 companies
out of 3,000, which declare dividends
above 12%. At the most. it will affect
those people. But, apart from that,
the whole purpose of thig ordinance
has been nullified by the fact that
there was a leakage. Now, it is known
that a probe has been ordered into
that. The information leaked out and
whoever has to do the cornering of
the shares. has done that already.

But, apart from that, of the other
twe ordinances, one is a direct attack
on the salary and wage-earners of this
country, that ¥, the workers middle-
dlass employees. both of Government
and the privatg sector alike who
are in any case suffering to-day under
this terrible pressure of inflation and
price rise to an extent where their real
‘wages are going down day after day
and this ordinance is aimed directly
against them.

Then, there is this Compulsecry
Deposit Scheme (Income-tax Payers)
Ordinance of 1974, What was there
which prevented the Government from
waiting just a few days for Parliament
to assemble and then, if they wanted,
to come forward with a Bill for dis-
cussion in the House? I cannot under-
stand this thing at all; nothing would
have happened if they had waited for
a few days more. The whole thing
shows guilty conscience behind the
whole thing. 18 million wage earners
and salary-earners are not running
away. They have not got black money.
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You areg going to:fotce them to deposit
a part of their lega] wages and
salaries. This is white money, this is
not black money. It is accountable
money. What would have happened,
would Heavens have fallen, if you had
brought it after Parliament reassem-
‘bled? The same thing with regard to
deposits of the income-tax payers.
You are not doing it for the non-
income-tax payers. That is where the
real trouhle lies. Thousands of crores
of black money are being utilised and
this situation creates this monster of
inflation. No steps have been taken
to control the prices. But you have
taken these steps in respect of those
who have got white money, Yoy have
brought forward these ordinances deli-
berately violating—I would say, creat-
ing a serious affront—to the very
dignity and the prestige and the power
of Parliament.

Sir, I am not going into the details
at this stage; we will discuss these
things in detail when the Bill comes
up for discussion in the House. But
sir, I would just like to remine you
and seek your protection on this issue.
You yourself are on record not once
but twice in which you have very
clearly censured the Government,
reprimanded the Government for this
dangerous practice. Do they want to
rule by ordinances or do they want to
rule through Parliament? That is
what I want to know. This is an
affront and insult to the right and
authority of Parliament. They have
set about it in such an unfortunate
haste that they have to resort to issue
of another ordinance in order to
amend the earlier one, I mean, the
dividend ordinance. There was a
hallaballoo in the country and doubts
were expressed whether profits are to
be after tax or before tax and they
brought forward another amendment
on the 15th, one week ago, amending
that previous ordinance. They want-
ed to present the House with a fait
accompli; I do not know whether the
Council of Ministers was alsp pre-
sented with a fait accompli, There are
very powerful secretariat bureaucra-
tic experts, Planning Commission
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experts, monetary experts and so on
Form the utterances:and facia! appear-
ance of some of the Ministers, they
seem to be quite ignorant and inno-
cent of these things They only
rubber-stamp these things Is Parli-
ament alsp expected to do that?
This is an affront to the sovereignty
of this Parliament.

I would request vou, in view of your
past utterances, to express yourself
firmly and strongly against the way
these ordinances have been promul-
gated and the way they have %“een
brought in just a tew days before Par-
liament is to meet, which is com-
pletely derogatory to the dignity and
authority of Parliament.

o v g s (wnfea):
e WERT, T AT WAEL WG R
I T F 9T F 7Y e w aw w
W% &1 § v o @y & 5 aw A
WEATRWT & FIT ATET HT IHH T /Y
dwar T forar § ) facwdg @ &
HTH F1 7fF1T § TRy 0 FH
1 afFT gady Nwaq Fa« g
& gy <t & 7T v, wfaar w7 A
T WY & fwar srar Tifge 1 awde
AFTA § qEITHT FT W T g,
g8 fassTa #71 W7 §© %I & |

22 J[ATE F1 G HT F1 I5F g o1 @A@Y

o 17 QA€ F weARw W< fear
AT | WX 4 & qFR &F FE AT R
|Y HTHATT T A\ qT I §H HAAT e
g1 qguamr 9 @iig o wEAIR
T HeAeT ¥ a9 § 93 QTR | 79 g AOAAT
qEST AT I3T AT AGE ST WY F=EF
fear fa 39 a<g & weaRw O T3 fHg
I Tifge | Ffe FgES & faw Age-
Y F &M T T | T AT FIT FT AT
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& 7 § ) §6g o el v A o
H

WY ¥ §AY T HTEET QY AL IS
22749, 1971 BT AR f6T 1 3 Tqm,
19731 1AM A ez wedl @, #
Y F Wi B IZA T QUE

“I do not approve of an Ordi-

nance just at the time when the
House is about to meet.”

w19 A w qg o 7y

“Ordinances by themselves are
not very welcome, specially so when
the date is very clear. It is not
only clear but it is also near. In
such cases, unless there are very

very special reasons, Ordinances
should be avoided.”
oT 3 St yreaRw w feq aq E &

wa & wAm § fe aee fas A
9T g a%g & fawer g1 w4t & 1 & weAr-
TN T AT F A9 B R aE A Ay
Hge afimw@rg o @ F:X
9Z TAURE H F& F AT ARATZ |
T FTOF a8 I I & 5 o srean-
A fear i, 712 § A AN
1 F fear @y fow F1 gETET A
gl T 4 faar ¢ 1 FAr mEaIw
faraq graim A w7 fag Wiy g,
1 TifRT ¥ @Y WM IR T AAT
g QR TGl qWE  Gqdr ! FY
g d smagm e Il frgag
qARW ¥ qWEd F74 F o0 geaRw
Y fpay g 7 StegaTsit # I g
T seaRw g ¥ TifgF feafaar-
o Y W1 16 T & | T WIHAT ST
A A Fr WA TE 17 3w H qEdy
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ety quT WAy § ) w6 ¥ wher
1 Ty gV Tifign, dwd frernT
1 QT T TIAT | TW A & WA
A TR @A IS@AT IO A gEhT
Swda & ST 7 wreqr g Y 35 Gy
% TIWuE S1oR § owmwr
TR FT FRW A

17 ¥ fres 313 %371 97 % weARw
I FA AR FAT A F wfgwT
qfaaT gre e 3 &, WA IAA
AR A Fg 54 &, AfwT ma Y s
T FIFT OF FT & G4 WX 9 F7
¥ fawrer €, G&Y wry &Y whe g O
FfEY | 71T o NS & Y 2 q&T F7
AR T § Fug w1 afr & A
Aqd & o WX T g
I WwE F EET & ST
g &, waRem g & a1 oF A
afefeafa darget & | & wgar g fs wrer
AT 37 F1 T £ Weal ¥ oars {5 39
N AW FAR F& A AT WA
afrr ATy g A fr g a5 «f
wfqad, sufer afdfeam =8 2nf,
93 Y 4553 36 fa7 94 weARwW
FT G RO W

SHRI DINEN BHATTACHARYYA
(Serampore): Only the other day

he has reprimanded the Government.
(Interruptions).

st wew fagrd awoa : s
WEET, T AR & AT # gAT A=
T fF g A AT T RIE A&
W9 JZAT 1T A AAH F WET 9T
3 T qadm AARHI TF THIHT FF
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T@T €1 7 J|AT [T FT ATA &
AT § 5 3 WA S ow -
qEF AT W AR F FEW (4 I A
FEATRET FT AT AT AL § T & fAg
g TE THE FL AT ART X (F A
FEsFAAIATH g9 HART T
F FT AAST IZ AL H4T

SHRI SEZHIYAN (Kumbakonam):
I also rise to record my emphatic
protest at the way in which these
ordinances have been promulgated. ..

SHR] S. M. BANERJEE (Kanpur):
I had sent my name earlier, Sir. So,
I should be called earlief.

MR, SPEAKER: 1 think there is
some confusion. I believe Shri Sezhi-
yan has sent the notice later.

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is a very grave
matter and it relates to the dignity
and the rights of Parliament....

SHRI S. M. BANERJEE: I had put
my notice earlier in that “Pandora’s
box’.

MR. SPEAKER: The third name in
the list is that of Mr. Banerjee. But
now I see two more. I think Shri
Sezhiyan had sent the notice later.

SHRI SEZHIYAN: Yes.

SHRI S. M. BANERJEE: I am
relaying on the box. I had put my
notice in the box.

MR. SPEAKER: Shri Banerjee is
perfectly right. So, he may speak
earlier. Shri Sezhiyan may resume
hig seat now.

SHRI S. M. BANERJEE: When I
found that the ordinance had been
promulgated by the President on the
17th, I thought that this Government
did not care for the Parliament. I
hope it would not be misunderstood

1056 LS—10
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if T say that they were not afraid of
your ruling or your observations on
this matter in this House.

1 have already written to you what
my main objections are. My objec-
tion is regarding the ordinance listed
in item 6 of the Order Paper, because
these ordinances were promulgated in
the month of July itself. One of
them was brought forward on the
6th July, 1974 itself. One of the ordi-
nances was regarding dividend,
and another one was regarding the
freezing of the wages and the dear-
ness allowance of the poor workers
who have been asked to starve and
save some money for this Govern-
ments to squander. The third ordi-
nance was again an amendment, and
the fourth was an amendment which
was issued to the ordinance which
had been promulgated on the 6th
July. Just ten days after promulgat-
ing the earlier ordinance, Govern-
ment realised that there was a typing
mistake, and that typing mistake was
corrected by a correct typist, and
again an ordinance was promulgated
on the 15th July, and again another
one was issued on the 17Tth July. I
have nothing to say against the pro-
posal regarding freezing if it is going
to apply to people who are getting
more than Rs. 15,000.

But my main objection is this.
When the summons had been issued
for this session and Parliament was
to meet on 22nd July, in spite of your
observations and the observations
made by your late-lamented prede-
cessor Shri Mavalankar and others,
Government never cared for them.
And they promulgated these ardi-
nances. In fact, I was expecting
another ordinance yesterday, because
one day was still left for Parliament
to meet and they could have passed
another ordinance yesterday.

I would request you, Sir, to treat
this matter very seriously as a con-
tempt of this House. This should be
regarded as contempt of the House,
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and contempt preceedings should be
launched against the Council of
Ministers including the Prime Minis-
ter. Even now, she is not present in
the House. Perhaps, she may be
framing another ordinance. I would
request you, Sir, to ask her to come
and answer our objections.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I rise on a point of
ovrder. 1 want to know what proce-

dure is being followed. A number of
Members have given notice of statu-
tory resolutions of a substantive
nature. But I find that the hon.
Members who are speaking are mak-
ing substantive arguments. So, I
would like to know what procedure
is being followed in this regard. At
what stage are you going to take up
those statutory resolutions?

MR. SPEAKER: The position is
very clear. That is a separate item.
Now, hon. Members are raising their
objections at the time when the
ordinances are being laid on the Table
of the House.

SHRI .§ M. BANERJEE: On
behalf of the Council of Ministers,
the Prime Minister should have apo-
logised and regretted. for . having
brought forwarqd: these . ordinances
when the session was already in sight.

I-mh mot discussing: the contents of
the- ordinantes now. They are well
knowe, and they will be opposed in-
side this House and eutside and they
will be met with weppesition by .all
these toiling -wmilliens who  are
suffering because of the misdeeds and
misrule of ithis Government.:

»
]

$6 I would request you to treat this
as a - matter of contempt or of
privilége of the 'House. This is a
privilege of the House. A few
moments ago we paid homage .to
those who are dead, but they consi-
der us to be dead; they do not even
wait for that.
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I would request you not to allow
this ,Government to express only
regret and get away with it. They
should look at it more seriously. On
this issue, they should have resigned
or, I can assure you, I shall resign
myself on this issue to uphold the
dignity of parliamentary democracy.

SHRI SEZHIYAN rose—

MR. SPEAKER: We have received
your letter late. The procedure is
that we had fixed that they should
come in advance, not at the time
when it is taken up. Otherwise,
there will be no end to this.

SHRI SEZHIYAN: This is a very
important thing. A spate of Ordi-
nances have been issued and are
only now presented to the House.
This is the first occasion when the
House is seized of this. We want to
protest against ‘the way in which
they have been promulgated to cir-
cumvent parliamentary democracy
and in utter disregard of this House
and previous pronouncements from
the Chair. If you permit me I
would say a few words; though the
Government oftentimes do not obsetwe
it, at least we on thls side gwe all
respect to you

Tai

SHRI DASARATHA DEB (Tnp(ml
East)? Every Member of this House
must go on record that this Govern-
ment is behaving ifi this Parliamfent
in this fashion. . ‘We must protest
and our protest must be recorded.

st www T W (TR ¢
s WERT, I AT T AW AT A
AT A A g A A ? AN g AW
F HIRW H HARAAT A FT qHRS I
o ¥ wEEr AT At T A ey
1T HIRY A gﬁﬁm ag g@R W@
AT R
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ot gER A wEW (T)
AT FT HTZAAT FIF I AT H FY G
AL e 2y & war st aw @
FTHL FY A1 TR famei ?

SHRI il"‘II.OO MODY (Godhra):
I suggest that you allow the entire
Opposition to get wp and say ‘we
protest’. -

W WERW : 98 a1 W9 F &
®” &

SHRI SHYAMNANDAN MISHRA
(Begusarai): I do not recollect any
session' which has not been preeceded
by the issue of Ordinances. The rule
by Ordinance, as everyday would
agree, is almost like a rule by mili-
tary junta. If we had a large num-
ber of such Ordinances coming, that
is a negation of democracy amnd of the
parliamentary system.

~ Now, after having given repeateld
rulings and after having seen the
persistent Routing of these rulings,
there are .only two courses open to
the Chair. = Either the Chair vacates
its earlier rulings or the Chair insists
that this thing is not done inh future.
This ‘has b@bme a matler of absolute
serégtlavily; Béfore every session,
the Government " thinlfs it a matter
of prestige’fo issue Ordinances as 2
mdtter of ‘show of its grandeur and
majesty. It wants-ta show, that it
is mightier than the Parliament of
Ipdia. - Otherwise, there can be no
.other ;Yeason or-justification for com-
ing’ out with Ordinances just on the
eve of the sesston when we do not
find that there is any economic OT
other ratiohale behind, it. Even on
the. ratiohale of expediency they
cannot convince us that it was so
very necéssary .only a few days be-
fore Parliamerit met.

So I would request you either to
ask the .Government. to adhere to
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your rulings or in protest against the
per§istent tnd blatant flouting of your
ruling by Government, you should

yacate your ruling from the proceed-
ings of the House,

SHRI DINEN BHATTACHARYYA:
This is one of the reasons why my
party CPI(M) refused to attend the
Prime Minister’s meeting with the
opposition leaders yesterday. They
are showing scant respect for parlia-
mentary democracy.

AR WA : T AT AT FT FA
G FAAT AT, WS LS A W
SR

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMATAH): 1 have heard with
great respect the sentiments express-
ed by hon, members opposite. I
would like to assure them and you,
Sir, that Government ‘have the highest
respect and esteem for the House and
for the Chair and we are second. to
none in that. Nor is any question of
prestige involved in issuing ordinan-
ces, I deny that. You,will appreciate
the special circumstances under which
these respective ordinances had to be
issued, which will undoubtedly be
explained by the Ministers concernéd
when, these mafters come up for dis-
cussiony 1 would request you to sus-
pend your judgment till then.
_SHRI SEZHIYAN: What is the
judgment he expects? )

oft vy freed (37%7) : O FENA,
A7 SFAEAT FT A § | W A 79 AN
# g fiforg 1 § ag FEAT @A §
f ¥ formy s ) fRg T d ¥
gfrar & g 123 ¥ dga R AT E
g s ¥ frg g el @ B T
afir 7g WX FF 5T T AR T FY
syaErEay Y | afz g feafa ot A gT

fee & A ETLE FA F AT
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T FY T E, AT EH AW B Y
TAT T 5 57 T aOH Sl FAT
Fa1 W& a1 7 ga¥ fa g9 wuAr W
T O 2 FHT | 39 fAg T A
2 & mr wRw Sy 7L g Afs-
9 &AM QF T faaqr g |

MR. SPEAKER: It was very in-
teresting to hear you talk about my
previous rulings. I appreciate them
s6 much. The objections are mainly
te the ordinances issued in July. I
think even right up to 6th July, that
is a reasonable time. The main
cbjection 1s about the ordinances
issued on the 15th and 17th July. I
am going to look. into it as to what
was the urgent need for this quick
action when already it was known
that the session is starting on the
22nd. The minister says he will try
to bring these facts before me.

o wyg ford : 57 F A G
Anrven F4% A § —7 A & Fg w@r
g1

MR. SPEAKER: We can consider
that suggestion for future. That is
rot the question at present. You
have quoted my rulings. That is the
cnly bad thing that sometimes ope is
coenfronted with one’s own rulings.
They are used only up to the limit
where they can be useful for you.
You have not read other part of it.
As to what is very clear and near I
have to decide. In that case, it was
just @ day or two days earlier. Now
it is five days, I should say, or even
cne week. You all kept quite over
that and gave me advice on other
matters. Still, I believe they must
satisty me as to what was the urgent
nature of it. I am not going to give
a ruling on that now. I musi get all
the facts. Until then I am not going
ic displease you or gblige you.
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STATEMENT Re. MARKET LOANS FLOATED
BY THE CENTRAL GOVERNMENT, INCOME-
TAX (28D AmpT.) RouULes, 1974 anp
NOTIFICATIONS EIC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI K. R. GANESH): I beg to
lay oa the Table: —

(1) A statement (Hindi and

English versions) indicating

the result of market loans
floated ' by the Central Gov-
ernment in  July, 1974
[Placed in Library. See No.
LT-7067/74.]

(2) A copy of the Income-tax
(Second Amendment) Rules,
1974 (Hindi and English
versions) published #1 Noti-
fication No, S.O 291 (E) in
Gazette of India dated the
14th May, 1974, under section
286 of the Income-tax Act,
1961.

(8) A copy each of the following
Notifications  (Hindi end
English versions) under
section 38 of the Central Ex-
cises and Salt Act, 1944: —

(i) The Central  Excise
(Third Amendment)
Rules, 1974 published in
Notification No. G.SR.
628 i Gazette of India
dated the 1st June, 1974.

(ii) The Central Excise (Fiith
Amendment) Rules, 1974,
published in Notification
No. GS.R. 612 in Gazette
of India dated the 2ind
June, 1974

(iii) The Central Excise
(Sixth Amendment)
Rules, 1974 published in
Notification No. G.SR.
613 in Gazette of India
dated the 22nd June, 1974.

(iv) The Central Excise
(Fourth Amendment)
Rules, 1974, published in
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Notification No. G.S.R.
614 in Gazette of India
dated the 22nd June, 1974.
[Placed in Library.  See
No. LT-7068/74.]

(4) A copy each of the following

Notifications

(Hindi end

English versious) under sec-
tion 159 of the Customs Act,
1962: —

(i)

. (i)

(iii)

(iv)

w)

(vi)

G.S.R. 227(E) to 234(E)
published in Gazette of
India dated the 11th May,
1974 together with an

explanatory memoran-
dum,
G.S.R. 243(E) published

in Gazette of India dated
the 18th May, 1974 to-
gether with an oxplama-
tory memorandum,

G.S.R. 476 published in
Gazette of India dated the
18th May, 197% together
with an  explanatory
memorandum.

G.S.R. 477 published in
Gazette of India dated
the 18th May, 1974 to-
gether with an explana-
tory memoraaduum,

G.SR. 502 and G.SR.
503 published in Gazette
of India dated the 25th
May, 1974 together with
an explanatory memo-
randum.

G.S.R. 504 published in
Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory memorandum.

(vii) G.SR. 264(E) published

in Gazette of India dated
the 22nd June, 1974 to-
gether with an explana-
tory memorandum.

(viii) G.SR. 616 published in

Gazette of India dated
the 22nd June, 1974 to-
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gether with an explana-
tory ; memorandum.
[Placed ir Library. See
No. LT-7069/74.].

(5) A copy each of the following

Notifications

(Hindi and

English versions) under sub-
section (4) of section 26 of
the Bengal Finance (Sales
Tax) Act, 1941 as in force in

the Union territory of
Delhi: —
(i) The Delhi Sales Tax

(i)

(Fifth Amendment)
Rules, 1974 published in
Notification No. F. 4(27)/
68-Fin.(Genl) in Delhi
Gazette dated the 19th
June, 1974.

The Delhi Sales Tax
(Sixth Amendment)
Rules, 1974, published in
Notification No. F.
3(182)/71-Fin. (G) in
Delhi Gazette dated the
27th June, 1974, [Placed
in Library. See No. LT-
7070/74.]

(6) A copy each of the following
Notificatioas
¥nglish

and
issued

(Hindi
versions)

under the Central Excis2
Rules, 1944: —

)

¢

G.S.R. 220(E) to 226(E)
published in Gazette of
India dated the 11th May,
1974 together with an
explanatory memorai-
dum.

(ii) G.S.R. 500 published in

Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory memorandum.

(iii) G.S.R. 501 published in

Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory  memorandum.

(iv) GSR. 271(E) published

in Gazette of India dated
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the 17th June, 1974 to-
gether with an explana-
tory memorandum.

(v) G.S.R. 276(E) published
in Gazette of India dated
the 20th June, 1974 to-
gether with an explana-
tory memorandum.

(vi) G.S.R. 306(E) publisheq
in Gazette of India dated
the 9th July, 1974 to-
gether with an explana-
tory memorandum.

[Placed in Library. See
No. LT-7071/74.

(7) (i) A copy of Notification
No. (GHN-255) GST-1074/
(S. 49)-(31)-TH published in
Gujarat Government Gazette
dated the 25th April, 1974
making certain amendments
to Notification No. (GHN-
627) GST-107/(S. 39)-TH
dated the 29th April, 1970,
under sub-section (3) of

- section 49 of the Gujarat

Sales Tax Act, 1969, read
with clause (c) (iii) of the
Proclamation dated the 9th
February, 1974 issued by the
President i relation to the
State of Gujarat.

(ii) A statement (Hindi and
English versions) explaining
reasons for not layig the
Hindi version of the ubove
Notification.

[Placed in Library. See No.
LT-7072/74.]

(8) (i) A copy of the Bombay
Sales of Motor Spirit Taxa-
tion (Gujarat Second Amend.
ment) Rules, 1974, published
i1 Notification No. (GHN-256)
MSA-1074/(21)-TH in Guja-
rat Government Gazette dated
the 25th April, 1974 under
sub-section (4) of section 36
of the Bombay Sales of Mctor
Spirit Taxation Act, 1958, read
with clause (c) (iii) of the
Proclamation dated the 9th
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February, 1974 issued by the
President in reiation to the
State of Gujarat.

(ii) A statement (Hindi and
English versions) explaining
reasons for not laying the
Hindi version of the above
Notification,

[Placed in Library. See Na.
LT-7072/74.]

(9) A copy of the Bombay Pro-
’ hibition (Drugs Permits)
Medical Board (Gujarat
Amendment) Rules, 1974
(Hindi and English versicns)
published in Notificaticn No.
GH|SH|370|BPA|[1073|3872-P
in Gujarat Government
Gazette dated the 4th April,
1974, under sub-section (4) of
section 143 of the Bombay
Prohibition Act, 1949, read
with clause (c) (iii) of the
Proclamation dated 9th
February, 1974 issued by the
President in relation to the
State of Gujarat. |Placed n
Library. See No. LT-7073/
74.]

q‘i sew fagrd awddy : oo
TR 19 Y W | AT F I F
Trsgafa grar oy #Y ré fawie 9 waady
1974 ¥t JRENNUT FT FaT HASAT
der @ & R gew @t
'(grirlrr%l oF FHaeq @ fear &
fFielammu g R @arg )
g 719 75 fa ¥ 32 W A A
wraT § f rfradz o gy s T
FHT T SeAqT FI W | 1963 §
T oF wieew aefan o o
far ar | & I9ET GTT 3 FT IJZWT
FTT A E
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“Notwithstanding anything con-
tained in sub-section (1) both
Hindi and English languages shall
be used for resolutions, general
orders, rules, potifications, adminis-
trative or other reports or press
communiques issued or made by the
Central Government or by a Minis-
try/Department or office or of a
corporation or company owned or
controlled by the Central Govern-
ment or of any office of such cor-
poration or company;

(2) administrative and other
reports and official papers laid be-
fore the House or the Houses of
Parliament.”

W UR & AT 3, 26 S,
1965 1 AR F 97 9N §, 39 aAG AN
T AT AF AT IJ] e
HfFT 1965 F AT 1974 % W aF AR
F A9 F a@ aw GG § Ay
W I Fron ug fam omar & fe
T F G | I S F R A
FATAHAFE TEI & | 4% gIRT a1
T FFT FT Ieo 97 /S F9 a6 F3@T
T ? SR s wearsar § av
IR g foFar o AT & 1 e gy
F TaTeF AE & A) 9 A fRar o
TEAT | ST HAS T FTH §Y FHaT &
ar ama-ma feedy &1 F7 w0l A @
aFar ? v ayanfea i ¥ Y sfeea
dnefe uae ara far ar, S T @
X AFN § b drfog @F 37 A
THA F) 26 TAIY, 1965 FT HAY

FTa 3 71 9 e A7 Tgr fF wasy
T am-gra w gt § A T ag
ARANFTRAATE | FATHAST GHA
frat &Y WY 3a® FE wAfa T@
=gl | e § ama § 5 oaE
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7o freie & s feg=r 81 wash
F IUER AT G 2 T @rg A
TFR #1 Ffgd {5 79 ¥ a8 9@ &Y
W, F ¥ g I@R T T
st {6 feedt &Y afa 7 7mo ) #g Y
FIO AR T F A1 AGYF IAAT 1
SHRI K. R. GANESH: Sir, as far
as these notifications are concerned,
the Gujarat Government had no
arrangement for translation of this
into Hindi. The Official Languages
Legislative Commission here was also.
not in a position to do it. Since
Parliament had met, if we had waiteq
for a Hindi version it would have
delayed the placing of this notifica-
tion on the Table for which also
objection would have been raised.
Therefore, we have doue this.

i weafagrd awdat @ et
feafar 90 F oY 1 S5O TG
S Y w€ gg faafa i & ) 3@
9 HTAL Y Y FT TE § 1 gwW AAE
Fderamoasr 51 §1 =0 9
@ FT AT H TE AT &Y
famfr w1 22 qard a% fFd § s
g @) aFaT a1 ? G AT Y-

T G

MR. SPEAKER: What is the prac-
tice in the States when they are
under Central rule? Do they send
the translated Hindi copies also?
What is the rule?

SHRI K. R. GANESH: As far as
the Hindi States are concerned, there
is no difficulty. We have been told
by fhe Gujarat Government that they
have no arrangement for translating
English Notification into Hindi.

MR. SPEAKER: Some procedure
should be laid down. When they
come to Parliament, the procedure
followed should be that of Parlia-
ment: I appreciate the difficulty.
But Mr. Vajpayee’s observation is also
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valid. If the Parliament is seized of
them, the procedure and practice
should also be ours.

NOTIFICATIONS UNDER ESSENTIAL CoM-

MODITIES AcT, 1955 AND GUJARAT

PANCHAYATS ACT, 1961 AND TWO STATE-
MENTS

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): 1 beg to
lay on the Table—

(1) A copy each of the following
Natifications (Hindi and English ver-
sions) under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955:—

(i) The Sugar (Price Deter-
mination for 1973-74 Pro-
ductios) Fourth Amendment
Order, 1974, published in
Notification No. G.S.R. 250 (E)
in Gazette of India dated the
31st May, 1974.

(ii) The Sugar (Price Determina.
tion for 1973-74 Production)
Fifth Amendment Order,
1974, published in Notifica-
tion No. G.SR. 251(E) =1
Gazette of Indid dated the
31st May, 1974.

[Placed in Library. See No.
LT-7074/74.]

(2) (a) A copy each of the follow-
ing Gujarat Government Notifications
under sub-section (4) of section 323
of the Gujarat Panchayats Act, 1961,
read with clause (c¢) (iii) of-the Pro-
clamation dated the 9th February,
1974, issued by the President in rela-
tion to the State of Gujarat:—

(i) The Gujarat Panchayat Ser-
vice General Provident Fund
(Amendment) Rules, 1974,
published in Notification No.
KP|95- (74) |GPF|1073|25|15|
TH ¥a2 Gujarat Government
Gazette dated the 20th April,
1974, together with an ex-
platory note.
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(ii) The Gujarat Panchayat Ser-
vice (Classification and Re-
cruitment) (Third Amend-
ment) Rules, 1974, published
in Notification No. KP|122|
(74) |PRN|1073-3303-TH  in
Gujarat Government Gazefte
dated the 18th May, 1974 to-
gether with an explanatory
note.

(b) Two statements (Hindi and
English versions) explaining reasons
for not laying the Hindi versions of
the above Notifications.

[Placed in Library. See No. LT-
7075/74.1

ANNUAL REPORTS OF TAMILNADU AGRO-

INDUSTRIES CORPORATION LTD., MADRAS

AND GUJARAT AGRO-INDUSTRIES COR-

PORATION LTp., ABMEDABAD FOR 1971-72

AND 1972-73 RESPECTIVELY AND A NoOTI-

FICATION UNDER EsSSENTIAL CoMMODI-
TIES AcT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): On behalf
of Shri Annasahib P. Shinde, I beg to
lay on the Table—

(1) (i) A copy each of the follow-
ing papers (Hindi and English ver-
sioas) under sub-section (1) of
section 619A of the Companies Act,
1956—

(a) Annual Report of the Tamil-
nadu Agro-Industries Cor-
poration Limited, Madras, for
the year 1971-72 along with
the Audited Accounts and the
comments of the Comptroller
a1d Auditor General thereon,

(b) Annual Report of the Gujarat

°  Agro-Industries Corporation
Limited, Ahmedabad, for the
year 1972-73 along with the
Audited accounts.

(ii) A statement (Hindi and
English versions) showing reasong for
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delay in laying the Report mentioned
at (a) above.

[Placed in Library. See No. LT-
7076/74.) .

(2) A copy of Notification No.
G.S.R. 254(E) (Hindi and English
versions) publisheq in Gazette of
India dated the 1st June, 1974, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
7077/74.]

MERCHANT SHIPPING RULES, 1974,

SEAMEN’s PrROvVIDENT Funp (AmMDT.)

SCHEME, 1974 AND ANNUAL ACCOUNTS

oF THE MorRMUGAO PoRT TRUST FOR

1972-73 UNDER Major Porr TRUSTS
Act, 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): 1 beg to
lay on the Table—

(1) A copy of the Merchant

Shipping (Prevention  of
pollution of the Sea by Oil)
Rules, 1974 (Hindi and
English versions) published
in Notification No. G.S.R. 516
in Gazette of India dated the
25th May, 1974, under sub-
section (3) of section 458 of
the Merchant Shipping Act,
1958. [Placed in Library.
See No. LT-70/78/74.]

{2) A copy of the Seamen’s Pro-
vident Fund (Amendment)
Scheme, 1974 (Hindi and
English versions) published
in Notification No. G.S.R. 424
in Gazette of Indim dated the
27th _April, 1974, under section
24 of the Seamen’s Pro-
vident Fuad Act, 1966.
[Placed in Library. See No.
LT-7079/74.]

3) A copy of the Annual
Accounts of the Mormugao
Port Trust for the year
1972-73 and the Audit Report

Small-pox Epidemic
(C.A)

thereon (Hindi and English
versions) umder sub-section
(2) of section 103 of the
Major Port Trusts Act, 1963.
[Placed in Library. See No.”
LT-7080/74.]
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1246 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED SMALL-pox EpIDEMIC IN THE
COUNTRY

DR. SARADISH ROY (Bolpur):
Sir, I call the attention of the Minis-
ter of Health and Family Planning to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“The reported smallpox epidemic
in the country particularly in Bihar
taking a death toll of over thirty-
six thousand human lives.”

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): In the first quarter of 1973
there was a noticeable increase in the
incidence of smallpox, particularly in
the States of U.P., Bihar, West Ben-
gal and Madhya Pradesh. An inten-
sive smallpox eradication campaign
was launcheq in July 1973 in consulta-
tion with W.H.O. The main emphasis
was on these four endemic States
which had been responsible for 94 per
cent of the total cases, and the ob-
jective of the campaign was to under-
take active search of smallpox cases
followed by containment of the out-
breaks. During 1973, 88,069 cases
with 15417 deaths were recorded.
From 1st January to 14th July 1974,
1,46,034 smallpox cases with 23,095
deaths have been recorded from the
various States and Union Territories.
96 per cent of these have been from
Bihar, U.P.,, West Bengal and Assam;
Bihar alone accounting for 65 per
cent of the cases. The high incidence
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of smallpox in 1974 can be attributed
to accumulated backlog of primary

" vaccination, the lingering superstition
among sections of the people against
vaccination, and the intensive active
search which is being carried out
throughout the country for unearth-
ing undetected cases.

Under the intensive anti-smallpox
campaign the State Governments, who
are primarily responsible for the im-
plementation of the health program-
mes, have mobilised health personnel
and transport for the case.search
operation. The Central Government
have taken prompt measures to assist
the State Health authorities to meet
the current situation. The number of
Surveillance Teams headed by senior
Epidemiologists has been increased
so far to 73 from 22 and containment
Teams to 69 as against 15 working
last year in the endemic States, in
addition to the normal staff of the
Smallpox Eradication Programme. A
number of additional vehicles have
also been provided to the teams to
ensure mobility. Adequate quantities
of vaccine, bifurcated needles and
health education material have been
supplied and sufficient quantities kept
in reserve.

In regard to Bihar, all its 31 districts
have been affected. It is estimated
that there are about 4,000 active out-
breaks. Latest reports, however, indi-
cate that there is a downward trend
in the incidence. @~ The number of
cases in May were 35,626 with 5,765
deaths, in June 14,971 with 2,679
deaths, ang in the first week of July
‘2,342 with 539 deaths have been re-
corded. In addition to the normal
health staff, 32 special surveillance
teamg headed by the Senior Epide-
miologists and 29 containment teams
have been deputed for work in Bihar.
55 vehicles have been provided by
the W.H.O. and 30 vehicles are being
sent to Bihar shortly. Adequate
stocks of vaccine are being maintain-
ed at Patna and Ranchi. I visited
Patna personally last week and had
discussions with the State authorities.
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My colleague Prof. A. K. Kisku has
visited Orissa, West Bengal and
Assam.
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I' share the deep concern of Hon.
Members at the recent spurt in the
incidence of smallpox. In a matter
like this remedial measures will na-
turally take time to produce results,
but it does appear that the special
measures organised have started pro-
ducing a favourable impact. We have,
however, to continue to exercise
vigilance .and maintain intensity of
efforts until the disease is completely
under control. I have every hope
that it will be possible to reduce the
incidence to a great extent in the
endemic States in the near future, and
also to maintain our target of totally
eradicating this terrible disease in the
course of the Fifth Plan Period.

DR. SARADISH ROY: 1 have
listened to the statement made by the
hon. Minister. I would like to point
out that smallpox can be eradicated.
Government has taken up the pro-
gramme for the eradication of the
disease since 1962, and after 12 years
we have made a world record; in
the incidence of smallpox in the
world, our contribution is 80 per cent
and Bihar contributes more then 60
per cent. While geing into the de-
tails of the incidence of smallpox I
have found that it is mostly the tribal
and Scheduleq Caste people who
have been affected. The Minister’s
statement does not mention which
category of people, whether tribal or
Scheduled Caste or other people, were
mostly affected, how far the pro-
gramme of eradication of smallpox
has been' successful and whether the
people who died did not have even
primary vaccination. That is the
point I want to be clear. It has not
come all of a sudden, I can give the
figures in respect of the last few
years: in 1967 the incidence was to
the extent of 83,940 cases; in 1968 the
number of cases was 30,000; in 1969
the number came down to 19,139; in
1970 it was 12,341; in 1971 the num-
ber was 16,166; in 1972 it was 27,407;
in the last year it was 87,509; last
year the deaths were to the extent
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of 15,348. Therefore, the incidence
has increaseq during the last few
years. Also the Publie Accounts
Committee in their Report have men-
tioned about the danger of the out-
break of small pox in our country.
Not only that, the World Health
Organisation also gave us a warning
that there is a possibility of an epide-
mic of small pox in our country. The
Public Accounts Committee in their
124th Report have stated:

“The Committee are indeed alarm.
ed over the reports that there is a
serious danger of outbreak of the
disease in Uttar Pradesh, Bihar,
Madhya Pradesh anq West Bengal.
The Committee have been informed
that an intensive campaign was pro-
posed to be undertaken during the
months of September to December,
1973 in these States with a view to
detecting and reducing substantially
the smallpox endemic foci during
the low incidence season to the
extent that the programme will
have a manageable number of re-
maining foci to deal with during
1974. The Committee are an%Xious
that constant watch should be kept
over the endemic States.”

That is the observation made by the
Public Accounts Committee. But-the
Minister has just now said that they
have made intensive efforts to con-
tain it and eradicate it. But, what
have they done from September to
December 1973 when the Public Ac-
counts Committee of this Parliament
has suggested that intensive . steps
should be taken. That they have not
taken.

Regarding the Smallpox Eradication
Programme this very committee also
made certain observations. I want
to quote some of them. The Com-
mitee observed:

“The Committee are thoroughly
disappointed at the failure in the
efficient implementation of the Na-
tional Smallpox Eradication Pro-
gramme which is very important
for the nation’s health. This pro-
gramme which was launched in
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January, 1962 and reorganized in
1969, is being implemented through
Governments of the State and Union,
Territory with Central assistance.
Upto 31st March, 1972, the Central
Government paid Rs. 18.33 crores to
the States for the implementation
of the programme.”

We have received gifts of vaccine
worth Rs. 7.26 crores from other
countries. It goes on to observe:

“It is a matter of great concern
for the Committee that in spite of
so much expenditure, India conti-

nues to be one of the endemic
countries.”

Sir, this menacing disease is not
only prevalent in India but in other
South-east Asian countries, specially,
the tropical countries which are back-
ward. But, in many countries, they
have already eradicated this disease.
For instance, in China which is a very
big country, it was very much preva~
lent until the liberation and it has
been completely eradicated now. But,
in our country, after 27 years of In-
dependence and 13 years of this pro-
gramme under implementation, we
are facing a calamity and we are now
facing the recrudescence of this dis-
ease.

This very report also states:

“The Committee are strongly of
the view that in view of the very
unsatisfactory progress of the pro-
gramme and its poor impact on the
eradication of the disease from
India, it is necessary that an in-
dependent and comprehensive
assessment of the programme should
be undertaken immediately in order
to identify the deficiencies of the
programme in the past and take
necessary corrective measures with-
out any delay. In the meantime| the
committee stress that eradication
measures should be intensified with
active cooperation of the State Gov-
ernmens.”

I want to know, in spite of this re-
port what steps have been taken so
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that this menace may not recur in this
country.
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Regarding primary vaccination, the
‘most important thing is that if it had
been given to our people, this disease
could have been completely eradica-
ted. But the programme of the Gov-
ernment has completely failed. The
Public Accounts Committee in its re-
port says regarding primary vaccina-
tion:

“There is a serious shortfall in
the achievement of primary vac-
cinations. It is estimated that there
was a backlog of 6.7 crores of peo-
ple to be given primary vaccination
aupto 31st March 1969”.

*Then it says:

“Although vaccination units were
reorganised in 1969 and instructions
were issued that all efforts should
be made to carry out 100 per cent
successful primary vaccination in
vulnerable age group 0—14 years
and eliminate the existing backlog
in primary vaccinations, the num-
ber of primary vaccinations given
were only slightly more than the
estimated births, with the result
that the backlog was not cleared.
The backlog has so far been
brought down from 6.7 crores to
3.7 crores.”

Though it is said on paper that so
many lakhs of rupees have been spent
‘on the programme, but in actual prac-
tice it is not implemented. It says
that 3.7 crores of people are still l.eft
uncovered by the primary vaccination
programme.

13.00 hrs.

It is found that most of the people
affected had no primary vaccination.
Regarding the incidence of smallpox,
it is curious to note that while the
incidence has increased the production
of vaccine has come down. The pro-
duction target was 156 million doses.
The achievement has been 132 million
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doses in 1972-73 and 123 in 1973-74.
The production has come down. This
is what I want to point out. While
the P.A.C. and the W.H.O. have been
stressing that the production of vac-
cine should go up, this has actually
come down. This is the position here.
Government day in and day out comes
with statements to the effect that they
are doing this thing and that thing.
We are doing so much propaganda
for family planing.programmes. This
scheme has failed for so many rea-
sons. I want to point out what the
P.AC. has stated in its report. It
says: “In some States vaccination and
re-vaccination is compulsory, In vther
States primary and revaccination is
compulsory when Epidemic Diseases
Act is enforced and the outbreak is
anticipated. Proper publicity for
gaining public acceptance of the vac-
cination is also necessary in consulta-
tion with the Information and Broad-
casting Ministry.”. There is no co-
operation between the Information
and Broadcasting Ministry and the
Ministry of Health and Family Plan-
ning. 1 want to know what percent-
age of scheduled caste and scheduled
tribe people are affected. There is
this figure of 23,000 which has been
given out. I want to know the break
up of this figsure. What efforts have
been made by the Government to
rehabilitate people turned blind due
to this disease. What steps the Gov-
ernment have taken in this regard?
Lastly I want to know whether the
Government have taken any steps to
see that those cases are isolated so
that the desease does not spread
among other people and timely action
taken to control it.

248

DR. KARAN SINGH: Sir, the hon.
Member has raised a large number of
pertinent questions. I would like o
deal with them one by one. What he
has said is true that there is huge
backlog in respect of primary vac-
cination. I agree with him and it is
jn a way a matter of shame that
while some other countries have era-
dicated smallpox completely in India
we have not been able to do it. The
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whole problem is this. Primary vac-
cination has not been fully done. For
that there are a number of reasons.
We have given the vaccination; we
have given the people. In some cases
the vaccinators have not been ap-
pointed. There are tribal areas which
are sometimes badly affected. I do
not have the break up as to how
many tribals or scheduled castes are
affected and so on. Of course it is
true that the triba] areas are more
vulnerable for two reasons. One is
they live in certain areas which are
difficult to get at. Secondly, the
vaccination programme in those tribal
areas are not so satisfactory for vari-
ous reasons. Smallpox can be era-
dicated in this country only if every
man, woman and chilq is vaccinated.
That should be our aim. All efforts
must be made in this regard to see
that any superstitution in this regard
is overcome even by legislation and
by force.

Otherwise, we will not be able to
solve this problem. The hon. Mem-
ber mentioned the earlier figures and
said that there has been a rise. I
have also very clearly stated that. I
would, however, like to make one
point. The earlier figures that we
had were somewhat misleading. Here
is the W.H.O. publication, 1972. I
may tell you what it says. It says:—

“Surveys conducted since 1967
suggest that less than five per cent
of the cases have been reported.”

This is not only for India but for the
rest of the world also. So, the point
I am making is that it is very likely
that in fact the deaths from small-
pox over the last year have also been
really very much more than those
that we have had. This is the point
I should make.

sit Wy fomd  (wiwr ): ag
fomgew aftam &1 WY & v
®IE

DR. KARAN SINGH:

Even today. I must take the House
into confidence that although the
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accounting is much better ang
our procedures are much better,
I  cannot vouch that the num-
bers are not higher than that. I must
be frank that these are the figures
that I have got and it is likely that
today it may even be higher. But,
our sincere and genuine efforts are
to gear up the machinery, to gear up
the State Governments and to impress
upon them the necessily to give this
a top priority. It is for this reason
that I have personally gone round.
The hon. Member has evidently got
some wrong figures regarding the
dose of vaccine. In fact, the produc-
tion in vaccine has gone up. It is
expected to go up to 156 million doses
this year whereas uptill 1973, we
were importing ~vaccine from the
Soviet Union. In 1974 we became
fully self sufficient in that. There is
no shortage of vaccine. In 1974-75 it
is going up to 156 million doses.

DR. SARADISH ROY: Last year
the production was less.
DR. KARAN SINGH: We were

importing some because the produc~
tion was less. Now, we are not im-
porting any more; we are producing
it ourselves.

There are two other points that he
has made. Firstly his question was
about islolating the small-pox cases.
Small-pox disease is passed on from
person to person by infaction. For
that reason, the strategy is that
wherever the smallpox takes place,
not only the house itself is fully vac-
cinated but the first thirty houses in
the area are also vaccinated. And
then the entire village is vaccinated.
Our strategy is two-fold. On the one
hand, Dr. Roy will appreciate it that
where the epidemic takes place, we
are sending our surveillance team:
first to study where the epidemic
takes place. And then the contain-
ment team does the vaccination.
Along with that we are also nnder-i
taking the general programme of
vaccinating everybody. I sincerely
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hope that no hon. Member of Parlia-
ment is unvaccinated because, if any-
body remains unvaccinated today,
there is a real danger of contacting
the disease. Therefore, I  would
strongly urge on that,

It is true that the P.A.C. warned
us. Then we started our intensive
drive in July 1973. I must admit
‘that the implementation of the pro-
gramme over the last twelve years
has left a great dea] to be desired. I
am not denying that. We are now
taking up the programme as I have
‘said already and T am hopeful we
shall bring it under control.

ot W= e (el ) e
‘u@w,uamﬁwmwfawgm

'a}@fagaﬁm‘rﬁma FT QT

B EESTY

‘o F A TN ¥ A
faat & sk ag wE
Ty wE A g
T AW w== ¥ fag
“FAT F@T g 1"

o9 FE § i ey gf st
A G 5, ¥ wferat o off
o AT, ¥ i g iy oy L
TR QT AW dw
27 Axfeat gw ad aw o &
% grfa fady wio §gad fag
foreiere &1 & 7 7 agf @ aFw
T FQIT AT Y-S F H1E 39 &
forlr vt & 7 Y gEwr e wr
S 7 agFg eAris wen fawaw ¥
W @y v ag Fe fr fred gu
T g drsEn v el 37 Wy
s freer g & Ag W g ? W
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25 A FY AR F aTE A T A
TR qdY ag Wy ¥ 5 wgfy
W famre # @ & afww ag "Il
TEAR I FEF § 9T F o6
T F Y fawly # ot it oy 7
o R ) Afaer s s g
T fred gu v & oY ga® forg faeaer
FE? AT AR FH TR —
T Avi § frad sw w3 fare
37 Awgx wf ¥ ek A forre
87 o A sy ey fraet AT
Y R QoY g T — 3EFT fAE AR
g
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§ qBAT WTEAT §—WIT gEAT W
W F @ =Y afeat w1 e mw
T ? GG TEET AR AA0ET GAT——
et & g oy s 2w fog Al gada
i o ¥ f— ol ¥ g
i @ s gEE 1 ¥ 1974 ar
'wireg @ g ¥ qo TR E 1071
- B AT IT TOFI A FAT 4T FTH AT ?
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TUT 8 AW 23 FAT 4 I
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SiY wrq g F dar ga § 9 A H
gF Al , F wArAIe AW Er AT
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iR w I wAwy
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AT AN E F qa q wwar g @ a9
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9 #10€ 39 HTEY & AY q@r AW qfaF
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“In India a sharp increase in the
number of cases was observed
beginning late in 1966 and extending
into 1967.”
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SHRIMATI BIBHA GHOSH GOS-
WAMI (Nabadwip): There are no two
opinions that this Government has
miserably failed in controlling small
pox, let alone eradication. Why is it
that in spite of the warning given
earlier by the WHO and in spite of
the small-pox eradication program-
me all these years, in April 1973
there were more than 87,000 cases
of smali-pox in which more than
1,500 people died and then again in
1974 more than 115,000 cases of
small-pox in which more than 17,000
people died? Why is it that the Gov-
ernment did not cope with the situa-
tion?

The Public Accounts Committee
in their 124th Report says at so many
places that they have been thorough-
ly disappointed with the performance
of the Government, It is stated on
page 29:

“While the Committee appreciate
that the above difficulties in the
successful implementation of the
Smellpox ‘Eradication were due to
insufficient attention being paid to
the programme by the State Gov-
ernments in spite of the Central as-
sistance, the Committee are strong-
ly of the view that the Central
Government who pay grants and
guide the programme cannot ab-
solve themselves of the responsibi-
lity for the failure of the program-
me.”

They say again:

“The Committee are strongly of
the view that in view of the very un-
satisfactory progress of the prog-
ramme and its poor impact on era-
dication of the disease from India,
it is necessary that an independent
and comprehensive assessment of
the programme should be underta-
ken immediately....”,

They add:

“This shows utter neglect and

disregard on the part of Central

Health authorities which the Com-
mittee deprecate.”
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I want to know from the hon. Mi-
nister how this has happened. Then,
referring to the assessment, the Com-
mittee say:

“The Committee are strongly of
the view that in view of the very
unsatisfactory progress of the prog-
ramme and its poor impact on era-
dication of the disease from India,
it is necessary that an independent
and comprehensive assessment of
the programme should be under-
taken immediately in order to iden-
tify the deficiencies of the prog-
ramme in the past and take neces-
sary corrective measures without
any delay.”

Even though this point has been
mentioned earlier, n6 reply has been
given on this. I want to know when
this immediate assessment is going to
be made. Then, the PAC wanted a
time-bound programme during the
Fifth Plan, What has happened to
that plan?

One thing more about assessment
and I have done. The population-wise
calculation does not give us a true
picture of the situation. Unless the
population-wise calculation is made
to show actually what classes of peo-
ple are affected more, what sections
of people are affected more, whether
it is middle-class people or poor peo-
ple, you cannot have a true picture
of the situation. There are educated
people, half-educated people and un-
educated people. There is urban po-
pulation, semi-urban population and
rural population. We should know
amongst whom the fincidence is more.
Without that, all these figures, all
these statistics, will have no mean-
ing. ,

There is a mention in the state-
ment that there is superstition to a
large extent amongst the people. The
superstition is there because of socio-
economic causes. What are they doing
about that? What steps are they go-
ing to take against that?
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So many cases have not been re- .

ported still now. I want to know from

the hon, Minister what they are going’

to do to make the statistics to give a
real picture of the situation.

There is a difference between pa-
per work and real field work. The
most important thing is how and
when they are going to have total
eradication of smallpox,

DR. KARAN SINGH: As I  have
tried to point out in my  original
statement and in reply to earlier cla-
rifications, the main reason why the
smallpox campaign has not fully suc-
ceeded so far is the backlog in pri-
mary vaccination. I said it elearly. I
gave the reasons for that, The prog-
ramme has been going now for about
12 years. But nevertheless, we have
not been able to gear up the machi-
nery to cover everybody in the coun-
try, particularly those people belong-
ing to more far-flug areas, less acces-
sible areas and more
vulnerable sections of the society.
Therefore, it is clear that that is

where we have got to give attention,’

There are four separate inputs, fin-
ance, vaccine, personnel and
port, required to make it successful.
On each of the four fronts, we are

seeing that the necessary inputs are. .

given,

As regards the question of statistics
and their interpretation, education-
wise, urban-wise, rural-wise, etc. it
is certainly valid. But I would sub-
mit for the consideration of the hon.
lady Member that at a time when
the epidemic is in a very
form, our main energy has got to be

directed towards bring the outbreak’

under control and towards actually
meeting the situation. The details
with regard to statistical analysis,
the economic and linguistic break-up
and all that will also come., That will
take a little time. At present, it is

‘a ﬁre-ﬁghtmg s1tuaﬁon. We have got
to meet it
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Then, the hon. lady Member rais-
ed the question about time-bound
programme, As I mentioned in my ~
statement, we still stick to the target
of total eradication of smallpox dur-~
ing the Fifth Plan,

As regards the superstition, as to
what can be done to get rid of supers-
tition, it is not something that can be
got rid of through a legislation. The -
superstition will go only when edu-
cation spreads, when public opinion
is created. In fact, I would appeal to
the hon, Members of Parliament ir-
respective of all party affiliations, to
help us in this process, wherever they
go, to create an awareness and the,
importance of total immunisation and
vaccination. I am sure, if M.P.s and
MLAs all over the country help us
in that, the superstition to which I_
referred will go quicker than other-
wise.

13,00 hrs,

STATEMENT RE. UNDERGROUND .

NUCLEAR EXPLOSION EXPERI-
MENT.

" THE PRIME MINISTER, MINIS-

.. TER OF ATOMIC ENERGY, MINIS-
.TER OF ELECTRONICS AND MINIS-

TER OF SPACE (SHRIMATI INDI-
RA GANDHI): Honourable Members
are aware that at 08-05 hours on May
18, 1974 our Atomic Energy Commis-
sion successfully carried out an un-'
derground nuclear explosion  experi-
ment at a depth of more than 100 me-
tres in the Rajasthan desert. This ex-
periment was part of the research”
and development work  which the
Atomic Energy Commission has been
carrying on in pursuance of our na-
tional qbjective of harnessing atomic’
energy. for peaceful purposes.

Honourable Members may recall
that on November 15, 1972, I had
stated in the Lok Sabha that ‘“The
Atomic Energy Commission is study-
ing conditions under which peaceful

'nuclear explosmns carried. out. under-

* ground could . be economic bepefit to



265 Nuclear Explosion ASADHA 31, 1896 (SAKA) Nuclear Explosion

Experiment (Stat.)

~»]India’ without causing environmental
hazards”. Exactly one year later, on
-November 15, 1973, I  informed Ho-
nourable Members of the Rajya Sabha
of the continuing interest of the At-
omic Energy Commission in this field
and also stated that after satisfactory
answers to the problems of the possi-

« Dle effects on environmental and eco-
logical conditions are available, the
question of actual underground tests
for peaceful purposes could be consi-

dered.

I am glad to inform Honourable
i Members that this successful expert-
.qnent on May 18 has not resulted in
any way in radio-active contamination
of the atmosphere. The radio-acti-
vity was so well contained that a
party of scientists was able to fly 30
metres above the site and reach upto
250 metres on the ground within an
hour of the experiment without en-
countering any radioactive contamin-
ation. - The Atomic Energy Commis-
)sion is'at present engaged in studying
¢7 the result of the experiment. It is ex-
pected that this process will take
about six months. In keeping with
scientific tradition,"the Atomic Energy
Commission proposes to publish pa-
pers giving the results of the experi-
‘ment for the benefit of the scientific
world.

‘z}‘ll the material, equipment and

the personnel in this project were

totally Indian. India has not violat-

gd any international law or obliga-

tion or any commitment in this re-
“‘gard with any country.

* This ‘experiment has evoked mix-
ed response from various countries.
‘While developing nations have, by
J)nd large, welcomed the experiment
as a step in the research and
=~ @evelopment work carried on by
India in the field of atomic energy
for peaceful purposes. advanced
nations, with some exceptions, have
not shown equal understanding. The
United States of America, while ex-

Experiment (Stat.)

Pressing satisfaction, that ¢, -
‘national  Atomic ‘Ener:y hzg{:‘;r's
safeguards system has worked in re-
gard to agreements with India and
that the material used has not come
from the United States, have re-
iterated that the policy of that Gov-
e.mment is against nuclear prolifera-
non: The USSR have notelc)i i!l;it
India has carrieq out a research pro-
gramme striving to keep level with
the world technology in the peaceful
use§ of ‘nuclear explosion. The
Chairman of the Indian Atomic En-
ergy Commission has received a con-
gratulatory message from the French
Atomic Energy Commission on the
s}lccess of the experiment. China offi-
cially reported the event without
commenting on the explosion. The re.
action of the Government of Japan

has been to express regret for the ex-
periment.

l:'teactlons from Canada and our
nexghb‘our, Pakistan, have been sharp.
While Canada is satisfied that India
has not violated any agreement bet-
ween the two countries, the Canadian
Secretary of State for External
Affairs has stated that the experiment
represented a severe set-back to
efforts being made in the interna-
tional community to prevent all nu-
clear testing and to inhibit the pro-
iiferation of nuclear explosion techno-
ogy.

B

The Government of India is unable
to subscribe to the view expressed by
the representatives of the Canadian
Government in this ‘regard. I have
repeatedly reaffirmed our  policy
‘of using nuclear energy for peaceful
purposes and have specifically stated
that we have no intention of develop-
.ing nuclear weapons. The Govern-
ment of India sincerely hopes that the
Government of Canada will appre-
ciate and understand the background
of this experiment. I have already
mentioned in the earlier part of this
statement the fsct €t our Atemic
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Energy Commission has been review-
ing the progress in thig technology
from the theoretical and experimental
angles. This intention was not kept
secret and was made known to the
world. If differences of interpretation
have arisen between the Government
of Canada and the Government of
India, it is the Government of India’s
hope that they will be satisfactorily
resolved in the discussions which are
under way between the representa-
tives of the two countries.

The Government of India is unable
tc comprehend the repeateq talk of
nuclear blackmail indulged in by the
:cpresentatives of the Government of
Fakistan. I have explained. in my
letter to Prime Minister Bhutto the
peaceful nature and the economic
purposes of this experiment and have
also stated that India is willing to
share her nuclear technology: with
Pakistan in the same way as she is
willing to share it with other
countries provideg proper conditions
for understanding ang trust are creat-
ed. I once again repeat this assurance
and hope that the Government of
Pakistan will accept India’s position
in this regard.

The Government of Pakistan has
also made allegations about radio-
activity having been carried to that
country. I should like to take this
opportunity of stating that this was
impossible as therel was no venting
of radioactivity to the atmosphere and
no formation of a radioactive cloud.
Moreover, the wind was blowing in
the opposite direction as it normally
does at this-time of the year and even
in theory, any hypothetical radioacﬁx-
vity could never have gone to Pakis-
tan. The wind pattern on may 18, 1974
was from, repeat from, the south-west.

There are several published repoFts
hy scientists from advanced countries
on the potential utilisation of peace-
ful nuclear experiments, In 1970, 1971
and 1972, the Internation Atomic
Energy Agency Organised Panel
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Meetin_gs on the peaceful uses of
Ruclear explosions and India attend-
ed all these meetings as a Panel Mem-
ber. In the Foreword to the Peace-
ful Nuclear Explosions Phenomeno-
logy and Status Report, 1970 an indi-
cation has been given of the projects
for which peaceful nuclear explosions
could be used. The following quota-
tion will be adequate in this regard: —

“Fully containeg nuclear explo-
sions (those not breaking through
to the ground surface) could be
used for many projects. On an in-
dustrial level Dpilot-scale experi-
ments have already been made on
gas and oil stimulation, with en-
couraging resuits. In addition, the
use of cavities created by such ex-
plosions appeared to have an econo-
mically attractive future for pro-
jects such as underground gas and
oil storage, and the storage of
radioactive wastes from nuclear
power statiors and chemical plant,
for in situ retorting of oil from
shale oil deposits, and for in situ
leaching of low-grade ores broken
up by the explosion. The latter
application is of particular interest
to one Member State, India, who
could by this meang use her very
large low-grade non-ferrous metal
ore deposits, thus making her more
independent of imports of these
metals and furthering the national
economy”.

In view of the fact that we have
just now carried out the experiment
and the results will be available to
us after six months, it is considered
premature to talk of any particular
technological application at a select-
ed site. For any project of this nature
to be considered economical and
feasible, more experimental data must
be available.

Honourable Members will notice
that in the Panel discussions.to which
I have refferred and in which most of
the advanced countries have partici~
pated, it was emphasised that activi-
ties 'in the field of peaceful nuclear
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explosion are essentially research and
development programmes. Against
this background, the Government of
India fails to understand why India
is being criticised on the ground that
the technology necessary for the
peaceful nuclear explosing is no
different from that necessary for a
weapong programme. N

No technology is evil in itself; it is
the use that nations makej of techno-
logy which determines its character.
India does not accept the principal of
apartheid in any matter and techno-
logy is no exception.

SHRI SAMAR GUHA (Contai): Sir,
1 want to make a submission that this
statement should be taken up for dis-
cussion. This subject of Atomic
Energy is never discussed when we
discuss the General Budget. So, I
request that this may be taken up for
discussion. This is the submission I
wish to make.

MR, SPEAKER: That could be con-
sidered.

Now, Mr. Swaran Singh.

13.46 hrs.

STATEMENT RE. AGREEMENT ON
BOUNDARY DEMARCATION BE1:
WEEN INDIA AND BANGLADESH

THE MINISTER OF EXTERNAIL
AFFAIRS (SHRI SWARAN SINGH):
Sir, as the House is aware. certain
portions of our border with Bangla-
desh have remained undemarcated.
This is because differences had arisen
with the Government of Pakistan on
interpretations of the Radcliffe and
other Awards and on individual issues
connected with demarcation. ...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This can be laid on
the Table.
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MR. SPEAKER: You can lay it or
the Table,

SHRI SWARAN SINGH: I place my
statement and also the copy of the
agreement on the Table of the Housé.

Statement

As the House is aware, certain por-
tions ¢f our border with Bangladesh
have remained undemarcated, This is
because differences had arisen with the
Government of Pakistan on interpreta-
tions of the Radcliffe and other Awards
and on individual issues connected
with demarcation, With the emer-
sonce of the sovereign Government of
Bangladesh the combletion of demarca-
tion has been receiving the attention
of both the Governments of Bangla-
desh and- ourselves,

2. In the spirit of goodwill and ac-
commodation that marks our relaticns
with the friendly Government of
Bangladesh, we have been able fo
resolve all the issues that had orevi-
ously prevented demarcation and have
signed on the 16th May, 1974, am
Agreement with Bangladesh relating
to the demarcation of the Indo-Ban-
glaedesh land boundary. The way is
now open to complete the demarcation
of the entire border with Bangladesh
although naturally the actual process
of demarcation will take some time.

3. If T may dwell for a moment on
the main features of the ' Agreement,
e have ensured the use of the waters
of the Muhuri and Feni rivers to the
nationals of both India and Bangladesh
and have alsp secured the water-sip-
oly of the town of Belonia. ‘while re-
cognising Bangladesh’s position in the
Asalong area. The whole of Berubari
will remain with India while the Ban-
gladesh enclaves of Dahagram and
Angarpota will remain with that coun-
try. All other enclaves of the two
countries will be exchanged. We will
also lease to Bangladesh an area to
connect the enclaves of Dahagram and
Angarpota with Bangladesh while en-
suring that our nationals retain the
facility of passage acrcss this area.
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As demarcation takes place, territories
in the adverse possession of one or the
other country will come to light, These
will be exchanged; and 'we have agreed
that the people in area which are
transferred will be given the right of
staying on where they are as national
of the State to which the areas are
transferred.

a7

4. 1 am sure the House will appre-
ciate that it is in our interest that we
should ensure smooth demarcation of
the boundary in accordance with the
Agreement as the advantages that will
accrue to both countries as a result of
a friendly atmosphere will far out-
weigh any seeming dissatisfaction in
any locality. The continuance of un-
settled borders creates problems. As a
result of the Agreement, there should
be no reason for such problems to
arise.

5. I lay on the Table of the House a
copy of the Agreement.

Agreement
The Gavemment of the Republic
of India ang the ‘Government of the
People’s Republic of Bangladesh,

Bearing in mind the friendly rela-
tions existing between the two coun-
tries,

Desiring t¢ define more accurately at
certain points and to complete the
demarcation of the land boundary be-
tween India and Bangladesh,

Have agreed as follows:—

Article 1

The land boundary between India
and Bangladesh in the areas men-
tioned below shall be demarcated in
the following manner:’
1. Mizoram-Bangladesh Sector

Demarcation should be completed
»n the basis of the latest pre-partition
10tifications and records.
). Tripura_Sylhet Sector

Demarcation which is already in
rogress in this area on the ‘agreed
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basis, should be completed as early
as possible.
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3. Bhagalpur Railwey Line

The boundary should be demarcat-
ed at a distance of 75 feet parallel to
the toe of the railway embankment
towards the east.

4. Sibpur-Gaurangala Sector

The boundary should be demar-
cated in continuation of the process
started in 1951-52 on the basis of the
District Settlement Maps of 1915—
1918.

5. Muhuri River (Belonia) Sector

The boundary in this area should
be demarcated along the mid-stream
of the course of Muhuri River at the
time of demarcation. This boundary
will be a fixed boundary. The two
Governments should raise embank-
ments on their respective sides with
a view to stabilising the river in its
present course.

6. Remaining portion of the Tri-
pura-Noakhali/Comilla Sector

The demarcation in this geetor
should be completed on the basis of
Chakla-Roshanabad Estate Maps of
1892—1894 and the District Settle-
ment Maps of 1915—1918 for areas not
covered by the Chakla-Roshanabad
Maps.

7. Fenny River

The boundary should be demarcat-
ed along the mid-stream of the course
at the time of demarcation of that
branch of the Fenny River indicated
as the Fenny River on Survey of India

Map Sheet No. 79M 1st Edition

1935, till it joins the stream shown
as Asalong C on the said Map. From
that point on, downstream, the boun-
dary should be demarcated along the
mid-stream of the ceurse of the
Fenny River at the time of demarca~
tion of the boundary. The boundary, .
in this sector will be a fixed boun-
dary.
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8. Rest of Tripura Chittagong Hill
N Tracts Sector

The boundary will follow the mid-
' siream of that branch of the Fenny
River, referred to in para 7 above,
upto Grid referemcg 009779 (map
sheet as in para 7 above) from where
the boundary will follow the mid-
| -Stream of the eastern-most tribu-
tary. From the source of this tribu-
tary, the boundary will run along the
shortest distance to the midstream of
the stream markedq Bayan Asalong, on
‘the map referred to above, and thence
will run generally northwards along
the mid-stream of this river till it
+ reaches its source on the ridge (in-
{ dicated by grid reference 046810 on
the map referred to above). From
there it will run along the crest of
»this ridge upto Boghoban Trig Sta-
tion. From Boghoban Trig Station
upto the tri-junction of the Bangla-
desh-Assam-Tripura boundary (Khan
“Talang Trig Station), the boundary
‘will run along the watershed of the
river systems of the two countries.
In case of any difference between the
map and the ground, the ground shall
prevail. The boundary will be a fix-
-ed boundary in this sector.

9, Beuniba.zar-Karirriganj Sector

The undemarcated portion of the
‘boundary west of Umapati village
. should be demarcated in accordance
')with the agreed basis of demarca-
-tion, leaving Umapati village in India.

10. Hakar Khal

~ The boundary should be demarcat-
'.ed in accordance with the Nehru-Noon
Agreement of September, 1958, treat-
‘tng Hakar Khal as a geographical fea-
‘ture distinct from the Ichhamati
‘River.. The boundary will be a fixed
J;bounda!‘y.

;1. Baikar; Khal
13

In the Baikari Khal, the boundary
should be demarcated on the agreed
‘basis and principles, namely, that the
ground shall prevail, ie, as per the
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agreement reacheq between the Dir-
ectors of Land Records and Surveys
of West Bengal and erstwhile East
Pakistan in 1949. The boundary will
be a fixed boundary.

12. Enclaves

The Indian enclaves in Bangladesh
and the Bangladesh enclaves in India
should be exchanged expeditiously,
excepting the enclaves mentioned in
paragraph 14 without claim to com-
pensation for the additional area go-
ing to Bangladesh. -

13. Hilli

The area will be demarcated in ac-
cordance with Radcliffe Award and
the line drawn by him on the map.

14. Berubari

India will retain the southern half
of South Berubari Union No. 12 and
the adjacent enclaves, measuring an
area of 2.64 square miles approxi-
mately, and in exchange Bangladesh
will retain the Dahagram and Angar-
pota enclaves. India will lease in per-
petuity to Bangladesh an area of app-
roximately 178 metres x 86 metres near
‘Tin Bigha’ to connect Dahagram with
Panbari Mouza (P. S. Patgram) of
Bangladesh.

15. Lathitilla.Dumabari

From peint Y (the last demarcated
boundary pillar position), the boun-
dary shall run southwards along the
Patharia Hills RF boundary up to
the point where it meets the western
boundary of Dumabari Mouza. Thence
along the same Mouza boundary up
to the tri-junction of Mouzas Duma-
bari, Lathitilla and Bara Putnigaon
through the junction of the two
Mouzas Dumabari and Lathitilla.
From this point it shall run along the
shortest distance to meet the mid-
stream of Putni Chara. Thence it
shall run generally southwards aleng
the midstream of the course of Putni
Chara at the time of demarcation, till
it meets the boundary between Syl-
het (Bangladesh) and  Tripura
(India).
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Article 2

The Governments :of India and
Bangiadesh agree that territories in
adverse possession in areas already
demarcated in respect of which boun-
dary strip maps are already prepared,

shall be exchanged within six months

of the signing of the boundary strip
maps by the plenipotentiaries. They
may sign the relevant maps as early
as possible and in any case not later
than the 31st December, 1974. Early
measures may be taken to print maps
in rescect of other areas where de-
marcaticn has already taken rplace.
These should be printed by 31st May
1975 znd signed by the plenipotentia-
ries thereafter in order that the ex-
change of adversely held possessions
in thece areas may take place by the
31st D=cember, 1975. In sectors still
to ke demarcated, transfer of territo-
rial jurisdiction may take place with-
in six months of the signature by
plenipotentiaries on the concerned
boundary strip maps.

Article 3

The Governments of India and
Bangladesh agree that when areas are
transferred, the people in these areas
shall be given the right of staying on
where they are, as nationals of the
State to which the areas are transfer-
red. Pending demarcation of the
boundary and exchange of territory
by mutua] agreement, there should be
no disturbance of the status quo and
peaceful conditions shall be maintain-
ed in the border regions. Necessary
instructions in this regard shall be
issued to the local authorities on the
border by the two countries.

Article 4

The Governments of India and
Bangladesh agree that any dispute
concerning the interpretation or im-
plementation of this Agreement shall
be settled peacefully through mutual
consultations.
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Article 5

JThis Agreement shall be subject to
ratification by the Governments of
India and Bangladesh and Instruments
of Ratification shall be exchanged as
early as possible. The Agreement
shall take effect from the date of the
exchange of the Instruments of Rati-
fication.

Signed in New Delhi on May 16,
1974, in two originals each of which
is equally authentic.

For the Government of the Re-
public of India.

Sd: INDIRA GANDHI,
Prime Minister of India.

For the Government of the Peo-
ple’s Republic of Bangladesh.

Sd: SHEIKH MUJIBUR RAHMAN,
Prime Minister of Bangladesh.

13.47 hrs,
COMMITTEE OF PRIVILEGES

EXTENSION OF TIME FOR PRESENTATION
OF REPORT

DR. HENRY AUSTIN
lam): Sir, I beg to move:

“That this House do extend up to
the last day of the second week of
the next session the time for the
presentation of the Report of the
Committee of Privileges on the
question of privilege against Shri
Jagijit Singh, President of the New
Friends Co-operative House Build-
ing Society Ltd., New Delhi, re-
garding a letter purported to have
been written by him to the Lt.
Governor of Delhi on the 7th May,
1974, allegedly casting aspersions on
Parliament.”

(Ernaku-

MR. SPEAKER: The question is:

“That this House do extend up
to the last day of the second week
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of the next session the time for the
presentation of the Reportsof the
Committee of Privileges on the
question of privilege against Shri
Jagjit Singh, President of the New
Friends Co-operative House Build-
ing Society Ltd., New Delhi, re-
garding a letter purported to have
been written by him to the Lt.
Governor of Delhi on the 7th May,
1974, allegedly casting aspersions on
Parliament.”

The motion was adopted.

1348 prs,

MOTICN OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER: I have received
two notices of motions of no-confi-
dence in the Council of Ministers.
The first one is this.

PROF. MADHU DANDAVATE
(Rajapur): I want to know what has
happened to the privilege motion
which I have given.

MR. SPEAKER: I am looking into
it; 1 have calleg for some clarifica-
tion.

Now, this first notice is from
Jyotirmoy Bosu. The second one is
from Sarvashri S. M. Banerjee, Sar-
joo Pandey and Jharkhande Rai
There are two different ones.  One
is by Shri Banerjee, Shri Jyotirmoy
Bosu; and the other by Shri Banerjee
and two other Members. So, which
one do you want me to take up?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Personally I would like
the CPI Motion to be taken up.

SHRI JYOTIRMOY BOSU:
first one may be taken up.

The

MR. SPEAKER: He has given the
reasons.
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SHRI JYOTIRMOY BOSU: Pleage
read it out, Sir.

MR. SPEAKER:
given are:

Utter vindictiveness shown to the.
Railway employees in victimising
them on a mass scale;
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The reasons-

Promulgating a wage freeze ordi-.
nance without doing price freez-
ing;

Failure not only to check unpre-
cedented price rise which has
attained a new record in ome month
but at the same time granting price
rise to different consumer items of
daily needs;

Anti.deiﬁocratic acts of repression
and inhuman police behaviour as
seen in various parts of the coun-
try;

And then it says—
Prevalence of corruption at the.

topmost and other levels of Gov-.
ernment machinery, etc.

May I request the hon. Members
who are in favour of leave being
granted to this Motion to rise in their-
places? I think there are more than
the requisite stremgth required and
50, the leave is granted.

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS (SHRI K. RAGHU"
RAMAIAH): 1 suggest that this
Motion be taken up tomorrow. Of
course we have no objection. I would
like to say one thing. Gujarat Budget
has got to be passed. We hope that
it will be passed today. In case it
takes a little more time, then I sug-
gest that the No-Confidence Motion
be taken up after the Gujarat Budget
is passed. If it is not passed today
and if it takes a little more time,
then the No-Confidence Motion may
be taken up tomorrow after the
Gujarat Budget is passed.

SHRI JYOTIRMOY BOSU: For
this motion fifteen hours may be
fixed.
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Motion .of No-
_ confidence
{SHRI PILOO MODY (Godhra):
‘There is something wrong about the
procedure. If you take up the No-
Confidence Motion tomorrow, it im-

plies that we have confidence in the
‘Government today.

=t vz fagrdt ardey : meme i,
AFTHEISE TSI G A B g IR
2 fF 9o @7 s o gy e, arfw
Fgiufas a8 | N9 aE S gEm
ATfey, AT 1 THE TEH TH g T,
e AwTRE fomr sy

SHRI S. M. BANERJEE (Kanpur):
‘Will you kindly fix up the time, say,
at 4 O clock or 5 O’ clock because

‘the Gujarat Budget will continue for
seven hours?
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SHRI SEZHIYAN (Kumbakenam):
‘What is the time allowed for the dis-
cussion of the no-confidence motion?

MR. SPEAKER: 1 shall see how
‘much time can be allowed.

SHRI SEZHIYAN: Last time it
‘was discussed on the same day.

SHRI K. RAGHU RAMAJIAH: Ac-
tua] time for this might be decided
by the-Business Advisory Committee.
He can convene the: meeting.

o Pl A . ot

SHRI JYOTIRMOY BOSU: It can
be convened even today.

MR.. SPEAKER: I have no-objec-
tion to it. We shall decide -about it
tomorrow. -The time is too short. So,
1 shall -convene the B.A.C. meeting
tomorrow. Do yéu all want to--ad-
journ now for lunch or not? 1 am
sorry you may have to waif-for some
time more because there is some sec-
ret Bill by Shri Borooah.

SHRI VAYALAR RAVI (Chirayin-
kih: * * ’ ’
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MR. SPEAKER: 1 am not allowing
it. Let him please sit down. Why
is he speaking without my permis-
sion?
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DR.  HENRY AUSTIN
lam):**

(Ernaku-

MR. SPEAKER: Their own Minis-
ter is going to introduce a Bill but
they are forcing themselves on the
House.

This is not the way to raise this
matter. Let him please sit down.

Why do they intervene in this man-
ner? All of them are very respected
and responsible Members. Why are
they interrupting the business in this
manner? There are other ways in
which this matter can be raised in
the House.

SHRI K. S. CHAVDA (Patan): I
have also given a notice under rule
377. Since you have allowed him,
you may allow me also.

MR. SPEAKER: I am not allowing
him also. The Members whom I did
not allow are not going to come on
record.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): It is a very simple
Bill. I-beg to move for leave to in-
troduce’ a Bill to provide for the
establishment of a board for the
development of....

SHRI SEiHl'YAN (Kumbakonam) :
Which is this item? It is not in the
Order Paper.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Let us take it up after
lunch.

SHRI SEZHIYAN: There is no such
item included in the Order Paper.

**Not recorded.
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(Amdt.) Bill
MR. SPEAKER: I am sorry. Be-
fore this, there is another Bill to be
introduced by Shri Kamlapati Tri-

- pathi. As soon as the previous item
is over. and his item comes up, he

should get up.

THE MINISTER OF SHIPPING -

AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I had got up but
meanwhile you had called Shri D. K.
Borooah.

13.58 hrs.

MAJOR PORT TRUSTS
MENT) BILL*

(AMEND-

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to move
for leave to introduce a Bill to amend
the Major Port Trusts Act, 1963.

MR. SPEAKER: Motion moved:

“That leave be granted to intro-

duce a Bill to ameng the
Port Trusts Act, 1963.”

=it Ay formlr (wiwT) : 3N Ao
e g uiiede faw qw sAr AR
& faw Fean § a9 oF A
T B ATEAT 1 T A GO I
TITA TR AT INT F 7T FT 1300
TFE T JATTFY § | QAR AHT
F [AT QISAT Y §, W T T
# 3% I faae o« wr @ T wwg
FAra # Y 9w 1 g frafeaa
frmay gy wifgn ) afquw & awr
297 ¥ %gr wT & f dfifm 7 aesd
F A FY 7 T § ag gfEe ww
sfemr 2 ¥ @Ry | AT aw
3 foRmue @Yq & aga At aree am
F TUZ T ATH AV THT § R WA
FTAA T IAT AT RTE A AT ®TAT
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MR. SPEAKER: He raised this
question earlier.

SHRI PILOO MODY (Godhra):
It is a question of foreshore also. I
have filed a writ in the High Court
of Bombay to stop the Maharashtra
Government from selling the land
that does not belong to it.

MR. SPEAKER: This is not the
stage to make this point. He can
deal with it in a separate way.

SHRI PILOO MODY: It is Gov-
ernment of India lang they are sel--
ling.

14.00 hrs.

ot wReafy foet : sy F

S T I & AT A8 A I I
T Wt SsTEwa 9 39 A9fA B a9 AW
FEHa T | 37 gk faw & wifasw fFan
7 & i A e A AR R AT
F AT A Al i gl & 9% R
Fe1 gafa wF O T & § afE
SEH T FEgwW, I AN @,
oY #0137 T 7g AfaF I A
&

unless it is approved by the Govern-
ment of India.

sftay formd : S g avEE AR 3w
U7 § 99 9T A BRANE 7T
¥ qaq § o7 8% qEeg A F1
LA LS

Published in Gazette of India Extraordmu-y Part 11, , Section 2, dated 22-7-74
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MR. SPEAKER: The question is:

“That leave be granted to intro-
‘duce a Bill to amend the Major
‘Port Trusts Act, 1963".

The motion was addpted.

~ SHRI KAMLAPATI TRIPATHI: I
introduce* the Bill.

14 05 hrs.

'OIL INDUSTRY. (DEVELOPMENT)
BILL**

MR. SPEAKER: There is another
item under 13A. On the request of
the Minister of Petroleum and Chemi-
cals, I have permitted him to intro-
duce a secret Bill without prior cir-
culation of copies of the Bill.

SHRI JYOTIRMOY BOSU
mond Harbour):
‘of procedure?

(Dia-
Under what rule

MR. SPEAKER:;
my discretion.

That is within

The Minister of Petroleum and
Chemicals might now move the motion
Yor leave to introduce the Bill. After
the Motion is moveg by the Minister
and adopted by the House and the
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Bill is introduced, copies of the Bill
will be available at the Publications
Countgr, and members may collect
copies from there.

it s fagr Ty« (vfaTR)
frdy & fadm s A FF Fom ?

SHRI MADHU LIMAYE (Banka):
This is violative of rule 72.
=it wew fagrdy adt . Frangt
I % %8 faam § 5T I 7A@
fadas qgeor faar straT =nfgn | o< &
T HET SERTTT FIT F4T 8T 30
fadra #ar wmgar g oy o fadaw
R gra Wge T 47 a0 fadie FaFar
g ? @l g ag £ T i fawr w1y e
WHRQRLATITFLR & ar 39+
fag weT #7 wawfa arfzn

HEUR R - AT &F 3G 199 |

“No Bill shall be includeq for
introduction in the list of business
for a day until after copies thereof
have been made available for the
use of members for at least two
days before the day on which the
Bill is proposed to be introduced.

Provided that Appropriation Bills,
Finance Bills and such secret Bills
as are not put down in the list of
business may be introducedq without
prior circulation of copies to mem-
bers.”

= N fagd TvEd . TN
smaay AfeTw FAT &1

N AR fw (FNEAT) ¢
A aigE WTH ATEXR | AT forg FTAR
F7 garat faar £ 99 waraw @R
FTEANT TG G Al arEwwe i
AT TGN T AT FEY G § W
wn%é’tag‘tg%ﬂr?ﬁma‘tm% |
TEFTITH?

*Introduced with the recommendation of the President,

*Published in Gazette of India Extraordinary,

dateq 22-7-1974.

Part 1II, section 2,
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MR. SPEAKER: Copies are avail-
able in the publications counter and
members may collect their coples
from there. Where will be the sec-
recy left?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH): The purpose of the
Bill is very simple. It is to levy a
-duty of Rs. 60 per tonne on the crude
that is produced in this country, for
the development of the oil industry
‘in general and exploration in parti-
cular. This had to be done by a
‘declaration. Under the Provisional
Collection of Taxes Act 1931, the
-excise duty can be collecteq from the
day the Bill is introduced in this
House. We need more mobile funds
for the development of our oilfields
.and other exploration activities as
well as the development of various
branches of the industry. The crude
price in our country has been fixed
at 3.50 dollars although the interna-
tional price is 11.65 dollars. The pur-
pose is that these Rs. 60 would not
‘e put on the petroleum products;
so, it will not increase the price of
the crude.

SHRI PILOO MODY (Godhra):
"What was happening to this money
:so far?

SHRI D. K. BOROOAH: We did
‘not collect it so far. We are now
going to collect Rs. 60 per tonne for
‘the crude produced in our country.
‘That would be used for development
purposes.

SHRI PILOO MODY: But you
‘were not selling your petrol any
cheaper all these years. Where has
‘the money gone? What has been
‘happening all these months?

SHRI D. K. BOROOAH: Nothing
has happened except that the price
’has gone up.

SHRI PILOO MODY: Sir, there is
a big fraud in this, because he has not
been selling his oil at cheaper prices.

JULY 22, 1974  Oil Industry (Develop-

286
Ment) Bill

He has been selling his
international price.

oil at the

SHRI D. K. BOROOAH: Shri Mody
has not kept himself well-informed
about this subject. The internatjonal
price is 11 dollars whereas we have
kept it at 3.50 dollars. The difference
comes to 8.50 dollars.

SHRI PILOO MODY: Who has col-
lected this 8.50 dollars?

SHRI D. K. BOROOAH: We have
not collected this fund at all.

SHRI DINESH SINGH (Pratap-
garh): Were the refineries getting
the benefit so far?

SHRI D. K. BOROOAH: The pro-
blem is very simple. If it is intro-
duced today, we ean collect the levy
from now onwards.

SHRI SHYAMNANDAN MISHRA:
The problem is very simple, but you
are confused.

SHRI D. K. BOROOAH: I am not.
The hon. Member has not appreciated
the problem. The problem is that we
are in need of funds for development
activities. We are collecting it out of
our own resources. That is the sim-
ple matter.

SHRI PILOO MODY: I think you
have understood our question. From
today or tomorrow you will collect
the difference of 8.50 dollars. We
want to know who was collecting it
in the past.

ot wew fagQ awwd: we
HEITT TH TF S FT HOAAT ISHT
81910 3 of; Tt FY G o 1 T W
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MR. SPEAKER: It is a matter
which I will have to go into deeply
before I give any ruling.

SHRI PILOO MODY: Hqw has the
Petroleum Minister got the power to
increase the tax? It is the Finance
Minister who should do it.

SHRI SEZHIYAN (Kumbakonam): -
Sir, I want to oppose the introduction
on two grounds. The first is proce-
dural.

SHRI S. M. BANERJEE (Kanpur):
Since this is a secret Bill I want to
know whether it would be opposed
openly or secretly.

SHRI SEZHIYAN:

Just now,
Direction 19 B was quoted.
The first proviso says:
“Provided that Appropriation

Bills, Finance Bills and such secret
Bills as are not put down in the
list of business.....”

We want to know the definition of
secret Bill. Does this come under
“secret Bill”?. This is a taxation
measure. It cannot be a secret Bill.
It should come as a Finance Bill. I
want to know how the Bill just now
sought to be introduced by the hon.
Minister, Shri Borooah, comes under
the category of “secret Bill”.

‘Were you, Sir, convinced about the
secrecy of this Bill?

SHRI ATAL BIHARI VAJPAYEE:
Were you taken into confidence by
the hon. Minister?

SHRI SEZHIYAN: Who is
- judge the Secrecy?

to.
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MR. SPEAKER: This is the letter
which he sent to me: N

“Regarding the oil industry deve-
lopment, you know, the Bill cowld *
not be introduced on the 10th May.
Now, we propose to bring forward
a Bill for introduction on the first
day of the session.

The Bill, inter alia, relates to
levying a cess which is in the form
of taxation and contains declaration
under the provision of collection of
taxes... .”

SHRI SEZHIYAN: How does this
become a secret Bill? How can a
Bill levying a cess be a secret Bill? .

Sir, you are giving him permission
to introduce it as a secret Bill. In -
this regard, I want to have a procedur,
laid down very clearly when a Minis-
ter can introduce a secret Bill.

MR. SPEAKER: May
the hon. Minister to please
how it is a secret Bill?

=t wew fagrdt awnRd e
HEIRE, A W17 § g TOAT 91q & fF
T AT A Hel WEET FT TH IS 7
g ¥ €Y § fe oy Wk faer & v
# ug fawr @ | mfax F1E o=t Tw@
TR T AT QT & IE FTH
T |

MR. SPEAKER: I took it as a
Bill for taxation. .

I request
explain

SHRI SEZHIYAN: Waq want you
to examine it thoroughly. We will
be setting a very bad precedent for .
the future. Instead of giving due
notice, without circulating the Bill,
they can simply say, it is a secret
Bill and introduce it, This should
not be taken as a precedent. We do
not want to set a bad precedent. That -
is why we are imploring you Sir, to
give your reaction; your ruling, on
this matter, whether this can be call-
ed a “secret Bill”.
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MR. SPEAKER: My position is
that because of lack of permission on
my part, it should not involve 10ss
to him.

SHRI SEZHIYAN: The same argu-
ment could be put forward for a
Finance Bill. So many levies are
made there.

MR. SPEAKER: I am really sur-

prised. How you make it a secret
Bill? I must also admit my own
ignorance. I believed that there

must have been some secrecy in it.
You have created unnecessary fuss.

SHRI D. K. BOROOAH: On rules
of the House, you are the master,
Sir.

MR. SPEAKER: You are very
much mistaken. I am not the master.
Even where I am the master, they do
not permit me to become the master.

SHRI SHYAMNANDAN MISHRA:
I am on a point of order. The ques-
tion that has to be decided is whe-
ther it would depend on the assertion
of a Minister that a Bill is secret or
it would be decided by the Chair. If
a Minister chooses to characterise any
Bill as secret, then would the hon.
Speaker take it as such? Then we
would be deprived of the circulation.
This is one thing to be decided by
you, whether you would settle some
definition of this and you would go
by your definition and not by the
assertion of a Minister that a Bill
happens to be secret.

The second thing on which the
Chair has to give a ruling is whether
this Bill should be allowed to be in-
troduced or not. Although the rule
does allow a Minister to come for-
ward with a secret Bill without pre-
vious circulation of that Bill, it does
not mean that there should not be a
simultaneous circulation. There is
no simultaneous circulation yet. So
I cannot decide whether I can oppose
the introduction or not.

lopment) Bill

These are the two points with
which you must concern yourself.

MR. SPEAKER: I must admit that
there are no rules enabling me to
judge whether a Bill is secret or not.
I must say that he wrote to me that
it was of such a nature that it should
not go out before introduction and I
believed him. But if you think that
it needs further requirements of
conditions and rules, I will put it
before the Rules Committee. But so
far the e has been very
vague. It was only when he reques-
ted and in good faith that I agreed.

SHRI SHYAMNANDAN MISHRA:
What about simultaneous circulation.
Even now we have no copy of the
Bill.

MR. SPEAKER: It will be dene..

SHRI SHYAMNANDAN MISHRA:
We are in the midst of it. We should
know whether we should oppose or
not.

st Ay fom@  (aiwT) 0 wewe
TEIET, AT qTET AT AIET | AT B
I gv fF wrAw e w g
"9 W o F F 7w wgwfa @
W ATIIgaag A ag T &
4fF 5 F afcaraT Tgy T i §
Fafer st 98 23 § 1 7€ w1 W
ferda g ? AT AN I AR
¥ afeewrd S T o fF 2 wrAE
ot %7 ag &7 fawr & 1 forelt oY fawr a1
T ag A FAL....

e AR T AT AT AR |

SHRI JYOTIRMOY BOSU: There
are two things: procedure as far as
this House and its rules are concern-
ed and loss to the exchequer in the
form of new levy if the matter had
been leaked out outside. (Interrup-
tions). Already some time has been
consumed. The telephones are not
inactive here; we have not beem
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able to plug the whole thing pro-
‘perly. Will the hon. Minister kindly
tell us in what shape or form people
- woulqd evade this levy if the news had
‘been leaked out earlier? Secondly,
will 'the hon. Minister kindly tell us
who is actually going to pay this new
levy who at the present moment and
in the recent past have been paying?

SHRI H. N. MUKHERJEE (Cal-
cutta-North-East): Before the Minis-
ter can answer, my point of order is:
you have to deicide about the secret-
-ness or otherwise of 'the Bill. This

fis an open forum of the country and
- we cannot have an esoteric procedure.

" We are suddeniy foisted with a secret
Bill,

‘Under the Direction you have read
out to us, a secret Bill appears to be
permissible under certain circumstan-
ces. But, from what you hdve been
pleased to tell us, it seems you have
not satisfied yourself entirely in re-
gard to the exact whereabouts of this
Bill in regard to its specifications and
how far it satisfies the criteria of
secretness and all that. Therefore,
the) entire procedure is in the melting
pot. In the meantime, the Members
made certain observations which have
gone into the record. At this point
you are permitting members to ask
questions of the Minister which 1
consider, is no business of the House
to listep to at this particular mo-
ment. At this particular moment,
we are on the question whether the
so-called secret. Bill should be per-
mitted to be introduced or not. I
beg of you to retire to your Chamber
and satisfy yourself of the entire
position and tell us Jater on. But we
cannot be treated to this esoteric

- procedure,

ads o

b sm PILOO MODY: It is rather
‘—qma;mg that we, ,should have just had
4 ftatement; ,on. gur atomic explosion
sofnd that was Qpenly}apade and this
«~Bi}l akout a cess on, ojl . becomes, a
secret.
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SHRI D. K. BOROOAH: Mr. Bosu
has made....

SHRI H. N. MUKHERJEE: On a
,point of order, Sir. I am not going
to listen to him answering questions
of Mr, X or Mr. Y or anybody else
till you have laid down the law about
the procedursi.

MR. SPEAKER: 1 have proceeded
»under the first proviso to Direction
19(b): It is based on the communica-
tion which he has sent me which I
also read out to the House....

SHRI H. N. MUKHERJEE: Which
says that you are not convinced.
You could have told us that you
could not understand the implications.

MR. SPEAKER: He says that it is
some taxation and that if it goes in
advance, it may result in certain troub-
les. I read it out to you and I believe
that it is correct.

st saw fag T atoqa: T3 qaETa
FT G WA T &) @ 3G W9 A
firar f 78 dh= et dw FoT TR
& o et 71 39 FF9 T AR AIA Y
Yfeewrd F7 a5 4 fF 7 F=AT H
e fa dgra i s w1 R 3T &
R o #E v 2?7 we wdew
e F To F gz Forr FT O FQ
A 39 faolm & oTER FEAE g
Y, 6 I8 F 1= fast 57 &6aT 97
AT 7y e fam el g ?

HeqR wgEA: T AG | Ag AW
G W AT A A AT B IF
Y ATgE ¥ | T qT IT FT 19-aT HT
arge ¥ fem &1

SHRI SEZHIYAN: I want to
make one serious submission.

I find this Bill which has been
introduced and a copy of which I got
from the Table....
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MR. SPEAKER: So, it is no more

a secret now.
1

- SHRI SEZHIYAN: There they
have taken the recommendation of
the President under Article 117 of
the Constitution of India which re-
lates to ‘Special provisions as to
Financial Bills'.....

SHRI S. M. BANERJEE: It is no
more a secret Bill, This is the ad-
vantage of it.

SHR] SEZHIYAN: This has been
introduced with the recommendation
of the President under Art 117 which
says ‘Special provisions as to Finan-
cials Bilis’. That means that this is
not a secret Bill and that it is only
a financial bill. To.call it a secret
Bill is mislfading the House and mis-
leading the Speaker. Because it is a
Financial Bill they have obtained the
permission of the President.

MR. SPEAKER: I have not been
misled. He has conveyed it to me,

'SHRI JYOTIRMOY BOSU: We
have already consumed half an hour
on this.

MR. SPEAKER: You go on, it is
all right. We will go without lunch.
I know you go out but the Speaker
keeps sitting. It is only a mattgr for
me to keep sitting.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I feel my friend
on the Opposition is unduly putting
the emphasis on the words ‘Secret
Bill’ to press the point; a secret Bill
is one whose contents cannot be dis-
closed, If you look to the wording
of Direction 19B you will see this.

MR. SPEAKER: That is
am admitting it.

why I

SHRI DINESH CHANDRA GOS-
WAMI: There are certain things
which cannot and should not be

disclosed. This Bill relates to certain’

" Introduction.

lopment) Bill

financial matters and the indication is
that it should not be disclosed at all.
That bcing the reason, earlier this
should not be given. It is a secret
Bili. You have given clear direction
in rule 19B. I do not think there is
;any violation involved.

SHRI D. K. BOROOAH: What I
wanted to say has already been
said by  Shri Dinesh Chandra Gos-
wami.

SHRI PILOO MODY: Learned
colleague. . .. ’

SHRI D. K. BOROOAH:  Me is "a
Lawyer. This bding a matter which
relates to the levy of a tax, which is
a financial matter, it was thought
that it should be placed before the
House, without this period of circula-
tion. This is only ‘for the leave of
After it is dntroduced,
there will be discussion and every-
thing.

AN HON. MEMBER: 1t is no longer
secret now....

SHRI D. K. BOROOAH:. It is only
to cut short the period of circulation
‘that it has been introduced now.

SHRI SHYAMNANDAN MISHRA:
It is only cheap dramatisation, if I
may say so. If you put it together

with the ordinances, the Government
.only wants to give; an impression to

the country that they are very serious
about the ecenomic crisis and .we
would oppose this cheap dramatisa-
tion, and calling it secret,

'SHRI. D. K. BOROOAH: It may
be secret or expressive; it is accord-
ing to the rules of the House. I am
perfeetly within my right to  place
before you that this should be treated
as: such, as ‘a secret Bill—which is
provided for in the rules. You were
pleased to consider it favourably.
My friend has referred to Direction
19B. The main crux of the matter is
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this. Suppose this Bill is not intro-
duced, suppose this Bill is delayed,
what happens? We are getting the
amount from the ONGC and Oil India
because they are the producers of
crude, They produce between them-
selves } million tonnes of crude.
Oil India’s figure is 3.00 mill on tonnes
and ONGC'’s figure is 4.5 million ton-
nes. They are the main suppliers.
You see, they will bear the brunt of
this levy of Rs. 60 per ton. Now, if
we introduce the Bill today, then, the
levy becomeg chargeable immediately.
It is not only done by Oil India; it
is done by ONGC. 50 per cent of
this is owned by the British....

295

SHRI JYOTIRMOY BOSU: That
is why exactly you have done this.
Meanwhile they have changed the
stock position, ete.

SHRI D. K. BOROOAH: If you
allow me to introduce it, immediately
it will be collected.

SHRI JYOTIRMOY BOSU: Excise
authority have to give time to their
fleld staff. What time is this?

SHRI D, K. BOROOAH: This will
be collected from the British com-
pany once you allow me to intro-
duce it just now. There should not
be a moment’s delay. 8o, Sir, I
would submit....

AN HON. MEMBER: Please in-
troduce the Bill.

SHRI D. K. BOROOAH: I may be
allowed leavei for introducing the
Bill.

I beg to move:

“That leave be granted to In-
troduce Oil Industry (Develop-
ment) Bill, 1974.

JULY 22, 1974
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MR. SPEAKER: The question is:
* “That leave be granted to in-
troduce Oil Industry (Devejlop-
ment) Bill, 1974.

The Motion was adopted.

SHRI D. K. BOROOAH:
troduce* the Bill

I in-

14.35 has.

MATTER UNDER RULE 377
REPORTED LEAKAGE OF COMPANIES
(TEMPORARY RESTRICTIONS ON DIvi-

DENDS) ORDINANCES, 1974

MR. SPEAKER: Now we take up
matter under 377. This is regarding
leakage of Ordinance. There are
three motions—by Shri Banerjee, by
Shri Madhu Limaye and by Prof.
Madhu Dandavate,

Mr. Banerjee’s name is first and so,
he will be allowed to speak as per
the practice. Shall we take this up
in the afternoon? Out of three Mem-
bers, the first name is that of Shri
Banerjee, So, he will speak. The
others have just to say that they have
also sent in the motions.

Only the first Member will speak.

Mr. Banerjeei

SHRI S. M. BANEREE (Kanpur):
Mr. Speaker, Sir, I am happy that
you have permitted me to speak.
There is a leakage of Ordinance
issued in July 1974. Before this was
issued why the State Governments
had not been consulted? In the shape
of ordinance, there is freezing of a
part of the dearness allowance. I
have got thig letter from the Prime
Minister which is dated 16th July in
which she said that this Ordinance
will not merely apply to Government
employees but also to the employees

*Introduced with the recommendation of the President.
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in the organised sector. These are
larger economic issues which could
not have been discussed in any mebt-
ing of the Joint Consultative Com-
mittee Machinery. Therefore, it is
not correct to argue on why the
Government has taken this measure.

Now the question is: Why did
not the Central Government discuss
with State Governments and the
toiling millions of people and not
even wih the Central Trade Union
Organisations? Is it because this
involves larger issues of parliamen-
tary importance?

Sir, the Ordinance which was sup-
posed to freeze the dividend was
promulgated on the same date, that
is, on the 13th of July, 1974 but it
was revealed at the meeting of the
Consultative Committee of Parliament
to some Members, I do not know
how that was leaked out. But, many
people have takem advantage of this
leakage and they have got their
share. Therefore I charge this Gov-
ernment with the responsibility of
this leakage. I do not know who he
is—he is one of the Council of
Ministers. It is said that the minis-
ters were not in favour of the
ordinance. = Some ministers did not
know what the Ordinance was. I
charge the hon. Minister himself for
this leakage. Many Ministers say
that they have not been consulted.
I do not know how it was leaked out
and by whom was it leaked out.
Either the Minister has leaked it out
or his colleagues. I do not know who
attended that meeting. Probably,
Secretaries of various Departme¢nts
attended the Cabinet Meeting.
Luckily the press could not have
leaked out because the presses could
not be present at this meeting. Eitheir
it is the Minister himself or any
member of the Council of Ministers
or the Secretary of the¢t Department
who attended that Cabinet m¢leting
who had leaked it out. Sir, it is a

-
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very serious matter. I know that
investigation is going on, But, I
would request you to appoint a Com-
mittee of Members of this House to
investigate into the leakage For,
this is a serious matter. As regards
the other ordinance, since it concern-
ed only the poor Government em-
ployees, there was no question of
leakage. The leakage took place only
of that particular ordinance or that
portion of the ordinance which dealt
with the business-houses and the big
monopolists.

I hold the Government responsible
for this leakage. There should be a
committee of this House consisting of
Members belonging to the various
political parties to inquire into this
matter. You may kindly nominate
the Members of that committele, and
they should investigate into the
matter. If it is found that the Minis-
ter is responsible he should resign in
right earnest, and if it is found that it
has been done by the Secretaries of the
Departments who had attended the
Cabinet meeting, they should also
resign gracefully and peacefully. I
hope you will kindly take this serious-
ly and ask Government to give an
explanation and also appoint a com-
mittee as I have desired,

wenm wven - ifewdY ahdfs
@ ¥ ¥ oF wTowmd A o

st wyq fowrd (ai7): HoF o
T W& Y T A § |

STy wAET, TE S FHlEl ¥
fefade & art & semw a7 7g o femr
wgare & w99 ¥ oF fow www &
8 THF F 10 TR WAL FA F
a9 | TreaT § g mfeaw &€ faw
qgx i F E H a1 qwiey § S
e § i @ wemRw A g FA W
w1 forg & foam, ag e fer ot &
QT WAT 4T §F 6 T G aer ey
o T® F A F S gAY Afgd o
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MR, SPEAKER; Let him please not
involve himself in arguments but sit
down now,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] K. R. GANESH): I did not
get any.notice of this.

MR. SPEAKER: Now, he has it.
SHRI S. M. BANERJEE: We had
given notice,
st g fawd: gx At Y g
‘ArgEt Dz fRar ST Er | 50 A A
AT W TG R FEA 10 T F I/
Aifew fard

T RHIA: AT 9 Fg G647 §
ol A T A qF A w5
H a8 TAFT T w74 &, T4 7
mwEr 1 Az %7 WE %

He says he will inquire into it.
SHRI CHANDRAJIT YADAV

(Azamgarh): He is insisting that

he should reply immediately to the

point he has raised. Let him look
into that and then give a reply.

SHRI MADHU LIMAYE : The
question is not addressed to you but
to the Finance Minister.

SHRI CHANDRA YADAV:
also a member. I have the

I am
right to

_say this,

st ay el : ag 7 A 5 A
FaT J )
= TretE A g/ W e
g
MR. SPEAKER: We will take up
the next item 14, after lunch.
14.45 hrs.
The Lok Sabha adjourned for Lunch

till Forty-flve Minutes past Fifteen
of the Clock.
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The Lok Sabha re-assembled after
Lunch at Forty-nine Minutes gast
Fifteen of the clock.

[MR, DEPUTY-SPEAKER in the Chair.]

COAL MINES (CONSERVATION
AND DEVELOPMENT) BILL—Contd.

MR, DEPUTY-SPEAKER: We re-
sume discussion on the clauses of
the Coal Mines (Conservation and
Development) Bill. On the last
occasion, we adopted four clauses.
Clause §. Mr. Ramavatar Shastri
has got one amendment.

Clause 5.—(Duty of owmner to take
steps for the Conservation and deve-
lopment of coal mine)

RAMAVTAR SHASTRI

I beg to move:

SHRI
(Patna):

Page 3, after line 22, insert—

“(f) seeking cooperation of
labour organisations functioning in
coal-fields for achieving the pur-
poses mentioned in clauses (a) to
(e)” (13).

A N Foavw g g fF
S A § S qfa & A s
ol § 9 F W ANGT qSAT T
qEgam 9w fFAT S | QT FAT
sl &y fafg ¥ fav owaes &0
e @Hi #® oT ay e
T as, et aw fema aF,
S g A IR R FAF
fo <t afeie w5t § § WY gaTE
2 g%, ggr AT g FTIAE 1
St gf Tt w1 FAT § I I
JY geaedt AT A G 1 TR
F qT% ¥ I I T Jrw R
gl 1 79 W A fgeierd A @ &
ITH! qgT ¥ wiwa ¥ ) &)1 wER

Coal Mines (Con. 302
& Dev.) Bill

AR FTF AW § T gfgdre T w9
W@ E) o Aot wErew 2 gu § g A
Fga Safaater a1d Jry & AL FAGA
& g5 & 9iwq € IaT ar odl feafa &
F HAEA EE FE A wata
T oA Wfgd | 9w aw 98 gu
Tgd ¥ AWAT T T/ G AW
& e 4f5 § oo T § Wi @
ate gAR g/ 31 T | gfa B R
afaFre = ¥ §, g W fevda
o AT &, IA9 WY [T AR &, W
M FT Fad g7 & &Y HIAT § 1
wi St %1 gfam g ar ¢ wd A g &
A g ar A sk @ aw Iy & e
3T Y ggarr faar sy | & diq Jg
Y 74 oy & genaw aw Ry § A #
qR AT TF &Y a7 FEA1 G AGAE |
7€ feafr #Y 2@¥ gu s @@ AR ¥
St St Aifvg i & 5 gw awgd
FT YA AT ARG § AfF ST
T oer g aams g o N @
HATGT FY AT ST FL | A} wAGL
wagez & Ig7 ¥ wreo ¥ AN
TR T FEAT T&L § | ITHT agANT
foar s, SaaY g & S WY gae
T & FAT AT FT FAAT v
AT A JeATE WY FFAT W AHIE-
WIEY F7 GHAT WY T | T TR L
TRTCATE A AT, GLATFATE
@ WgHA N WY § Ig A sufEaq
TET & | # frde wan g f worge
Al F1 HT TFAT A TEHR T
g1 78 A waF Ao, g Ay
FHET N | F79 ¥ fT 39 AR F @



303 Coal Mines (Con, & Dev.)
Bill

[ wmEET W)
¥ fag 3o o &, Tl & § T,
W A1 oF A feamd e gww,
o wgr Sfard e s
AT g HUraT ST e AT o

e W ;A W (ot ®o Wro
qwety) o SUEAE WEREW, WA
F 9 & B & waar aw A
TZ FWT§ | 98 19 98 § 5 e
gl § gl ¥ gAgwwEy ¥ faAr
FAIEIA AR qAqHT TAE F
FTHY FT TEHT TG AR 1 F @A
w@d {1 5@ F § T @@ g | b
{ T | W 5§ T A HAET T
¥ ag ¥ Q7 A ) TG N
fife 7 o E FA FTAF Y 1 T
Ig Afa 1 ggew =T @ LW
famare feamar wgy & 5 Fawr @Al
#, AR q@d @Al § WY, FE-E
I F qR F g F 7 4 qTGE
qeTg-AeE R s, wK W e
W @ & AT HIE FY G
A gH gt Fgar Hgwa
aga ¥ haw fAY & F qw oA F
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MR. DEPUTY-SPEAKER: Now,
1 put Amendment No. 13 moved by
Shri Ram Avtar Shastri to clause 5
to the vote of the House.

Amendment No. 13 was put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

The
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“That Clause 5 stand part of the
Bill.”

The Motion was adopted.

Clause 5 was added to the Bill,

Clause  6—(Imposition of excise
duties).
MR, DEPUTY-SPEAKER: Shri

Somnath Chatterjee—not here.

SHRI RAMAVTAR SHASTRU 1
beg to move:
Page 3, line 26,—
for “ten” substitute “six” (14).
Page 8,—
omit lines 29 to 31 (15).

MR. DEPUTY-SPEAKER: I put
Amendment Nos. 14 and 15 moved
by Shri Ram Avtar Shastri to vote,

Amendments Nos. 14 and 15 were
put and megatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 6 stand part of the
Bill.”

The Motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 and 8 were added to the
Bill.

Clause 9.— (Utilisation of proceeds of
duties levied and collected
under sections 6 and 7).

SHRI RAM AVTAR SHASTRIL: I
beg to move:

Page 4,—

after line 17, insert—

“(f) seeking cooperation of labour
organisations functioning in coal-
fields for achieving the purposes
mentioned in clauses (a) to (e).”
(16).
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MR. DEPUTY-SPEAKER: I put
Amendment No, 16 moved by Shri
Avtar Shastri to vote.

Amendment No. 16 was put and
negatived.

MR. DEPUTY-SPEAKER: The

question is:
“That Clause 9 stand part of the
Bill.”
The Motion was adopted.

Clause 9 was added to the Bill.
Clause 10.—(Duty of owner to open

Coal Mines Conservation and
Development Account)

SHRI RAMAVTAR SHASTRI: 1
beg to move:

Page 4,—

after line 45, insert—

“(g) seeking cooperation  of
labour organisations functioning in

coal-fields for achieving these pur-
poses mentioned in clauses (a) to

. an.
MR. DEPUTY-SPEAKER: 1 put
Amendment No. 17 moved by Shri

Ram Avtar Shastri to Clause 10 to
vote.

Amendment No. 17 was put and
negatived

MR. DEPUTY-SPEAKER: There

is no amendment to Clauses 11 to 14
also.

The question is:

“Clauses 10, 11 to 14 stand part of
the Bill.”

The Motion was adopted.

Clauses 10, 11 to 14 were added to
the Bill.

Coal Mines (Con. 306
& Dev.) Bill
MR. DEPUTY-SPEAKER: Shri

Somnath Chatterjee—not here, So,
the Amendments given notice of by
Shri Somnath Chatterjee to Clauses
15 and 16 are not moved.

The question is:

“That Clauses 15 and 16 stand part
of the Bill.”

The Motion was adopted.

Clauses 15 and 16 were added to the
Bill.

MR. DEPUTY-SPEAKER: There
is also another amendment given
notice of by Shri Somnath Chatterjee
that New Clause 16A be added.

He is not here. So,
moved.

that is not

The question is:

Now, there is no amendment to
Clause 17.

“That Clause 17 stand part of the
Bil.l_"

The Motion was adopted.
Clause 17 was added to the Bill.

Clause 18— (Power to make rules)

‘SHRI RAM AVTAR SHASTRI: I
beg to move:

Page 8, line 18—

for “three” substitute “six”. (18).
Page 8, line 18,—

for “or” substitute “and” (19).
Page 8, line 19,—

for “two” substitute “fAve”™. (20).

Page 8, lire 19,—

omit “or with both” (21).
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MR, DEPUTY-SPEAKER: 1 shall
now put amendments Nos. 18,19, 20
and 21 to Clause 18 to the vote of the
House,

Amendments Nos. 18 to 21 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clauses 18 and 19, Clause
1, that Enacting Formula and thet
Title stand part of the Bill.”

The motion was adopted.
Clauses 18 aﬂ:d 19, Clause 1, the

Enacting Formula and the Title were
added to the Bill,

SHRI K. D. MALAVIYA:
move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed.”

I beg to

Shri Hukam Chand Kachwai.
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MR. DEPUTY-SPEAKER: The
question is;

“That the Bill be passed.”
The motion was adopted.

16.12 hrs.

DEMANDS FOR GRANTS (GUJA-
RAT), 1974-75

MR. DEPUTY-SPEAKER: Now
we take up the Demands for Grants
in respect of the Budget for the State
of Gujarat.

Demanp No, 2—CoUNciL oF MINISTERS

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 5,56,000 on Revenue Account be
granted to the President out of the
Consolidated Fuad of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Council
of Ministers’.”

Demanp No. 3—ELecTIONS

MR. DEPUTY-SPEAKER: Motion
moved:

“That @ sum not exceedig
Rs. 9,62,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which

1974-75

will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of
‘Elections’.”

DEmAND No. 5—GENERAL ADMINISTRA-

TION DEPARTMENT
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 28,00,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘General Administration Depart-
ment’.”

DemMAND No., 6—PaAssport EsTABLISH-

MENT
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 54,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
wily come in course of payment
durkig the year ending the 3lst,
day of March, 1975 in respect of
"Passport Establishment’.”

DEMAND No. 7—OTHER ADMINISTRA-
TIVE SERVICES (GENERAL ADMINISTRA-

TION DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 7,07,000 on Revenue Account be
granted to the President out of thc
Consolidated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Administrative Services (General
Administration Department)’.”
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DeMAND No. 8—MISCELLANEOUS
GENERAL SERVICES (GENERAL ADMINIS-
TRATION DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 2,29,000 on Revenue Account be
granted to the President out of the
Cousolidated Fund of the State of
Gujarat to complete the usm neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1975 in respect
of ‘Miscellaneous General Services
(General Administration Depart-
ment)’.”

DeEmanp No, 9—ProMoTION oF LaN-
GUAGES AND LITERATUREs (GENERAL
ADMINISTRATION DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 46,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces.
sary to defray the charges which
will come in course of payment
duriig the year ending the 31st day
“of March, 1975 in respect of ‘Pro-
motion of Languages and Litera-
tures (General = Administration
Department)’.”

DeEmManD No. 10—ART AND CULTURE
(GENERAL ADMINISTRATION DEPART-

. MENT)
MR. DEPUTY-SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 14,000 o1 Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces.
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 1 respect of ‘Art
and Culture (General Administra-
tion Department)’.”

Demanp No. 11—SociaL SECURITY
AND WELFARE (GENERAL ADMINISTRA-
'  TI0N DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 83,000 on Revenue Account be
grauted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Social
Security and Welfare (General Ad.
ministration Department)’.”

DeMaND No. 12—OTHER SOCIAL AND
CoMMUNITY SERVICES (GENERAL Ab-
MINISTRATION DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That wa sum not exceeding
Rs. 30,000 on Revenue Account be
granted to the Presidenit out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Social aud Community Services
(General Administration Depart-
ment)’.”

DEmMAND No. 13—GENERAL ADMINIS-
TRATION DEPARTMENT — PLANNING
MACHINERY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum pot exceeding
Rs. 3,15,000 on Revenue Account be
granted to the Presidenat out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
‘during the year ending the 31st day
of March, 1975 in respect of ‘Gene-
ral Administration Department—
Planning Machinery’.”
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DemaND No. 14—EcoNomic ADVICE
AND STATISTICS .
MR. DEPUTY-SPEAKER: Motion
moved:
“That a - : sum not -exceeding

Rs. 35,22,000 o1 Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces_
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in regpect of ‘Econo-
mic Advice and Statistics’.”

DemaND No, 15—LoANs AND ADVANCES *

TO GOVERNMENT SERVANTS IN GENERAL
ADMINISTRATION DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding’!
Rs, 5,66,000 .on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
'during.the year ending the 31st day
of March; 1975 in respect of ‘Loans
and Advances to Government
Servants in General Administration
Department’.”

Demanp No. 17—SaLEs Tax

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,14,60,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to. complete the sum
necessary to defray the charges
which will come in course ,of pay-
ment during the year endmg the
31st day of March 1975 in respect
‘Sales Tax'.”

'ASADHA 31, 1896 (SAKA)
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Demanp No. 18—REVENUE EXPENDITURE
ON ENTERTAINMENT AND EDUCATION
Cess
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MR. DEPUTY-SPEAKER: Motion
moved: ,
“That a sum not exceeding
Rs. 4,79,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in resvect of TRe-
venue Expenditure on Entertain-
ment and Education Cess’.”

DEmaND No. 19—SMmALL SAVINGS
ORGANISATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 7,84,000 on Reveuue Account be
granted. to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne~- -
sary to defray the charges which
will .come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Small
Savings Organisation’.”

DeEMAND No. 21—FINANCE DEPART-

MENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum npot exceeding

Rs. 13,24,000 on Revenue Account
be granted to the, President out of
the Consolidated ¥und of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year eading the
31st day of March, 1975 in respect
of ‘Finance Department’.”
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DEMaND No. 22—TREASURY AND
ACCOUNTS ADMINISTRATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 80,03,000 on Revenue Accowunt
be granted to the President out of

the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Treasury and Accounts Adminis-
tration’.”

Demanp No. 23—PENsIONS AND OTHER
RETIREMENT BENEFITS

MR. DEPUTY-SPEAKER: Motion,

moved:

“That a sum not exceeding
Rs. 280,66,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Pensions and other Retirement
Benefits’.”

DgManp No. 24—OTHER REVENUE Ex-

PENDITURE PERTAINING TO FINANCE
DEPARTMENT
MR, DEPUTY-SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 3,73,40,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete %the sum
necessary to defray . the charges
which will come in course of pay-
ment during the year ending the
3Tst day of March, 1975 in respect
of ‘Other Revenue Expenditure per.
taining to Finance Department’.”

DEmanD No. 25—COLLECTION oF
EpucaTiON CEess

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 29,00,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Collection of Education Cess'.”

DemaND No. 2—OTHER SoCIAL SEcw-
RITY AND WELFARE PROGRAMME
(FINANCE DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum wot exceeding
Rs. 6,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Social Security and Welfare Pro-
gramme (Finance Department)’.”

DEMAND No. 27—FINANCE  DEPART-
MENT PLANNING MACHINERY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 50,000 on Revenue Account be
granteg to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Finauce
Department—Planning Machinery'.”
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DemaND No. 28—ADMINISTRATION OF

INDIAN PARTNERSHIP ACT AND GENERAL

INSURANCE MR. DEPUTY-SPEAKER: Motion
moved:
MR. DEPUTY-SPEAKER: Motion
moved: “That a sum not exceeding
“That a sum not exceeding Rs. 10,06,000 on Revenue Account

Rs, 7,92,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 #1 respect of
‘Administration of Indian Partner-

v 9

ship’ Act and General Insurance’.

be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Legal Department’.”

DemaND No. 35—OTHER ADMINISTRA-

DemAND No. 31—LOANS AND ADVANCES TIVE SERVICES (LEGAL DEPARTMENT

TO GOVERNMENT SERVANTS IN FINANCE

DEPARTMENT MR. DEPUTY-SPEAKER: Motion
moved:
MR. DEPUTY-SPEAKER: Motion
moved: “That a sum not exceeding

“That a sum not exceeding
Rs. 12,05,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
and Advances to Government Ser-
vants i Finance Department’.”

DEmAND No. 33—ADMINISTRATION
oF JUSTICE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,47,06,000 on Revenue Account
be granteq to the President out of

the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come i1 course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Administration of Justice’.”

1056 L.S.—13.

Rs. 1,10,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year anding the 31st day
of March, 1975 in respect of ‘Other
Administrative  Services  (Legal
Department)’.”

DeEmaND No. 36—OTHER SociaL Secu-
RITY AND WELFARE PROGRAMME (LEGAL

DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 3,18,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum rieces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Social Security and Welfare Pro-
gramme (Legal Department)’.’
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DeMAND No. 37-——ADMINISTRATION. OF
RELIGIOUS AND CHARITABLE ENDOW-
MENTS ACT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum mnot exceeding
Rs. 5,88,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 i1 respect of ‘Ad-
ministration of Religious and Chari-
table Endowments Act’.”

DeMAND No. 38—L0OANS AND ADVANCES
To GOVERNMENT SERVANTS IN LEcaL
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 7.23,000 on Capital Account be
graated to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
and Advanices to Government
Servants in Legal Department’.”

Demanp No. 40—Crvi.  SupPLIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 10,74,000 on Revenue Account
and not exceeding Rs. 8,33,00,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to defray
the charges which will come in
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course of payment during the year
ending the 31st day of March, 1875
in respect of ‘Civil Supplies’.”

DeEMmanp No, 41—Foop anNp Civin
SUPPLIES DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 3,22,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Food
and Civil Supplies Department’.”

Demanp No. 42—Foop AND NUTRITION
(Foop anp Cvi SuppLIES DEPART-
MENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 86 97,000 on Revenue Account and
not exceeding Rs. 83,40,00,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Food Nutrition
(Food and Civil Supplies Depart-
ment)’.”

DeMAND No. 44—LOANS AND ADVANCES
10 GOVERNMENT SERVANTS IN FoobD
AND CrviL SuppLiES DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 3,83,000 on Capital Account be



\

D.G. (Gujarat),
1974-75

‘granted to the President out of the
‘Consolidated Fund of the State of
‘Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
and Advances to Government
servants in Food and Civil Supplies

Department’.”
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Demanp No. 45.—STATE LEGISLATURE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
17,25,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum tneces-
sary to defray the charges which will

come in course of payment during
the year ending the 31st day of
March, 1975 in respect of “State
Legislature.’ ”

DEMAND No. 46—LOANS AND ADVAN-
CES TO GOVERNMENT SERVANTS IN
GUJARAT LEGISLATURE SECRETARIAT.

MR. DEPUTY-SPEAKE& Motion
moved:

“That a sum not exceeding Rs.
1,20,000 on Capital Account be grant-
ed to the President out of the Con-
'solidated Fund of the State of Gujarat
to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975
m respect of Loans and Advances to
‘Government Servants in Gujarat
Legislatur: Secretariat’.”
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DEmanp No. 48—ADJUSTMENT ON
ACCOUNT OF AID MATERIALS FROM
ForeiGN COUNTRIES.

MR. DEPUTY-SPEAKER: Motion

moved:

“That @ sum not exceeding Rs.
90,00,000 on Revenue Account be
granted to the President ‘out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of Adjustment
¢a mecount of Aid Materials from

> 9

Countries’.

Demanp No. 49—SociaL  SECURITY
AND WELFARE (AGRICULTURE, FORESTS
AND COOPERATION DEPARTMENT).

MR. DEPUTY-SPEAKER: Motion
moved:.

“That a sum not exceeding Rs.
10,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of thg -State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in1 course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of Social
Security and Welfare (Agriculture,
Forests and Cooperation Depart-
ment)’.”

Demano No. 50—RELIEF  WORKS
(AGRICULTURE, FORESTS AND COOPERA-
TION DEPARTMENT).

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,4540,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the States of
Gujarat to complefe the sum necessary
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defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Relief Works (Agricul-
ture, Forests and Cooperation De-
partment)’.” =

DeMmaND No. 51—OTHER SOCIAL .AND
COMMUNITY SERVICES (AGRICULTUER,
FoRESTS AND COOPERATION
DEPARTMENT) .

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,04,000 on Revenue Account and not
exceeding Rs. 16,67,000 oa Capital
Account be granted to the President
out of the Consolidated Fund of the
State of Gujarat to complete the sum
necessary to defray the charges which
will come in course of payment dur-
ing the year ending the 3Ist day of
March, 1975 in respect of ‘Other Social
and Community Services (Agricul-
ture, Forests and Cooperation Depart-
ment)’.”

DemAND No. 52—AGRICULTURE, FOR-
ESTS AND COOPERATION DEPARTMENT.

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
10,00,000 on Revenue Account be
granted to the President out of the
Ccnsolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
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year ending the 31st day of March,
1975° in respect of  ‘Agriculture,
Forests and Cooperation Depart-
ment’.”

DEMAND No. 53—COOPERATION
(AGRICULTURE, FORESTS AND
COOPERATION DEPARTMENT).

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
2,79,94,000 on Revenue Account and
not exceeding Rs. 4,69,65000 on
Capital Account be grantéed to the
President out of the Consolidated
Fund of the State of Gujarat to com-
plete the sum necessary to defray the
charges which will come in course
of payment during the year euding
the 31st day of March, 1975 in respect
of Co-operation (Agriculture, Farests
and Co-operation Department)’.”

DeEmaNnD No. 54—OTHER GENERAL
EcoNomic SERVICES  (AGRICULTURE,
ForesTs AND COOPERATION
DEPARTMENT).

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
479,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,

1975 #1 respect of Other General
Economic Services (Agriculture,
Forests and Cooperation Depart-

ment)'.”

\
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DEMAND No. 55—AGRICULTURE,
FORESTS AND COOPERATION D!.:rm-

MENT).

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
6,12,66,000 on Revenue Account and
not exceeding Rs. 1,77,16,000 on

Capital Account be granted to the

President out of the Consolidated

Fund of the State of Gujarat to com-

plete the sum necessary to defray the

charges which will come in course of

paymcnt during the year ending the
31st day of March, 1975 in respect
-of ‘Agriculture (Agriculture,
Forests and Co-operation Depart-
ment)’.”

DeMAND No. 56—MINOR IRRIGATION,
So1L CONSERVATION AND AREA DEVE-
LCPMENT (AGRICULTURE, FORESTs AND
operation Department)’”
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
3,17,04,000 on Revenue Account and
not excoeding Rs. 10,000 on Capital
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of Minor Irrigation, Soil Con-
servation and Area Development
(Agriculture, Forests and Co-

99

operation Department’.

DemMaND No. 57—ANIMAL HUSBANDRY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
2,39,37,000 on Revenue Account and
not exceeding Rs. 10,000 on Capital
Account be granted to the President
-out of the Consolidated Fund of the

ASADHA 31, 1896 (SAKA)
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State of Gujarat to complete the
sum necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Anima] Husbandry’.”
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DEMAND No. 58— DIARY DEVELOPMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
20,10,000 on Revenue Account and
not exceeding Rs. 11,00,000 on Capi-
tal Account be granteq to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Dairy Development’.”

DEMAND NO. 59—FISHERIES

MR. DEPUTY-SPEAKER:
moved:

Motion

“That a sum not exceeding Rs.
78,55,000 on Revenue Account and
not exceeding Rs. 29,56,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Fisheries’.”

DEMAND No. 60—FORESTS

MR. DEPUTY-SPEAKER:
moved :

Motion

“That a sum not exceeding Rs.
1,55,39,000 on Revenue Account and
not exceeding Rs. 68,64,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of TForests’.”
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DEMAND NO. 62—LOANS AND ADVANCES

TO (GOVERNMENT SERVANTS IN AGRICUL-

TURE, FORESTS AND COOPERATION
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
24,00,000 on Capital Account be
granted to the President out of the
Consolidated Fund eof the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
and Advances to Government ser-
vants in Agriculture, Forests and
Cooperation Department’.”

DeEMAND NoO. 63—STATE EXCISE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
15,10,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
‘Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respe¢t of ‘State
Excise’.”

DEMAND NoO. 65—EDUCATION AND

LABOUR DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
9,56,000 on Revenue Account be
granted to the President out of the
Consolidateq Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Edu-
cation and Labour Department’.”

1974-75 JULY 22, 1974
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DEMAND No. 66—EDUCATION
‘
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
39,60,49,000 on Revenue Account.
and not exceeding Rs. 71,36,000 on
Capita] Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the.
year ending the 31st day of March,
1975 in respect of ‘Education’.”

DEMAND NO. 67—ART AND CULTURE:

(EDUCATION AND LABOUR DEPART-.
MENT)
MR. DEPUTY-SPEAKER: Motion:

moved:

“That a sum not exceeding Rs.
68.81,000 on Revenue Account be
granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum:
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Art and Culture (Education and
Labour Department)’.”

DEMAND NoO. 68—SCIENTIFIC SERVICES;
AND RESEARCH

MR. DEPUTY-SPEAKER: Motion.
moved:

“That a sum not exceeding Rs.
20,000 on Revenue Account be
granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending, the
31st day of March, 1975 in respect:
of ‘Scientificc Services and Re-.
search’.”
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DEManp No. 69—HoUSING
Al

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
30,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1975 in respect of
‘Housing’.”

DEMAND No. 70—LABOUR AND EMrLOY-
MENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,07,94,000 on Revenue Account be
granteq to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Labour
and Employment’.”

DEMAND NO. 71—SOCIAL SECURITY AND
‘WELFARE (EDUCATION AND LABOUR
DEPARTMEN)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 5,00,39,000 on Revenue Account
and not exceeding Rs. 22,49,00 on
Capita] Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to
defrey the charges which will come
in course of payment during the
year ending the 81st day of March,
1975 in respect of ‘Social Security
and Welfare (Education and Labour
Department)’.”
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DEMAND No. 72—EDUCATION AND
LABOUR DEPARTMENT-PLANNING MACHI-
NERY

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 32,000 on Revenue Account be
granted to the President qut of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in courseé of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Educa-
tion and Labour Department Plan-
ning Machinery’.”

DEMAND NO. 73—LOANS AND ADVANCES
To GOVERNMENT SERVANTS IN Ebuca-
TION AND LABOUR DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 15,33,000 on Capital Account be
granted to the President out of the
Consolidated Fund.of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
and Advances to Government Ser-
vants in Education and Labour De-

9

partment’.

DEMAND No. 74—TaAxEs ON VEHICLES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 8,02,64,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray thg charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect

) 9

of ‘Taxes on Vehicles’.
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DEMAND NoO. 75—OTHER TAXES AND
DuTIES ON COMMODITIES AND SERVICES
(HoME DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 5,49,000 on Revenue Account be
granted to the President out of the
Consoligated Fung of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Taxes and Duties on Commodities
and Services (Home Department)’.”

DEMAND No. 76—HOME DEPARTMENT
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 8,38,000 on Revenue Account be

granted to the President out of the .

Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st of
March, 1975 in respect of ‘Home De-
partment’.”

DEmaND No. 77—POLICE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 10,61,70,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Police’.”

DemanNp No. 78—JAmLs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 40,22,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State

of Gujarat to complete the sum
necessary to defray the charges
wHich will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Jails’.”

DEMAND NoO. 79—OTHER ADMINISTA-
TIVE SERVICES (HOME DEPARTMENT).

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 50,16,000 on Revenue Account
be granted to the President out of
the Consolidated Fung of the State
of Gujarat to complete the sum
necessary! to defray th charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Other Administrative Services
(Home Department)’.”

DEMAND NO. 80—ART AND CULTURE

(HOME DEPARTMENT).
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 38,000 on Revenue Account and
not exceeding Rs. 1,23,000 on Capi-
tal Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Art and Culture (Home
Department)’.”

DEMAND NO. 81—INFORMATION AND

PUBLICITY ,
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 54,83,000 on Revenue Account
be granted to the President out of
Consolidated Funq of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1975 in respect of ‘Informa-
tion and Publicity’.”
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DeMaND No. 82—SOCIAL SECURITY aND DEManp No, 85—LoANS AND ADvaNcEes
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WELFARE (HOME DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 82,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Social
Security and Welfare (Home De-
partment)’.”

TO GOVERNMENT SERVANTS IN HOME
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs. 36,28,000 on Capital Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3Ist day of March, 1975 in
respect of ‘Loans and Advances to
Government Servants in Home
Department’.”

DEMAND No. 83—RoAD AND WATER

TRANSPORT SERVICES DEMAND No. 86—OTHER TaxEs anp

Duties oN COMMODITIES AND SERVICES

MR. DEPUTY-SPEAKER: Motion (INDUSTRIES, MiNES ANp Powra

‘moved: DEPARTMENT) ,
“That a sum not exceeding MR. DEPUTY-SPEAKER: Motion
Rs. 20,20,000 on Revenue Account moved: ’
and not exceeding Rs. 1,68,00,000 on . :
Capital Account be granted to the “That a sum not exceeding

President out of thq Consolidated
Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
in| course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Road and Water

» 9

"Transport Services’.

Demanp No. 84—Tourism

MR. DEPUTY-SPEAKER: Motion

‘moved:

“That a sum not exceeding
Rs. 6,30,000 on Revenue Account
be granteg to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray they charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in

respect of ‘Tourism’,

Rs, 95000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to dcfray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Other Taxes and Duties
on Commodities and Services (In-
dustries, Mines and Power Dejpart-
ment)’.”

DEmaNp No. 87.—STATIONARY AND

PRINTING
MR. DEPUTY-SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 1,81,20,000 on Revenue Account
be granted to thel President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year endiag
the 31st day of March, 1975 in
respect of ‘Stationery and Print-
ing’.”

DemAaND No. 88, —PENSIONS AND OTHER
RETIREMENT BENEFITS (INDUSTRIES,
MiNES AND POWER DEPARTMENT) .

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,76000 on Revenue Account
be granted to thei President vut of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending

the 31st day of March, 1975 in
respect of ‘Pensions and other
Retirement  Benefits (Industries,

Mines and Power Department)’.”

[
DEMAND No. 89.—SOCIAL SECURITY AND
WELFARE (INDUSTRIES, MINES AND
PowER DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 14,00,000 on Revenue Account
and not exceeding Rs. 1,23 77,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to def-
ray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975

in respect of Social Security and -

Welfare (Industries, Mines and Po-
wer Department).”

DEMAND No, 90—INDUSTRIES, MINES

AND POWER DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 35,76,000 on Revenue Account
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be granted to thej President out of"
the’ Consolidated Fund of the State
of Gujarat to complete the sum.
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Industries, Mines and:
Power Department’.”

DemanNp No. 91.—ExPorT PROMOTION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,30,000 on Revenue Account
be granted to the| President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course o!
payment during the year endirg
the 31st day of March, 1975 in
respect of ‘Export Promotion’.”

DemaNp No. 92.—Co-OPERATION (IN-
DUSTRIES, MINES AND POWER DEPART-.
MENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a suym not exceeding.
Rs. 10,77,000 on Revenue Account
and not exceeding Rs. 18 31,000 on
Capital Account be granted to the.
President out of the Consolidated"
Fund of the State of Gujarat to
complete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1975 in-
respect of ‘Co-operation (Indus-
tries, Mines and Power Depart-
ment)’.”

DEMaND No. 93.—OTtHER GENERAL
EcoNoMIC SERVICES (INDUSTRIES, .
MINES AND POWER DEPARTMENT)
MR. DEPUTY-SPEAKER: Motion:
moved:

“That, a sum not exceeding-
Rs. 9,27,000 on Revenue Account-
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be granted to the( President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Other General Economic
Services (Industries, Mines and
Power Department)’.”
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DEmMaND No, 94.—INDUSTRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 30,91,000 on Revenue Account
and not exceeding Rs. 74,75,000 on
Cap tal Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Industries’.”

DeEMAND No, 95.—VILLAGE AND SMALL
INDUSTRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 85,02,000 on Revenue Account
and not exceeding Rs. 38,85,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975

. in respect of ‘Village and Small In-
dustries.”

DeMAND No. 96.—MINES AND MINDRALS

~ MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 43,35,000 on Reveinue Acecount
and not exceeding Rs, 60,00,000 on
Capital Account be granted to the
President out of the Consolidated
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Fund of the State of Gujarat to
complete the sum necessary to de-
fray th echarges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Mines and Minerals’.”.
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DeEmaNp No. 97.—POowER PROJECTS

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 56 22,000 on Revenue Account
and not exceeding Rs. 19,00,10,060
Capital Account be granted to the
President out of the Consolidated
Fund. of the State of Gujarat to’
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Power Projects’.”

DeEMAND No. 98.—MACHINERY
ENGINEERING INDUSTRIES

AND

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 6,53,000 on Capital Account
be granted to th< President vut of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary t o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 ir
respect of ‘Machinery and Engineer- )

) 9

ing Industries’.

Demanp No. 99.—CoNsUMER INDUS-
TRIES

MR. DEPUTY-SPEAKER: Motion
moved:

“Phat a sum not exceeding
Rs. 68,15,000 on Capital Account
be granted to thei President out of
the Consolidfated Fund of the Stat:
of Gujarat to complete the sum
necessary to defray the charges
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‘which will come in course of
‘payment during the year ending
the 31st day of March, 1975 in
respect of ‘Censumer Industries’. ”

.DEMAND No. 100.—INVESTMENTS IN
INDUSTRIAL FINANCIAL INSTITUTIONS

MR. DEPUTY-SPEAKER: Motion
:moved:

“That a sum. not exceeding
Rs. 1,76,33,000 on Capital Account
be granted to tha President vut of
‘the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Investments in Industrial
Financial Institutions’.”

DeEmAND No. 101.—MULTIPURPOSE
River PRoJECTs (INDUSTRIES, MINES
& POWER DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,00,00,000 on Capital Account
be granted to tha President vut of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Multipurpose River
Projects (Industries, Mines and
Power Department)’.”

Demanp No. 102.—LoaNs AND Abp-
VANCES TO GOVERNMENT SERVANTS IN
INDUSTRIES, MINES ANp POWER

DEPARTMENT)
MR. DEPUTY-SPEAKER: Motion
moved:
“That a sum not exceeding

Rs. 9,53,000 on Capital Account
be granted to the President out of
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the Consolidated Fund of the State
of Gujarat to complete the sum
nécessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loans and Advances to
Government Servants in Industries,
Mines and Power Department)’.”

DEMAND No. 104.—FIRE PROTECTION
AND CONTROL

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 10,000 on Revenusi Account
be granted to the President out of
Consolidated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Fire protection and
Control’.”

DemaNp No. 105.—PaNCHYATS AND

HeALTH DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 11,78,000 on Revenue Account
be granted to the President out of
Consolidated Fund of the State of
Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year during
the 31st day of March, 1975 in
respect of ‘Panchayats and Health
Department’.”

Demanp No. 106.—CoMMUNITY
DEVELOPMENT

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
®s. 6,92,15,000 on Revenue Account
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be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Community Develop-
ment’.”
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DemaNp No. 107.—MEebicAL

MR. DEPUTY-SPEAKER: Motion
mcved :

“That a sum not exceeding
Rs. 10,84,40,000 on Revenue Account
be granted to the President out of
tne Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in
respect of ‘Medical’.”

Dimanp No. 108.—Famiry PLANNING
MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 3,67.05,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1975 in

respect of ‘Family Planning’.

Demanp * No. 109—Pusric HEALTH,
Sanitation and Water Supply’.”

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs.
6,89,92,000 on Revenue Account and
not exceeding Rs, 2,5847,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
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fray the charges which will come
In course of payment during the
the 31st day of March, 1975 in res-
pect of ‘Public Health, Sanitation.
and Water Supply.”
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Demanp No. 110—URzaN DEVELOPMENT
(PANCHAYATS AND HEALTy DEPART-
MENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,10,14,000 on Revenue Account and
not exceeding Rs. 3,43,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary -to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Urban Development (Pan--
chayats and Health Department)’.”

DEMAND No. 111—SoCIAL SECURITY AND
WELFARE (PANCHAYATS AND HEALTH
DEPTT.)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,01,51,000 on Revenue Alccount be:
granteg to the President out of the
the Consolidatedq Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the-
31st day of March, 1975 in respect
of ‘Social Security and Welfare:
(Panchayats and Health Deptt.).”

Demanp No. 112—RELIEF ON ACCOUNT
OF NATURAL CALAMITIES (PANCHAYATS
AND HEALTH DEPARTMENTS).

MR. DEPUTY-SPEAKER: Motion

moved:
“That a sum not exceeding Rs.

20,00,000 on Revenue Account be
granteqd to the President out of the:
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Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
.during the year ending the 31lst day
.of March, 1975 in respect of ‘Relief
.on Account of Naturap calamities
(Panchayats and Health  Depart-
‘ment.)’.”

DEMAND No. 113—PANCHAYATS AND
HEALTH DEPARTMENT—PLANNING
MACHINERY

‘MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
‘32,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
‘Gujarat to complete the sum neces-
sary to defray the charges which
‘will come ip course of payment
during the year ending the 31st day
-of March, 1975 in respect of Pan-
chayats and Health Department—

2 9

Planning Machinery’.

DeEMAND No, 114—COMPENSATIONS AND
ASSIGNMENTS TO LOCAL BODIES AND
PANCHAYAT; RAJ INSTITUTIONS.

' MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum mnot exceeding Rs.
2,87,36,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
‘Gujarat to complete the sum neces-
‘sary to defray the charges which
will come in course of payment
‘during the year ending the 31st day
‘of March, 1975 ip respect of ‘Com-
pensations and Assignments to lo-

cal Bodies and Panchayhti Raj Ins-"

titutions’.”

DeMANp No. 116—L0ANS AND ADVANCES
TO GOVERNMENT SERVANTS IN PANCHA-
YATS AND HEALTH DEPARTMENT.

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
13,66,000 on Capita] Account be

anted to the President out of the

onsolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Loans
ang Advances to Government Ser-
vants in Panchayats and Health
Department’.”

Demaxp No. 118—NON-BESIDELTIAL
BUILDINGS

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
6,55,98,000 on Revenue Account and
not exceeding Rs. 2,09,48,000 on Ca-
pital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Non-residential
buildings'.”

DEMAND No. 119—OTHER ADMINISTRA-
TIVE SERVICES (PusLic WORKS
DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
17,00,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come i, course of payment
during the year ending the 31st day
of March, 1975 in respect of ‘Other
Administrative  Services (Publie
Works Department)’.”

DEmanp No. 120—HousiNg (PusLic
WoRKS DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,55,75,000 on Revenue Account and
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not exceeding Rs. 2,40,68,000 on
Capital Account be granteq to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Housing (Pub-
lic Works Department)’.”

Demanp No. 121—REeLIEF WORKS
(PuBLic WORKS DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,20,26,000 on Revenue Account be
-granted to the President out of the
‘Consolidated Fung of the State of
‘Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the vear ending the 3lst
day of March. 1975 in respect of ‘Re-
lief Works (Public Works Depart-
ment)’.”

‘DEMaND No. 122—PusrLic WoRKsS
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
“moved:

“That a sum not exceeding Rs.
17,76,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
‘sary to defray the charges which
will come in course of payment
‘during the year ending the 3lst
-day of March, 1975 in respect of
~Public Works Department’.”

DeManp No. 123—Co-OPERATION
(PuBLic WoORKsS DEPARTMENT)

MR. DEPUTY SPEAKER:
“moved:

“That a sum not exceeding Rs.
1,33,000 on Revenue Account and
not exceeding Rs. 2,00,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund

Metion
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of the State of Gujarat to com-
plete the sum necessary to defray
the charges which will come in
‘course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Co-operation (Public
Works Department'.”
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DeMANDp No. 124—IRRIGATION

MR. DEPUTY SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
18,48,12,000 on Revenue Account and
not exceeding Rs. 22,82,36,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
ccmplete the sum necessary 1o
defray the charges which wil] come
in course of payment during the
year ending the 31st day of March,

[R1

1975, in respect of ‘Irrigation’.

Demanp No. 125—PorTs
MR. DEPUTY SPEAKER:. Dlotion
moved:

“That a sum not exceeding, Rs.
2,77,24,000 on Revenue Account and
not exceeding Rs. 1,99,97,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment dquring the
year ending the 31st day of March,
1975 in respect of ‘Ports’.”

Demanp No. 126—GLIDING CLUBS
MR. DEPUTY-SPEAKFR: Motion
moved:

“That a sum not exceeding Rs,
46,000 on Revenue Account be gran-
ted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1975 in respect of
‘Gliding Clubs’.”
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Demanp No, 127—Roaps AND
BRIDGES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
9,29,07,000 on Revenue Account and
not exceeding Rs, 1,41,98,000 on
Capital Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which wil] come
in course of payment during the
year ending the 31st day of March,

1975 in respect of ‘Roads and
Bridges’.”

DEMaND No. 128—GUJARST CAPITAL
CONSTRUCTION SCHEME

MR. DEPUTY SPEAKER. Motion
moved:

“That a sum not exceeding Rs.
65,33,000 on Capital Account be
granted to the President of the
Consolidated Fund of the State
of Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1975 in respect of

‘Gujarat Capital Construction
Scheme’.”

DemManp No, 130—SocriaL SECURITY
AND WELFARE (PuBLIC WORKS
DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding, Rs,
2.66,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1975 in respect of
‘Socia] Security and Welfare (Pub-
lic Works Department)’.”

DemaND No. 131—LOANS AND ADVAN-
CE§ T0O GOVERNMENT SERVANTS IN
PusLlq WoRKS DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
18,26,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of’
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st day-
cf March, 1975, in respect of ‘Loans
and Advances to Government Ser--
vants in Public Works Department’.”

DemAND No. 132—LaNp REVENUE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs,
1,21,46,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne-~
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1975, in respect of
‘Land Revenue’.”

Demanp No. 133—STaMPS AND REGIs-

TRATION

MR. DEPUTY-SPEAKER:
moved:

Motion.

“That a sum not exceeding Rs.
22,02,000 on Revenue Account be:
granted to the President out of
the Consolidated Fund of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975 in respect
of ‘Stamps and Registration’.”
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DeMAND No. 136—REVENUE DEPART-
MENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
22,86,000 on Revenue Account_ be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1975 in respect of
‘Revenue Department’.”

Demanp No. 137—DisTRicT ADMINIS-
TRATION

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,94,31,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1975 in respect of
‘District Administration’.”

DEMaND No. 138—MISCELLANEQUS
GENERAL SERVICES (REVENUE DEPART-
MENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
33,000 on Revenue Account be
granted to the President out of the
Consolidated Fung of the State of
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1975 in respect of
‘Miscellaneous General Services (Re
wvenue Department)’.”

i3 L, S.—14
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DEMAND No. 139—URBAN DEVELOPMENT

(REVENUE DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
2,16000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3list
day of March, 1975 in respect of
‘Urban Development (Revenue
Department)’.”

DeEmanp No. 140—SocCIAL SECURITY
AND WELFARE (REVENUE DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs.
23,59,000 on Revenue Account and
not exceeding Rs. 46,70,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in res-
pect of ‘Social Security and Wel-
fare (Revenue Department)’.”

DeEMaNp No. 141—RELIEF ON ACCOUNT

OF NATURAL CALAMITIES (REVNUE
DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding Rs,
87,00,000 on Revenue Account be
granted to the President out of
the Consolidated Fung of the State
of Gujarat to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
"31st day of March, 1975 in respect
of ‘Relief on account gf Natural

) 9»

Calamities (Revenue Department).



355 D.G. (Gujarat), 1974-75 JULY 22, 1974 D.G. (Gujerat), 1974-75 356°

Demanp No. 142—DaNGs DISTRICT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
1,3%08,000 on Revenue Account and
not exceeding Rs, 4,49,000 on Capi-
tal Account be granted to the
President out of the Consolidated
Fund of the State of Gujarat to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Dangs District’.”

DeManp No. 143—AGRICULTURE
(REVENUE DEPARTMENT)

MR. DEPUTY-SPEAKER:
moved: ’

Motion

“That a sum not exceeding Rs.
1,02,000 on Revenue Account and
not exceeding Rs. 1,00,000 on Capi-
tal Account be granted to the Pre-
sident out of the Consolidated Fund
of the State of Gujarat to comp-
lete the sum. necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Agriculture (Revenue
Department’.”

DeEmMAND No. 144—COMPENSATIONS AND
AssIGNMENTS (REVENUE DEPARTMENT)

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs.
52,90,000 on Revenue _Account and
not exceeding Rs. 13,33,000 on Capi-
tal Account be granted to the Pre-
sident out of the Con;y&idgted Fund
of the State of Gujarat to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending

the 31st day of March, 1975 in res-
pect of ‘Compensations and Assign-
ments (Revenue Department)’.”

DeMAND No. 146—LOANS AND ADVANCES
T0 GOVERNMENT SERVANTS IN REVENUE
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 15,33,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of’
Gujarat to complete the sum neces-
sary to defray the charges- which.
will come in course of payment dur--
ing the year ending the 31st day of "
March, 1975 ip respect of ‘Loans
and Advances to Government ser--
vants in Revenue Department’.”

Shri Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA-
(Serampore): Mr. Deputy-Speaker, Sir,
I happened to be present....

DEPUTY-SPEAKER : One -
Please resume your seat.

MR,
minute.

There are certain cut motions. Mr..
Mavalankar, are you moving them:
now?

SHRI P. G. MAVALANKAR (Ah-
medabad): Yes Sir, I am moving all’
my cut motions. I beg to move::

“That the demand underrthe -head’
Elections be reduced by Ks: 100.”

[Need for having fresh elections
for the new Vidhan Sabha at the -
earliest date to enable the people-
of Gujarat to have a popular Gov- -
ernment again.] (1)

“That the demand umdbr-the head’
General Administration Egpartment :
be reduced by Rs. 100.”

[Need for setfing up of am. in--
dependent tribunal to inquire into:
charges of corruption against ex--
Ministers and other high-ups af
the State.] (2).
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“That the demand under the head
General Administration Department
be reduced by Rs. 100.”

[Need for appointment of an
Ombudsman or a ‘Lokayukta’ with
a view to protecting the various
rights of the citizens as are en-
shrined in the Constitution and
protected by well-established con-
ventions.] (3).

“That the demand under the head
General Administration Department
be reduced by Rs. 100.”

[Need for toning up the Ad-
ministration in terms of incorrup-
tibility, efficiency and speed.] (4)

“That the demand under the head
General Administration Department
be reduced by Rs. 100.”

[Need for an energetic, upright,
incorruptible and well-knit Ad-
ministration in Gujarat by estab-
lishing a proper relationship be-
tween Ministers and Civil ser-
vants.] (5).

“That the demand under the head
Promotion of Languages and Lite-
ratures be reduced by Rs. 100.”

[Need for giving adequate finan-
cial assistance and grants without
any strings to the reputed and
well-established literary institu-
tions for quicker and better deve-
lopment of Gujarati Language.]
(6)

“That the demand under the head
Art and Culture be reduced by
Rs. 100.” oL

[Need for overhauling and re-
structuring the various Academies
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in the State so that the talented
artists and creative individuals
feel enthused to contribute their
best to the cultural enrichment of
the State and the country.] (7)

“That the demand under the head
General Administration Department
—Planning Machinery be reduced
by Rs, 100.”

[Need for having a much larger
outlay of resources for the State’s
Five Year Plan.] (8)

“That the demand under the head
General Administration Department
—Planning Machinery be reduced
by Rs, 100.”

[Need for implementing the con-
crete and well thought-out recom-
mendations contained in the State’s
Perspective Plan prepared and
published during the Governor-
ship of Shri Shriman Narayan.]
(9.

“That the demand under the head
Administration of Justice be reduced
by Rs. 100.”

[Need for providing free legal
aid to the poor as per recommen-
dations of the P. N. Bhagawati
Committee Report brought out in
Gujarat.] (10)

“That the demand under the head
Legal Department be reduced by
Rs. 100.”

[Need for studied, proper and
expeditious appraisal of all exist-
ing State laws.] (11)

“That the demand under the head
Civil Supplies be reduced by
Rs. 100.”

[Need for larger Central allot-
ments of foodgrains and other es-
sential commodities to Gujarat so
that the poorer and ‘weaker
sections of the community in
urban and rural areas are ade-
quately protected and looked
after.] (12) :
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“Tha{ the Demand under the head
Civil Supplies be reduced by
Rs. 100.”

[Need for formulating a proper
sensible and just policy regarding
production and export of ground-
nut and for fair pricing and dis-
tribution of groundnut oil in

Gujarat.] (13)

“That the demand under the head
Agriculture, Forests and Co-opera-
tion Department be reduced by
Rs. 100.”

[Need for restoration from 54
per cent to 70 per cent of the
allotment of fertilizers produced
by the Gujarat State Fertilizer
Corporation to Gujarat itself.]
(14).

“That the demand under the head
Agriculture, Forests and Co-opera-
tion Department be reduced by
Rs. 100.”

[Need for better and more
planned finanaial assistance to the
new and developing Gujarat Agri-
cultural University in its forma-
tive and challenging period.] (15)

“That the demand under the head
Agriculture, Forests and Co-opera-
tion Department be reduced by
Rs. 100.”

[Need for re-examining the
question of the location of the
main campus and other campuses
of the Gujarat Agricultural Uni-
versity with a view to divorcing
the development of agricultural
education from narrow political
and parochial considerations.] (16).

“That the Demand under the head
Animal Husbandry be reduced by
Rs. 100.”

[Need for imposing a ban on
unrestricted movement of cattle
from the State to outside regions.}
an
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“That the demand under the head
Education be reduced by Rs. 100.”

[Need for radically and mean-
ingfully re-orienting and boldly
implementing the higher educa-
tion system in Gujarat.] (18)

“That the demand under the head
Housing be reduced by Rs. 100.”

[Need for providing additional
housing facilities to middle and
lower middle classes in urban and
semi-urban areas.] (19)

“That the demand under the head
Housing be reduced by Rs. 100.”

[Need for making adequate
housing provision for textile and
other industrial workers in Ah-
medabad.] (20)

“That the demand under the head
Home Department be reduced by
Rs. 100.”

[Need for arresting hoarders,
profiteers, blackmarketeers, smug-
glers and such other anti-social
elements of the community under
MISA and DIR, rather than put-
ting behind the bars the political
workers under such Acts.] (21)

“That the demand under the head
Home Department be reduced by
Rs. 100.”

[Need for judicial inquiry into
at least the more serious police
firings in various parts of the
State during the first four months
of 1974.] (22)

“That the demand under the head
Police be reduced by Rs. 100.”

[Need for inquiry into police
atrocities by an independent
agency.] (23)

“That the demand under the head
Police be reduced by Rs..100.”

'[Need for providing proper and
scientific training to various police
personnel in meeting the protests
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and challenges from the demons-
trators and agitating crowgs.]
(24)
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“That the demand under the head
Information and Publicity be reduced

by Rs. 100.”
[Need for improving and
strengthening the information

directorate with a view to making
it an effective agency for two-way
information channel between the
Government and the people.] (25)

“That the demand under the head
Tourism be reduced by Rs. 100.”

[Need for development of some
of the existing and new centres
of tourist attraction and impor-
tance.] (26)

“That the demand under the head
Tourism be reduced by Rs. 100.”

[Need for improving the Gir
Lions Forest area with a view to
making it a still greater tourist
attraction for people from India
and abroad.] (27)

“That the demand under the head
Industries, Mines and Power De-
partment be reduced by Rs. 100.”

[Need for removing the spec-
tacle of frequent power cuts and
for continued and increaseq elec-
tricity supply to various agricul-
tural and industrial units in the
State.] (28)

“That the demand under the head
Industries be reduced by Rs. 100.”

[Need for augmenting coal sup-
ply to various industrial units by
a more equitable and fair allot-
ment of railway wagons for carry-
ing coal from the pits to the in-
dustrial units.] (29)

“That the demand under the head
Multipurpose River Projects be re-
duced by Rs. 100.”

[Need for a just, fair and expe-
ditious settlement the long stand-
ing Narmada Waters Dispute by
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the Tribunal, so that the national
interest and economy do not suffer
endlessly.] (30)
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“That the demand under the head
Public, Health, Sanitation and water
Supply be reduced by Rs. 100.”

[Need for providing drinking
water facility to the scarcity and
semi-scarcity regions in the dis-
trict of Kutch.] (31)

“That the demand under the head
Urban Development be reduced by
Rs. 100.”

[Need for paying more attention
and spending more money on the
slum-clearance projects in the
urban areas.] (32)

SHRI P. M. MEHTA (Bhavnagar):
Sir, I received the papers only yester-
day morning and I gave notice of cut
motions this morning. . I want your
guidance. I seek your protection.

MR. DEPUTY-SPEAKER: Let us
not depart from the rules; you can
speak, why depart from the rules?

SHRI P. M. MEHTA: I have sent cut
motion, but it is not circulated.

MR. DEPUTY-SPEAKER: You have
submitted them only today; you should
have submitted yesterday itself.

SHRI P. M. MEHTA: It is not my
fault. I received the papers only yes-
terday morning. ...

MR. DEPUTY-SPEAKER: How can
Mr. Mavalankar get them in time and
not you? If that is so, we will have to
look into it. But you wil have the
right to speak. Now, I call Mr. Dinen
Bhattacharyya.

SHRI DINEN BHATTACHARYYA:
Sir, I happened to be at the first Con-
sultative Committe meeting that was
called after the d@issolution of the
Gujarat Assembly. . My point is this.
I will be making some very concrete
observations only. Agitation in Guja-
rat started against corruption of some
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Ministers and high officials. The agi-
tation started and spread throughout
the State of Gujarat. One Chief Mini-
ster had to be removed, Mr. Oza.
Then another’s turn came, Mr. Chim-
anbhai Patel. The Assembly was dis-
solved. Now, I don’t kmow fgvhat
happened to corruption against which
all this agitation started. Shrimati
Indira Gandhi started ruling Gujarat
from here. Those officials are all still
there. What steps have been taken as
to why there was an agitation and
what was the source of corruption and
who were resposible for it? Not a
single case has been started against
any Minister or even against any
official. Are we to take it for grant-
ed that there was no corruption there?
You were forced to dissolve the As-
sembly. Why?

SHRI S. M. BANERJEE (Kanpur):
They wanted Mr. Wanchoo to go
there!

SHR] DINEN BHATTACHARYYA:
At least there is a drama in West
Bengal by their appointing Shri
Wanchoo to investigate into the cor-
ruption . There is none so far as
Gujarat is concerned. Gujarat is said
to be the stronghold of the Congress.
In spite of the fact that the majority
of the Members there were belonging
to the Congress Party how is it that
you had to dissolve the Assembly?

Therefore the time is roming when
you will see the writings on the
wall; the people will not tolerate this
corruption irrespective of the fact
whether they belong to your party or
any other party. I would now request
Shri Ganesh, whatever the posifion he
may hold in Government, that he has
to see that corruption is removed.
For that at least you should take some
steps to remove those officials who
were responsible for the corruptions.
It is said that some foodgrains were
sent to Gujarat. But, from the cut
motion of Shri Mavalankar you will
find that adequate food supply was not
supplied to the rural people—the
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weaker sections of the people in
Gujarat. It shows that the basic reason
for ‘this is that there is shortage of
foodgrains existing. Though some
supplies were made by the Centre yet
you have to take stronger steps to
see that you send adequate foodgrains
to that State so that at least the poorer
sections of the people may get ade-
quate quantity of food.

I do not understand one thing. Of
course, the policy of the Government
is now clear that they are propagating
that they will make our country self-
sufficient and we will not depend on
others. The fertiliser company which
is there in Mithapur is owned by Mr.
Tata and he has been given a licence
for expansion. It was a clear under-
standing given here in this House that
in this sector, private companies will
not be given any opportunity. It was
also the undertaking tMat these private
sector companies would be taken over
by the State and only the Government
Uundertaking would be allowed to
manufacture the fertilisers. Here 1 see
that in Mithapur, Tata has been given
full scope for expansion. Not only
that. Eeven regarding naphtha, what-
ever quantity of it is available here in
India is not being properly utilised
and still you are importing ammonia
from outside—from the foreign coun-
try.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR; SHAHNAWAZ
KHAN): There is no fertiliser factory
of Tata. He was given only a Letter
of Intent.

SHRI DINEN BHATTACHARYYA:
Whatever it may be, Tata is a private
sector to whom you have given a
licence.

SHRI SHAHNAWAZ KHAN: My
friend is talking in the air.
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SHRI DINEN BHATTACHARYYA:
I am not talking in the air. Is it not
a fact that Tata hag been given a
licence to.have a fertiliser ;actory in
‘Mithapur which is within the State of
Gujarat?

.SHRI SHAHNAWAZ KHAN: They
were given only a Letter of Intent.

SHRI DINEN BHATTACHARYYA:
First you will give a Letter of Intent
and then you will give him a licence.

SHRI ATAL BIHAR] VAJPAYEE:
(Gwalior): What is wrong in giving a
licence to the Tatas?

SHRI SHAHNAWAZ KHAN: In-
stead of going on importing fertiliser,
we are allowing ‘our own people to
manufacture it here.

SHRI DINEN BHATTACHARYYA:
‘But they are giving all the licences to
the big houses only.

SHR; ATAL BIHARI VAJPAYEE:
Does he want India to go on import-
ing fertilisers?

SHRI DINEN BHATTACHARYYA:
No, I am totally -against it. That is
why I say that the import of ammonia
frem outside should be stopped, Gov-
ernment must at the same time see
that the fertiliser plants based on
mnaphtha and coal are built up as early
as possible,

I shall conclude with this remark..

AN HON. MEMBER: He is conclud-
ing so early.

SHRI DINEN BHATTACHARYYA:

am concluding early because it is
mo good of saying anything here when
Government are not taking any steps
to punish those persons who are res-
ponsible for all the corruption that
exists there?

The next thing that I want to impress
the House about is in regard to the
problem of housing. 1 am very glad
1o find that Shri Mavalankar who has
been elected from Ahmedabad has
'given certain cut motions relating to
the housing problems of the industrial
workers and textile workers and other
middle income groups. It is a terrible
problem, because I 'have seen it my-
“self.
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The next question is regarding
elections, I would like to know when
Government are going to hold elec-
tions in Gujarat. Why are they delay-
ing it? Why should they not hold it
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* before the Presidential election? The

Gujarat people are being denied of
the right to elect the President be-
cause there is no Assembly there.
There is no reason for not holding the
elections. So, the delay in holding
the elections is intenticnal They are
not holding the elections not only to
the Assembly but they are not holding
elections to the panchayats and muni-
cipalities. So. my point is that Gov-
ernment must take immediate cteps to
hold elections there at the earliest,
not only to the Assembly but to the
municipal corporations and anchal
panchayats.

I would once again say that the
hon, Minister must bring to book all
the corrupt officials who are still run-
ning the show in Gujarat, including the
Ministers. The Ministers have also to
explain their conduct. Before it be-
comes too late. I would request
Government to see that the cor-
rupt officials are removed and
deterrent punishment is given to all
those who are responsible for corrup-
tion and against whom charges have
been made publicly.

Then, I woulq like to know what
Government have done in regard to
the police excesszs. I have not seen
anywhere in India curfew being im-
posed in hundreds of places on a
single day as it was done in Gujarat.
Police excesses were there, firing were
there, lathi charges were there and
people had been killed, and yet no
inquiry has been ordered so far. After
the dissolution of the Assembly, the
Central Government are now ruling
Gujarat. So, they must set up an
impartial inquiry to inquire into the
cases of police excesses, the burning
of houses and the killing of persons,
and see that proper compensation is
given to the families of those who had
been killed in the police firings.

With these words, I would like to
warn the hon. Minister to be cautious.
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The order of the day is that the
people would not care whether they
are being ruled by the Congress party
or any other. If the administration is
corrupt, if it cannot give the people
fscd and sheiter, they will remove it
from the seat of power. So, Govern-
ment must beware of the situation and
take steps in time.

DR. MAHIPATRAY MEHTA
(Kutch): Mr. Deputy-Speaker, it is
true that at present there is no
Assembly in Gujarat and that is why
this Budget has come over here in
Parliament. If the Assembly were in
session, the representatives of those
areas would have discussed the
Budget according to the needs of
those areas. But we are now doing
it over here. While speaking on this,
it will be my duty to speak about my
constituency first and then the Gujarat
State at large.

MR. DEPUTY-SPEAKER; Charity
begins at home,

DR. MAHIPATRAY MEHTA: This
is the only opportunity we get to speak
about it.

Mine is a constituency which was
once the most primitive native State.
Sardar Patel used to say, ‘If you want
tc see India of 200 years ago, you
should go to Kutch’. Not only that,
it was the most backward. Its area is
nearly 17,000—18,000 square miles,
nearly one fourth of the whole of
Gujarat State. Its population is only
one million,

Strategically also it is important. It
is situated on the border with Pakis-
tan. The people of India came to
know about it rather late, that a
territory like Kutch at al} existed; that
was after the Pakistan attack when
the attention of people was concen-
trated on it.

On April 15, 1948, the integraticn
of Kutch with the rest of India took
place. At that time, it was taken as
a ‘C’ State directly under the Centre.

When we came here in deputation and
met Jawaharlal Nehru, he said: ‘I
would, like it to becomg prosperous
and as good a part of India as the
rest of India on equal terms’. Sardar
Patel also promised us about it and
told us: I would like Kutch to become
as equal, as strong and ag prosperous
as the neighbouring areas’.

But history is different. I will have
to go deeply into it if you give me
some ‘more time.

MR. DEPUTY-SPEAKER: There
will not be much time.

DR. MAHIPATRAY MEHTA: In the
First Plan, Kutch got only Rs. 3 crores.
But the people were happy with the
development process which started.
They were very happy. In the Second
Plan, the allotment was Rs. 8 crores.
It was granted; the money was sanc-
tioned by the Centre itself, though in
1956 we went with the bigger Bombay
State. Out of Rs. 8 crores, Rs. 6.74
crores were spent that is nearly 86
per cent.

In 1960, the State of Gujarat was
formed. So we were kicked like a
football from one place to another.
Nobody cared for the development of
the area. In the Third Plan, all over
the ‘country, they got double the allo~
cation of the Second Plan. But con-
sidering the per capita expenditure,
our allotment was cut to half. It
came to Rs. 4 crores. That is. while
in the Second Plan it was Rs. 8 crores,
in the Third Plan it came to only Rs. 4
crores. It was just sufficient to meet
the expenditure on officials and gov-
ernment servants. In that way, the
development plans in that area came
to a standstill. Not only ¢hat. Inten-
tionally, a situation was brought about
affecting the area advsemsely. As you
know, there is no perennial river in
Kutch. In the last 8 vears, we have
had 7 continuous drought years. Con-
tinuously in four years, there has not
been a drop of rain in that area. Since
1971, we were undergoing an absolutely
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chronic, cancer-like trouble, with all
the poor people suffering from mal-
nutrition and not getting any essen-
tial commodities at all.

Not only that After this present
upheaval, the Chimanbhai IMinistry
came. In 1971-72, relief measures
were there and they helped to mitigate
the effect of the drought. But at the
peak period, the relief works were
cut down. From 1.20,000 they came
down to 24,000. So actually no effec-
tive relief works were undertaken for
the people of the area. \So what
happened? Just to get their food,
hundreds of people crossed over to
Pakistan which is nearly. Before
partition—I am talking about the
drought situation—Kutch being a part
of the Indus basin, they used tostross
over there. But when partition came,
nobody cared about the economy of
that place, when its dependence on
Sind and Pakistan was stopped. I am
talking about Banni area. It is a
unique area in the whole world—680
sq. miles of only pasture land and
nothing else. If you visit it once, Sir,
you will never forget it in your life.
If the rains are good, not one or two
but millions of flamingos come from
foreign countries. The people there
are called Maldaris. They depend on
cattle only. They live on milk and
meat. They are 6 ft. high and if you
see them surrounded by the cattle and
flamingos with water all around, it is
a unique scene. But today what do
you find there? It is absolutely bar-
ren land. Not a single bird of flam-
ingo type comes there.” You see only
vultures gathering round heaps of
skeletons of dead cattle and skeletons
of Maldaris with their eyes open,
mouths open, T.B. stricken skeletons
of human beings, looking at the sky.
just praying to God for rain! After
27 years of independence and 25 years
of planning, this is the reward the
pzople there have got for their sacri-
fice for independence. Is it not the
duty of the Government to look after
these people?
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in 1648 Sir Datiar Singh, who was
Adviser w0 the Agricuiture Ministry,
came there and gave the scheme for
Banni development. I am sorry to
say up to this time nothing has been
done about it. Only this year Rs. 80
lakhs have been sanctioned for drink-
ing water for cattle. Even this sche-
'‘me has not yet been put into opera-
tion. While replying, the Minister
may say, “You have got BG line, MG
line, Kandla port” and so on. That.
does not affect the economy of the
local people. Kandla port itself has
not developed to the stage which was.
envisaged, Even free trade zone
looks like a desert Ail the entrepie-
neuns had to run away and most of
the factories are cjosed. Not only
that. Kutch is an acutely drought-
affected area. Water is the main
thing. If you want to develop any
part of the country, you will require
capital, know-how, labour and other
infra-structure. As far as money is,.
concerned, we do not want money.
There is a village of 5000 people
which has deposited ‘Rs. 2 crores in
the Bank of India as fixed deposit.
Capita) is lying idle there and nobody
cares to utilise it. We do not want
know-how. Kutch people are every-
where in every corner of the world
and al! over India. What we want is
only water, which is a bare necessity
for drinking for men and cattle and
for industrial and agricultura] pur-
poses. It is not a luxury or a facility -
which I am demanding frem Govern-
ment. I am only demanding the bare
necessity of the people of my consti-
tuency. There is not a single village
or town where drinking water is-
available as much as they want.
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In 1956, the Boundary Commission
and the Joint Select Committee of
Parliament recommended a parlia-
mentary board for such an area.
Article 371(2) of the Constitution
reads:

“Notwithstanding anything in this
Constitution, the President may by
order. made with respect to the
State of Maharashtra, provide for
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-any special responsibility of the
.Governor for—

(a) the establishment of sepa-
.rate development boards for
Vidarbha, Marathwada, the rest
of Maharashtra,  Saurashtra,
Kutch and the rest of Gujarat
with the provision that a report
-on the working of each of these
“boards will be placed each year
‘before the State Legislative As-
:sembly;

(b) the equitable allocation of
.funds for developmental expendi-
‘ture over the said areas, subject
‘to the requirements of the State
as a whole; and

(c) an, equitable arrangement
providing adequate facilities for
technica) education and wocational
training, and adequate opportu-
nities for employment in services
under the control of the State
Government, in respect of all the
said aTreas. subject to the require-
.ment of the State as a whole.”

"Why was this recommended? It was
recomrmended to be implemented. I
would request the Government to
Jimplement it without the delay of
even a Single day or a single minute.
It is our birth right to demand it and
it is their pious duty to implement it.
‘But we do not speak the language
which the Telengana people spoke.
But you are habituated to hear the
language of violence. At the same
‘time, you are preaching non-violence.
The Marathwada people are speaking
-some other language.” We are not
'speaking that language.

AN HON. MEMBER: Which is that
language?

DR. MAHIPATRAY MEHTA: They
understand it. That is why they have
got al] the development boards.

MR. DEPUTY-SPEAKER; Now they
‘have understood your language.
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DR. MAHIPATRYA MEHTA: There
are three development boards now, one
for ‘Telengana, another for Rayala-
Seema and a third one for rest of
Andhra Pradesh. I, therefore, request
Government to implement this recom-
mendation.

SHRI VASANT SATHE (Akola):
The article which the hon. Member
has quoted has been completely
ignored by the Governments of the
States.

DR. MAHIPATRAY MEHTA: The
author of the Constitution foresaw the
necessity for this provision because
they foresaw the things that are going
to happen. That ig why this was
incorporated in the Constitution.

Sir, through you I would request
the Government to appreciate the
plight of the people. I would request
that a deputation from Pariiament
should be sent to the Kutch area. Then
the only solution of the Narmada
water is to give Kutch its full require-
ments without delay, There is no alter-
native. That will make that area self-~
sufficient, so far as food is concerned.

I would say that I must thank
Pakistan for their attack because then
we got some roads. Otherwise, there
were not even roads.

Then, there is no develoment of the
mineral resources. The unfortunate
part is that it is an area where you
have got the largest deposit of
minerals. The Chairman of the
GMDC comes from a millionaire
family and he does not know the M.
of mineral. Not only that, he is anti-
Congress. He wants to see that our
organisation is broken. up. There is
not even one person belonging to
Kutch in that Beard.

We are really facing an emergency
situation. If you do not want to
develop that area, you can use the
Kutch area for conducting atom bomb
tests after getting us vacated. That
would be better than not developing
that area. It suffered from drought
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continuously for seven years. There

were no relief measures. The *same
famine code which was envisaged by
the Britishers is still being followed.

MR. DEPUTY-SPEAKER; You have
said all these things. and said very
effectively. Why repeat them?

DR. MAHIPATRAY MEHTA: So,
‘Development Board should be granted
for the development of that area.

st wrea fag WEw  (9)
o ¥ gt T Ared W g W,
Feajratite &1 AET T g W S
¥ e 9T AR Y @ & 1 e gl
F gt wEl & o faww ¥t
FW T gu 4 AR T kT
Y faeger 30w & a3, ag feafa s
it agt e & 1 7gf Sar & fafed
FY gETy FY TRIET FY A7 | W FFy A
fr 9% @ ag =1 fawma &1 5
& g, saey T g e
wWL T §e FY Tt F fawrT qwr
T FAT I AR gl T AT
M FAT 9T | I qwadr ot fF
el AT SN & TEET JHRT Y
frm w I9ar w5 moy Afaffa
T FT 9 F wax fadw e
Jax ag oo WY 70 Adt g 1w
v Tt agafa wrad ar T g
&Y Tt & A T i § 7 AT FAOQ
w1 gFY F AfE FQ AEY TC A AT
Fr g% sfafafa I FT THT FT qT9
a8 fear T | ST A WTEATHT &
FAHH FYS TEH AL ISAT AT | 7T
F gt wwgafa wraw aw fear T an
R w et § [ AT I A
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T & T 1 ToEIfaw ST ¥ G
T A T A FAQ AR E
ag @7 HT AT F G AW A
Tregafa F1 19 g1 o @ & 1 afea
TET T SATAT HT WA F FATT § WA
9 ¥ dfaa < o @ 8 | Uty wmA
FEAH W F AT qAR AL FH
TET IS T AFEFAT 4 | =gt fawrw
FT AW I T 9ET AT IJAHF T H
ferat ST =TEd 9T AR QX fRAT ST
afg@ a1 A I @]
g=frE qe ¥ S T g @ A,
T AT F AT G G &, ALY

AT AT S IqEH A Y @I | I
AT AE A0 Q@ ;1 F oF IIEgIw
2aT g | wAS ¥ AIAY gfaar F Faw

Fezt ta FT eI IE F @ |

#E For T ar 5 I qAT 7
q TGT SATGT | I TF ATAEAT a1 47 |

agafs @A ¥ g § 93T F 47

g wifgd ar 5 3u%F e #1 1a-
T X A S A6 A e g fFar
T #E FI o fawr § Af Fear
T | FYE F5A 39 AT F A FgEy
AT WX T TETAT AT T § ) TE T
agl aT q dar grav §, | qav grar &

AfFT FAFT ST WIGT X T

T A qETT G § FA § FH WA F
mﬁﬁma’rmg‘rwad‘g&%n
AT ®Y fawarg 27 ST =nfEd o fw
free a5 ¥ 97 T9 TUW I9F A9
g &, Y e g & g 3T w fea
AT SR THET T g H Fear s
wifed a1 Afer dar gB A @
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= W fag Fge
T 3B AEA-EE 917 & ST wALT ;AT
*ﬁrtra T TART F EE AR FIAT
e & A1 SaRT gra F ST wifgy o
ot $9% F IR A AFAE qIT
§ 7T 1 qw ot 798 F W § 9
AR frr i g aa Fr g 19w
o #1 faFr w3 ¥ fAw wEw IR
N AEEFA 4 | wiFEE F fAEz
T T g, T of @ 1 WA v
T FATAT T HFAT AT T AH T
fezzfwiom ¥ m ¥ 1 o =€
fawmer s Trezefa WA #Y ST
¥ q1e qu FT Fifga o AfFT TR
F9 7t fFar

UF T W q@Y0 qEAT AWA
o1E & 1 9T 97 gl 9 i Et
® &, W WY W AT T AN
a2 At o ufw A W E | A
A FH T FA UST | 79 a1 H AT
WY FEY ST F@ | @Al 9%
gt N FAER Y | & 7w 7]
F Tu ¥ | 7% dgw g § )
97 IARY GAIAT AT T, FAT § AT
w3 fo T T § 1 T IAE
qra a9 T E ) gFY A 9 S
faae gu & = M A o W IT T
T § | T Avg FY A FT wzafT
F maT ¥ SR QAT F9F A7 qI7 &,
agT wd @t & ) gfead F AR #
Fazfafadr  ar § oF agq @
FEERHT ¥ KTET Y 31 A
o gt 1 77 & wearaTe &Y, 9 957

wH FraTa § 1 5 wE ¥ sarer Ty
AT T A gY &Y N § A
T &g F1 = aeT A w2
Whed sgmagarg e s T w7
I AT F AT F W AG T
T W FAT T 3 9% | fasy
9w § A wAfqar g § IT FY gET -
T ¥ fau we § 8 w27 @
I arfE agl w7 S=ar Sy ag qvany
&Y o7 i s SaraaTd F fta aEe R
g W 79 @ F T wwA-vA faar
T ¥ AT A

TsTe @ 7% farwat # fra
FT 78 8 ¥ | o7 fagal § oAy
"It §faae ¥ qarfas §8 37 aarg et )
a7 3@ FIRIA A F A T AE
g wEY @Y 7 & | sIEw F fog
FgI 9T FTEAS FI I EFC AT ST R
IEF 57 H1E fanw eav g feay o
B

%58 T § IHT FY IS¢ AEAEETT
21 9 EIR W T &F AT I8
g g | v a% gt ) 7 .8, aw
aT 95 aa 71 famm 7g g 5FaT €
F£ THIT F AT T 78 &, A
sy wrifas 78 T e
¥ godY Afea E R AT T A I
F 3T far <@, d1 1R AI4T H
Y fye gFar )

FFaT a7 F IR ¥ fAug # s
T q Trar a7 @ 1 3T w1 fAoiy
wier Tor, &7 T wnfgw, aifererae w e -
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AT &Y W T4 FY W AW ET 1 TH
A6, F wgeagd faeat F a & o
#t §fer w@ar, wRSE & faww
N gD, U ¥ fawig F AT amw
T § 1 7@ faq a8 wraeaw 3 fr adT
F AR § fadq wirer ¥ ofver g1 7
AT A SGEH FAAT TG
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I (reay AR wE IR Rfw |

=t W fag g : Fiedr o
 TRAST FT A AT G qAFT AT,
AFT AT IF A GIM A FATE

a1 ST § fF g e WK B
& R ¥ g o mr Ar | sw a
‘sl 97 FeFara fpar wa, AfFw 7 3q

¥ 7 a3 Y F1E AT Pt <@ & AR
qIATTH

Shri K. S. CHAVDA (Patna): Mr.
-Deputy-Speaker, Sir, I woud like to
~deal with the atrocities committed on
the Scheduled Caste people in the
.State of Gujarat. Two Harijans were
brutally kilied and several others were
.seriously injured in Village Ranmal-
pur, District Surendra Nagar, in the
.State of Gujarat on the dispute of
drawing water from the common
“well. The Harijans were drawing
water from their own well, but it
dried up and they started drawing
water from the village common well
after giving due notice in“the pancha-
vat authorities concerned and to the
State administration concerned. On
-27th May they started drawing water
from the village common well. On
‘the 28th they were beaten up by the
village people, Then a complaint was
lodged and seven persons were arres-
ted and released on bail, After that,
‘three or four policemen were posted
“to give protection to these people.
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Then the village people  were not
drawing water from the village com-
mon well wherefrom the Harijans
were drawing water. So, they started
Larassing the Harijans and on the
22nd June, exactly a month ago, they
attacked the Harijans and two Hari-
jans were killed and two Harijans
hands were broken. Their properties
were looted and after that the Gov-
ernor paid a visit to the site of this
gruesome incident, which was a good
thing. But these who were accused
were not put in jail for nearly ten
days and the accused were not hand-
cuffed also. Over and above that from
the 28th- May to 22nd June no Police
officer or PSI or any official visited
the place, They strated during water.
That was known to everybody and
stil! the administration has not taken
any action against the antisocial ele-
ments. They showed the courage to
draw water. Now what has happened?
They are under a constant fear
because of the leniency shown to
these accused which has enccuraged
the anti-sogial elements and Ccis-
couraged the Harijans to contitinue
to draw water from the common well.

Then, Sir, the Government declar-
ed Rs. 2000 ex-gratia payment for the
families of the two Harijans who were
killed there, that is. Rs. 1000 to each
of the family During the Navnirman
Samiti movement, the families of
those who were killed at that time,
were paid even Rs 5000 or Rs.
6000 or 7000 but for these poor Hari-
jan families who are asserting their
rights and who are doing a good
thing for the benefit of the nation,
were paid only Rs. 100 each and for
those who were injured seriously,
nothing was paid. Those whose pro-
perties were looted got no compensa-
tion. The impresison created round-
about those villages is that atrccities
can be committed on the Harijans
with impunity. Atrocities were com-
mitted in other villages of the Suren-
dranagar District and in the wholé of
Sourashtra and it has earned a bad
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name for the country, as a whole. The
Harijans have done nothing wrong
as to invite atrocities being commit-
ted on them. These atrocities are a
blot on the good name of our count-
ry and democracy.

Therfore, the Government should
take stern action and.set a good ex-
ample so that the Harijans can mus-

ter courage and continue to draw
water from the common well.
Secondly, adequate compensation

should be paid from the punitive tax
which has been levied there.

So far as the services are concern-
ed, reservation for Harijans should be
made according to their population.
Their reservation made in the State
services of Gujarat is only 5 per cent
though their population is 7 per cent.
It should be increased from 5 to 7
per cent.

The third point is that there is di-
fficulty in cultivating the lands.
by Harijans. The people in the
viliages and the village panchayats are
not allowing these people to cultivate
the land. Full protectio® should be
given to them. There is no Panchayat
working; only the Governor’s rule
is there. I am told that the President
of the taluka Panchayat was there in

Ranamalpur village two or three
hours before this gruesome incident
took place.

Government should have tfaken

action to remove this President of the
Taluka Panchayat but Government is
very lenient and has not taken steps
which will create confident in the
Harijan population to take water or
to assert their right. On the contrary
they are discouraged. Those who are
accused of commiting murder have
been rleased. They are released on
bail. The sarpanch and his wife
who led the mob have been released
on bail. He is not removed as a  sar-
panch of the village which is also in
the hands of the Government. Halvad

talukd panchayat, is not functioning..
Government can remove the sarpanch.
and the president of the taluka pan-
chayat and this will set a good exa--
mple and give encouragement to.
harijans. Mr. Swaminathan, ¢he
Election Commissioner has said that
due to monsoon the sitting of elec-
tion commission is not going to be:
held there If the sitting is to be held.
at Surat, Baroda, Rajkot etc. and
some other city in the Saurashtra
region, there is no difficulty at all.
But lame excuses are given. Enough.
time was given to them to give their
comment and their suggestions re--
garding the proposal of the constitu—
encies. That has been done. Now-
only this sitting of the Election Com--
mission at these four places should
be held as early as possible and elec--
tion should be held as early as possi--
ble. The same can be said about su-
perseting the municipal elections also.
Nothing is coming in the way. still
election are not held. In the same way
dstrict panchayat elections and talu--
ka elections are not held. These elec-
tions should be held as early as pos--
sible. '

SHRI H. M. PATEL: (Dhandhuka):-
I would like to make a few observa--
tions in regard to matters in respect:
of which ought to have been taken
action, but in regard to which nothing:
has been done. Before I could take up:
those matters, I would like to  offer-
one observation on what Mr Chavda:
has said regarding the atrocities on
harijans. That is a problem now which*
is not confined to Gujarat only,. but-
it is an AIl India problem; in ‘Gu.Jarat'
a particularly unfortunate incident
took place at the place called Ramal--
pur. While I am in entire agreement
with any suggestions to the effect that
strongest steps should be taken to see-
that such atrocities do not occur, and
that the law in regard to Harijans is
enforced with the atmost strictness
and that everything possible should’
be done to see that they are:treatedi
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fairly and jusdy. What I cannot' re-
concile myseff to, however, jg
method adopted by the Government
of Gujarat in order to bring  home
to the villages the seriousness of this
particular situation. Ig imposition
of punitive tax on the entire village
Or a very large section of the village
the right method to adopt in order
to bring home this  seriousness of

situation? Do yYou suggest that
everyone of those householders was
responsible for those atrocities?

17.00 hrs. S

Have the Judiciary Department,
Police Department, Investigation Or-
ganisations and the administrative
machinery of the State of Gujarat
gone completely bankrupt that it was
feareq they woulg not be able to put
their hands op those who were really
the guilty people? Should they, in
order to save themselves trouble,
impose punishment upon the entire
village? If we are going to follow
this method, then, I dare say that in
all manner of things, administrative
problems of the Government may
monetarily be very much simplified.
But this will provide no solution. I
consider that the Gujarat Govern-
ment has adopted a barbaric method.
When this method was adopted by the
British Government, the ruling party
was the first to oppose this mode of
punishment and said that this was not
a method which should be adopted.
Some of the most important satya-
graha movements were launched
against this kind of method of punish-
ment, I am sorry that the Gujarat
Government should have had recourse
to that method of punishment,

I would now like to refer to some
of the important matters which have
not been touched upon at all. One
relates to the Narmada Bridge—the
present bridge on the river Narmada
on the National Highway which is in
a very dangerous condition. In fact,
all heavy trucks are required to un-
load a substantial part of their load

D.G. (Gujarat)
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before they are allowed to go on the
bridge. This had been the position
for a number of years. A neéw bridge
is under construction. That has been
under construction also for a number-
of years. Now g serious cut has been.
imposed upon the allotment for the
bridge this year. The traffic on the
national highway between Bombay
and Ahmedabad is perhaps the heavi--
est in any part of the country. Absence -
of a sand bridge poses a serious
bottleneck. The attempt of the Gov-
ernment should have been to see that
this bridge was completed as early as
possible. Instead, the allocation now
provided for the construction of this
bridge shows that the completion of
the bridge will be retarded by per-
haps two or three years which, T.
think, would be unfortunate to use
the mildest possible term.

382:

In the same way, work on another-
mos{ important project undertaken
by the State Government has begun,
but the progress is extremely slow.
That is in regard to the coastal high-
way. Completion of that coastal high-
way is of importance for a variety of’
reasons and, particularly, for the deve-
lopment of coastal villages, coastal
people and the coast itself. There-
too, roads have been constructed;
bridges have not been constructed.
What use is a road without necessary
bridges? There are a number of
smzll bridges which sought to have
been completed simultaneously but
they have not even been taken in
hand. I do hope that adequate funds
would be provided for these as earl.y
as possible. It may be said that this
is due to the fact that the Govern-
ment of India have not provide.d
enough assistance etc., etc. That is-
really no excuse at all. Coastal high-
way should be taken up first and that
should be considered a project of the
highest priority.

I now come to the question of
Kandla Port and the Free Trade Zone.
Both these, in a sense, are undoubted-
ly Central Government projects, but
they affect the presperity of the State:
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of Gujarat, and in particular of
Kutch, to which my hon. friend Dr.
Mehta referred to. These projects
‘were conceived of in order to help
this backward portion of the State.
Kandla Port ig regarded as a major
'pqrt and yet, it has not been main-
tained as a major port should be with
the I:esult that the ships have to
rem?m outside for a very long period
of time which is a very costly way of
me.naging affairs, Particularly, the
shu?s bringing in fertilizers and food-
grains have had to wait for anything
‘fl'om three weeks to two months, That
is the situation stil). But, what is
‘worse is that even after the goods are
unloaded from the ships, they are not
1ra.n§ported from the port to their
destinations for a considerable length
of .time. This again is an illustration
of inefficiency and incompeience which
I would say, is inexcusable.

I wouldq have likeq to refer to a
‘number of other matters which are
:also of an urgent nature. I would not
refer to the Narmada Project because
it is now referreq back to the tribu-
nal. But I would like to draw atten-
‘tion to the power problem which faces
the State of Gujarat. Gujarat expe-
riences a certain amount of power
shortage today at the commencement
of the Fifth Plan, because the various
‘projects which were designed to make
available power to meet the growing
‘Tequirements of power of the State
‘are still under construction. I shall
not take each project individually,
but would merely mention one pro-
ject which should have been complet-
ed at least two years ago and even
one-fourth of it, which was expected
to be ready last month, is not yet
ready. Therefore, although these pro-
jects have been sanctioned long ago,
and they were supposed to be ready
early in the Fifth Five Year Plan
period in order to make power avail-
able for meeting the requirements of
the Fifth Plan, the chances are that
the State would be lucky if they -are
comvleted at least before the end of
the Fifth Plan,

‘

The question then arises: whot
would the position be in regard to the
requirements of power of that State
in regard to the Sixth Plan. There
is no project in sight and no project
is even under contemplation, There
are conversations going on and re-
quests being made that an atomic
power station might be allotted to the
State of Gujarat. All that has hap-
pened ip regard to it is that the pro-
cess of selecting the site is going on,
and in regard to that too, we are "ar
from arriving at a decision. It must
be remembered that it will take at
least ten vears to complete an atomic
power station from the date that it is
taken in hand. Therefore, to imagine
that the atomic power station will
meet the requirements of the State in
the Sixth Plan is out of the question.
While certainly, a decision should be
taken early, so that the atomic power
project could be taken up at the ear-
liest possible date, what is important
is to consider measures which should
be adopted and other projects ccr-
ceived of in order to meet the require-
ments of the Sixth Plan. As I said
before, it is much too late now to
consider about the Fifth Plan require-
ments except to say that everything
possible should be done even now to
assist the early completion of these
projects.

Finally, I would refer to two other
matters. One ig in regard to drinking
water. The State was hoping that
the Narmada project would be com-
pleted soon, for when it was comglet-
ed, it would have solved the drinking
water problem for some hundreds of
villageg of the State. That, of course
has now been put off indefinitely.
Probably it will take another decade
or so before that source will be av:ail-
able. That being so, it becomes im-
perative for the State no longer to
wait for the Narmada project but to
plan independently of that a scheme
that would ensure that as many of
these villages as possible have a satis-
factory supply of drinking water. It
is not enough to say that we shall
have provided perhaps 50 villages
with drinking water this year and
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another one hundreq next year, be-
cause at that rate it will take a great
many years before anything like a
satisfactory situation is created. 1
think a definite project should be
evolved which could be completed
and which would ensure within the
next five years the supply of drinking
water; I think as far as one should
g0, not more than five years should
be taken to see that every village in
the State hag drinking water supply
available to it.

Finally, I come to the question of
food shortage of the State. The State
has perhapg been ome of the most
progressive in so far as agricultural
production and productivity are con-
cerned. It has increased its production
very considerably during the last ten
years. But even with all the tremen-
dous increase in production that it
has achieved, it is still falls very seri-

ously short of its requirements. This
is where the difficulty arises. The
Central supply is always inadequate

because the Government hitherto and
the people have been disciplined in
their own way. They have asked for
whatever they have not hag enough
of in polite, very polite, language.
The result has been that they have
always been put last in the queue. I
think it is time the Central Govern-
ment realised that it is better to make
available to the State its shortfall of
foodgraing in time and not force the
State, a State which has hitherto been
well-behaved to be ‘ill-behaved. This
kind of policy is unsound and unde-
sirable. There are enough States which
have had recourse to wrong methods
to force the hands of the Central
Government. I hope this will not
continue to be the policy of the Cen-
tral Government and Gujarat forced
to adopt wundesirable methods to
obtain what is fairly and justly due
to them.

Lastly, in regard to groundnut and
groundnut oil. This is admittedly a
difficult problem. But it is not yet
clear what the State Government is
proposing to do. I agree that during
President’s rule perhaps it may - be
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difficult for the Government to decide
upon a radical method, But I would
urge that having regard to the com-
plexity and difficulty of the problem,
this is the time for the problem to be
taken up and solved. Thig is the time
for the Government to take a radical
measure involving drastic steps, in
order to see that this problem is re-
solved. It is not incapable of resolu-
tion. Undoubtedly it is a difficult
problem anqd it will mean treading on
many toes. That is why I say this
is the time for the Government to
take up the question boldly and im-
plement it without hesitation.

386

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Deputy-Speaker,
Sir, any discussionl of a Budget is
bound to be comprehensive and will
cover a large number of themes.
While I realise that my own time is
limited, I also am happy to find that
many hon. members of this House
have already referred to a number of
burning problems of the State of
Gujarat, and I hope I shall not repeat
them.

My first point is that in spite of
everything that happened in my
State during the early months of this
year, not any of the major problems
which -harassed and bothered the
people, which made them throw out
the corrupt Government and bring
about the dissolution of the Assembly,
has been effectively tackled during
President’s rule. I realise that all
such problems cannot be tackled
merely on the basis of greater finan-
cial assistance, although in some cases
more finance may be needed. But I
do not see any climate of purposeful-
ness, any climate of earnestness,
about doing things in Gujarat which
will satisfy the people that although
they have been, for the time being,
denied popular rule they will at least
have some sort of an efficient, speedy
and good administration. Even stu-
dents in general and academic insti-
tutions in particular are in great dis-
array. There is tremendoug confusion
everywhere and there is an overflow
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of students from primary to univer-
sity level and the budgetary provi-
sions for primary to higher education
are far from satisfactory. Many of
the students do not get admission and
even those who have got admission
are not given the right kind of atmos-
phere for education. There are no
buildings, no teachers, no playgrounds,
no equipment, no la'boratories, ete.
in adequate numbers. If you allow
this situation to continue, I am afraid
a greater avalanche of popular dis-
content, much more than what hap-
pened in the early months of this
year, will overcene not only Gujarat
but the entire country. I would there-
fore like the Government of India to
look at the problem from a proper
national perspective. It is not a pro-
blem of one State alone. It is the
problem of the whole country, but it
is focussed through the present diffl-
culties seen in Gujarat.

Rising prices, shortages, inefflcient
public distribution system—all these
persist with greater vigour. If this is
going to happen under President’s
rule, I shudder to think how people
will tolerate the situation. So, the
Government of India should look at
the problem with greater earnestness.
I want popular rule to be restored to
the State as early as possible. I am
sorry the Supreme Court has given an
opinion—I know that as per the Con-
situation, that opinion is not binding
even-on the Supreme Court itself—
that the entire Gujarat Assembly
which stands dissolved need not be
roped in for the Presidential election
next month. We are under Presi-
dent’s rule, but we are not entitled to
decide who will be our next Presi-
dent under whose rule we in Gujarat
shall continue to live! That is the
tragic irony of the situation.

MR. DEPUTY-SPEAKER: That is
only partially true, because the MPs
from Gujarat can still elect the Presi-
dent.

SHRI P. G. MAVALANKAR: We
are«only 24 MPs against 182 MLAs
who have been denied the right to vote.
So, we are denied double representa-
tion. We are not having popular rule
in Gujara and we will not have any
say in the Presidential election. Even
if a good government is there under
President’s rule, it can never be a
substitute for a popular Government.
So, Gujarat must have fresh elections
soon. The Chief Election Commis-
sioner has gone on record in a press
statement that elections can take place
by the end of December and new elec-
toral rolls etc. will be ready by that
time. Under the President’s rule, the
administration sometimes becomes
less accountable to popular will and
popular expressions. It is not the
fault of the officials, If they find there
is no one above them who is having
a dialogue with the people so to speak
they tend to become to an extent un-
accountable, if not irresponsible. A
long spell of unaccountability of any
administration to the people at large
is neither happy not healthy in a
democracy.

In a sense it js good that the Nar-
mada issue has gone back to the tri-
bunal because the Prime Minister has
not given any award. Whenever we
raiseq this matter, she never replied
definitively, probably because she was
still weighing the political considera-
tions. "I want to suggest in all serious-
ness that the Narmada problem is not
the problem of one State or another;
it is a national problem. So, the
longer you delay its solution the
greater the damage to the national
economy and national interests. It is
from that context that you have to
look at this problem. I hope, there-
fore, that the Tribunal to which the
matter has been referred back will
give its award on the basis of the
technical data at an early date.

My esteemed friend, Shri H. M.
Patel, has already referred to the
Narmada bridge. I will give one or
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two facts. The Government of India
have allotted for Gujarat Rs. 240
lakhs for national highway works for
1974-75 covering both new and conti-
nuing works; while the demand was
Rs. 575.26 lakhs, The result has been
that only Rs. 109 lakhs could be ear-
marked by the Gujarat administration
for the Narmada bridge. The current
year’s requirements are Rs. 27250
lakhs and the work will have to be
slowed down unless additional funds
to the tune of Rs. 163.50 lakhs are
provided by the Government of India.
I do hope that Government will pro-
vide the necessary additional funds to
enable the completion of the Narmada
bridge in time so that the heavy
traffic’ on the national highway—
Ahmedabad to Bombay—will be ade-
quately and satisfactorily dealt with.

Then I want to refer to the ghastly
tragedy at Ramnalpur in Surendra-
nagar district of Gujarat. After all,
it is a national problem., Although
the Gujarat Government have taken
certain quick and legitimate steps 1
say that it is not sufficient if you
take certain punitive steps only.
You have to provide more money
for harijan upliftment. You have also
to provide more money to voluntary
educationa] institutions doing educa-
tional work of improving the mental
climate of the caste Hindus. It is a
question of converting the mentality
and centuries-old prejudices of the
caste Hindus. This cannot be done by
some stroke of legislation. For instan-
ce, Gandhiji was for prohibition. But
he was not for prohibition by an Act
alone. He wanted to educate the
public. But since independence there
were only Acts of prohibition but
there was no education of the people.
Although there is an Act, there is no
implementation. So, let the Govern-
ment provide some funds to voluntary
institutions like the Harijan Sevak
Sangh and other bodies so that they
can give more attention to these prob-
lems and incidents of this nature do
not recur.

Then, in the Gujarat Agricultural
University, which is the only Agricul-
tural University of the State, the
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teachers, lecturers and professors
shouid be eligibie for the UGC scates.
I do not see any reasons why they
should be denied that. Moreover, I
would request tne Central Govern-
ment to give more research funds to
this new University, Also, it is desir-
able from the point of view of speedy
and better development of the Agri-
cultural University that the main cam-
pus is kept at Anand, The world
Bank has also favoured the site of
Anand. The campus at Dantiwala in
Banaskantha district shoulq of course,
continue as one of the campuses.

Then I want to deal with the hous-
ing problem in Ahmedabad. Last
Saturday I myself had the unfortu-
nate experience of seeing the vld cham-
paran housing colony which happens to
be part of ‘my present conctituency.
What I saw was a terrible scene.
There are some 340 families of textile
workers of Ahmedabad living in that
colony. They were given the houses
built by the Gujarat Housing Board
and they have owned these houses on
higher purchase. But Mr. Deputy-
Speaker, you will be surprised and
shocked to learn that over their heads
over their buildings run the high ten-
sion grid wires! Therefore, there is
always particularly during monsoon
seasons—the monsoon hag just set in
—the danger of accidents, blasts, wire-
cuts and short-circuits.

A couple of months back, I was
told by the residents there that two
young children died because of fal-
ling of electric wires there.

Now, when the workers went to the
Gujarat Housing Board and the Mu-
nicipal Corporation authorities of Ah-
medabad, do you know that what they
told them? They told the workers,
"You remove the houses. But we can-
not remove the wires”. The houses
were built after the wires were put
Should not the Gujarat Housing Board
and the Municipal Corporation have
thought it earlier that this was a place
where the wires were there and the
houses should not have been built?

They should at least do something
about it, I am pot a technical man.
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But I know this much that either you
do something with regard to wires or
do something by which these acci-
dents do not take place particularly
during the monsoon season, Alterna-
tively, they should give immediately
land and housing facilities elsewhere,
not at the cost of the workers but at
the cost of the Government because
it is not the fault of the workers. If
this is not done, I feel. thig peculiar
housing problem cannot be solved.

Then, 1 find in my city of Ahmeda-
bad and also in Rajkot, Bhavnagar,
Jamnagar, Baroda, Surat, Nadiadh—in
al] these places—slums are increas-
ing. Giving amenities to slum resi-
dents and removing slums completely
are also important problems of the
State. These are down-trodden peo-
ple. Nobody looks after them. We
all talk about these people at the
time of elections. We only mention
them ip glorified words in our mani-
festoes. But when it comes to imple-
mentation, for five long years, we do
not show either any concern or any
care for these down-trodden people
and poor people. I am not saying it
as a part of any political campaign or
a constituency matter. It is Gujarat's
Problem; it is the whole country’s
problem, Let them therefore do some-
thing about it.

In Gujarat, a number of problems
are there. The people refer to police
excesses. 1 am glad that a part of the
Gore Committee’'s Report on police
training is being implemented in my
State. It is going to be a vne-year
course for police officers, Deputy Su-
perintendents’ Head Constables, etc.
on how to tackle the crowds and how
to meet the. situation of emotional
explosion. It is good, 1 would like
the experiment to be repeated in the
whole country. The police must be
told how to behave wih people,
specially with agitators and demons-
trators.

\

With these words, I thank you, Sir,
for giving me an opportunity to air
views in regard to some of the major
problems facing the State of Gujarat.

SHR] B. V. NAIK (Kanara): Mr.
Deputy Speaker, Sir, I welcome the
demands placed by the hon, Minjs-
ter in regard to the State of Gujarat.

I am going to submit only one
point, The total amount of capital
allocation for the Food and Civil Sup-
plies Department, item No. 42, works
out to Rs. 83.40 crores. Already, we
have voted on the 22nd March, 1974
for an amount of Rs, 41,17 crores, The
point I am trying to drive at is that
for each man, woman and child in
Gujarat, with a population of 225
crores, the allotment on capital ac-
count for the supply of food and such
other requirements in the year as a
whole works out to Rs. 60 per capital.
Now what a shame that, with Rs. 60
Per capita, we have not been in a posi-
tion to see to it that a man, a woman
and a child—at least the poorer sec-
tions of the society—were given an
adequate amount of ration, At every
stage there was an argument made out
that as far as the supply of requisites
was concerned, the funds were limit-
ed. There is the composite demand
that is being presented by the Centre
as well as the State. Under these
circumstances I fail to understand
this. The primary cause for which
the whole proposal comes before us
today is the residents rule which has
been caused in turn by unrest, un-
rest in turn caused by food riots,
in turn caused by an allegedly un-
precendented rise in prices. With the
maximum chunk of money—I know it
is on capital; it is not on revenue ac-
count—in the entire Budget being for
food and civil supplies, it was not pos-
sible ... (Interruptions).

AN HON. MEMBER: This proves
the misrule,

SHRI B. V. NAIK: During the
President’s rule, we are here to rectify
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it, If the Opposition agrees thh me,
so much the better. 1 would advise
them to agree with the ruling Party
from time to time.

‘The Second point whith I was try-
ing to make out was about this youth
movement. The hon. Member from
the Opposition, Prof. Mavalankar, has
said that this is something symptoma-
tic or symbolic for Gujarat as well as
for the whole country—the youth
movement, the movement of the
masses, the movement of Navnirman
Samiti. We thought that, according
to its noble name, this Navnirman
Samiti of young people, with more en-
thusiasm than wisdom, would be able
to do something constructive in the
intervening period after the dissolu-
tion of the Chimanbhai Patel Minis-
try, would be able to put certain con-
crete proposals—including leaders like
Prof. Mavalankar, leaders like Mr.
Jayaprakash Narayan who, leaving
one job unfinished in Gujarat has run
to Bihar and has been meddling- in
Bihar State politics. If these trouble-
makers—the latter atleast—if the Sar-
vodaya, if an intellectual like Prof.
Mavalankar, have really thought of
reconstructing the society and usher-
ing in a new pattern or form of Gov-
ernment, a new method or mode of
governing the people, this is the most
opportune time. (Interruption). He
could have written his election mani-
festo instead of playing to the gal-
leries of his own constituency. There-
fore, it proves that.this movement,
partlcularly of the elitist class con-
fined to the academic circles, ig .in
order to bring down an orderly sys-
tem and thereafter substitute it by no-
thing. If that is the case, I suppose
this does not augur well for the State
of Gujarat. Therefore, I am coming
to a conclusion that, if this is only
motivated by nothing else but mis-
chief and mischief alone, it is for the
Government of India, for the Presi-
dent of India—with all the allegations
about motivation and agencies with
which my hon. friend Mr. Piloo Mody
is very familiar pendent—to institute
an inquiry, now' that the heat has
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gone, a statutory inquiry under the
Commission of Inquiries Act and
find out the causes for the situation
in Gu;arat

MR, DEPUTY-SPEAKER: I would
like to know whether all this is in
support of this demand for Rs. 745
crores or against it.

SHRI B. V, NAIK:* Mr. Deputy-
Speaker, Sir, I was the only one who
looked into item 43 of the Demand
I hope I have been much more rele-
vant than the others

I would once again urge that this
mafter be probed into through an in-
quiry constituted before the next elec-
tions take place in Gujarat.

o wrraeE A () ;- gIvee
TR, AFTUIET T TIE NET A
%7 #1§ HooT fawed 7l §iaT 1 Twivg
# @9 ¥ 8N 9g WG FIAT AEA §
fr fagdt wodr goae g, @ &
wsgafa e gaTe FX faar I, 99-
sfafafer g T g Awde AT
TET Tarfye Y W4 HR qIFT FAfAT
¥ I3 Foura g @& o) TTT M e
FAd I | AR AW F WA A F)
@ IA AW F ofy et 77 aga Faww
FEary &, Y =T A F EqE
e s e 1 g g & g
fr agi @ fanfa ¥ faq @i & 9-
Tarfagi R § gead W FY, WK
sifge qm frrer #3, 987 F 394N,
Ga-qagd AR fadwwx g
sfearfet #1 4 @ |

R AeSr avg A § fe A
frmtor s wfirfa & far & ge Ay
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[ mT & )
Y FHF ATAT AT A9GT AT, ST H
FFMQ FT T FTA F A0 A A IFIL
AR FAINT g% I§ AT H
wer g fe § | 3@ fag agt %1 dwrQ
L FA F fAg agt O R a8 ITW-
a8 qad Fid, qfF garl-arEl I
7 9 qF AT X feazar wr g% |

fararr %1 agar gAT 57T IT AATAT
# foq uF aga a1 wag 7 AR a7 14T
a1 | T fo 7.3 aga a3 dard a3
JEQAT § WfqT gU—AR wag W &
&Y grAaal § wina @ 953 § @
FETEAT § TR ALY (AT ST |Far g1
%9 fqq forslr & @9 A 79 F@ AN
s s fea o, foed e & e
fradf Wt e ¥ 97 @F, WX @
¥ fag 2g waw ISW@ AT |

HeTT FY g F F fag aw=wdr
afrwifz N srEear gt TifeT 1 a8
weaa A8 § fF v 7 q e T
&7 @ AT AR IqE AEE Fi
w1d | farrdft Hard T gw W R
R T & A IIF I, IqA0
T AX A 9@ A A AN
W WA T A FTAE, A AR
FEE A M AT FFAE | 79 fAQ Weer-
AMCH L FA F forg, TR Iy THAfaw
SeEraTT Y, W1} whawtaia st
%1 &), 31 a7 Y5 T AT I F
fag gy afrwrie w1 ST )

s, Frr I WX faaraz
¥ freg qE-RY W Hwd e W,

\

AR & AT ) ] A T
wa faer o, fow § 99 AR
uF fadlg 1 & grer w1 fAar 91
ghewT g wfasrd & wfe Smrew
X do § F & 1 7@ FIw q
fargel S S a9 F Y gTU 9 9%
FIAET T TEH § AR AT §Y @Y
2 | a8 wawEs § v 99 AR A gRem
F faq A, dqmfas S maRT
W Iz ST

ST F AT @A F a7
wx gwre #1 wigdm s av
Y AR A gAT Afaqar #¥ J
€1 75 fam &1 €AY FT Ag wA gAT
5 T oY FeTe g Wi fauT e
ot 7 & T | IF AT F I A
5 G gEEILHT guTha SR faar= @
ﬁﬂmnwmﬂw
w7 1942 ¥ fadg N a@ar A
&Y A § SA-faEig FT w7 QI F
ferar 4T | TATT 99 T e st
wiwrat ¥ grg & 7 T, @ I A
1 @ T A FhAET AT Fgr
ST | QR S-EE F A A ¥
T g Al 9T SR 9w s
T OF & €7 41, HiX 99 Y [
wit of agdt g§  wgd, IwTE A}
WSITET FT 974 |

T A wY AT A 2w WO
SN ST & T . | 96 T AqA
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T ard FL, T AN FE A Y
faemie ¥ & § ¥ I | TS F
W_W &, 9@t IEIN wger @I wigEw
FTNA T 47, ST 99 FT FvF-T4A,
|rETHA ATAR, W A feqw §, qg
HiZET T | T & geHiE ant
¥ og A THX T TF SAriREr
wigrET a1 | § =t arEdaa § agea g w
R USET W 9K ST @€ 57
TE AAT § GRS g AGY feeT, A
6T w7 q@1 A W0 §F avg ® Al
& = &)

I ¥ MNenfga @ 3 fagT ar
HIRIAT & g7 | TH I Wi & fgaw
AR qz Wiz &7 F awdw g E,
2R 7 g T 7N & gadw § 5 fage
Fererrer wwT Wi Y Sl , Wi Wi
FT FIF AFTAAF GG & WA TG
T &1 S TF I K @F qrfafed
THiFE , FFTATE 98, 7 &1, aq &5
¥ iINT qEqe g g awar § 14—
Frator afafa A7 amad afr 1 & Sa
TF THReRE N faar, dfF 99 &
T FT I, IA FI FIE W w@WT
Iq ¥ G AgY o | TRl W A A<
9 7 %z W Fav gE AT W THT @
oo ¥ fae oF qar wnreEe a7
Leadl

W & GATHE i aeifas
T § ) AW TARTAR T &9 9 AT
AFHNTEYH T 1 qE-wE I
N B GG G FIWT W §E—
w A e 1 AT eTNW

T 7 W W gear F o) qwrd
ST A T, ¥ AN ¥ gAR
FE X 38 78 e uw i,
TMERT AR FEIforE aer w3 97
AT HR q6E FIX ¥ AT rfeg)
T R e & e ofcfeafaai
W FT T e A WY o, YAy
WY 7 T a1 fet # efae
T B § FAT g1 @ Fr o
qIATR |

9 WIRIAT FY & & /i g
& wy 4T ) T gw dwa § e g
F (o 2wt ¥ wgms qedron Wi,
T 5 & 1€ ant ¥ wprorad) ey
T 2t F wgn a1 A @@ g @ g,
9T T, a1 Tgh 1 A § 1 95 OF g
SO, A O TR F ®7 F gad amy
21 39 FT " ¥ qF @y

agE wR I Q¥ g §, 0
Fae faq T av ora a% e @ §1
7 wa q2Wi ¥ § | 7gmE AR I
UE T T §, M F FeEE w1
it g &t ST F w F T\
&1 @ q% (AR SHaEqr WA, aw
qa gw wEmE A IFQ T G g v
g4 F | I qEIEATE qIEAT HY
AT F T2 & gH BT W) wg
¥ g ag Afad mae §) e |
I THFUAF WL EN T IR
T 3 g EEEEfE I E §Q,
wifs Fafaiy afafs w@eT ¥ @
T GEHTUCHT FIAFT G T AT |
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1972 & IA@ 7 qaiT A=A
ghgw avdy |, & ag A fea an fis g
s2wt 3 ot agwa ifog, s s
@R AT F fAq qgf gl agad
T F= 1 AfFT agaa g9 ge W
Tt g TEY W@ aF1 | fagiT, sa%
RN AR EE iz qgF ¥ g A
A A A A IHT § | T F
fer Tt agwa g € ol T 8,
I qET F H=T HREA ATHAE TH-
w9 gl OFAT FT W AT wE D
21 3w ¥ felt o qrEt FY qEET g
2, dfwT ¥ FY GTHIT AT ST

(=mnw) ..

MR. DEPUTY-SPEAKER: Mr, Rai
you are mow going too far out of the
field.

ot RESTY : 3T MR F A F A
gam® g f5 e § aR § gaN
forg e e & A @ § A o it
F @Ay g g ae fadg gET AT

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr Deputy-Speaker, Sir, I
thank you for the opportunity given to
me for participating in this debate, I
heard certain remarks made by Shri
Patel and Shri Mavalankar. I felt
particularly provoked by the moral
indignation of Shri Patel with respect
to certain action taken by the Gover-
nor of Gujarat to deal with the atro-
cities committed on harijans.

He was putiing a question as to
whether the punitive punishment in
the entire village is justified at all in
morality, or by the yardstick of the
admxmstratwe decency. I submit that
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if there is anyone I should congra-
tulate the Gujarat Governor for the
promptness, forthrightness and bold-
ness witih which he proceeded to
handle the situation that was created
by the caste community in that vil-
lage.

The sort of incidence that took place
in the v1llage was definitely shocking.
This is nothing new. This we find
in different harijan areas throughout
the country. How will the govern-
ment handle the situation is a ques-
tion? Would you handle it by keep-
ing your hands in your heart? In the
whole thing we find an example of
the proposition. To improve upon the
proposition there, given the will, any
contingency can be faced or any chal-
lenge posed by the sort of dark forces
can be faced by this method only. I
am now putting it to Mr. Patel how
otherwise, in a particular village, it
should be handled. In a particular
village, the poor harijans are well
protected by our Constitution and the
guarantees given by it. The castc
community one day pounce upon them;
the next day they burn down all th.
huts and loot their property to th:
extent of Rs. 30,000 or 40,000, kill tk -
harijans and then leave the place :
last. When the poor harijans are
over-powered, they go helter skelter
to different areas. Now, the sugges-
tion is that the Government should
'have put in the’ Intelligence into the
scene and they should have started an
investigation and should have launch-
ed a prosecution afnd they should
have allowed the court to give a final
decision as to who is the guilty and
who should be punished.

The point here is this. All types
of situations are before us where the
harijan community ts attacked for no
faullf "of theirs; murder is committed;
loot is committed and helplessness is
there. That is one situation a pathe-
tic situation. The other situation is
that the Government go in action
against :that. There, there is a possi-
bility that some in that particular
community may be innocent who may
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have to pay particular amoun[. as a
fine or compensation or whatever you
may call it. But, here, Mr. Patel’s
heart goes in sympathy with those few
persons who may unjustifiably have to
pay a portion of the fine; his heart
-does not melt for that particular com-
munity which was persecuted, which
was harrassed and which was looted
and murdered. Saying is perfectly
.all right. How can you measure up
the reaction? That is a question that
1 am now putting to you,

ASADHA 31,

SHRI PILOO MODY (Godhra):
May I now put a question? Why
don't you punish them.

SHRI C. M. STEPHEN: 1 shall not

yield to him. The punishment will
take its own course. That is not the
end of the matter. Prosecution will
be launched afterwards.

I understand that quite a number of
«<cases have been registered. But the
question is what should be done im-
meciately to give solace to that com-
munity and to give a feeling of con-
fidence to them that justice is being
done to them and that the power of
the State has come in to protect them
ngainst the more powerful community.
[n the matter of social revolution, in
meeting the challenge which a parti-

" cular social force is putting up against
the depressed classes, the question is
how the sanction of the Government
will act and how it will give it pro-
tection and give confidence and reas-
surance that Government are behind
them,

This is not something done without
a legal sanction. This is done under an
Act which was passed in 1951, name
ly the Bombay Police Act 1951,
That Act is before me, and under sec-
tions 50 and 51 there is ample sanc-
tion for it. Under that section, it is
nof a punitive tax. The provision un-
der that section is that when there is
disturbance in a particular village or
in a particular area and additional
police forces have to be given to give
protection, the additional expenses
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will have to be coliected from that par-
ticular area or that particular section
of the community. So, it has been
done with the legal sanction of an Act
not passed by the British Government
but after Independence, after the Re-
public took its birth. Under section
52 also, the village or area can be pro-
ceeded against,

SHRI PILOO MODY: That 1s a
hundreq years old,

402

SHRI C. M. STEPHEN: Section 52
provide for compensation. What has
now been done is only for meeting
the expenses. The tax to be paid by
way of compensation must certainly
follow. This can be done only by a
magistrate when the area hag been
declared as such.

I am proug and happy that the
Governor of Gujarat took this step, I
know Mr. Viswanatha as a social re-
former in my State, relentless in his
fight, ungiving in his fight where the
Harijan community or a backward
community is harassed. 1 have seen
him fuming up with indignation and
going out in their defence, even when
he was not in the Government. I am
happy that although he has been
raised to the bubernatorial position,
he hag taken with him that particular
spirit which had motivated him right
through.

Here, I want to emphasise one thing.
We speak about blackmarketing and
hoarding but we have been ' saying
that we do not have enough power to
handle it. Here is an instance which
shows that if the officers and the Gov-
ernment have the will, there are en-
ough statutes i this countrv which
cap be invoked to battle with the
situation. If the situations are not
handleq today, it is not because the
.statutory provisions are lacking, but
because the implementing agencies or
the officers of the Government do not
have the forthrightness and the will
to battle with it in a crushing spirit.
This particular instance has throw up
this important aspect to the fore in
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the India of today. If the will is there,
there is a method by which one can
battle with these things. This is all
that I want to say about this.

Therefore, I‘completely dissociate
'myself with and completely protest
against the semtiments that my hon.
friend Shri H. M. Patel, with all the
respect that I have got for him, felt
inclined to express with all the
moral indignatio,, that he could com-
mand. On the other hand, with all
the fuming up of enthusiasm and hap-
piness, I do extend my hearty congra-
tulations and compliments to the
Gujarat Governor for having acted in
the manner in which he has done.

Now, I would like to say a word
about a remark made by Prof. Mava-
lankar. I do not want to go into the
political situation. 1 was thinking for
a minute of the tragedv under which
this budget had to be discussed ip this
House because the democratic process
had come to a stop there. My hon.
friendg was saving that goog govern-
ment was not a substitute for self-
government.

SHRI PILOO MODY: It was this
Government which toppled the Guja-
rat Government.

SHRI C. M. STEPHEN: How true
it is that Mr. Mavalankar is a profes-
sor himself and he has valued self-
government dearer than anything else
all his life. as I know him. and in ex-
perience he now understands it. But
who brought about this tragic situa-
tion? The country is going in for the
election of the President, but the elect-
ej representatives are not going to
get a chance ang the budget is going
to be passed in a House where a Mem-
ber from Kerala has got the right to
participate and vote for the budget,
while the entire people of Gujarat are
standing aside. Why did they do all
this? They dig all this oy the plea
of economic collapse and corruption
and all that.

My friend is now saying that things:
are no better, Therefore, the remo-
val of a legislature or Government
does not give any guarantee,

Now he says as a solution to the-
problem, there must be an election.
But how long should this process con-
tinue? An election takes place, a
Goverrment comes into being. Then
again the same thing wil] take place
because he calls my party a corrupt
party. What is the guarantee that
my ‘corrupt’ party will not come back
to power? If the ‘corrupt’ party
bombs back to power, again the ‘cor-
rupt’ party will have to be swept
aside, Again there will be ap agita-
tion. Algain there will be a period
without Government. This process:
will go on.

Therefore, the logic is this. If the
‘uncorrupt’ Swatantra Party comes
to power, it is all right, but so long"
as the people elect this ‘corrupt’ party,
so long as they choose to do so, they
will form a brigade and see that the-
elected fellow is kicked out. This is:
what he is saying,

There was a punitive tax jmposed
on a village. But these friends are
trying to impose a punitive punish-
ment on the people for the true exer-
cise of their democratic power by way
of a free election of the people they
choose. That is the lesson that 18
emerging from this. So though I feel
the agony that I have got to partici-
pate in this debate and in a matter
concerning Gujarat nevertheless. 1 re_.
peat what I said by way of coqtph-
ment to the Government of Gujarat
and support the Budget that has been
presented for acceptance of this
House.
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SHRI PILOO MODY: The corrupt
will only win a corrupt election.

SHRI C. M. STEPHEN: Here is the
champion of un-corruption!

PROF, MADHU DANDAVATE
(Rajapur): He wuttered the word
‘Budget’ only at the close of his
speech.

*SHRI J. MATHA GOWDER (Nil-
giris): Mr, Deputy Speaker, Sir, I
rise to say a few words op the Gujarat
State Budget on behalf of my. party,
the Dravida Munnetra Kazhagam.

Sir, you are aware of the massive
popular agitation that took place re-
cently in the State of Gujarat against
spiralling price rise, scarcities of es-
sential commodities, ineffective public
distribution system, black-marketing,
smuggling and corruption among high
places. The Central Government had
to seek the assistance of the Army,
the Central Reserve Folice and the
State Police to suppress this genuine
mass uprising. The political events
that followed need no narration at
this stage. But, I would like to know
through you from the Government
whether they have even in a solitary
instance sought the help of either the
Army or the Central Reserve Police or
the State Police to arrest a single
black-marketeer or a smuggler or
anyone placed ip high position indulg-
ing in corruption and malpractices.

Sir, I make bold to say that the
Central Government ang the ruling
Congress Party do not have the gump-

tion to do that. I have also no hesi-
tation in saying that the Congress
Party at the Centre as also the Gov-
ernment at the Centre are in league
with such hoarders, black-marketeers,
smugglers and such people gpearhead-
ing corruption in the country. The
Congress Party dare not take any
stringent action against them because
it is dependent upon them for its elec-
tion funds. I woulg like to narrate
here how the Central Government go

out of the way to be of some assis-
tance to these anti-social elements.

I would refer to the persidential
Ordinance promulgateq on 6th July,
1974 in regard to dividends.

MR, DEPUTY-SPEAKER: He may
continue tomorrow.

Before we adjourn, there are two
items of business to which the Speaker
has given his consent and we dispose
of them. The Minister of Parliamen-
tary Affairs to make a statement.

17.59 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): As you are aware, the
Finance Minister hag sent to the Sec-
retary-General notice of hig intention
to introduce, ip this House, Finance
(No. 2). Bill, 1974 at 5 P.M, on 3l1st
July 1974.

*The original speech was delivered in Tamil
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1 wish to keep the House informed.
The announcement will also facilitate
Government's taking certain coase-
quential steps calley for under the
Central Excise Rules.

17.59-1/2 hrs.
PAPERS LAID ON THE TABLE—

contd,

NOTIFICATIONS RE. CHANGES IN EFFEC-
TIVE RATES oF DUTY ON WOOLLEN
YARN

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the

"AGIPN O—1056 L.S.—978

JULY 22, 1974
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Table a copy each of the Notifications
Nos. GSR. 310(E) and 311(E) (Hindi
and .Bnglish versionsy published in
Gazette of India dated the 10th July,
1974 regarding .changes in effective
rates of duty on woolle, yarn falling
under iteq 18B and 18E of the Central
Excise Tariff respectively, issued
under the Central Excise Rules, 1944
together with an explanatory memo-
randum. [Placed in Library. See
No. LT-7081|74].

18.60 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, July
23, 1974/Sravana 1, 1896 (Saka).
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